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LOK SABHA DEBATES

LOK SABHA

Thursday, July 22, 1971]
Asadha 31, 1893 (Saka)

The Lok Sabha met at two minutes past
Eleven of the Clock

{MR. SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

agwix afufaqt #1 awma -
afwt ¥ afe wfa g
Ft agat

*1291. = gaa= aAl - #91 Fla
#4Y az Fam A FIU HA

(%) #11 wredtr @ra fqw @i
g A A Y g st &1 oagAt
gzwr afafadl £1 asr a3 93 s1m-
feat & sfed 3y st § ; o<

(@) afz i, a1 3% a1 T & ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) and (b).
It is a policy of Government, reiterated
by the Board of the Food Corporation,
that in their operations the Food Cor-
poration should utilise the services of the
Cooperatives to the maximum extent possi-
ble. In places where the Co-operatives
are either not forthcoming or are found
to be too weak to do the work effectively
the Feod Corporation has to utilise the

services of private traders in varying
degrees. It is, however, the effort of the
Food Cerporation of India to involve the
Cooperatives more and more in their
procurement/purchase operutions,

st ge=ez awt o oad) q:f o A
Farar f5 Jgi 9 @gwr afafaar adaq

F far o ady mar g, agt 9w syrwifeay
& dread § @7 Far g 1 oA feafy

%37 oradr Arzgat g B 9w gw
a9 FENWA AL @G, GgFa
afafagt 78 @0zt dtz emurdr fEami
§ gqzar & ar ¥ ag IA F1 AW
gz FIAT & d4T F97 39 F71 IA F
IqIad &1 1% &AT fAsdy g—38 &1
gy & fax sg F arg FHFoar
aaFr g ?

SHRI ANNASAHEB P.
Sir, the problem raised by the hon.
Member is really the fundamental problem
under Indian conditions. We know broadly
the features of the problem because the
stranglehold of the money-lenders and the
middiemen on rural economy is powerful
enough, We found this that most of the
grains which got into the market was
bought by the middlemen or their agents.
So, apart from involving cooperatives, we
have to establish direct procurement
agencies with thz the producers; but that
will take some time. But we have already
intiated the process.

SHINDE :

Wt g@asz awic F4T wew  wRW,
aram, fagm st e 93w ¥ a1g &Y
et farwrad fasd §—aa fF smarfea) sy
arg &1 faga & 5 76 w9y ufa fadza &




s Om‘dn.rm
- g ug whnr wm, ¥er CL O
fwurdt w68 WX 69 WY fezw g
af e ¥ fad WAy wT Rar ? e
@ YSTC ¥7 W w7 wxfiw fad i W
'fqmwlmﬁfmﬁ[’

WA ¥ WAE T Wewr §AT W,
gt o ¢ wwe o wend gt €,

wrrfedt - XA SR wREr w0

wRAR T aw AN A
wen Jorr § Faed® swrere &1 e
aQeisw f g A T A
wﬁﬁﬁr?

SHIUANNASAHBIP SHINDE: We

are reviewing the position. We ere shortly
mmam&mﬂm Miaisters of
the vatious States and the very problems
which ths hon. Member has refered to would
be reviewed in that conference.

SHRI B. R. KAVDE: What is the
porcentage of procurement by the private
agencies and the co-operatives and by what
time do Government desire that all trade
would be through co-operatives 7

SHRI ANNASAHEB P. SHINDE : The
Intest figures available with us indicate that
about 24 per cent of the total procurement
is offered through co-operatives or direct and
the.rest of it through the Siate Goverameont
agencies ; of course, most of it is through
private trade,

 SHRI SUBODH HANSDA : 1If it is
the . policy of the Government to procure
rice throngh co-operative societies, may I
know from the hon, Minister whether it is a

fact that in a sumber of places, private

trading agencies are atlowed to procure rice
in spite of the fact that. there: are co-
operatives because the co-gperative socistios
are oot allowed to procure rice or other
foodgrains 7 _
SHRI ANNASAHEB P. SHINDB 1r
-any" specific cases are- bm'm By hon,

. Members 10 .our: notics, 1 would bo-very.

becsuse I do no

‘bappy, t think that there

¢ __mmuhnmm of there ina vam
w- which is wuuqn.u._

LY 2, 9n

_mmwm,m

India basis, But, brondly,wdluﬂivn o

the Food Corporation Is, whore co-operatives
are in a position to function, they should

. opeeate throuth co-operatives,

SHRI M. SATYANARAYAN RAO:
May 1 know from the hon. Minister
whether he has geceived complaints from the
farmers to the cffect that the Food Corpo-
ration officials at the district level are in
collusion with the traders and they are
compelling the producers whenever they
take their paddy to them to g§o to the
traders by creating difficulties in their way,
because they share in the profits carned by
the traders, and if so, what action he is
going to take against these officials ?

SHRI ANNASAHEB P, SHINDE : We
have been receiving complaints from time to
time. As far as UP is concerned, we have
requested the UP Government to entrust
the specific work to the CID of that
Government, We also received complaints
from the Rajasthan Government, and we
have suggesied (o them that popular
committees with  representatives of the
producers etc. be set up at mandi level so
that they can have supervision over all these
operations,

Security of Tenureship to Small Farmers

*1292. SHRI ARJUN SETHI: Wil
the Minister of AGRICULTURE be pleased
1o siate :

(a) whether Government have taken any
measure (0 provide the security of tenure-
ship to smalt farmers 10 increase the produc- -
tivity of land in order to achieve the plans,
goal of 129 million tonnes of foud;mnsby
1978-76; and .

(b) the measuros Gomt . have
taken to assure the farmers to pot  thom:
mﬁmmumhmm.tw w-
on thejr land 7 - . |

THE MINISTER 0? 8‘!‘»\1‘3 lﬂ 'I‘I-IB‘--'
MINISTRY OF AGRICULTURE m
ANNASAHES P, SHINDE) : ()" Provisions
for ‘sccority -of tepurt “and reguistion of
mmmmhmmm

mmmmm&,




5 ;._ M |

Ialp tnull farmers in pmienhr inclodg the
sétting up of 8hall’ Farmers® ‘Development’
Agencies 10 provide institutional credit and

inpull to' small furnms

SHRI AIUUN SETHI :
that. the, smail farmers’

It is afact

because. the majority of them hoid land on
oral lease and. secondly, is it a fagt that
since there is no propeér national network of
soil-testing .labotatories 10 guide the farmers
in regard to proper application of fertilisers
in land, the farmers in some cases get
adverse resalis 7

SHRI ANNASAHEB P. SHINDE : The

small farmers” agencies do not directly give
They envourage credit to flow from.

credit.
the co-operalives and comuercial banks to
amall farmers.  But it is true that o "many
paris of the country, land records. not beiog
up to date and the nimer of the tenuats not
having been entered in the record of rights,
we find that the tenants are facing some
difficulties, In regara to  soil-testing

laboratories, Government are expaading the.
facilities, and | hope that by the next two.

aor three years, quite a few thousand
laboratories would be established all over the
country,

SHRI ARJUN SETHi: May | koow
whether Governnicnt arc aware of the
various practices adopted by the landowners
to evade the provisions of the Tenancy Act ?
For insiance, the landowners who do not
till the lsodjtreat the tenants as employees. If
so, what action is Government going 10 take
in this regard 1 -

SHRI ANNASAHEB P, SHINDE :
This is & well known fact,  The Govern-
ment of India have drawn the attention of.

the State Governments from Lime to time.
Our poticy,

to tlmupeaonhe problem,
approach has ‘been that the permanest or

inherhable right of cultivation should be,

conferred on the tenants, The hon, Prime
Mmh!erudllnbw. Miniucro(Food and
Agriculture - have “written to the Stata
Gmnim recently alw. drawing their
luemiw mmmmm. "

"’-_smcm Ams
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agencies find it
d;ﬂ'lculuo lend money to the cultivators

Oral Answers = 6

in iu;rd"td'ﬂvﬁl'hﬂ&y righty to smail’
fatmers.on &ﬂw T T

SHRE *-ﬁmm P. SHINDE':
The.principles-have hreadly besn
by us. But conditions -in our eountry ary
greatly in this ‘matter, [t has been suggestod™
to State Governmeais ¢hat thay shoald have,
their * laws w by their Lqi;hmm
broadly. m those fines. -

ot gEwR Ty ;AT R *‘
wdy fe s gl mmmﬂ&l
@ /A ¥ foq: 39 qww ¥ gaw

sreawf Y w3f B & faqg 2 Fom,
TN § a7 g IAH AaT A W aw
avfs samt g A s war g 7

- SHRI ANNASAHEB P, SHINDE : As~
has already been explained, this is a State
subject. As [ said, the tenants are’
experiencing some difficulty in regard to the
right of cultivation and availability of credit
as a result of permanent rights not being
conferred on them, Particularly in the area
from which the hon. M:mber comes, there
are tenants experiencing some difficulty on
this score,

SHRI D, BASUMATARI : It is loudly .
propagated in' the State of Assam. t(hat
100 persons will be appointed in every block
development area to increase food produc-
tion by assisting small bolders, big land-
holders and so on. What are the qualmu-_
tions of - such personnel who will be

appomted to bring about agricultural
development ? :
SHRI ANNASAHEB P, SHINDE:

May § seek your protection ? This - is’ oot

relevant.

SHR{ D, BASUMATARI : ‘!'hhmpq-
gatdu Is being done in the nmeoﬂh
centnl Gomamcm. o

MR. SPEAKER : No, He tmvou
npem qusuoo. '

d:mfum ﬁfaﬁmm

,_ammmg.wiﬁmmt'ﬁl



Oml.hm

! qmmt m«m*ﬁ:«
R argy vk §, ¥few wx far R &
Moo g ¥ § R € &

' -mmﬂmmﬂi@muﬁr

'mﬁ{ﬁw&fcu{!’tnmmm

Y g wol axy X wrHE ook W
mmrﬁﬂ&ﬁ'd‘rm:ﬁwtﬂa

SHRI ANNABAHEB P, SHINDE:
'!'hm Member must be aware -that in
 somé " Stites whore thers was President’s
Ryle, ‘s for ‘instance, for some time in
Mmdidemulwglviu protection
‘tor ‘the Scheduled Castes and Scheduled
Tribes. In west Bengal also, both the law
conferring permansat tesure  rights on
"tenants a8 well as Bxing a ceiling wers
epforced as Presidentisl Acts, In other
States, elections are likely 10 be beld in the
sear future, Perhaps the elected representa-
tives would be the proper represeniatives to
take & view on these matters and proceed,

Settiement of Cultivable land in West Bengal
" - with Scheduled Castes/ Tribes for in-
creased Agricuitural
Prodactios

#1294, SHRI GADADHAR SAHA :
Will the Minister of AGRICULTURE be
pleased to state :

(») whether Government have amy
scheme 10 settle cultivable land in West
Bengal vith Iandless Scheduled Castes and
‘Schaduled Tribes people with the object of
raising agricultural production ; and

{h) whether Central Government bave
issued iastructions.to the State Governmeat
for taking steps in this direction ?

THE MINISTER OF STATE IN THE

'MINISTRY OF AGRICUTURE (SHRI.

ANNASAHEB P, SHINDE) : (a) In West

‘Bengal all awailable Government iand is -
settied with landless persons and thote hav-

*". ing Jess than 2 scres of land. This schome
 benefits members of Scheduled Castes aod
_Tribes, 8o far about 140,000 bectares of

mhummmm

M'lnlﬂl

mmﬁﬁMduﬂM-

advised the Simte Coverament to
the distribution of available hndtalum{

tabourers with special preferonce to Schoduid
Castes and Tribes,

SHR1 GADADHAR SAHA : To “what
pércentage of Scheduled Castes and Schedul-
ed Tribes have such lands been distributed 7.

SHR1 ANNASAHEB P. SHINDE : The

precise figre is not with me. I will write to
th-&luﬁumanﬁMwa ' :

SHRI GADADHAR SAHA : May 1
know whether the Government is aware of
the fact that a lsrge mumber of persoas
have got lands above the ceiling and, if so0,
what effective measures have the Government
taken to take them over ?

SHRI ANNASAHEB P. SHINDE : As
1 have said in my main reply, it will be seen
from the figures how much surplus land has
been distributed. Now, as per the now law,
the new ceiling which has been fixed accor-
ding to that emactment, 31st July was the
last date for giving or declaring the state-
ment on surplus land.  After that, the legal
procedures will be taken up to declare the
land surplus.

SHR! SAMAR GUHA : It is now
almost & year which has passed since the
Isnd Reform Act of West Bengal was ena-
cted, but unforrunately the provisions of that
Act have pot been implemented as yet, They
have given the benefit .10 the sharecroppers
aad the quantum of land of hereditary land-
lords has been sliced down to 17 acres. May
I know whether it is a fact that = large
amount of surpius land can be distributed to
the landiess labour sand there by to the
Scheduled Castes also to whom this benefit
mld scerue and the  sharecioppers may
have more fand and, if 0, may { koow why

'ithuhnwlndwhn are the Gove-

sument going o implement the Land Reform
Act of West Berigal with special reference to
thdi:uribmimofhadtnhdlmhhw?

* “SHRI ANNASAHEN P SHINDE : 1 do-
not “thisk thers woufd be delay;. We sre.

" ety setiovs sbout it and wo ‘Bave adviged

mmmmummm_
wops  expeditiovsly in this tegard. . (fnfer-

_--nwmiuﬁuummm'
i o lhro;lluum ,

(V) The Govemment o m m



OWM# :
MMQMM il!lih

smu nlﬂlNA HALDER :
SHRI NIHAR LASKAK
IHII .M. IRBI'INA :

; Willth lliniﬂlt of ‘LABOUR AND
'mﬂAﬂoﬂthtm. :

{s) whoether the attention of Govern-
meut has been drawa t0 tne report of the
International Relief Organisation, Oxfam
" about the unemployment ln India; and

(b) if 30, the reaction of Goverament
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
(a) No,

(b) Does not arise.

SHRI KRISHNA HALDER : |In view
of the fact that there is an abnormal increase
in unemployment which has perhaps increa-
sed to more than 20 million, may [ know
whether the Goversment will work out a
crash programme to create more employment
opportunities in the country ?

MR, SPEAKER : Your question is
whether the attention of Government has
been draw to the report of the loternational
Relief Organisation” and so on. The Minis-
ter said no, It was a very specific question.

SHR! KRISHNA HALDER : This is
n:lrdiu unemployment.

MR, BPEAKER 'ﬂnmfd uaemploy-
m‘hthnhanquuiud‘mm

-SHRI KRUHM HALDER ! ﬂn lur
mhuntwmuimu

MR, SPEAKER : Itmmhmuflr
ummum (Immuaa).-

m wm OF LABOUR. AND
mmmamumn.x KHADI-

LKAK) =" This is outeide the scope of the _
. mummmmum

mmﬁn; He waats to bave informa-
ﬂnumhm :

MADH& 31 ltﬁl (SJKA)

M ._ i -- DR
muou msmn—

Sllllls.ll. BANM &t !timll!
read the question. Mdnwtmdth
roports. . The question is whether . their
attention has been drawa to the report. of
Oxfam, Lutholglinhmmu. :

hyuwutdm'ulilunu!

SHRI §. M. BANERJEE lin‘b ull-

#t.  “Whether the atiction of Government
'huhmdnnmthmnothm

tional Reflief Organi n.om Mﬂn

unemployment in I

SHRI KRISHNA HALDER : May | read
from the report of the Oxfam, nriﬂu from
which I put lhil question 7 _

MR. SPEAKER : wm_hn?f'"”

SHRI DINEN BHATTACHARYYA 1
He wants to read from the report.

MR, SPEAKER : Order, order.  You
may go to his room [atter on.

SHRI KRISHNA HALDER : My second
supplementary. '

MR. SPEAKER : Supplymentary out
of what ?

SHRI KRISHNA HALDER : 1 would
like to know whether Government have taken

any steps 10 give unemployment aliowance
to the unemployed and, if loulnmm
therefor, .

"SHRI R. K. KHADILKAR : The main
quostion relates to the report of the Inter-
national Relief Organisation, Oxfam, We
made a scarching enquiry with the Minis-
tries concerned, We have not seen ..jt; ne
Ministry bas seen it. If the hon. Member
has got a copy of that we shall huladu
o it. {l’mernwmu) LY

-

Mdm l-musw
f MM

. %1297 SHRI P. GANGADES": Wil the
1 siate. |



T b:u!-,cmw'.'s X

. (a) wheﬂm‘ Mutu Steel - leiud
 propose’ 1o ackieve the “target of 125 ingot
1onnes Per man per year in Mihn.nmw
-=mmumm-,

fb) iho.tbet!mbywlmhhhﬁtdy
mnlh‘uhhwd ‘and

() how far this pmdmlivily in terms
iof-tagots will improve the preduction and
containment of ‘manpower ?

'n-m mmsm OF STEEL AND

'(SHRI MOHAN KUMARAMAN-

_Em.m;. (@) 10 (c). A statemeat is laid
on the Table of the House,

Starement

The Committes oa Cost of Production
of Steol (Mahatab Committee) appointed by
Government in August, 1965, had expressod
the view that it should be possible to raise
‘the productivity in respect of Works perso-
nnsi to about 125 jngot tonnes per man year
‘and above in each of the stoel plants in the
“éouptry, The present leveis of productivity
are, however, quito low as compared fo this
dmud.bothiathepuhhcmand
private sector sicel planis. Hindustan
Steel Limited is, however, alive to the
need for improving labour productivity.
“This ‘is sought to be achieved by stepping up
production to the rated capacity of the steei
plants, by containment of man-power to
"levels as determined by industtial engineor-
‘}og studies and through their new production
incentive scheme which, among other things,
offers inducemiont for worttnl with standard
maaning. It h+s been estimated that if the
Durgapur, Rourkeia and Bhilai Steel Plaats
produce to “their rated capacity of 1.6, 1.8
and 2.5 million ingot tonses respectively
wiih standard munniag, it may be possible
to athieve a productivity level  ranging
* Bétween ‘80 to 100 “ingot tonnes per man
yexr. ‘However, having regard to the #xist-
g tevels of production, difBculties on the
labour {roat and the best rates schieved so
far, productivity near thesc levels can be
attained oaly Pmmiivaly over a aumber of
wnn.

‘SHRI P. GANGADEB | lo 'lkw of

mlyatmmn !nlhpubiﬂ:w

k mwn m:

.- ‘hess,

om m: n

plmunoinsdown fm umm ‘three -
years ago 1o 38 ‘por'cent last 'year, * resulting
a net loss of production of - over two million

- tennes Ay } koow what: the Goveramoat

are going to do about it to restore maximum
production at an carly date ?

SHRI MOHAN KUMARAMANGA-
LAM ; The hon, -Member " is mot “eatirely
correct in his figures. The reduction is not
to the extent of two million tonnes but far
1t is true of course that productivity
is low and we have aiready explained before
this House on a8 number of occasions that
steps m;o being taken to improve, on the ane
hand, maintenanc- and the general working

-of the planis, and on the other, labour rela-

tions which we hope will lead to increase in
production.

SHRI P. GANGADEB : What are the
measures thought of to improve the quality
of coking coal and expansion of washery
focilities both of which have proved to be
obstruction to production in the integrated
steel piants ?

SHRI MOHAN KUMARAMANGA-
LAM : I would ask for notice on a question
like that.

SHR! P. GANGADEB : May 1 know
when the Goveroment are expected to comp-
kete the setiing up of the soaking pits to
enable the Durgapur stec! plant to achieve
the rated capacity of over one million tonnes

of ingots ?

SHRI MOHAN KUMARAMANGA-
LAM ; I anr afraid I have 10 ask for aotice
again,

Opposition 10 Appointment of Wage Boards

‘1299 SHRI 8. M. BPANERJEB : Wnﬁ
the Miaister of LABOUR AND REHABI-
LITATION be pleased ta state : .

(.‘)- wheiher .oma of the Ccnml 'I'l'mh
Union Organisations opposed. ;miutmut
ofmouwuu Mmh - .

_ mw lhey huw wu_nmc H-
mwm,aﬂ

@ifu, du minn OIM

_-llamb?

L_ o



wm . m a, mmgm

- ﬂm 'DEPUTY MINISTER IN THE
5 MINISTRY OF LABOUR .AND -REHASI-

LITATION (BHRI BALGOVIND VERMA)

A8) wad ). ~Yes, Si.

(c) 'I'hevimwdhuubunnoud

SHRIS. M, BANERIEE: 1 should
iike to know from the hon. Minister whelher
~it is a fact that some of the recommenda-
.tions of the wage board, especially of the
. electricy industry, have got-to be implem-
ented through the State Governments and
whether some of the  State Governments,
especially the U.P, State Government, had
modified the wage board recommendations
.agaianst the interest of the employess there,
especially those who are working in the State
undertaking, and whether he kaows about it
and if so, what is his reaction ? _

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : So far as the modification part is
concerned, I have no information, Wage
boards being non-statutory, we are not in a
position to enforce them except through the
method of persuasion and that persuasion
also will bave to be carried out by the State
Government,

@

SHRI 8. M, BANERJEE : He has not
followed my question, In this case modi-
fication of the wage board recommendation
has been dooe by the State, not by the
Swate, not by the private sector people,
against the employees of their own under-
taking, State undertaking like the KESA
and others, without consukation with the
Center. What is he going to do about
that.

SHR! R. K. KHADILKAR : If
modification in & wage board award for a
particular State industry is made, in respect
of & wage board appoiated by the State and
if the matter is brought to our notice
certainly we shall take whatever measure
is possible. To my miad it is not within

our purview to take amy hml\erugptin'_

that - direction.

~ SHRI 8. M. BENERJEE : Now that

the “ Central’ tmll ‘union organisations like
the ITUC,CITU, Hind Mazdoor ' Sabha -and
oﬂnnﬂtlt 1howln of INTUC are. all

. Oral Answers

would like to kpow whether in future no

“wage bosrd will’ ‘be appointed and twill

be ieft to' the parties concerned to havé a
negotiated seitiement without Governmient
interference and police interference ?

SHRI R, K. KHADILKAX : The
experience of the wage boards is mot such,
Even the hon. Member will admit that'it
has done some good work in several indus.
tries by cresting a certain normal procedure
for wage fixation, If the hon, Member's ‘sug-
gestion is that henceforth no wage board should
be constituted, whether statutory, .or-other
wise, I would like to point aut to bim that
1 have got represcntations for the appoint-
ment of & wage board for the bidi industry,
the man-made fibre industry. the haadlopm
and other industries. I do not know if
the hon, Member is making the suggestion
on his own or.on . behalf of lomo organiss-
tion, but I will bear that in mind whonnch
requests come to me later on.md!wm
also have some argument to meet them,

SHRI S, M. BANERJEE: That was
said out of frustation, and he is saying
something efse, The Wage Bourds 410
not statutoryit,

MR. SPEAKER : Please do not entet
into an argument.

SHRI RAJA KULle : If a demand
has come for a wage board for the man-
made fibre, may | know what the Gwn-
ment has decided about ?

smu R. K, KHADILKAR ; There
was & wige board for the chemical indus-
try, but they did not deal with this becauss
they were in doubt whether this industry
should be covered or not. If a proper
approach is made, Government will mﬂ-
der the request.

- BHRI P. M. MEHTA : What are the
principal grouods for opposing the wagd
boards ? Itisnhumtotheqmiu ?

SHRI R. K. KHADILKAR: Wsﬁ
not oppasing. ‘Wwe atill feel that them
inery has ummmdm

wbeneﬁwd. s

BPEAKER : Part m
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~ " Deiti due to mioading

A X
mn._ SHRI N, K. SANGHI :
" DR. KARNI SINGH :

wmthe Minister of AGRICULTURE
e phmd 1o state :

‘(@) whether 250 truck loads of wheat
bad 10 be sent back to Haryana Mand:
afier they were rain-soaked because they
‘could not be unloaded at the FCl godown
in Delhi even afier waiting for some days ;

{b) whether a substantial quantity of
the foodgrains was damaged making it
uafit for human consumption ;

(c) is 30, whether any assessment has
been made of the losses ; and

(&) what steps bave beea taken o
preveat recurrence of such incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): () No.
Sis.

As a rosult of work-1o-rule agitation by
A Secion of Food Corporation employees,
276 trucks which had brought wheat from
Harysps for Food Corporaion of India

depots in Delhi could not be umiosded on
" the 26th and 27th June 1971, Only 126

twcks had to be returned to Haryans but
the = remainiog were unloaded 3t other
storage points in and -around Delhi, ‘None
of the tnxk loads of wheat was . rain

“ave

'no'nmfho.' '

SHRI N, K. SANGHI : The move-
ment of food from the mandis to the
various depots is a continuous process and
these strikes are taking place from timeo to
time in the Food Corporation. In case
strikes take place in future, have you thought
of any alternative arrangemienis to see that
there is no loss sustained ?

~ SHRI ANNASAHEB P, SHINDE:
‘We have given considerable thought to this
problem. This year, the problem came in

‘s very big way, because the magnitute of

procurement was very big. But all the
same, we tried to meet the situation and
reduce the losses to the minimum. Storage,
trapspornt coordination, etc. were all looked
into and we made arrangcments to ses that
the foodgrains were properly covered, even
if it was in the op-n.

oft vorer fwem 126 3% faesht ang

e @z au 1 & aren qugar § fe S
aﬁtﬂaﬂtm-’cwm sy el ?

e W «mmmm ti

ﬂ-llll a&NNASAﬂI.‘!? wmm
my ‘main. reply, Thave up_hinul_ the M
_ . %1301, SHRE RANABAHADUR SINGH:
Will.the - Minisier. d mcum;u h
pm am;:-



RN mum OF ﬂ'M‘B INTHB
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) We pre-
same that the Hon, Member has in mind
the farmers' organisations on the lines of
‘trade unions. The Governmen: would like
to encourage the growth of farmers’ voluntary
organisations. In the development of agri-
culture voluntary' organisations can play an
imporiant role.

(b) The Goverament is already hclping
the farmers’ volun ary organisations by
various means, including financial and techni-
cal assistance. Extensive operational assis-
tance and co-operation is also bm; extended

to such organisations,

SHRI RANABAHADUR SINGH : We
have seen for the last iS5 years that such
farmers® organisations, as soon as they
roceive financial help, tead to become ineffec-
tive. Actually recognition of their viability
as & pressure group is the main feature
which makes them helpful and useful. May
I know whether the Government has any
policy in view which would give them this
recognition which they have not so far
recsived ?

SHRI ANNASAHEB P. SHINDE : At
the national fevel, we have recognised four
organisations Bharat Krishak Samaj—Young
Farmers' Association of India, National
Toonnage Club  of Farmers, and Bharatiya
Gram Mahiia Sangh. it is for the State
Government 10 consider organisalions at the
Siate level. As Federal Government, we
only consider national organisations.

SHRI RANABAHADUR SINGH: 1
understand that - the Government has been
giving foancial aid lo these Organisations.
Mmu.buhdoamlm the financial aid
iuself “made’ these organisutions tend to
become m&uw, My specific question
was, fn m of this fact that financial aid
daumholpuwm other hand, recoguition
% & presiure  fobby group helps—does. the
Gmmhwm policy in  view to;ivc
tlttm tﬁn hi‘! d’ muuimn T

.,,.' . m‘ ,-;;-, 1893 (SARA)
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"’! o fowafaws ¥ cor § 1w oy
wv § fe 3o} qz< & pw N oA A
fradt § e @cq ¥ o age QA
dur from §? s mﬂw-\t
wara war § ?

SHRI - ANNASAHEB P. IHIND!:
Normally we do not give any grants 10 any |
organisation, But if they orgaaise eonie
seminar or some programme connocted with
training farmers in productive: programme,
taking into consideration the nature of the
programme we wre some small modest
amounts.

SHRIR. V, MDB Wlmiuhmm
given ?

MR SPEAKER : For that,
ask another guestion.

be should

wt W xarw qrat ;- s ag Gw g
fr facalt X fagal Wetg arde ) wnd fow
sy vEifagay Atw ¥t €ar &1 fawtyg
gor ot fyad g wfafe & w7 & Mo
W fag ot safeqr ¥ 7 afy g oY ear
WIHIT YH HEYT WY [Y GEIAr W@ v
wWe? |

MR. SPEAKER : This is not relevant
here, It does not arise out of this.

SHRI SHIVAJI RAO S5, DESHMUKH :
The question specifically related to organis-
ing farmers on the trade union patiern. The
answer is about voluntary organisations of
farmers which are aided by the Central
Government, In view of the need for
pulting tecth into farmers’ organisations,
whether voluntary or involuntary and ia view
also of the f.ct that many of the trade vaion
leaders out of frusiration may becorae
Naxalites, do the government propose taking
the help of such unemployed trade enion
lerders so that they can orginise the  asso-
ciations of farmers and mahlhtnlﬁmho, :

ntuufumnmm:uﬂ?

' HI.MER Ilhhk l,humm'

M uﬁthmqm
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© . SHR1 SHIVAJI RAO & DBSHWKH
While the qoestion was about tradle unions
the answer was about voluntary anaociations.

" MR-SPEAKER : Whom are you rop-
resenting 7 )

SHRI S8HIVAJI RAO S. DESHMUKH :
Farmers do require a trade union organisa-
tion, Government have skipped over the
point in the answer. Let the government
be ctompelied to amwer the question of
arganisation of farmers op the trade union
pattern. -

MR. SPEAKER : It is my unpleasant
duty to judge the relevancy.

SHRI B. S. MURTHY : May | know
whether the State Governments have had
any discussions with the Centre as to the
development activities to be taken up for the
farmers 7

MR. SPEAKER : The main yuestion
was about farmers’ trade union organisations,

SHRI B. 8. MURTHY : May 1 know
whether the State Governments have had
any discwssion with the Centre about this
because the Siates have umpteen farmers’
organisations ?

SHRI ANNASAHEB P, SHINDE:
Occasionally these things are discussed with
the State Governments whenever they speci-
fically make a reference to us.

Central Directive to State Regarding
lnterest of Widows, old persons etc.

dacjug implementation of Land
Reforms

#1302, SHRIN. S. BISHT : Wil the
Minisier of AGRICULTURE be picased to
state ;

(a8) whether Central Government have
issued any direclive to the State Governments
that while implementing land reforms .ina
8.ate, the State Government  should also
keep in miind the interest of widows, old

_persons, disabled persons and persons who
owii small areas of cultivable land on which
g ) famitv caninot depenid exclusively and who
(persoas falling in all these categories) forced
ondér the circumstances have 0. shp their

‘ -indon"iuh*w lqM' H m

Hmw:i—, o

Mxm "”
(b) ifno.themnln teamm thmwl’?

' THE MINISTER OF STATB m_tua
MINISTRY OF AGRICULTURB (SHRI

‘ANNASAHEB P, SHINDB): (a) Land

reform being a State subject the -responsibi-
lity for formulation and implementation -of

.tne legisiation on lead reforms is . primarily

the concern of the State Governments. Honcs
the question of issulng any directive by the

‘Central Governmient to the State Govern-

ments with regard to making special provi-
sions in the land legislations for widows,
old persons, disabied persons and - small
owners eic. does not arise, Nevertheless,
recommendations have been made in the
successive Five Year Plans to give special
consideration to disabled persons while
enacting tenancy legisiativn,

{(b) In this regard, several States have
made special provisions for disabled persons
and small landowners unider the tenancy

legislation,

st avr Ty feex . ordierdl Q-
fem uaz o7 1@ § W dx g & feeme
T A gty Wy
Ay qgar 9t f& ¥ GIEC AW
@ ¢ & Fy e wigal €1 ag W
fraa &t 7§ § FdfTIYy cufewma qae
# 3a% fou cawd) dFzare w1 ¥if T
dar At QYm A @ agfoaa war few-
e g M T N faoa §, e
A & gt ? ¥y o § fax § e
wotfs gifcdnr ¥ g ®w waw R
o8 & ury weafs fes wa
arar ) fefy S o o 8, fedt & org
QAT feR & qw v W W Ty
& arw wgw f fs A ol 9 o

FoRrT et € ghwa 3y w fewre et f
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. e wilu m: W ¥ e

Q? mu\mmmi

is Q.m:m'ﬁu:a‘;u‘tﬁ A
gfe ag e wadwe § afer & ag
wwar wrgar a1 fs dz9 il
T WA Wi *ar §, gewr frere
—y

& 90 qaE qEn g dwaflg
T ¥ gAY 5 Adw gad Ay ¥ fey
€ 1 v 9N udea ¥G qww oS v
war g3y fay § ?

SHRI ANNASAHEB P, SHINDE :
The State Government may take into consi-
.deration the special status of displaced
persons, persons serving in the army,
widows and minors. A broid indication
has been given by the Centre,

it dfwre w731 FA gdag A
wawar fe $7 el A ag Avaar qarg

2 & oA wgar g s ag wea e

s ¥ 7 fam uent ¥ gf gare f
‘aert Aww & Ay 3 A S N
AT & falr ¥l gwIT A w0 w2w
5iq § ?

~ SHRI ANNASAHEB P. SHINDE :
I have already broadly stated maay of the
States “have. provided, For A  instance,
in Gujarat, Madhya Pradesh, Manipur and
Tripura 'where  the landlord “were required
to 1¢sume the - [and for personal cuitivaiion
‘within & specified period, ' persuns suffering
from a-Gisability are aliowed 10 get their
lands  cultivated (hrough tenints and the
tight . of ‘purchase (o ‘tenants, wherever
provided, s not .available to the teaant

orunhm thu in Hah:rﬂhm '

mm n, m: (s,um '

Oral Answers 2.

the periud l_)y which small landowners eould
resume their . land for ‘persomal cultivation
was extended, In Mysore, the special
rights available to widows and unmarried

-women furtber: accrue (o tbe small holders .
-as well, As regards the definition of ‘the

term ‘personal cuitivation’, for the purpose
of resumption by the landlords, the defini-
tion has been relaxed in favour of persons
suffering from physical or mental disability,
unmarried women, a widow or 3 minor etc.
in the States of Assam, Mysore, Rajasthan,
‘Maogipur and Tripura,

oY TR W 837 gg AT Wy
'} s vl § fawawl, F9Y A ardifos
¥ & Favw @AY AT G AT @
vaIaT WA 1@ o it § ForEwr qaon
ag far ¢ fr S=vg Al & ahia WX
Fefomfy wr g ?

SHRI! ANNASAHEB P. SHINDE:
1 did not say that would be exempied from
ceiling laws.

st vweer faww sl wfg H54
w2 @ ¥ v ag 2a & $iv w1 0w
qeera g1 @ & ¥ o wgar g fe
w1 8z Iai fedt Ad) wqaear g fawT
s foad @ W & fag oF ar gfw
AT I ax & 7
SHRI ANNASAHEB P. SHINDE .
This is the purpose of the Conference.
The hon, -Minister while replying to the
Demands for the Ministry mentioned
sbout it. -
Education of Refugee Chlldre  rom
' Baagla Desh

0% SHRI M. SATYANARAYAN
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RAO wmmumaumomt AND
nnumunnon be pleuud tom

og '-‘."-.(l) whether - there is m--mopoul to
. open schools at or near evacuee campd for
-.dﬁlﬁwmmnm;&,

) itw,whuherthomvw ‘of evacuce

teachars from Bangla Desh will be utilised

to run these schools and whether there are

- adeguate number of such teachers available ;
" aod ‘

(c) the estimated number of school-
going children amongst - the evacuess and
" how many of them are likely to be covered

by the above scheme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA);
(a) The Government do not propose (0 open
any sc ools for the refugee children from
East Bengal. The refugees are expected to
go back to their homes as soon as normal
conditions are restoréd in East Bengal and
" ‘ag such no arrangements for providing edu-
cation for the duration of their short #tay in
India have been envisaged.

(b) and (c). Do not arise,

SHRI M. SATYANARAYAN RAO: I
would like to know fro.n the Minister as to
what is the basis of their thinking that they
will go back.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.X. KHADIL-
KAR) : As | have explained before. just now
we aro providing them with sheiter, food and
medical - assistance and -in the reply 1 have
nmdvmclurlythatm are expected to
" go back to their homes as soon as normal

conditions are restored. It is very difficuls

" to say precisely about the particular date or

time but it has been made clesr time and

sgain that they will have t0:g0 back becauss

_they are foreign nationals on our soil, That
' ._:eonﬁd«!umw ‘be- shared by all, because .

the people there are d:termioed to create

mmm You muat hvehilhb

_";1,'{_;&-»»: of Baagia Dosh,

| Juvrzz :m

'-ulm w mnmaibimy fnrm m

Mmh

. SHRJMATI LAICSHMIKMH‘H&WA : :
According to international children’s rights,
overy child has a right, whether 'he is an -
Indian or a citizen of Bangla Desh or of any
other country, to ask for education, Will
the Goverament of India ask the UN to give -
special wid for the education of childrea who
have come {rom Bangal Desh 7

SHRI R. K. KHADILKAR : I do roco-
gnise that it ‘has been admitted that citizens
of a state should be given facilities for adu-
cation and other things. But they are citizens
of an>ther state and they have crossed over.
We have decided to provide them with shel-
ter, medical aid and food.

MR. SPEAKER : Will you approach
the UN for the education of those children ?

SHRI R. K. KHADILKAR : Till
normal conditions are restored it is not
possible. 1 would l’ke to mention for the
benefit of the hon. lady Member that we
have taken a census and up to 10th July
there were 1{,35,000 childr o beolow eight
years of age. Every day the number is grow-
ing. In such a situation it is not possible
to provide education facilities aaywhere.

SHRI SAMAR GUHA rose—

MR, SPEAKER : I am not going to taka
any risk with you,

DR, RANEN SEN : It was reported in
papers all over India that the Provisional
Governmen: of Bangla}Desh has advised thelr
teachers, who have migraled to West Bangal,
to start schools for the evacuee chiidren., It
is aiso known that ‘some schoois have been
started by those evacuee teachers in and
around the camps. What is the reaction of
the Government of India towards those
schoals; is Government .oin. to lulp those
schools or do wlm b SR '

ﬂ!ll ll K. K.HADILKM mu m.
along with children, -natarally, some tcachess
among the ‘rofuges and where they offer -
their voluntary services and. undesigke 10 -
give some education or: instruction to- child-

~%e8, that is being doge im some oxmps. Bt

there is 0o scheme 3ad - Governmost has.not -
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DR, RANEN mm 13’64.

SI"IRl SA.MAR GUBA " You are dom

Injnmu. Our Minister is blissfully ignorant,
Mo does not know what has happened. Does
- the “Minister know thata eommiltu hu
bﬂl‘formed. " (fﬁﬂ:ﬂp‘bﬂ)

MR. SPEAKER : I have. not allowed
you.

- 'SHR1 SAMAR GUHA : | am giving
you the facts. -You have -not done justice,
It has been clarified by the West Bengal
Government. Education Department, and also
they have met the Education Minister, the
Prime Minister......

MR. SPEAKER : l~ have not allowed
him. 1t is not to be recorded.

. SHRI SAMAR GUHA : *#

MR, SPEAKER : That is not the way
of getting my permission. It is the right of
Members to caich my eye. But sometimes
I deliberately avoid my eye. The Quettion
was very categorically answered, 1 do not
think there could be anything left out of it.
[ have already gone to the next Question,
(Interruptions).

SHRI PHOOL CHAND VERMA : On
a point of order, Sir.

MR, SPEAKER : Order, order, During
the Question Hour, 1 do not allow any point
of order,

wamm of Wage Boards
#1304 DR, RANEN SEN: Will the

Minister of LABOUR AND REHABILITA-
’I"IDN be pleased to um H

m wlwtlmﬂcmfnmm have reviemd

the working of the Wage Board since the
mmmm in 1957;

[b) ltao, the . oouclmmdnwn Iy a2 - :

Mullufthnmkw,md

(c} th;mme aeps being - taken to
improve the . working of _the
Inmmhgﬂmwﬁd hthe Tast

the Wape Boards

Oral Answers 2%

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR AND REHABI-

LITATION (SHRI BALGOVIND VERMA):
(8) The system of Wage Boards was revi-
ewed by a Bipartite Commitiee set up by
the 27th Sianding Labour Committee and
also by &8 Committee of the National Comm-
ission on Labour. After considering the
reports of both the Committee, the National
Commission has suggested some changes In
the system.

(b) A statement givln; the main reco-
mmendations of the Commission is placed
on the Table. :

(¢) The matter is being considered in
the light of the views expressed at tripartite
meetings.

Statement _
Main Recommendations of the Nati-
onal Commission on Labour on the

System 0f Wage Boards. (Chapter
19 of the Repori.) )

(i) Wage Boards have done some
useful work and they should conti-
nue, They have attempted fixation
of wages within the broad frame-
work of the Government's econo-
mic and social policy,

(li). There need be no independent
persons on the Wage Board, If
considered necessary, an economist
could be associated with the Board,
but only as an assessor.

(ill) The chairman of the Wage should
o be appointed by common consent
of the parties, whether possible,

(iv). For appointment of Chairmen of
' Wage Boards, an agreed panel of
‘names should be maintained by
‘the proposed National/State Indus-

trial Relations Commissions. He
showld preferably be drawn from

the members of these Commissions.

' (v) 10 case a Chairman is apppinted
by ‘|be consent of both the both

. parties, he should arbitruie if
' no- agreement s . reached latlle

| ‘Wage Board, '




2'1_ o}aim" ers

(vi) Wheu the. Commission is unable
to prepare a pane! of agreed names
Governmient  wiil appoint . the
Chairman, -

(vii) A person should not be appbiﬁte‘d
as  Chairman of more than (wo
‘Wage Boards at a time,

{viii) Wage Boards should normally be
required to submit their recommen-
dations within one year of their
appointment, The date from which
the recommendations should take
effect should be mentioned in the
recommenda‘ions  itself, The
recommendations of a Wage Board
should remain in force for aperiod
of five years,

(ix) Unanimous recommendations of
the Wage Boards should be made
statutorily binding.

DR. RANEN SEN : While recognising
that the Wage Boards have done some good
wcrk in bringiog about uniformity in regard
1+ wages and conditions of work, may I
know from the Government whether they
recognise-the fact that now more and more
Government should trv to persuade the
employer to have bipartite ncgotiations and,
if so, what is the Government doing in this
regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K,
KHADILKAR): 1 am glad the hon.
Meomber at least admits that certain good
things have emerged out of the work of the
Wage Boards, such has, uniformity of wages
and conditions of work. 1 do recognise
that Wage Boards took a lot of time in
completing their work and, when they
presented the reports, practicsily, the
conditions had rotally altered, There was
some sort of a -gap between the
prevailing conditions and Wage Board
recommendations, As regatrds the imple-
mentation part of it, It is very difficult and,

even then, as the hon. Member suggested,

if we were 10 do anything, it is persuation
only and we can persuade . employers
to ‘accept bipariite seitiement, But that
“persuation has some limit. The hon.

Meémber knows fuliy, and he is also a trade

" upionist, that every time he wants some sort

; ej' mﬂmo;, some force, ftom lbc GOHHI i

Cuvaen

 give thet.

Oral Anawer awers 8

mntsidctodo;mﬁcemmmn
occasion, :

_DR. RANEN SEN: It is a koown.
fact that the employers also in many cases, .
recognising the utility of -collective bargain- -
ing, have bipartite talks, In view of ths
fact that there has been in the recent past
a bipartite agreement between the steol
employer and the steel worker. would the
Goverament discuss this matter with the
emyloyers and the. employces representatives -
on an ali-India scale ?

SHRI R. K. KHADILKAR : We
welcome the bi-partite agreement as I said,
The steel agreement reached between the
Steel Ministry and the stee]l workers.is a
weicome thing. But it is a public sector,
you musi remember, 1t is not universally
applicable because private sector employers
may not agree (o this method......(Jnterrup-
tions) This is a limitation.

Regarding the suggestion whether we will
consider it, as the hon. Members know
fully well, at the next Indian Labour
Conference or the tripartite meeting, this
matier could be taken up and decided.

SHRI DINEN BHATTACHARYYA :
May | know from the hon. Minister whether
while reviewing the working of the wage
boards the Minisier is in a position to state
here and now in how maay cases the:
employers did not implement the wago
board’'s recommendations and in those
cases, what steps were taken by the
Government so that the wage board's
recommendations-ars fully implemented and

.what special sieps have beea taken uptiil.

now regarding the hotel workors of Delbi
where the wage board’s recommendations
have not as yei been implemented ?

SHRI R. K, KHADILKAR : Regard-.
ing the first part of the question, quite a
pumber of cases are there where the wage
board's mndnium were impknmmd

" bat, pot in full, bmnu,u 1 said wliu'

the momamm ‘'were moade by 3 pon-

. statutory wage board. ‘Therefore, I camnot-

offhand #ay whether the wage ‘board's

mmudnieummm”tW?-

‘by-passed and ia how many m 3w
il'tlnn m,




lmﬂiu;h-lmt workers' stike in

'_MA. as 1. said - oarlier, cflorts ate being
mede. at,the Siate level 10 settlo the dispute

and persuade the employers. The employees ’

am willing. 1o come to some sort of a settle-
ment but so far, 1 am not in. a position to
say . categorically how far employers have
come. forward for reaching some sost of an
acceptable agreement or sottlement.

SHRI 8. M. BANERJEE: 1 would
Jike 10 know from the hon. Minister since
he has just now said that eflorts are being
made by the State machinery to have a
negotiated settlcment in the case of  hotel

workers and the implementation of the wage

board’'s recommeadations. Is he aware
that to-day the Lt. Governer of Delhi is
likely to issue prohibitory orders and declare
that strike illegal and force it to adjudica-
tion or arbitration ? 1f so, will he ask the
Lt, Governor not to do it......
MR. SPEAKER : This is a hypotheti-
cal question,

SHRI R. K, KHADILKAR : I have
no infosmation on this point—whether he is
referring the dispute to adjudication and
declaring that strike illegal, | have no
information, I will have to find out,

SHR1 S, M, BANERJEE :
negotiations arc going on......

When the

SHR1J.C. DIXIT: There are several
Wage Boards whose recommendations have
still not been implemenied and what to say
of implementation, they have even been
modified by the Siate Covernmenis, Whae
is the Central Government doiny in regard
to that 7 - When | am putting this question,
1 have the electricity industry in mind, In
regard to- that industry; the wage board's
recommendations were modified in  one
State and have not: been implemented o far
in many of the States.

SHRI R, K. KHADILKAR: I am

afraid T have replied that question and the

nmreply!vmgm
Mk. MBR

mm K. PANDA One qmuion

Sir, Awwqhmmum m_

"ASADHA 31, 1893 (SAKA)

The question was
vutmliwbym Iimjuinanotherfom _
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MR. SPEAKER : Order please.

PROP, §. L. SAKSENA : The first
Sugar Wage Board had given iis recommens
dations in 1960 and they were valid, for five
years. But the recommendation of the
second Sugar Wage Board came in 1969,
Afier 1965 we had no second Sugar Wage
Board recommendation available for four
years, Will the Government consider the
appointment of a third Sugar Wage Board
immediately so that its reccommendations are
available within the next five years 7

SHRI R. K. KHADILKAR : [ know
that 1the Sugar Wage Board recommendatioas’
have not been implemented to a large extent
and cven if we were to persuade them to
appoint another Sugar Wage Board for U.P..
itself, unless we appoint a statutory wage
board, where an element of compulsion is
there, 1 am afraid, merely setting up of
Wage Boards will not persuade the Govern=
ments (o accept the recommendations.
What guaraniee is there that they will accent
it 7 There arises our difficulty,

WRITTEN ANSWERS TO QUESTIONS

Sebeme For Eradication of - Pests/Diseases
by Aero-Chemical Operations

#[293, SHRI M. M. JOSEPH : Will
the Minister of AGRICULTURE be pleased
10 state &

(8) whether any scheme to enable
small farmers in eradication of pests/diseases
on crops in endemic areas by aero-chemical
operations has been finalised; and

(b) if so0, the main features lheteol'l?

© THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SRINDE) : (3) Yes, Sir,

(b} The salient features of the scheme:
arc as under;—

(i) Identification of arcas, where pests
and discases exist in epdeamic
form and bave bun causing.

_ damege to crops . after.

77 year ind the Jdcnuﬁwion of -

- such pews and. disesses,
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i) Preventive aetion 10 huatan in
. such ‘sreas to mw reduce
the damage to crops by pests/-

‘discases by the use of tacrial

" spraying of pesticides on large
-' 'eon‘linm areas; '

,tiii) Itis mposed to cover 6.1 millions
""" Fourth Plan period at an estimated
cost of Rs . 4.27 crores,

The Government of India meets the
aerial operational charges incurred by the
State. Government upio Rs. 7/- per acre
(maximum celling). Cosis: on - pesticides
etc. Are borpe by the State Government
or recovered m full or pnufrom the
tum:by them .

Research In Fisherles doring Fourth
" Plan

#1295. SHRI C. JANARDHANAN :
Wil the Minister of AGRICULTURE be
plcased to state ;

(a) whether Governmesnt have approved
a number of research schemes in fisherics
during the Fourth Plan period,

(b) if so, the broad outlines of the
schemes approved; and

" (€) the estimated cost of the schemes ?

"THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes.
The Indiao Council of Agricultural Research
has approved seven Al India Co-ordinated
Research projects in Fiahcﬂeo

() A siatement is Jaid onthcuble
of the Sabha, :

(c) The m;&'mimmd m ofuu-:.

schemes will be about Rs, 62,03 iakhs,

S tatement

'muclmne: approved aqc m 'simﬁu'
‘o tite ecology and fisheries of fresh water
Mﬁu or uadnmndiu the eeolqsy

iULY 12, iﬂl

~ acres under (his scheme during the .

| Wrmmm 2

'*s

of m:hwer mmoirs ln v:mhr to fomm'. :
measures - for  developing their Bishiorids,

- (2) *Composite culture of " Indinn and exotis

fisheriea’ to work out formilae for increasing
the production of fish - in ‘differetit agrocii-
matic conditions utilizing - both indigenous
and exotic varieties, (3) ‘Investigations on
riverine * ‘carp  spawn prospecting and
coliection techniques' in ordec to step up:
the fish seed prodution in the ecountry,
(4) ‘Propagation and stocking - of scods
of air-breathing - fishes for culture in swams'
with the objective of utilizing extensive
swampy arcas unsuitable for carp culture,”
(5) ‘Study of marine prawa bivlogy and
rosources’ in order to assess the extent of
commercially important niarine prawan
resources, (6} ‘Stndies on the transporia-
tion of fresh fish' in order to ensure good
quality fish at various places away from
the production centres and (7) ‘Studies on
the utilization of trash flish’ with the object
of properly utilizing trash fiish which is -
estimated to from as much as 50 to 70 per
cent of the trawier cutch,

g u wen
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. Visital Regesentative of G. D, R .
. Goversment to Jaliunivr Rogarding

. Tmspection of Ry. 0P Tractors
%1306, SHRI SAT PAL KAPUR:
Wiil the Minhter of AGRICULTURE be
ploasad to state :

{8) whether the German Du?umc
Bopoblic’s represcutatives ' visited Jullundur
on the 22nd June, 1971 for the inspection
of Rs. 09 tractors and asought deduction
of Rs. 6,500 as repair charges per tractor
s precondition of the inspection;

. () if 80, the reasons therefor; and

() whethor this amount is besides
depreciation of 8 per cent of the CIF
of & trsctor 7 )

THE MINISTER OF STATE IN THB
MINIBTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (8) to (c).
It was rteported to the Ministry of Agri-
culture that the GDR representatives bad
put a precondition fer the dedustion of
Rs. 6500 each Rs. 09 tractor besides 8 per
cent depreciation on the C&F value before
underiaking inspection of tractorsat Jullundur,
With a view 10 - resolving the problem, a
meeting was held in Project and Equipment
Corporation with GDR Trade Representa-
tion, Panjab Agro-Industries Corpomation
and this Ministry on the 6ibh July, 1971,
The GDR Bagincers bad agreed to make
inspection of the first lot of Rs, 09 tractors
on 20th July, 1971 at Jullundur without any
condition. The price of the tractor to be
paid would be arrived at after inwpection
has been done. The GDR Representative
have also agreed o take back the tractors
after inspection and make payments imme-
diately as per the price to be mutually

ageed upon.

Prohibition on export of Steel to Seclalist
Cowotries

SHRI DINEN BHATTA-

1307,  SH) )
CHARYYA : Wil the Minlster of ST,
AND MINES bo pleased 10 state ;. -

, (9 whetber the Chairmaa of the
‘Hisdustan Sicel Limited, Shri K. T. Chady
 hof onterod into an agreoment with a S -

%
%

Cowwamoen

Ab) if 30, the main featurss WI |
YHE MINISTER OF STEEL AND
MINES - (BHRI - MOHAN KUMARA.
MANGALAM) : (3) and (b). Presumably

the reference is 10 the agreement li'nqi
by $hri Chandy on behall of Hindustan

~ Steel Limited with Messrs. United Engi-

peering and Foundry Company, Paittsburgh,
USA, in February, {969, for the soquisition
of ‘design and manufacturing know-how
of rolling mills and auxiliary sesvices,
The terms of the agrooment provide for
restrictions  during  the Pendency of the
agreement (i. e, Ten years) on the sake
not of Steel but of items manufactured ay

~ & result of the acquisition of the know-

bow, These restrictions are of different
kinds and cover, on the one hand countries
like Uaited Kingdom and Cenada, and on
the other countries like USSR, Hongkong
and Cuba

Setting up of Sogsr Factory om
Co-operntiye basis at Renigunta
in Chittoor, Andhra Pradesh

*1308, SHRI P. NARASIMHA
REDDY : Will the Minister of AGR]-
CULTURE be pleased to siate :

(a) whether the proposal of Andhra
Pradesh Government for etablishing a
Co-operative Sugar Faciory st Renigunta in
Chittoor District has been turned down ;

(b) whether representations have been
received  from Gowernment of Andhe
Pradesh and the public for re-consideration
and sanction of this proposal ; and

(¢) i so, the reaction of Government
thereio ? _ .

THE MINISTER OF STATE IN THE
MINISTRY . OF AGRICULTURE . (S3HKI1
SHER SINGH): (0 Two applicetions
i.e. one in- August, 1963 and ‘anotber in
Sepyember. 1960 wers recelved for the

: t of & cooperstive sugar factory
st Reniguata, Distriet " Chitwoor, Andbra



(b) and (¢). Rspresentations have been
feceived from time to time for locating a
dew cooperative dugsr factory at Renigunta,
Tho State Government have agaim recently
-weittea about this matter, It has been decid-
ed to conduct an enquiring on the spot study
of the area.afresh to-report on the suitabi-
lity of the scheme.

. Export of Sugar to those countrics whose
_producijon has fallen down

#j309. SHRI D.K. PANDA : Will
the Minis'er of AGRICULTURE be pleased
to state ;

(a} whether Government have made
any attempt to enter -into agreement for
the sale of sugar with such foreign countries
whose production of sugar has falien down
in 1971 ;

(b) if so, the rates per quintal of
sugar and the names of those countries ;
and

(¢) whether G wernment are proposing
any measures to increase the export of sugar
for the year 1972 ;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b). Sales of
sugar for export are generally made by
inviting tenders  In the case of Ceylon,
however, Government to Government sales
were made and a quantity of 40,000 tonnes
and 20,000 tonnes was sold in 1970 and
1971 respectively, These sales were made
at the following rates :

1970
Quantity - Price
10000 £39-1504.  Payment
M. tons per long ton . within 385
F.O.BS. days from
Prr vty ot of
A o shipment
@ 20000 £45:15 O4. “do-
M. Pﬂ . et lang ton :
:_. :', - !‘G” .
3 m £410 od. ~do=
M tons mm;«: e
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: 1971 . oy
) 20000 £54004.  Payment
M. tons per metric within 180
tons. F.O.B.8. days from
. the date of
shipment
() Under the International Spgar

Agreement (ISA) we have in 1971 an ISA
quota of abput 244 lakh tonacs and
preferential quotas of 096 lakh tonnes for
export 10 UK (25400 tonnes) and LL.S.A.
(about 71200 tonoes). The ISA quota
and UK. quowa’ are Jikely lo remain at
the same level in 1972. The U S, Sugar
Act, under which exports to U.S.A. are
made, is valid up to 1971 and is under
review at present. Efforis have been made
by us to get an increase in our quoln.
The final decision by the U S, Govmmt
is still awaited.

Demand for constitution of Wage Board:
for Beedi Industry

#1310  SHRI A, K. SAHA : Wil the
Minister of LABOUR AND RBHAB[LI‘!‘A-
TION be pleased to state *

(a} whe!her tl'le attention of Govern-
ment has been drawn to the demand made by
General Council of Centre of Indian Trade
Unions (CITU) to formulate a comprehen-
sive National Wage Board for the workers
engaged in Beedi indusiry ; and -

(b) il so, the reaction of Government
thereto ? |

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) (8) No.

{(b) Does not arise.

Settiag op of » Steel Plant In West
H . n e I s N
Cenit. SHRI' B. K.  DASGHOW:.

DHURY : Will the Minister of $TEEL ..
AND MINES be. plsmd to Jl&le - -

y (a) whether Goverrment of Wcﬂ
Bengal Iﬁw demanded 1o Set up a Steel

 Plat in the nistﬁn cr Purulla.’"
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() irw.themmumwion made by
the Government of West Bengal in this
mﬂpndmcﬁonofﬁomnmmthem‘!

THE MINISETR OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM): (a) No, Sir,

(b) Does not ariso,

Allocation of Iron anlsujeltoltmh

#5312, SHRI M. K. KRISHNAN :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the allocation share of
Iron and Sicel of Kerala is too low as
compared to other States during the last
throe ycars ; and

(b) if so, the allocation made to each
State during the last three years, year-wise
and State-wise ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) There is no Statewise
system of allocation of Steel under the
present distribution procedure. Steel is being
supplied mostly to actual vsers,

(b) Does not arise,

Review of Nationa) Forest Policy

*{313, SHRI MUKHTIAR SINGH
MALIK : Will the Minister of AGRICUL-
TULE be pleased to refer to the reply given
to Starred Question No. 659 on the 10th
December, 1970 and state :

(2) whether a review of ihe National
Forest Policy has since been compleled

and if so, the main conclusions thereof :
and .

(b) whether & capy of (he same will
be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE " (SHR1
SHER SINGH) : (a) No, Sir. A statement
is laid on the Table of the Sahh '

(®) It will be published 4s 8 Resolution -
-of the Government and 8 copy will be

JULY22, 1911
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 Statement

The Nationat Forest Policy was discussed
article-wise in each of the four Regional
meetings of the Central Forestry Commission.
Thereafier. it was discussed in the fifth
meeting of Central Forestry Commission
held at Srinagar on 26th and 27th September
1969. The Commission considered the reco-
mmendations made at four Regional meetings
and appointed a Drafting Committee to
prepare a draft of the new revised National
Forest Policy for the consideration by the
States and uitimately by the Central Board
of Forestry.

2. The First meeting of the Dralting
Committee held at New Delhi on 26.10,1970,
discussed the approach to be adopted for
the revision of the existing policy and deci-
ded that the revised Forest Policy should
have three parts, viz. Part [—BACK-
GROUND, PART I1—APPRAISAL OF
THE EXTSTING POLICY, AND PART
IIl—~ POLICY FNUNCIATION. It was also
decided that the President, Forest Rescarch
Instituted and Secrctary, Central Forestry

_Commission will prepare a draft and circu-

late the same to the members of the Drafi-
ing Commitee before the next meeting is
held. In the meantime, the National Commi-
ssion on Agriculture, have constituted a
study group called “Forest Policy, Law and
Administration’ to study in depth the exist-
ing Forest Policy. As such, the materiat
prepared by the Central Forestry Commis-
sion would be made available 1o the siudy
greup now appointed by the National
Commission on Agriculture.

Difficulties Re : Supply of food to West
Bengal and Bangla Desh Refogee
Camps

*1314. SHRI SAMAR GUHA : Will
the Minister of AGR!CUL‘I’URE be plnnd
to state :

‘(a) whether Government are experienc-
ing difficulties in sending regular supply of
food to West Bengal and pmoculaﬂy to
Bangla Desh Refugee Camps; - .

() if so, mmmmm orm

'dsmunm, sod

© tumpmpmw ﬂmm '
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YHE MINISTER OF STATE.IN THE
MINISTRY OF  AGRICULTURE (SHRI
ANNASAHES P, SHINDE) : (a) to (o).
No serious difficultios are being experienced
at present in sending supplies of foodgrains
to West Bengal. Nor have the State Govern-
ment reported to us any difficulty in seading
regular supplies of food to the refugee camps.
Moat of the traffic to North Bengal is requ-
ired to be moved vig Farakka and vig
Garhara, Sometimes difficulty is experienzed
on account of dislocation of Farakka crossing
due to floods in the river, Movement of
Government foodgrains yig Farakka and
via Garhara is being given the highest
priority. Supplies are also being moved
from Uttar Pradesh by ths all m:tre gauge
route to North B:ngal.

Fail in per Acre Yield of Cashew Trees

*]1315. SHRI C.K. CHANDRAPPAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whe:her the per acre yield had been
consisiently declining while the area of
Cashew nut trees has increased from [950-
7H;

(b) the estimated yvield of raw Cashew
nuts in 1950-51 and 1966-67; and

{¢) the steps taken to increase the per
acre yieold ?

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHES P. SHINDE) : (a) Regular
crop estimates are not being issued for
cashewnuts. Only ad-lioc estimates ar:
being prepared on the basis of tentative esti-
mates received from the States. BEven such
estimates are available from ‘the year {954
55 only, In view of the gd-hac nature of
the eostimntes they are-nnt strictly compar-
able,

.(b) The yield of raw cashewnuts for
1950-51 is not svailable, According to the
ad-hac estimates, the yield in 1966-67 was
863 Kg¢ per bectare and the total production
wa lﬁ'l thuuund tonnes,

©@ mmwmmwom takea
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(1) Adoption of package of practices. -

(2} Production of cashew air layers
from high yiclding trees.

. (3) Laying out demonstration plots
with improved practices,

(4) Adoption of prophylactic plant
proiection measures,

(5) Organising credit to the cultivators,

Supply of Substandard and rain damaged
wheat to Flour Mills by F.C.1

*i1316. SHRI BHOGENDRA JHA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there had been allegations
that the Food Corporation of India had
supplied sub-standard and rain-damaged
wheat to the Flour Mills in non-standardis-
ed and second hand bags; '

(b) whether Government have looked
into these allegations;

(¢) if 3o, the findings thersuf; and

{d) the uction, il any, taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Repre-
sentations have been received by the Food
Corporation of India aileging supplies of
substandard and rain-aff:cted wheat to flour
mills in non-standardized and second-hand
gunny bags,

{b) to {d). Rain-affected wheat to the
extent of only 30% of theirquotas is issued to
mills, Food Corporation of India have, how-
ever, instructions to ensure that only, wheat
fit for human consumption is issued. Supplies
are made in sound and serviceable :umy

hm-

Millors are afforded facility to check the

 weight of wheat at the time of issue, if and

whumnplmmm inm-nudwlm
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. ‘meat of rai-soaked wheat In nortbern bmummm

region_

S, ‘SHRI BISHWANATH JHUN.
JHUNWALA : Will the Minister of AGRI-
CULTURE _In plerscd to state

~(a) whether the Food Corporation of
India have relaxed the specification of wheat
for the purpose of procurement to heip buy
rain-soaked wheat in the northern region;

" () if s0, the total quantity of such
graims that bave been procured; and

() how much of this has been/can be
_salvaged and that which cannot be salvaged?

' THE MINISTER OF STATE IN THE
 MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The Gove-
roment have relaxed specifications for wheat
to enable the Food Corporation of India to
purchase rain affected wheat.

(b According to the informuion avai-
iabe a total quantity of 5 ,60,080 tonnes of
rain affected wheat  conforming 10 relaxed
specifications have been purchased.

(¢) Stocks which are fit for human
consumption, only have been purchased under
relaxed specification, Such stocks do net
require salvaging,

Loss incurred by Roarkela Steel Plant

*:318. SHRI 8. §. MOHAPATRA :
Will the Minister of STEEL AND MINES
be plemd to sme

(8) the total loss incurred by Rourkeld
Stezl Plant due to strike by Tra'fic Depaﬂ-
ment last year; and

(b) the sieps taken by Government to
avoid the loss? . -

- THE MINISTER OP- STEEL AND
MINES (SHRL. MOHAN KUMARAMAN-
"GALAM) : (a) Hindustan Steel Lid., have
estimated that the strike by workers of - the

Trific Department of Rourkels Stee! Plant

in June, 1970 resulted in loss of production

. uuhemeromm:onmonw sies],
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- "!319 SBI! B. S MUR‘H-W ‘Win
the Minister of AGRICUTTURE be. pﬂhﬂ
1o stpte !

© {a) the tota! financial 'aiil 10 bs fived
to Andhra Pradesh for the developthent of
fisheries during the Fourth Plia Period;

(b) the number of scheme where such
sid operates ; and

{c) the progress of the schemes?

THE MINISTER oF STATE IN THR
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SINDE): (a) An outlay
of Rs. 150 [lakhs has been earmurked
for development of Fisherics in the
Fourth Five Year Plan of Asdhma
Pradesh, Central assistance (o Siate Plan
Schemes during the Fourth Plan is provided
in the form of block grants and loans for
the plan as a whole, the Siate receiving 30°
of the total assistance every year as mm
and the remaining 709 as loas.

Besides, the Centrai Government also
meets in full the cost of construction of
fishing barbours, There is no State wise
aliotment of funds for fishisg harbours,
Engineering and cconomic studies of poten-
tisl bharbour sites are carried ouat and
harbours are sanctioned on the basis of
detailed project reports,

(b) and (c). The State Governnient's

‘Fourth Plan contains 16 fisheries schemés of

which some of the important ones xre ;—
(i) Development of Morine Centre at
Kakinada under which mechanised boats' are
comtrucied and -issued, (i) improvemeni
of fish farnis and mmeriu, and produttion
of fish sced -and (i) ke of loans fo
fishermen’s covperatives,  lu the first 1w

yerrs of the plan 27 boats have been

consiructed . under the first  acheme,
Improvemenis 1o several - fali farms® ‘sod
mmmmwnww
District and ‘eliewhore - #1. -& CoM - ol
Re. 9:261 1akhv. Loans 1o Sibierinés snd
Zilla Parishads torifiag R, 'S 23 Wkhe: m

_mfwmm‘!ﬂml
dineibusde of fifery

for - porchase and

© requisites, hﬂt#hm‘
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- sangliosed funds in February, 1970 to the
- Port Trust, Vizakhapatnam for detailed
. imvestigation, model tests snd preparation of
-~ @ praject - ropert for a- desp sea fishing
" harbours -hes aleo surveyed the Andhra
MMMMWSINM upuu
foﬂhmhﬂmm

Stoppage of Procurement of Poodgraine

in Haryaasa
%1320, SHRI BALATHANDA-

YUTHAM : Will the Minister of AGRI-
CULTURE be pieased to stato :

(%) whether in some of the Haryana
Mandis the wheat grain had rotted ;

(b) if so, whether it is not due to
shortage of wagons for despatching the
wheit to other Sctates, aind also because of
Iack of storage facilities with the procure-
ment agencies ;

(e) whether as a result the State Govern-
ments have stopped procurement operations
since the 22nd June, 1971 ;

{d) whether the farmers in Haryana have
complained of heavy lostes due to stappaje
of procurement ; and

(¢) what remedial measures are being
taken by Goverament in this connettion ?

THE MINISTER OF STATE IN THE
MINISYRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). On account of massive increase in
marke: arrivals and procurement this year
deipite increased slorage  capacily and
movement by rail and road, subtaatial
quhol’whmhdwhmmdinom
Preciutions have been taken to cover the
snains with tarpaulin and peiythens sheet

covers, No substantia) damage has 30 far

mwmm-mumﬁ:‘s

L O 'I‘he State Government is contiauing

‘ operitions except for temporary

mmm&dﬁew irkids’ or
mmm '

Ar‘wmmunwmmm
_ Susls. Govergment oo M of
mﬁuﬂ mam _
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_ (c)‘rhum.oupmtylnthemughu
been augmented by mobilizing all - avaifabie
space, Maximoum possible clesrance of
procured stocks is being arranged both by
rail and road.

Land owned by _Demhnta( Rehabili-
tation {n Furidhbad, Hﬁm '

5579, SHRI B, 8. BHAURA : Wil
the Minister of LABOUR AND REHABILI.
TATION bde pleascd to stale :

(a) whethér the Department of Rebiabi-
litation owns any land in Faridabad Town-
ship, Haryana ; if so, the total area
thereof ;

(b) whether there is any proposal before
Government to haid ovér this iand to the
State of Haryans ; Ifoo.whoaudon whit
terms ;

(c) whetber the workers working in
different factories in' the Industrial wroa have
buiit up Jhugls, and Khashas on this land
due to shortage of bouses ;

(d) whether Goverament have  uny
propesal to aliot the land to the occupasits
on smail instaiments or with any ower
alternative to (he occupants for housing
purposes ; and

(¢) Whether Government have any
proposal to grant loans/graats to build up
housing  oolonier in Faridsbad (Muryana

.Statc) if 20, the salient features thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K,
KHADILKARY: (x) Yes, Sk At
présent the Depariment of Rehabilitation
owns 300 scres of land consisting of rewiden-
tial sad industrial arca but the Siate
Oovernmonit of Haryasa has iocluded a
wmmmmmhmmm

{b)lth propoudmmu&rdlm

,mmamsmmmommm
: iommﬂﬁmﬁﬂmmunﬂp
towarlis the wisding Up of the Organisatioa,

rﬂmﬁmma:;ﬁ:m
Hi-tmm' -

c',immnuu-wwg
wmm m
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: hal however, no information whether the
jhunamlas are employcd as workm in me
futones.

{d)Nos:r e cooa
() No, Sir. '

Additional Supplies of Foodgeains 1o
Assam and Meghalnya to meet food
oo oy situation

§580. SHRI ROBIN KAKOTI: Will
the Miniiter of AGRICULTURE be pleasod
to state the amount of Rice, Wheat und Auta
already despatched (0 Assam and Mughaluya
upto the end of 30th May since 25'h March,
1971, to “meel Ihe food situation created by
heavy influx of evacuces from East Pakistan ?

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): About 435
thousand tonnes rice and 39.0 thousand
Aonnes - wheat  were despatched 10 Assam
during the period 25th Marsch to 31s1 May,
1971.. Releases from: this and the Central
stocks already in Assam depots were made
to the Governmen's of Assam and Meghalaya
a8 Tequired, for moeting the needs of public
~distribution as aiso of evacuees from East
Pakistan. No a‘'ta was dfspalchcd 10 Assam
-during this period.

Import of Foodgriins (o moel the reqQuirement
' of Bungla Dish Refugees

5581, SHR1 B, S. MURTHY : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the countries with which negotiations
arc underway foer import of morz  fuodgriins
.to meet the requirement of Bangla Desh
refugee influx ; and

- {(b) the quantity required and the time
within . which the imports should. reach
India ?

" THE MIN!STER OF STATE lN THE
MENIS‘!‘RY OF AGRICULTURE (SHRI
ﬁNNASAHEB P. SHINLE) : (a) No
‘negotiations are under way with any oount(y
“for import of foodgrains to meel the require-
ments of refugees from Bang'd Desh. Offers
of some foodgrains have, however,  been
npwf.d Ifom USSR, U Ko ‘UBA,; Iamn

F'n,_, LT
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: eren Anmr: “ i
and certain iot ernational omntmiom I:ku |
the World Food Frogramms -and thie United

“Nations High Commissioner for Rafugees.

(b) According (o an estimate prepared
carlier for feeding 6 million refugees fora
period of six months, the quantity of rice
required was'put at 5.8 lakh tonnes, The
total number of refugees from Bangla Desh
has, however, already exceeded 7 million
and the influx continues unabated. These
refugees are being supplied rice and other
foodstuffs by Gnvernment from stocks held
in the country, and the'e will be recouped
from the food aid made available by oiher
countries (o the extent such aid is available.
No time limit can, therefore, be indicated
within which the foreign assistace must
reach India.

Shiftirg of Iion Ore Division of National
. Mincral Develepment Corporation
to Hyderabad

5582 SHR! R. P. UIAGANAMBI
Wil the Minister of STEEL AND MINES
be plcased to. state ;

(a) whether the Board of Directors of
Naticual Mineral Development Corporation
Ltd., decided in its mceting bheld on the
17:h April, 1968 the shifung of Iron Ore
Divirion to Hyderabad ; and

(b) if so, the action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir,

(b) The question of shilting the head-
quarters of the National Mineral Develop-
ment Corporation and some other public
sector undertakings from Dejhi to other
places is under considcration by the
Governnient, ST

Sirike by Conatruction Labour in Chandigarh
3583, SHRI A. N. VIDYALANKAR :

Will tbe Minisier of LABOUR AND nwa- '
BILITATION be pletltll {0 state :

{a) whether ip June. 1970, the wﬂﬂme-. -

tion labout of qundinth atmﬁ}. ‘work aod -
. theit ‘sirike mﬁmind fnr sbout two weeks. .
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(b) whether the strike was withdrawa at
the intervention of the Labuur Commissioner,
‘Chandigarh, who had given aa assurance to
the workers that their wages will be enhanced
within six months, if so, the progreas made
‘by Labour Drmlment in imptememing
that assurance ; and

{c) whether more than 2,000 construction
workers have no suitable accommodation,
and for want of saccommodation they are
obliged to work under the contractors, If so,
the steps Government have taken (o orovide
these workers with suitable accommodation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHA-
DILKAR) : (a)to (c). The information is
being collected and will be laid on the Table
of the House after it is received.

Coal Dealers Creating Shortage of Coal
in Delhi

5584. SHR1 SHASHI BHUSHAN : Will
the Minisier of STEEL AND MINES be
pleased to state ;

(a) the number and names of conal
dealers in Dclhi who have been prosecuted
for creating shortage of coal in Dethi and
thereby raising its prices by selling the
wagoas outside Delhi or aot unloading them
at site in time ;

(by whether Government are aware that
the price of coal in Delhi has almost
doubled ;

{c) whether certain officcrs of the Delhi
Administration were aiso responsible for the
shorlage of coaf in Delhi ; and

{d) if so, their pames and the action
taken against them and also against the coal
dealers 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRi
SHAHNAWAZ KHAN) : (3) No coal dealer
has been prosecuted in Dehi for creating
shoriage of coal, .

(b) Government are aware that ‘during

the porjod J. nuary, 1971 1o May, 1971 the
rate of Soft Coke had been beiwees Rs. 8/-
to Rs, lﬁ-mwu as agrinst the normal
medmnux-wwu
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{c) No, Sir. The shortage of coal .in

‘Delhi has beea due to inadequate supply of

wagons by the railways,

{d) Does not arise.

Employment Potential of Visakhapatam
a Steel Plant

5585, SHRI B. S. MURTHY : Will the
Minister of STEEL AND MINES be pleased
Lo state .

{a) whether any estimale has been as
to the émployment potential of Visakbapat~-
nan Steel Plant;

(b) the facilitios to be provided to
skilled and semi-skilled workers to get the
best out of them; and

(c) the cost of providing such facili-
ties 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
Consultants have been asked to incorporate
a chapter on *“‘Man-power Regquirement” in
their **Techno-economic Feasibility Report™

“ for this Plant,

(b) It is proposed to make adeguate
arrangements to cnsure thay the Plant gets
the best out of its workers,

(c; 1t is too early to say anything about
the cost of providing such facilities as tbe
project is still in the planning stage,

Warehouses in Assam

5586. SHRI ROBIN KAKOTI: Will
the Minster of AGRICULTURE be pleased
to state :

~ (a) whether there is shortage of ware-
houses to store food-grains in Assam; and

(b) what amount of rent is paid by
Food Corporation of India for hiring of

‘godowns per anpum in Assam ?

_ THE MINISTER OF STATE 'IN THR
MINISTRY OF AGRICULTURE (SHRI

. . ANNASAHEB P. SHINDE) : (1) At presant
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-Iwﬁrmmhofm»mfoad
grains in Assam,

(b) The Food Corporstion of India
paid following amouats as rent for hiring
godowans :—

ok
Rs. 6,57,075.00

1969-70
" Rs, [1,77,759.00

Supply of Poultry Feed by 1.C.A.R. {0
States

9687, SHR1 DEVINDER SINGH
GARCHA : Will the Minister of AGRI-
CULTURER be pleased to state ;

() Whothtr some State Governments
bave complained to the Central Government
that development of poultry work had halted
owitig to 1hé aneconomically high cost of
poultry feed;

() whether Indisa’ Council of Agricul-
forid Redesrch has worked out & formula
I'nir economic feeds from by prodocts;

(@ if so, whethér Indian Council of
Aviailtural Research has started supply of
this feed to the State Goverament; and

(® if so, the name of the State
Gavernment to which this fesdd i3 being
supplied 17

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes
Sir.

{b) Yes Sir, A number of formulae
of economic pouliry rations using agricultural
‘byb-produicts have ‘beﬂ: worked out.

(¢) The Council does not supply feeds,
. however, some of the feed formulae found
19 Be coonomical were circulated to all the
meamuﬂm for their IMormuon and
use,

(03] ddlblotnrﬁe

W“m

.. 5sms. SHERI DEVINDER
. ‘GARCHA : 'Will-the Minlster of a.mtf
: '__Mmhwum. SRt
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erm ms .ﬁ :

(a) whether ineuhcmot A‘fmnm .

aww sro being hmmummm '

() if 50, the aames of the firms which
are manufacturing these:incubators 7 ;

“THE umrsmn OF STATE m THE
MINISTRY OF AGRICULTURE (SHRI
(a) Yes, Sir,

(b) According to the information svsi-

ﬁbh with the Ministry

(i) Dayal Poultry Appliaaces,
WZ-16 Lajwanti Garden,
New Jail Road,

New Dethi-46.

(ii) Prem Pouliry Appliances,
W.Z. 291 G Block Hari Nagar,
Jail Road,
New Dethi-18. and

(iii) Gurdaspur Enginecring Works,
Gurdaspur (Punjab),

are manufacturing these incubators,

Development of Animal Husbandry

5589. SHRI DEVINDER SINGH
GARCHA : Will the Minister of AGRI-
CULTURE be pleased to state :

(8) whether there is & scheme under
consideration of Gowvernment for ithe deve-
lopment of Animal l-lusbandry in the coun-
try; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THB .
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH). (#) dnd (b). Thted now
schémes are currently usder contiderstion

of Goverament for development of xdiMil

husbandry. The details of these schérises.
Miun:infmmww ﬁmm
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‘Statement -
~ 8."Ne. Scheme Estimated outlay " Mdin foktures
- - . im: the Fourth ; Coel
Plan (Rs. in
lakhs)
; -
2 3 4
Eastabliskment of 96,30 This Laboratory is proposed 10 be
Pood and Moduth set up at Bangalore with the' sssis-
Virts  Vaccine tance of Govt. of Deaniark. The
Labératory, Laboratory is intended (0 produce
Foot and Mouth diseaso Virus
Vaccinc for protecting exotic cattle
and their cross-bro¢d ° progeny.
This laboratory is expected to take
about two years (o be completed
and would be ablc _to produce 4,
lakh doses of polyvalent vaccine
by the end of the Fourth Plan,
after which the annual turn over
would be about 8-10 . lakh doses.
2. Production of 15.00 The scheme aims at production
Cross-bred Heifer of 300 cross-bred heifers annually
Calvet at- Natio- for distribution to the fdrmiérs in
nal Dairy the milk sheds of the ddiry plants’
Résearch  lnsti- and other areas, Frozen scruce
tute. Karaal. from owstanding exotic bulls would
be imported for bréeding indigen-
Ous cattle under the schems.  The'
scheme would bé located st Nutio-
na!l Dairy Research lastt. Karnal,
3, Cioss-breeding 25.00 Cross breeding' of indigenous
E with ' inporied cattle with exotic inheritance is

proposed 10 be taken up om a
large scale, for stepping up milk
production in the milk shed aress,
Frozen semen techaique which is
widely practised in  advanced
countries will be adopted on &
large wcale in India.  For this
purpose, it is proposed to set up
frozen semen production lmhu
tlnlpi'lot buia' .

dicaad i =
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Closiag Down of Supply Missions In
Lendon auod Washington

5590. SHRI! DEVINDER SINGH
GARCHA : Will the Minister of SUPPLY
be pleased to state :

(a) whether Government have taken a
.decision to close down Supply Missions
located in London and Washington ; and

(b) if so, the time by which this decision
is going to be implemented ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) No, Sir.

(b) Does not arise.

Commission Paid to Auctioneers of
D.G.S. & D.

559i. SHRI MURASOLI MARAN:
Will the Minister of SUPPLY be pleated to
state :

(a) the present rates of commission
allowed to suctioneers of the Central Region
of the D.G.S. and D. during the years
1969-71 ; and

{b) the average amount of moathly
commission paid to each of these auctioneers
upto April, 1971 ?

THE MINISTER OF SUPPLY (SHRI
D. R, CHAVAN): (a) The rates of
commission are indicated below ; -

For the First Rs, 25000/

of the sale proceeds 0.9%%,
Rs. 25001/~ to Rs. 50000/~
of the sale proceeds e 0,65%
Rs. 50001/ to Rs. | lakh

of the sale proceeds 0.449%

_Rs, 100001/- to Rs. 3 lakhs
" of tbe sale procceds e 0.24%

Over Ry, 3 lakhs of the sale
proceeds o 0.20%

‘“These rates of commisiion are collected
ontbemﬁnuhpmadtdwmamouh

(B About Rs. 1800/ per mosth,

o JuLy 2,191

- ;W_:m Answers 36

Pre-requisites for Appoiniment of
Auctioneers in D.G.S. & D.

55892. SHRI MURASOLI MARAN :
Will the Minister of SUPPLY be pleased to
refer to the reply given to Uastarred
Question No. 3574 on the Ist July, 1971
regarding pre-requisites for appointment of
auctioneers in the D.G.S and D. and siate :

{a) whether M/s Som Nath Chadha and
Company, Julundur who are at present
working as an auctioneer in the D.G.S  and
D. and M/s Bhardwaj and Company
Jullundur who are working as an auctioneer
in the DGS. and D. till recently fulfitled
ail the five condition mention in the reply
referred to above ; and

(b) if not, the reasons for relaxation of
these rules in these cases ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) Yes.

(b} Docs not arise,

wHaQ Ty arn g et
af faeelt & mnitw gis-
VAT ¥t sqgEqy

wR Gl qaela @A) 3g sad N o
sy fs:

(%) s awizroqr, af fresh &
wqw1Y sy a1ar faay wrAA & -
0 A frawr fmfwr go 5 ad da %
g T fog wd, 1971 F gAY AR d
fram & wsawfed & srdfed fod ar
@ £ fexdl & oAt & amrfos
gfanral #1 sqaear aw aw afy w ag
t; W

(@) afg g, a¥ a) & faoe
d@t glawrai 7 wEear fey faar
wowifeadl &) aa.2T wrdfe fod o &

“war wixg § e 393w arafos gﬁmq_'

uwmﬂmﬁt?
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Threat of Evictions to 70 Landless
Residents of a Village In Coorg
District of Mysore State

5595, SHRI SAMAR MUKHERJEE :
Wiil tte Minister of AGRICULTURE be
pleased to state :

(a) whether Government arc aware that
more than 70 landless residents of Nelli-
shudikeri village, Somwarpet Taluk, Coorg
District, Mysore Statc are facing the threat
of eviction ;

(b) if so, the reaction of Government
thereto ; and

{c) the steps taken by Government to
avert this eviction of the poor pcople and
maintain  their right on their huis and
holdings ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c)
According to information furnished by the
Stale Government 164 persons who had
illigally occupied Government reserved lands
in Neilishudikeri and three other villages
were evicted in accordance with the rules.
The State Government has reported that as
these persons were not cligible for allotment
under the rules it would not be possible 1o
confer any rights on them.

Destruction of Feodgrains by Rats tn
¥FLC l. Godown In Bombay

”96 smu RAJDEO SINGH : Wil
the Minlﬂor of Aomcuuruna be pleased.
to state ;

mmmc ih the’ mt complex  of

witi"and Wadla o Boby, thosands of
foodgral bagy are being destroyed by s ;.

" ASADHA 13, 1893 (SAKA)

Magjid Bundor, D'Mello” Road,.
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(b if '.-d. wbﬁhcf in.a single godown at

. D'Mellow Road 200 bags were found

destroyed in a week ; and

(¢} whether accounting the losses by rats
the figure comes-to more than Rs. 10 crores
annually ?

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) No, 8ir.

(b) No, Sir.

() No authentic figure of losses by ras
in terms of money are available. However,
some losses do occur,

Limit of Resources to Afford Expenditure
of Refugees from Bangla Desh

5597. SHRI N. K. SANGHI : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased 10 state :

(a) whether Government have assessed
the maximum number of refugees from
Bangla Desh can be given shelter within the
available resources ; and

(&) if so, their number 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K., KHADIL-
KAR): (a) No, Sir. Government have
made no such assessment,

(b) Docs not arise,

Price Preference to Small Scale
Industrial Uniis

5598, SHRI S. M. KRISHNA :
: SHRI NIHAR LASKAR :
SHRI G. VENKATASWAMY !

Will the Minister of SUPPLY be pleand
to stale :

(a) whether Government have dmd.d
to accord price preference to small scale
industrial umiis on & tender to tender basis
withowt jnsisting -on, break-up. of cost in
each and every case ; nnd

Lb)ﬁtb. how flt this drchion will.

: 'emm smll ‘sale umu tn 1he nounm? :



10 wmm:

. THE.MINISTER, OF SUPALY (SHRI
P.R: CHAVAN) : (® Yes, Sir,

(&) Prior to the decision, price prefereace
could not be accorded in maoy :cesasbacause
the small units were .not fully equipped

furnish an analysis of their cost. With the

Iatest  decision, price preference becomes
mors or less sutomatic an & tender to wnder
basis, and it will be ecasier for the smal
scale units 10 avail of the concession,

Fertilizer Complex in Gujarat

$599. SHRI C. CHITTIBABU :
SHRI RAM SHEKHAR PRA-
SAD SINGH :
SHRI P. GANGADEB ;

Will the Minister of AGRICULTURE
be pleased 10 state:

(@) whether a Fertilizer complex will
be built in Gujarat with the gid provided
by U. K. and U. 8. A,; and

(b) if so, the main features of the
scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) Yes, Sir.

_ (b) The IFFCO Project consists of

two parts, the Ammonia and Ures complex
to be jocated at Kalol and the NPK Comp-
lex at Kandla. The Kalol plant will manu-
facture 300,300 (onnes of ammonia, the bulk
of which will be converted iato 400,000
tonnes of urea per anpum., The plant at
Kandls will manufacture about 400,000
tonnes of N. P, K. fertilisers from impor-
ted phosphoric acid and poiash and ammo-

nia trapeported from Kalol. The raw’

material for the Kalol plant is nstural gas

. consisting of free .and associsted gas made

available by the 0. N. G. C. from the Kalol

and Sapand fields under & long term

<conlract, '

The cost of the project is estimased ot .

~Rs. 91,76 croves, of wlalehequiryuls.ﬂ-
. crores. . This

uLY ;e

"mﬂ«ulhm, ,ﬂm

‘equiry  is shared bétween
_opofgm;m mcommﬂ of Indjain .

ut.
which U, .8, Aid. has lﬂd
Rs, 1548 cro M K.w'dhwillh
Rs. 11,92 cmru The balande (rupee
leans) is covered by lonns from term langing
institutions and direct Ioon from Govern.
ment of India. e

%

The consturclien contracts bave been
entered into. All the plants—the Ammo-
nia and Urea plants at Kalol and N. P, K.
plant at Kapdia--are scheduled to be
commissioned by March, 1974,

Nom-Registration of Malayalees in
Madhys Pradesh in Employment
Exchanges

5600. SHRI C, K. CHANDRAPPAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(8) whether the fact that the Malaya-
lees living in Raipur, Madhya Pradesh, are
not aliowed to register thicr names in the
Employment Exchanges on the grouad
that they are poople {rom outside Madhya
Pradesh, has been brought to the notice of
Government; and

(b) if so, the steps taken by the
Centre to atop this practice 7

THE MINISTER OF LABOUR ANO
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) Yes,

(b) The State Goverament has besn
sddressad in the mmer.
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'!‘HE MINISTER OF S‘I'A‘I‘:E AN THE
MINISTRY OF hGRlCUL‘l‘URE (SHRIL
ANNASAHEB P. SHINDE) : (a) and (b).
A Delegaiion represesting the manufacturers
and exporters of RS-09 tractors, has arrived
in india to discuss and seitle on the spot
probjems which have arisen while imple-
manling the Pratocol signed on 21st Febru~
ary, 1971, Inspection of RS 09 tractors
offered for retumed in Gujarat has already
been conducted, The State Agro-Industries
Corporation has confirmed that it has
already received Rs. 7.50 lakhs from the
GDR Autharities, covering the cost of 834
modificd RS-09 traciors being returned to
them, The Rajasthan State Agro-Industries
Corporation has also intimated that 52
numbers of RS 09 tractors were modifled
upto 2lst February, 1971. However, 24
farmers only have offered (o return their
tractors. The inspection of these traciors
has already been carried out and these are
being returned t0 the GDR suppliers’
Representative. The money is expected to be
refunded to the farmers shortly, The GDR
Suppliers’ Representative has sent a cheque
of Rs, 84,401 78 as an advance towards the
cost of returned tractors, io the Corpora-
tion, and has also promised to remit the
balance amount immediately after receiving
the formal bill fram the Corporation.

The Delegation | is currently visiting
other States, including Punjab, and progress
witl be kmn afier some time,

c_ruh snuu for rurat Unemployment
ln Blrbhn, Wnt Beagal

3602, SHRI OADADHAR SAHA : Will

the Minister of AGRICULTURE be pleased
10 Hate :

--m thmnﬁof the hbct Develop-

ment Offices in the District of Birbhom,
whwmﬁMmhwe been or being -

w l‘mn April, 1971, -
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THE. MINISTER OF STATE IN THB
OF AGRICULTURE (SHRI:
SHER SINGH : (8) to (c). Propossls for
implementation under the Crash Schema for -
Rura) Empmfmt have not 3o far besn
received .in ‘reapect of - Birbhum Dmrﬁn
The Crash Programme envissges employ-
ment of atleast 1,000 persons per district
per year for l_pcrind of 10 u;omln a wage
not exceeding Rs. 100/- per month per
person,  The amoynt admissible per. dit;mt )
is Rs, 12,50 lakbs per annum.

Transfers of Employee Provident Fund
Orgaaisation and Labour De]lﬂ-nt
Staffin Delfbi

5603, SHRI RAMAVATAR SHASTRf:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether a large nuwber of officers
of Employee's Provident Fund Of;mimiop
Dethi and offices under the Labour Depm-
ment are such who have been working m
said offices for years together;

(b) whether the former Labour Minis-

.ter, Shri Sanjivayya had made sn annousnces

ment to the effect that the officers who had

worked for more than three years wouid be
transferred el¢ewhere; and

(¢} whether the said announcement has
been implemented so far; if so, the reasons
therefor, and the action proposed to be taken
by Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR): (1) The Provident Fund a:thorilies
have repgried that it is not a fact that a lagge
‘number of officers in the Employee's Provi-
dent Fund Organisation have been working
in Dethi for years together. There ds, as a
matter of fact, only one such officer,

There are a number of other offices upder
the Labour Department, Unless particular
offices are specified, it is not possible o
furnish the mformlllon in" respect of théem.

w) tndv(c), No ummmm as such
was ‘made by ‘the ‘former Laboor Minister
(Shri D. Sanjivayys). However, the former
Labour Minisics: had directed that - officers

- ﬂbuld!u uwmma e comyletdon of 3
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years' service at a particular place, The
Céntral Providen: Commissioner has. how-
ever, Informed that the Employees® Provident
Fund Organisation could not carry out this
directive fully due 10 certain  difficulties and
that action is now being taken to implement
the directive.

Potential of Fishing Banks

5604, SHRI C. JANARDHANA :
Will the Minister of AGRICULTURE be

pleased to state ;

(a) whether there has been a detailed
study -of the fisherios potential of fishing
banks already known to exist in the Indian
Ocean; and

(b) whether Japancse, Russian and
Norwegian fishing boats do regular fishing in
Wadge and Pedro banks ?

THE MINISTER OF STATE IN TNE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
suiveys conducted so far have mainly covercd
tl-¢ bottom grounds around the coast, upto a
depth of 80 meters although some decper
areas upto 450 meters have been surveyed,
Some well known fishing banks like 1ihe
Wadge and Pedro Banks have been included
in these surveys. Detailed charting of these
banks as well as others along the coastling
is yet to be completed.

(b)Y It is known that Rusgian and
Japanese vessels are fishing in the high seas
of the Indian Ocean There have been no
specific reports of Japanese vessels fishing in
the Wadge and Pedro banks but Russian
fishing vessels have been seen in the Wedge
tBank. No reporis have been receivedregarding
fishing by Norwegian vessels in these banks,

Permission for sale of defective RS-09
tractors :
$605. SHRI BISHWANATH JHUN-

JHUWALA : Will the Minister of AGRI-
CULTURE be pleased to staie ; - :

~ (8} whether the Governmoemi .of Ger-
man Democratiq Republic have been . per-

mued by Government (o sell the RS-09.
tractors which have been found defes ive N._

ﬂllﬂh were snpplwd by ihr.m Mier

JULY 22, 1971

Written Answers. 4

(b) if so, the eondufona under’ whwl:
the sale of the defm:u Lractors has been
permitted; and

(¢) whether this order goes contrary to
Government® assurance that all  dsfective
tractors from the German Democratic Repu-
blic wilt be returned to Genmm Democratic
Republic ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P PHINDE): (a) to (¢) A
copy of Protocol on RS-09 tractors signed
between the State Trading Corporation of
India and the GDR Suppliers on 21-2-1971 iz
given in the sistememt appended. Clauses
7 and 8 of the Protocol specify the condi-
tions under which the resale of modified
RS- 09 tractors has been agrced to. The
question of return of unmodified and unsold
tractors is still v.nder negotiations.

Statement

PROTOCOL

A meeting was convened with the GDR
Delegation to0 consider the 12th February,
J971 about taking back the mod\fied RS-0¥
tractors and to arrive at mutually agreed
decisions,

After protracted negotiations and per-
suations from both sides it was agreed as
under :——

i. Tractors . modified upto the dute of
signing the protocol would be taken back,
The trac ors mod:fied alter this date would

‘be offered to the farmers and they would be

given an opportunity to use the tractors for
2/3 moaths. Im case these fractors which
are not found suitable would aiso be taken
back on ierms muluaily agreed upon.

2. The tractors will be taken back on
the basis of the - C&F price at Bombay Port

after deducting 8% depreciation.

3. A Technical Committes consisting of
representatives of GDR suppliers and manu- -
facurers, Minisiry of Food and Agriculture
aad the State  Agro-Indusities Corporstions
concerned would be. conetituied, ' They wit
consider the lechnical aspects afid thie villio™

of all shortages of equipment sadfor acces-

--mimehmu ann aui &rmu
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. lmdepmmnn on the basis o!-tlw orciw
prites oi’ equipments only. .
‘moving parts which were supplied alongwith

" the tractors have been utilised by the farmer
‘the question of  returning these will nat be
insisted upon. The problems of the acce-
seories and spares would ‘be discussed
belween the GDR suppliers representatives
and the Agro-Industries  Corposations but
the cases involving the values of more than
Rs. 1200/~ for ackessories Would be referred
to the Technica] Committee.

4. For the tractors to’' be returned the-
Agro-Industries Corporations after signing of
this protozol, would furnish 10 Messrs
Transport—maschinen latest within three.
months, motor number, chassis no., district
and the state in which the tractor wu oper-
sting, date of modifications, dates of three
cost services rendered by Agros within the
quaranter period,

e
. kaa

5. Belore returning tractors, the agro-
Industries Corporation concerned will ensure
they have clear title and ownership of the
rewurned tractors,

6. The GDR suppliers will nominate

one or two collecting craotres in each State.

The tractors would be.delivered to the coll-
eciing centres by the cuncerned Agro'Indus-
tries Corporations and the expensss would
be borne by them, Any exp:nses after that
would be to the GDR supplies’ account.

Damaged tractors will not be taken back In:

the case of dispute the matter would be
referred to the Technical Committee,

7. There would be ao ob,ecuon in
permitting re-sale of RS-09 tractors in lodia
directly ar indirectly through the distributiog
selling omnimhm of GDR suppliers sub-
ject to the following condllnon! -

l) Frior approval-about: the name of
the distributing/selling_organisation
would be obisined from the State

~ Trading Q!l’porltionfM:mstfy of

'Food und Mricalture,

i ann mnm would be mmed
o e import of spare Parts for the
i dwml valug taking ‘into consider-

- “.

SADM 13k }393 S dﬂ' A}

In case the fast

' _Mlh nufaber of sractors: inwl-;

Wiitten ,-Aa;ué« s 6

8. in: re;pqct or sale to .be, eﬁqcted_,
after rcceuymg he Test Report from Tracior
Traimng Ceg_lre, Eudni wherc the | lraclof It
already under mt ‘further chmm would ‘be
incorporated in the RS-09 ‘iractor ‘as may be’
mutually agieed upon between the. Iepresent- .
mvr.g of the manufacturers of - thi lm:lqrs,
and the Directofs of Tr-mmg, 0

Transport-for

For S.T.C. - for
et g " Tractoreammachimen
+ Berlin. werk Scho-
nebeck
Sdra e
Maj. Genl, S.P, Sdf : _
Vohra, KOWAI.C?YK KOHL

21,7

. (‘oﬁflmctioa .ot a fishing hurbdnr near
' Paradecp port

5606. SHRI NIHAR LASKAR :
SHRIS. M. KRISHNA :

WuII the Minister of A(.-RICULTURE
be pleased (o state : ' :

(a) wehtgr the Cenire had sanctioned
the construction of a fishing harbour near
Parade:p port; und

‘(b if 50, the expendnure involved on
the project 7 BT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P. SHINDE): (a) and (b)..
The Government of India sanctirned a sum
of Rs, '50,600/- in september 1970 to the
Paradoep Por¢ Trust for carrying out investi-
gations ‘and model tests and prepiring a
project report for & fishing harbour at- the:
port. The project report, which has not yet
been. finalised: by. the Port Trust, will indicate
the estimated cost of the harbour, The
question:of sanctioning the harbour will be
aummed on reccupt of the pmpct report, '

mﬁmm Mmmuu
teachers ia rural dmmhrxuhol
{a crash programme for rural:
allomi '
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“qHE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI -
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Medicine and MUk for Bangla Desh
Refegees In Tripura

5609, SHRiI DASARATHA DEB : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

{a) the total quantity of medicine and
milk that has bern received by the Tripura
Government from the Red Cross Society of
various parts for Bangis Desh refugees ; and

(b) what steps are being taken to ensure
that these reach the aciual refugees 7 '

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (s) The Goverament of Tripura
has received the following quantliies of milk
upto 131b Tuly, 1971 fmﬂn hd C:on j—

(@) Red Crose Scclety
. Teipurs_Stare Branch

2 peckos
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5610, SHRIR. S PANDEY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased 1o siate ‘

(2) which are the International mncios!
Forums engaged in providing relicl meusures
o t_lw refugees coming from East Bengal ;

(®) whether U. S. Peace Corps are also
making any contribution in this rcgard ;

- (¢} if so, the nature of the work being
done by them ; and :

fdl whether they are doing their work
under the supervision of the Government
authoritics ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) to (d) The required informa-
iion is being coliected and will be laid on
the Tuble of the Sabha shortly,

Test Borings for Underground Water
Levels in Uttar Pradesh

S6:1. SHRI V., N, P, SINGH : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government have carried
oul test borings to ascertain underground
water levels in chronically drought aﬂ'med
areas of Uttar Piadesh ; and

(b} if not. thc reasons therefor ?

‘I'I-IB MIN‘IBTHR ‘OF STATB IN THE
MINISTRY QF AGRICULTURE. (SHRI
SHER SINGH) : (a) Yes, Sir. Tho Contral
Ground Water Board, under this Ministry
hw carried out test imlm ta the districts

of Patiapgarh, Azamgarh, Jaunpur, Ghazi-.

pur, Ballis, Mirzapur, Varanasi, Aluhb::h
MMwamimdU P wh
are identified " as . Grought- areas to

lwhhmﬂmwi m in&hm,
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!ﬁli "SHRI K LA’KKAPI'A win: !M
Minister of AGRICULTURE be pleased to
state: L

(8) whether Government of Mysore has
taken steps to coliect land revenue and other
loans due from Cooporative Societics and
Fnsiitutions from uu weaker neuon or the
Society : and -

(b) nfto bow Government are going to
help the wealter scctions in the Siate after
imposition of Presidents rule now ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHR1
JAGANNATH PAHADIA) : (a) and (b)
Necessary information is being collected and
on collection; will be laid on the Ttlﬂcof
the Sabha.

Prevention of Cutting down of Cashew
: Trees

" $6/%. SHRI C. JANARDHANAN :
Will the Minisier of AGRICULTURE be
pleased lo state :

‘- (a) whether Government. - have cohsi-
dered the need for preventing the cutting
down of cashew 1irees for their timber in
view of the Indian Cashew processing indus<
try on importcd raw nuts 3

(b) whether Government have -any idea
of the quantity of cashew wood wsed anou-
ally as(s) firewood (b) for packing case
manufacture ; and

1) iflowbal antheqnmliliosfmuah
Hem? -
.- THE MINISTER OF STATE IN THB
'M‘IN!S"I'RY OF AGRICULTURE (SHRI -

ANNASAHER P. SHINDE) : ‘(a) No Sir;
The Government have not considered -the

_peed Tor preventing cutting -of cashew: - trees
‘for timber since such cultings are only toa

very limited extent and mostly confined 1o
umnomic and old trm which hn.n putod
tiu m'e of’ frnitlni : :

®) Itis ilnmood Thid coabéw tetes -

e iacmmtumummmd for the
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(G)Nohfomﬁlion uurdiutln qun-
tity of cashew wood used as firowood or
- manufacture of packing cases is available.

" Views of Siate Agro-Industries Corperation

on Agreement signed with G. D. R.
" regarding RS—®9 tractors

3614. SHRIN. K. SANCHI : Will the
Minister of AGRICULTURE be pleased to
state

(a) whetber the State Agro-Industries
Corporations through whom GDR tractors
were sold have exprested their displeasure
about the terms of the agreement igned
with GDR Government for return of defec-
tive RS—09 tractors ; and

(b) if 30, the terms of the agreement,
the points of displaasure of the State-Indus-
tries Corporations and the Government’s
seaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF. AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
While agreeing to the return of the modified
RS-09 tractors, the various State Agro-
Industries Corporations have also expressed
their desire to returm unmodified, tractors
modified after 21 2.1971, unsold and canni-
balised tractors, implements, tyres and tubes
aod spare parts. A high-level meeting was
heid on 8th June, 1971, to review the matter
i the context of the terma of the Protocol.
It was agreed that the Projects and Equip-
ment Corporation’may negotiate the above
issues and also to extend the validity period
 of the Protocol for another three months,
with the GDR Ropresentatives, It was also
agreed that a time-limit of 2-3 months
should be fined for the GDR Suppliers to
make paymépt:-to the Corporations after all
formalities wers compileted. The  Projects
apd Equipment Corporation is, however,
negotiating the various issues with the GDR
Representstives and the gutcome is awaited.

Eofercemsnt of recommendation of Contral
Land Reform Committer to State Govern-
weat on Protection of Bargadar 1ight

: toeulﬂnlthll

© 5618, - SHRI ‘GADADHAR - SAHA :

-f-,_mnm Misister of AGRICULTURE. u

' wt.vn e
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phl«l 10 state whuhef the Gmt.rd Gowt- :

~ ment have issued instructions to the State

Government of West Bengal to implement
and enforce the recommendstion of the
Central. Land. Reform - Committes -~ and
Central Government on the issue of ‘Protec-
tion of Bargadar right to cultivate their
fand 7 )

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : As the law re-
gulating the rights of bargadars in West
Benga! was amended in 1971 by the enactment
of a President’s Act, the question of issuing
instructions to the State Government by the
Central Land Reforms Committee in this
regard does not arise. By cenactment of
President’s Act provisions have been made
for : -

(i) ensuring complete security 10 every
bargadar in respect of a minimum
area 3

(ii) making the right of the bargadar
heritable - ;

(iii) increasing the bargadar’s share of
the produce from 60% to 75%
where the bargadar supplies plough,
cattle and other inputs

(iv) tramsferring cases of appeal against
decisions of the Bagchas Officers
from Munsif Courts - to Sub-Divi~
sional Officers.

The term “bargadar’ has aiso been ampli-
fied to include share-croppers genesally
known as ‘kisani’. Provision has also besn
made for preventing forcible eviction of
bargadars by reguisling surrenders and
abandonments, Tbe land owner is not per-
mitted to resume culiivation of land which -
is at present cultivated by a bargadar except
in scvordance with' t!n provision . of the
legislation. 1o case & bargadar’ nncn&n
or abandons bis. right of cultivation such -
land will be cultivited by anober landicss.
agriculturists who would bo enfitled 1o dis-

_-mmm of luq uqknh wm lunl
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5616, SHRI JAGADISH BHATTA-
' CHARYYA : Will the Minister of
LABOUR AND REHABILITATION bo

pleased to state ;

«a) whother the atteation of the Prime
Minister has been drawn to the closure of
Rehabilitation Industries  Corporation
Estates, Bonhooghly, Calcutta ; if s0, the
reasons for the closute ;

(b) whother the Prime Minister received
say momorandum or protest note from the
R.IC. Workers Employces' Union with
regard to this ; and

(c) if so, the steps taken by Govern-
ment td reopen the Rehubilitation Industries
.Corporation Estates restore peace and main-
tain sscurity of the omployces ?

THE MINISTER OF LABOUR AND
RBHABILITATION (SHRI R. K KHADIL-
KAR} : (a) to (c). A communication
dated 11.6.1971 was received by the Prime
MRaister from the Rehabilitation Indus'ries
Corporation Workers and Employees’ Union,
sialing that the Rehabilitation Industries
Corporation, Industrial Estate, at Bon-
Hooghly, had become virtually closed due to
contimuous  anti-social  activities, The
matter was brought: to the notice of the
Chief Seeretary, Government of West
Bengal for remedial measures. The
Masaging Director and the Chairman of the
Corporation also contacted the authorities
concerned in the West Bengal Govermment.
Boquiries made from the Corporation show
that the Indusirial Estate has not elosed
dowa though the law and order situation
‘hals deteriorated considerably .

Land Reforms in Himachal Pradesh

8617, SHRI SAT PAL KAPUR:
Will the Mintster of AGRICULTURE be

Mwum
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THE MINUSTER OF STATR IN THB
HINM\' JOF AGRICULTURE - (SHRI
ANNASAHEB P, SHINDE) :
For the purpose of Land Reforms, Himachal
Pradosh bas three different picces of  logisla-
tion : (1) The Himachal Pradesh Abolition
of Big Landed Bstates and Land Reforms
Act 1953 applies to the old areas of
Himachal Pradesh ; (2} The Pepsu Tenansy
and Agrienltural Lands Act 1955 applies
to the former PEPSU areas ; and (3) The
Punjab Security of Land Teaure Act 195)
applies to the remaining. areas, The State
Government has appointed a Land Reforms
Committre to  examine thess Acts with a
view to suggesting. '8 unified legislation for
the. entire State of Himachal Pradesh, = Tiie
Committee has submitted its report. The
propossl to eaact a uniform legisiation is
under the consideration of .the State Govera-
meat, The omaiu Acts would eontina
till & unifiod law is enacted,

Scope of Crash Programme for Rural
and Urban Employment

3618. SHRI PRIYA RANJAN DAS
MUNSL ;. Will the Miaister of AGRICUL-
TURE be pleased to state :

(a) the number of rural unemployed
who ate getting job opportuaity immediately
as a result of introduction of crash prog-
ramme for rural employment ; and '

(b) whether the same programme can be
used for urban employment ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHR!
SHER SINGH) : (a) The Crash Scheme
for Rural Employmsnt envisages the employ-
ment of 1,000 persons per district per year
for a period of 10 moths at a wage not
excoeding Rs. 100/- per month per worker.
The number of persons actually getting
employment would be available only after
progress reports in regard to_implements-
tion of the programme are rewim! from the
State G_wcrnmum. _ o

* (b) No, Sir. |
P o s Ore ko,
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(ﬂ) the major problems of - llﬂ M}ml
_ ryinlhoeomltymd‘howdocm
mwwmeﬁthm :

THEMINIS‘!‘ER QF STATB IN THE

_MINISTRY. OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN):  (a) Da'a
-on the production of Iron Ore and oiher
.important minerals which are exported from
$odia is given in the statemen laid on the
Table of the House. [Placed ‘in
Library. See No, LT—715/1).

(b) The minerals mentioned in the table
besides being exported are also consumed in
the indigenous industries. The quantity

- an@ walus-of export of these minerals for tre

. years 1969 and 1970 is given in the table
-enclosed. Dats for internal consumption is
available only for the year 1969 and the
-same is given in the table,

(<) The total value of the exports of
imporiaat minerals listed in the closed table
was Rs, 187 Crores during 1970 as againsxt

"Rs, 152 Crores during 1969. However the
total value of exports of ail the minerals
from the country dmmg 1970 was Rs. 201
‘Crores s againit Rs. 169 Crores during
1959 : :

.. (d) The probloms in mineral industry
cover a wide range of aspects, Broadly
speaking these include eaploration. -mining
‘beocficiation, tramsportation, cost, port
_‘pandling, marketing aad utilisation . One
of the significent problem with the Indian
lnﬁmtly l,l Ihn qume'ol'w
mh« ohmtlf uunuopemcd by pepsons
_of mesgre Goancial means and technical
koow-how. This has. resulted . im, un-
sysiematic mining practices, lack of adequate
" mineral exploration. and preparation of
minesals for markeliu etc. The Indian
Bureau  of Mines it organised to render
.pechuical segvice 10° such . ‘mine - .owners,
MM regular - inspection . of .-mines

n.mr n,m

.plant for beneficiation

‘Madhya: -Pradesh - are-
imported . trictors fof aupply. . to their fai-

caied out Wy_ihe o«m urmm-p
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geological ‘studies; the - Butenu ‘has ‘recently
‘opend & Consultancy Unit which is rendecing
servics 10 mipe owners on tho - probloms

" exploration, estimation of reserves, prepara-

tion of -mine plans, designs of imines,

“benéficiation etc. on 80 loss no profit basts,
In order to gear up the beneficiation studies
-on low grade ores of various minerals, the

Indian Burcau of Mines is setling up two
regional laboratories and one additional pilot
test - work, The
problems of bencficiation ot ores are also
being studied in the National Metallurgical

: Laboratory and oiher Regional Laboratories

of the Council of Scieatific.and Industrial

The Central Government and the State
Govis. are giving requisite priorities for
construction of approach roads in mining
arcas, construction of new railway lines,
and development of port facilities such as
increasing loading rates and berthing
facilities for large ore carriers,

As the problems of mincrals industry are
diversed and cach minerais has its own
peculiar characteristics with reference to its

.occurrence mining and marketing etc. the

Governmund, from time to time, appoints
expert Committees and study groups to
study thesc problems and suggest mﬂedml

So fu as  Geological Bsplontion is
concerned Geological Survey of India has
intensified its exploration operations, mchl-
Iy for noa-ferrous miumls

Shortage of Imporied Tractors in U. P,
" Bitar ssd Madhya Pradesh

5620. SHRI R, S. PANDEY: - '"
SHRI SHANKAR Dg\YA_L
SINGH ;

" witl the Minisier cf AGRICULTUIF

‘o puuee to um' ¢

&) whother Utiar Pradesh, mm-'
facing’ shortage of

mmwhw hﬂmyhlidl‘m tbﬁr_

(h} mmq-ummm;;
mi unnim qf lll'ih m ﬁ;;.@



3!‘ mm:
_"'muﬁm m tractors .and : andc
_Mm{wihﬂtm :ml

(cl itn,thowﬂeulmthmd?

" tHE MINISTER OF STATE IN THE
Mmm\' OF AGRICULTURE (SHRI
ANNASAHIB P, mmnn) @ Yes,
Bit. ’

: (b) and (c). The demand for tractors

for 1969-70 was assassed at 83,000 nos,
Taking into consideration the indigenous
production of tractors and constraints oa
foreign eschange, it was decided to
import 35,000 troctors, Of these, con-
tracts for the import of 34,000 tractors
have already been concluded and negotia-
tions for the balance are under way,
The import programme for 1970-71 is yot
to be finalised.

nor stw * wpyfen wnfirat
wpgfens wrnfedf Y @t

wf gfw
5621. wht wwwx wwf: sor yfe
ot ag xR ¥ §r & f :

(%) gzeht Ned du affx Framal
& Qv vy e ¥ aqglee wifr &
st Y fead oww gfa & af ; «ic

(=) Wiy dwwdid Qw ¥ a7
givr mfs & |} o W & forg Frad
ey ff wrfa R w8 ?
| viwrve ¥ v Wt (o o
wige @ fmd) : (%) otx (w). a=-

.wmﬁmt@taﬁtmm {4
: uftm'hl ER

qtnw«u Qe

Wﬂt uﬂl mw ﬁt fw

m 3L l'li (SJK.I)

gl

 Wrtuen dnswers "
{ﬂa‘) mqa‘ii:m Ay T QAe

m’-\ ot ln‘li STEATH HTHTT irfm |

t.
(c)wﬂt(l, a‘rwﬁwlﬁ

c&mmiwm(ﬁhi’q}.
(%) gt

(w) wrem wew ¥ 26 97, 1967
N wrw & Jwfaqa o wEne @
wsrmar ¥ o n-oar afafy caofer o
€t | ag afafa M. dwar & svw 93, od-
gHty e wgifwam afwfa aar seql
% g@ fareg T adt geareaTsi & sww
#, foad weds ) aq1 NAw & W 9T
q wfaeew & Y s N w g,
fawr sl wYe xw faew 9 oot aggw,
weiq wifewifas fafus, wifew aar wey
gena sggal & faw w7, oA
maY, agyl, Gzl s IS N ¥
fag gyfaa sarag for aqral ) fawrfg,
awwere & frxrud, w4l 1 afafs wfena
tww*aqrﬁtmtmw
# waeaga & foq spwiorg) & wiy &
g ¥t et fedt 3% gwe o
aer AYaw § WX T T wfawey A ¥
fog dfqwrm ® valfea fear am gy,
quiaar frare w30 1 afufr ¥ gose R
gt fodhd aft wega gt &t & afafe
W wiatefy 31 s, 1972 4% m -
e _ B
s-u--_otreutn-tm. Batter Ol and
Dry Milk For Refugees From | |
Bangla Desh Pl

: 5623 'SHRI HARI SINGH : Will the

- ‘Ministor of LABOUR AND m:tmm&-
_'l'lON*tn pnuul 10 siate : b

5623 d&wn’f m;ﬁ“_,

(s} ~whether oommdm'

~ 'have offered tons of butter, butter oiliwid



0 Pitteh A

‘dry mlik ‘lor Tthe nfw di:!amnub
Jnfdissand .. 2

" {b) if s0, when these articluﬁltmuh
-Mil? }

muxwmm OF unot:a AND
REHABILITATION (SHRI R. K. KHADIL-
KMI} (n) ancl (b). The Govemmm of
“has Phdged an amount of 4.5
“milion dollmu Swedish comrlbtl}m for
relief for the refugees from East Bengil;
there has been no specific offer of thess
commodities. . =

Liu-n!w Starting A Sugar Factory oo
Cooperative Basis at Dadri  District
Bulandshahr U. P.

- 5624, SHRI HARI SINGH ::Will the
Minister of AGRICUI.‘I‘URE bo plened to
state

(a) -whether a co-operative tociety of
Dadrl, District Bulandshahr (Ufiar Pradesh)
‘has asisked for a licence to “start: & suger
mill on co operative basis from Government
‘of lodia; and

b} if so, lhecumeofde!aym issue of
lhe liomu?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) ‘An application was
geceived in ‘May, 1961 for (he grant of an
industrial licence {or the establishment of a
cooperative sugar factory at Dadri, District
Bulandshabr, mlr Pradesh. This. applica-
tion has since b‘ien rejected., _

“(b), ‘Dboes not arise,
Decline in Prices of Foodgrains and Due
Price to Agricultursl Producers
8625, 'SHR1 ARJUN' SETHI :  Will
the Mitister of- AGR!@ULTURE b pleased
to state

© {#): the tesotion .of Governmeint 4 (he
Feparied _decline -of prices of foodpraing il
over India in the wukadmvrrﬁu.ull
uncertain po'itical situation in. the same
mﬁbh tightens.. Lbe wﬂoﬁihm.

wg.‘" -=- B . ":‘_':_}._n i

e 'himafmm?:; e

mmm

. 1gb), 5 mbethee Gm uwm'-'
mmm due-prive - .f&mum .
producers 7 -

THE MINISTER 'os ‘STATR n\f‘rﬂ:a

um Y OF AGRICULTURE (SHRI
ABEB P. SmNﬁm A8) The
m‘.enl fall in prices’ of K ins ié l!mnljr

‘o account of incieased level of ﬁrodu&:on
of foodgraios.

" (b). Government are alresdy making
massive ' price support purchases at the
pmcumnem prices which are mnmmm
m the pmddcm .

Registration of Names With Employment
Exchange in Birbhum, West Beagal

5626. SHRI GADADHAR 3AHA :
Will the Minister of LABOQUR AND
REHABILITATION be pleased o state :

(@) the pumber of educated and
uneducited . persons of the  District of
Birbbum in West Bengal, who have got
their names regisiered in the Eaployment
Exchange in Birbhum since 1970 up-to-date;
and

(b} the number of persons both educa-
ted and uncducated so far regisiered who
oblained assistance in  securing employ-
ment, category-wise 7

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRL R K.
KHADILKAR): (a) and (b), . j‘hlllhll
information s given in B Iuachtd
statement,

Swatement

Calegory of
job-seekers

No. of place:
mms_ effec-
m Im
1970 to 30th
W00 3B Jupe, | 1971
June, 197¢ v o

No. of regis-
 trations

A 2. 3

TR L
. 1. Uncduested

.

St Ak

v



i W! _ '-‘. 8

'ASADHA 31 1893 mxa)

2. Educated

(Matricu-

;bou)' 1341 20
Total : !6 379 3.252

* The data are coilecled at lnlr ymly
Jntervals snding 30th June and 31st Decem-
ber sach year,

Clossre of R.R. shops in Rural Areas
-of West Beogal due to Inadeguate
Supply of rice and wheat

.5627. SHRI GADADHAR SAHA:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether R.R, shops in rural areas
of West Bengal in Birbhum, Burdwan and
other Districts thercin have been closed
down due to inadequate allotment and
supply of stock of rice and wheat, and
insufficient procurement ;

(b) whether West Bengal Government
placed demand to Central Government for
additional allo:ment aod supply of rice and
wheat for opening the closed R R, shops
therein for sale of the articles of Food
from the shops at fair price on Ration-
Curd basis and relief operation ; and

(c) if so, the steps taken in direction ?

THE MINISTIR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAMEB P. SHINDE): (a) No,
Sir,

(b) and (¢). Do not arise.

Production and Consumption of Cashew
Apples

'3628.  SHRI C. JANARDANAN : Wil
the Minister of AGRICULTURE be plema
to llllc ‘.

(a) “the estimated production of cashew
apples i India 1970-71 ;

(®) hcew much of these fruils is eui-
mludwbomumedurood

te} mmmbw amm A8 bro-

| Weisten Answers 82

(@ ‘whether any beverages. ot cider are
mhlu manufactured in - the . country
using cashew apples. IRIETIRI

THE MINISTER OF STATB IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (s) About
6,0 0,000 tonnes. T

‘®)and c). Only a negligible. quantity
of the cashew apple is. consumed, .precessed
or preserved.,

(d) Yes sir. cashew apple is. wed in
the manufacture of a liquor callied "Pul"
in Goa.

Iatrodnction of E.P.F. Schame In
Beedi Industry

5629, SHRI MADHURYYA HALDAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Goverament are considering
the demand to include Beedi Industry into
Employees’ Provident Fund Scheme ; and

() if so, when a decision is likely to
be taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHAD{-
LKAR) : (a) and (b). The matter is under
consideration of Central Government in
consulation with interests concerncd,

~ Consumption of fertilizers in states

56%. SHRI DEVINDER SINGH
GARGHA : Will 1be Minister of AGRI-
CULTURE be pleased to siate :

. (8Y_ the State-wise consumption of ‘fer-
tilisers during 1970-71 as compared to the
corgesponding period of 1969-70 ; and

(b) the reaction of Government there.
to? -

- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : . (a) A siate.
ment showing stsle-wise: consumption of
fertilizers - (in - terms of nutrients) during
1970-71 :as. compared to the correspanding
Period of 1969-70.is laid on the Tabi of the
House, . I',Pla‘d an. Libawy Sﬂ Ho

'erspu.
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(b)Y mmmm ulm
hth “cotisumption of Mlhw 4o ‘the
‘ country s a  whole ' “during 1970-71
‘over 196970, thers has - been: a
id " the cowmsumption “of fertilizers in some
Siates. The Goverament have studiod the
reasons for this tardy rate of growth of coo-
. sumption in these States, The following
- are found to' be. the maia reasons for this
mwofwmmim. B

(i] Natnral causes such as cyelmand
- fioods in some-States;

(i) Constraints inthe availability of
credit for fertilizer distribution and

(in} gaps io cawion and promotional
efforts aimed at increased use of
lmw:eu :

‘l'lu ‘Government are scized of the prob-
lom and are taking various sieps to siep up
fertilizor consumption ia these S:ates. They
have vocenily set up a Credit Guaraatoe
Corporation 10 encourage commercial banks
- to provide grei te credit facilitier to farmers

and dealers of fertilizers. The Staie Govern-
ments have also been urged to  ensure
the . availability of produciion  credit
to farmers in large measure through cooper-

- atives. The Goverament of India are also
continuing to give short-them loans to the
-Swuates for stocking and distribution of ferti-
lizers, The distribu.ion system was liber-
alised by replaciog licensing by # simpler
and quicke? pfethod of registeation. Besides,
the Ceotral Feriilizer Pool is maintaining
buffer stocks in various Stales where the
disiribution system is not efficient and
also liberalised distribution arrangementa by
meaking direct 5. pplies to cooperatives, - Zille
pndchﬂh ud even private dulm,

As reardl menlim. two impomu
schemes haviag a direct boariog oa fertilizer
- eomsuraption s in eperation viz., (a) natine

ulmmmib)hmm mhin:
programme under which fatest-

including optimurs ‘and balanced - useof
fortilizers is sought 0 baextended 10 far-
- mars.. These heve (0 be intensifind. - The

. Government are alwo considering 4 scheme
. tomoqat & mawive sad effeotive campajgn |
ht m bnllmd e of fartiliaess,

e M‘Yﬂ.% G

m wulﬂ supplumun ﬂn mleml
mensures uadertaken - by tﬁe&mﬂm
-ments and mnmmu. P

mhmﬂmmw
’ Desh

| . 5632 SHRIP. GANGADEB: !
~ SHRI NIHAR LASKAR :

Will the Minister of LABOUR AND
REHABILITATION be ploased to state ©

{(»).  whether on the 24tn Junme, 1971,
about 50,000 Bangla Deth evacuees - arrived
at Boyna about 2! kilometers from Bongaon;

(b) whether influx of refugees has again
incroased; and

(¢) if so, the number that has entered
after the 20th Jupe uptil now ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR : (a) No, Sir,

{b) The rate of influx has not increased
since 24th June last. :

(c) 1,25979 evacuces entcred Bongaon

Sub-division during the period from 20th
June to the middle of July, 1971,
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| (w)' wre! Iz freafafea soi
¥ i—

(1) 1968-69  714.00 wrer 27

(i) 196970  757.10 wre 27

707.50 ST 29
(uafaw)

(i) 1970-71

(w) sma 660.00
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(w) nﬁx-;t,j- 8 u% s W
& o

(7) g gfafewn s & faqg fs
e W97 W Suma § €6 agl Qe
aTeTC ® fawe W sing s w1

CEARY YT W wwrem ¥ ey o
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IeT w1 g F Ard 1971 & e
fawg &1 sewza 58,100 2w au1 Wi
1971 % 60,500 z= gar |

(w) s@ad 1971 & sma &
suare arEEt (Fuiq 8 wTad ¥ 14
s 1971 a6 w7 WH ¥ gy,
19-2-71 ® Afgat ¥ aw gEa,
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Storiog of wheat ia Schools, Colleges and
Private Godowns in Balandshahe

5637. SHRI RAJ DEO SINGH : will
the Minister of AGII.ICULTDQ.E be pM
(o stete @ ;

(2) whether Gommnt AT AwAle

‘that four lakh bags with wheat were dutaped

in Schoolt, Colleges and Private Gadowss

for waat of rail wagaos at nuhndﬁlh;

lnll
) i!w,whuitmapolitha m’l

" THE MINISTER OF STATBIN THE
mm or m:wz.m m
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HINUE) : - (a) Dueto
'.mmm miuhofwhmmtho
as'a resilt .- of which despatches: couid-not

kosp .pace with procurement, the- F. C, L
stored the stocks of wheat temporarily at

Bulandshahr (Proper) in the following
maoner {—
1. School and Colleges : 4,000 tonmes.
2, SWC godowns, 5,000 tonnes,
3. Open storage built

on dunmage and cover-

ed by Polyihen cover, 1,861 tonanes.

4, Privately hired godowns, 3,000 tonnes,

- ASADA 31; t'avs"?('s'm)

Total 13,861 tonnes.

. —— — d—— — ——

(b) Al stocks of wheat stored in scho-
ols and colleges have since been cleared,
The stocks of wheat built in the open, how-
ever, will be issued/moved into covered
siorage on priority,

" Construction of hospltals under E.S.1.
Corporation

5638, SHR1 S M. BANERJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleasced to state :

(8) whether more hospitals are likely
to be constructed by the Employees State
Lasurance Corporation;

{b) if s0, the inlmbu of such hospitals;
and

©) the places at which these hosphtll
ate likely to mm:md ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R K. KHDIL-
‘KAR) : The Employets Siate Insurance
proutbn mfﬁrm the foliowin: i

Weitten Answers 90
(). The Corporation has  agresd-to:the

construction of new B:8.1. - Hospitals-under
the Scheme at the following piaces :

State

S. No, Place

| Mysore Mangalore
2, Mysore . Hubii

3. Pondichery  Pondichery
4. West Bengal Manicktolla
. West Bengal  Kanyapur—

Asansole
6. - Orlssa Kansbahal, -

Production cost of steel in public sacter-
steel plants

5639, SHRIS. M. BANERJEE : Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the production cost .of steel
produced in all the steel planis uvader Hind-
ustan Steel Ltd. is likely to come down
because of increase in production; and '

(b) if so, to what extent 7.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a) and
{b). Normally, the unit cost of production
should come down with increase in produc-
tion as fixed cosis get spread over a larger
volume of production provided that there is
no corresponding increasee in cost clemecnts,
In the case of Steel Plant under Hindusian
Steel Limited, prices of raw materials and
stores and spares and incidence of railway
freight and excise duty etc. are expected to
go up during 197172 as compared 10 . 1970-
71. The impact of the Wage Agreement
concluded in Oct. 1970, will- also be feit for
the full year in' 1971-72. -Accordingly, any"
variatien in unit cost  of production of steel’
from these piants during the current financial’
ysar from that in the preceding yesr wonld
depend on the impact of tluwfmou and

 the Iclull pndwtien achieml.
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5640, ll-lkl N K S&NGHI

to state :

. '(a) _‘the procedure followed by Govern-

meat for the disposal of foodgraing which
are found to'bo unfi for human consump~
tien ; .

I

' {b) the quantum of such foodsrains
disposed of during the last three years; year-
wise; and ,

{c) whether the Government have any
machinery to check that the damaged food-
. grains which are disposed of being unfit for
-human cousumption, are put into the market
after some treatment and if so, the existing
procedure followed and what steps Govern-
wlpmpmtotnkeinthisregudfor
future ? o

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Food-
grains rendered unfit for human consumption
are cither destroyed or disposed of through
rate contract to State Governments or by
direct sale to the Siate Government, nomi-
nees or through tender enquiries confined 10
pariies registered for handling such foodgra-
ins for specific: purposes.

(B) 1969 ... 12,013 tonaes
S9N . 1268,

i .-Ilﬂ'lmp_to_ } :
. May) s,

() In respect of sales to the State

Governments - or their sominees, it is the .
mpomwity.: of the Siste Governments.
to ensure -thiat 00 malprictices (ake place. .

'W&mﬂnulﬂmmﬂow other -duly regi-
stered - parties, Intimation of -such .onles is

.. 8iven {0 the local municipal body concerned -
.. and. . pther. - Siate Government mmm

Wmm miwn. in

. mm' 2. 197

' Wil
the Minister of AGRICULTURE heplened__

wwmm,_f‘f‘f nf’f

llunu-h on Cﬂﬁl‘lﬂoﬂ dilllm
- Varkety of Millets by adivasisiwn

3641. 'SHRI RANABAHADUR SINGH
Will the Minister ‘of AORIC!JLTU!E bo
pkuod to state

(8) how long it will take I'or thcptm
Adivasi farmers (0o be able to grow high-
yielding varicty of millets on their fields;
and

(b) the present stage of rescarch on
high yielding variety of millets suitable for
rain fed light soiled areas of Madhya
Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEBR P, SHINDE): (a)and (b)
Information has been called for from the
State Government and would be placed on
the table of the Sabha ay soon as it is
received,

Employment of Labour in Conl Mines
under National Coal Development
Corporation

5642, SHR! RANA BAHADUR SINGH:
Will the Minister of STEEL AND MINES
be picated 1o siate ;

(a) whether Government are sware that
the coal mines operated by National Coal
Development Corporation at 8ingrauli - and
Morwa do not employ local people and .
penerally profer outside labour for execution
of its work ;

(b) if so, the steps Government ‘have
taken 10 help loeniunemployedtotiad work
with the N. C. D. C, ; and

© ey if n_ot, the reascns vherefor 7

THE MINISTER OF STATE IN THE .
MINISTRY OF STEFL AND MINES (SHRI
SHAH NAWAZ KHAN): (a) It is not
& fact vhat the coul mines opersted by
‘Naijcoal Oonlmnlopmm Cofporation.in:
the Singreull do npt employ local pecple

'ldammbmhtomiﬁ labour. . There

is no area known as Morws where !&thu]-
mmm Ourmiou bﬂ‘;‘ﬂlﬂﬂ

@}M(c}- mmm




5643 SHRIG Y. KR]SHNAN ’Will"

‘the Minister of AGRICULTURE be 9lusod
iﬂ ate .

~ (a) the names and l'u‘_naiou of the
: mlouc Commitiees under his Ministry .

(b) whether non-officials are also serv«
inl on these Committoes ; and

(c) if 80, their number and names and
functions of such persons serving on each
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (8HRI
ANNASAHEB P. SHINDE): (a) to (¢). The
information is being collected and wiill be
placed on the table of the Sabha,

Appointment of M.Px. on Agricuiture
Commission to Advice on Farmers’
Difficuities.

5644, SHRI G. Y, KRISHNAN : Wil
the Minister of AGRICULTURE be pleased
to slate :

(8) whether Government heve appoint-
ed three Members of Parliament on
National Commission on Agriculture (o
advice Government regarding farmers’ diffi-
culties ; and

(b) if so, the names of the Members
of Parliament and the funclions of the
Commission 7

* ‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
At present, three Members of Parliament
are Part-time Members of the Nationai
Comm{ssion on Mﬂwiim Their nmu
muuﬂns :

Ihrl M. V.. Krishmppu, Mmbu

Lok Sabha.

2 nr.z,a.nmn, Membtl' &ajyn_

Wrmdr.,.iw-" : L3

Undcrthmm of ufemnm thecom-.
Immon ‘has to exemine comprehonsively. the: -
cyrrent progress of agriculture in India- aod
to make recommendations for its improves-
ment and modernisation with a view to

promoting the welfare and pmspemy of
the poople..

m plemeotation of Recommendations of
Coal Wage Board by Coltierfes h
Dhanbad Coalfield

5645. SHRI DASARATHA DEB :
Will the Minister of LABOUR AND RE-

- HABILITATION be pleased to state :

(a) whether Coal Wage Board recom-
mendations have not been implammlal in
a large number of collieries in Dhanbad
Coalfield, Bihar 3

(b) if so, the names of the collieries
which have not implemented the Coal Wm
Board recommendations ; and

(c) the stops taken by the Goverament .
to force such collieries to implement the
Coal Wage Board recommendations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR : (a)and (b). Out of 417 working
collieries in the Dhanbad region, 73 collier-
jes as per list laid on ‘the Table of the
House  [Placed in Library. See No.
LT-717/ 1)] have not implemented the Wage
Board's recommendations. The remaining
collieries have implemenied the recommen-
dations either partly or fully,

(¢) The recommendations are not en-
forceable statutorily,  Efforts, therefore,
continue 10 be made to secure implomenta-
tion through persuasion and advice. More-
over, ~ public sector consumers have been
asked t> purchase coal from only those

‘collieries which produce certificates to the

effect that they bhave implemented the’
mmmenduioas of the wm Board. :

S.lcof Corul!m Iml&ﬂ;h

Sﬂi SHRI DMATHA DBB

A __Wilhhnmnlwot STEBL AND ulNEs."-ﬁ
hﬁmum L
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 (a) whether the Corrugated Iron sheots

are being sold by the authorised -ageata at”

R, 340 to Rs 360-per bundle in. Tripurs ;

" () if so, the retail price of Corrugated
Ircn Sheets per bundle fixed by Govern-
ment 7

THE MINISTER OF STATE IN THE
MINISTRY OF . STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) and
(b). Do not arise, as statutory control over
price and distribution of the categories of
steet was withdramwn with effect from the
29th April, 1967, and the ecarlier system of
having controlled and registered stockists
given up, Therefore, there are no *‘retail
prices™ fixed by Government, nor is there
any “‘suthorised” sgent or stockist,

Cotton Cuitivation in Tripera

5647, SHRI DRSARATHA DEB:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the total production of cotion in
Tripura during 1970-71 ;

(b) whether product of cotton in
Tripura decreasing or increasing ;

{c) if so, the reasons for it ; and

(d) whether Government have any
scheme 10 encourage (ribal Jhumiss in
Tripura for Cotton production with financial
assistance ? '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Accord-
ing to the information furnished by the
Tripura Administration, the production of
cotton is estimated as 2.2 thousand bales,

(b).and (c), The production of cotton
in Tripura has been more or Jess the
same since 1967-68 although it had shown a
declining trend before that,

(d) A cotton development seheme for
demonstration of improved cultivation
practices in cotton is being implemented

for ‘the benefit «f cultivarors io Tripura,’
,Fm distribution of cotton seeds ‘and. ahfj -

CIULYIR, 1M
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jopute is -also ' arranged for cultivation : of

cotion by tribal cultivators umder tribal
welfare programme, - e e

Central Assistance to Cooperative Socleties
of Landless in Tripura -

5648. SHRI DASARATHA DEB : Will
the Minister of AGRICULTURE be pleased
le state = .

(a) whether Cooperative . Societies . in
Tripura for landless are receiving any assise -
tance from Government ;

(b) if so, the total amount disbursed 30

far through the Cooperative Socicties of

Tripura ; and

{¢) the number of the Societies that have
received aid so far ?

THE DBPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (a) to (c).
Information is being collected from the
Tripura Administration and will be laid on
the Table of the Sabha.

Cancellation of Regisiration of Kolar Gold
Misee Uadertaking Medical Employees
Association

5649, SHRI B, N. REDDY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to nate ;

(a) whether the Registration of Kolar
Gold Mines Undertaking Medical Establish-
ment Employees’ Association, Champion
Reefs, KGF (Mysere) hiad besn cancetled on
the ground of non-complianca of Sec, 28 of
Indian Trade Unions Act ;

- (b) whether the recogaition was given to
the said Union at the insistence of some
political parties ; and.

(¢} il su, the reasons therefor ?

THE MINISTER ‘OF LABOUR AND

REHABILITATION. (SHRI R. K. KHA-

DILKAR) : (a) Moﬂiu 1o the Siste
Gmmm the regisestion oftthe Amﬁh-
tion Im not so M mm
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(b} Recognition was granted (o the
“Kolar ‘Gold ‘Mining " Undertaking - Medical
" Establishment -Employses  Association on
241k Pebruary, 1965, ‘as per ‘ths procedure
prescribed under the Code of Discipline:-

# (¢) ‘Question does not arise. -

‘Progress in Agricultural Research made by
Agricultaral University

5650. SHRI H. K. L, BHAGAT : Will

the Minister of AGRICULTURE be pleased

{0 state :

{a) the progress made by Agricultural
Universitics in agricultural rosearch ; and

tb} if so, the names and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Agricultural Universities are the major
participants in the coordina‘cd projects in
crops and animal sciences sponsored by the
Indian Council of Agricultural  Research,
Most of these universitics having statcwise
research have been effectively  discharging

the responsibilities t» meet the rigional

needs, The progress mad: by these univer-
sities in agricultural research is sauisfactory,
The notable research fesults available in
respect of som: of the universities are
detailed b:low :

Punjab  Agricultural University,
_ Ludhiana

(i} Evolution of high yiclding Hybrid
Bajra No. 1.

(ii) Evolution of early maturing Moang
variety G-65 which matures on &S

days.

{iii) Release of 3 high yiclding variotics

' of Sugarcane, namely, COJ 58
" {early ~maturing), Co 975 and
CollS& " '

:(iv) Aulfukin; tractor drawn reaper

Illl lnen dev:ioped.

- W .«Igvtadtural University,

a) mm ﬁulﬂiu cotton varieties
i *ml-.umd MI‘B-ZT‘
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(i) An early ripening high yiclding
- Guar Fuddw FB-Z?? has been
- released. .

_(ih) An efficacious line of treatment of

"Pica, a chronic disease of camel
Imbeenevolved .

U.P. Agricultural University,
Pantnagar

(i) Maize lines possessing high lysine
content have been developed.

(i) A Soyabeau planter has been
dcveloped by the University.

(iii) The unthrifty growth of padJdy in
the Tarai Region wax identified to
be due to Zine daﬁcmy .

(iv) The University developed a com-
plete maintenance ration cattle by
using wheat straw, molasses and
urea.

University of Udaipur. Udaipur
(Rajasthan Agril., University)

(i) Two high-yielding varieties of
sponge gourd and pumpkin aamed
Rajasthan Prolific and Rajasthan
early respectively have  been
developed.

- Jawaharlal Nehru Krishi Vishwa

Vidyalaya, Jabalpur.

() A tali wheat variety named
‘Narbada-4 has been devoloped for
unirrigated areas,

University of Agricultural Science,

Bangalore

() Suma and Kusama which are

 improved strains out of IR-8
paddy have been recommended
mmmn«nymw-uy.

{:i) Am strain of thn Juar 5-4-!
' 'bas been [developed  for the Dry
*!'mniazmh ms:nu ;
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- Orizsy Unlversity of Agriculture and
Technology, Bhubaneswar
A new high-yielding variety of rice
named ‘Jagaonath’' with  better
grain quality has been evolved by
the University.

Rajendra Agricultural University,
Bihar

A new early maturing high-yield-
ing variety of Moong has been
evolved,

Scheme for Rebabilitation of Displaced
Persoms in Kingsway Camp, Delbi

5651, SHRI H, K. L, BHAGAT : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(8) whether Government prepared a
scheme for rehabilitation of displaced
persons in Kingsway Camp area, Delhi ;

(b) the date on which this scheme was
framed ;

{¢) the total amount sanctioned ;

(d) whether the schéeme was givea to
Municipal Corporation of Dethi for ex-
ecution and if so, the progress made ; and

(¢) the steps Government propose to
take for a quick implementation of the

Scheme ?

THE MINISTER
REHABILITATION (SHR1 R. K. KHADIL-
KAR) i @) to(¢). A scheme for the re-
development of the Kingsway Colony and
(a) provision of accommodation for 700
displaced families living in barracks and
(b) redevelopment of the land for alictment
to 2700 displaced families who were living
in tenements aliotted by. the then Ministry
of Rehabilitation was prepared by the Delhi
Municipal -Corporation. The Government
of India approved & loam not exceeding
m 190 lakhs for the parpose on 14.3196!

hwurdms to tho information nuived'

from the Delhi Municipal Corporation con-

mm ﬂbmﬂmm

JULY 22, 1971
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has been completed, 1454 plcts have been
developed and allotied. Development and
allotment of 146 plots are nearing com-
pletion. .

Rest of the 1100 plots will be developed
for allotment as soon as the families to
whom 1600 plots have been -or will shortly
be allotted have shifted to the allotted plots,
A time limit of one year has been prescribed
for the allottees for shifting,

weg sRw & ot ¥ fawre enlt
¥ W ™ ow m

5652. st wm wrw Hifewx : w
ofe 59 72 v % w91 w3 fw

(%) v aeg @w # wfaw oy

fodr faxre 14t & fam g7 1 § o
afz gt, At 39 Arm AT wey st s §

(%) wers fady & for Fadrw al e
feamr g1 qrifea fearmmy § v ™
w7 ¥ fsq ¥ oqg fmar ndar ; WX

(w) fasi & waa W7 g% fody o
& AT ¥ @y qeRy q9Arg 0 § 7

wie swrera & vrag W (st A fay):
(%) &w & favae gengem @41 & fog
grate fanim erdss & wabgmr &
forg awa ggw i s fast—wata, e,
fadt it g st g 1 &

(«) 9% 9q =A% fa® Y 1970-71
¥ 7374 a% wir a¥ *) aafe &
2 sty w9y ¥ f wiafon & wrgn g
sign ¥ s<we, wy fewrt dvear, e
draw TT0ow ud aqyw faniy dd
YA A% wees qa wwf
wigh | W sk R Al witu foui &
foq 1970-71 % oo, | Frenfufos
el w1 g far o
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L e B
- wy freare stmg A 5
feng &= fasig st '
graAr aq 9w
FIA 4.75 1.33 3.04 0.95 10.07
81T 4.05. 1.05 2.00 0.50 7.60
fadt 2.00 —_— e 1.00 - 3.00
10.80 5.04 245 20.67

2.38

¥q Fodx # afentwar fudid agy fast § 1

(n) wia faalo sesda & fa47 &
w13 gy q gEF 41§ o wenfaw g
a1 Far @zt 9T A 4 ARTRAT F
2a% g7 T3 AR WA F AN
qr frar st & AR ani vy Ty 0d
arar o g% A worfer mar Ay, fay @
o= ¥f &5 o7 goar § fafsr &x &
afamr a4 w1 geafeqagray |

wey wia & Qi ste qi fray
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grw @t gt gl
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_ Popularisation of New Variety of Wheat
Development in Punjab

8654, SHRI M. M, HASHIM: Will
the Minister of AGRICULTURE be pleased

~ to state the way tho Government propose to

popularise the pew varticty of wheat sced
developed by Punjab Asucultural University

_ mmlhefumm?
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THE MINISTER OF STATEIN THE

‘MINISTRY OF AGRICULTURE (SHRI
ANNASAHERB P. SHINDE) : Information
-'bas been called for from the State Govern-
ment and would be placed an  the Table of

~ the Sabha a3 soon as it is received.

'Pall fo the Consmption of Fertilizer in Rice
Growing aress ia Eastern Reglon

5655. DR. RANEN SEN: Wil the
Minisicr of AGRICULTURE be pleased to
state ;

(a) whether foctilizer consumption in the
rice growiog areas particularly in the eastern
region of the country had been far below
the target sot in the Fourth Five-Year Plan ;

(b) if 50, the reasons therefor ; and

{c) what sieps bhave been taken to
increase the intake of fertiliser in the rice
growing arcas particularly in the eastern
region ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) ; (a) Fertilizer
consumption in the rice-growing areas parti-
cularly in the eastern region has been gener-
alty below the operational targets set in the
first two years of 1he Fourth Five-Year Plan,
viz., 1969-70 and 1970-71,

(b) The reasons for this shortfall in
fertilizer consumption from the targets are
a3 follows :

(i) A major part of the targeted
consumption  of ferlilizer in -the
Fourth-Five Year Flag was estimat-
ed (o come from the high-yielding
varieties of crops which coasume a
larger dose of fertilizers. As a
break-through bas yet to take place

in production of rice in the country,

the consumption of fertilizers has
bunlcuiﬂl behind the targets in
the : predominantly vice-growiog
areas,

() Distribution * system m; the States
in_ castern region and especially

eo-oparmn m mm-y_.

L JULY :a;m: :

(iii} Lack of transport facilities hhllty
and inaccessible areas Jike parts of
Assam.

(iv) Lack of avuilnbih:y of lulfnchm
credit.

(v) Gaps in extension cfforts,

{c) Various steps are being taken by the
Government to increase the use of fertilizers
in the rice growing areas pariicularly in the
castern region as mentioned below :

(i) Research to evoive new high-yield-
ing fertilizer responsive paddy seeds
suitable to the different regions of
the country is continuing ; recently
as maay as nine such new varieties
have been released indicating that
the country is poised for a break-
through in rice technology. It is
hoped that with this break-through,
there wili be a substantial increase
in rice production and in consump-
tion of fertilizers in the rice-grow-
ing areas,

(ii) Government are considering sub-
sidizing transport of fertilizers 1o
hitly and inacceesible areas in the
States of Nagaland, Meghalaya
Assam and the Union Territory of
Tripura.

(iii) The Central Fentilizer Pool is main-
taining buffer stocks of fertilizers
_in some of these States where the
distribution arrangemenis are

inadequate,

(iv) The Government have taken steps
10 increase the avatlability  of pro.
duction and distribution  credit,
‘The Siate Governmests are given
short- erm loans to - the exteat of
1/6th of the value of Peol fertilizers
Clified A Credit Guarantee Coa-
poration. was mmly et 10
‘cover risks involved in Mn;by
commercial banks 1o fmnm
& limit of Re, 1,000/- in oach case
) uﬂbmmmntofmiuwm
--w-ﬁmﬂd’m thh. ;

(ﬂ‘thm _ _tutdm-
. bution:of: fertitizors fimi
uummxmm

"




"'Ij-'_mn inmue #0d cater to ramm
in’ interior areas” whers fertilizer use
is: mot’ satisfactory,  The State

Governments has ‘been requested to

study the location of depots and
take steps to open retail depots in
the interior areas,

(ﬂi) 'National demonstrations are being
conducted in a number of districts
. and farmers training programme is
being intensified to educate farmers

in all aréas to iacrease fertilizer
use.

Cultivation of Chicong in Punjab

5656. DR. RANEN SEN: Will the
Miaister of AGRICULTURE be pleased
to state :

(a) whether the soil in Punjab is found
to be ideal for the cuitivation of Chicong ;
and

(b) ii so, whether there is any proposal
before Government to encourage the culti-
vation of Chicong in Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The information is being collectad from the
State Gyvernment and will be placed on the
Table of the Sabha when received.

Arrears of Royalty outstanding agninst
Woest Bengal Collieries

5657, DR. RANEN SEN: Will the
Minister of STEEL AND MINES be pleased
to state ;

(s) whether the Collieries in West
Bengal owe to the State Goverameat arcears
of royaity amounting to Rs. 10.19 crores ;
and R

(®) if w0, the action taken to recover the
lmm ﬁ:oh’u -lbl doﬁullin; Collierizs ?

THB mmsmor WATB IN THE

MINISTRY OF _STEEL AND MINES
(SHRT: muuawu KHAN) : (8 As
°ﬂ NI yoyslty . amounting to

Rs, wm MMN m ullhﬂu in

ASADHX 31, 1853 (SAKA)

 Written’ Answers 108~

Wutﬂmll Thnduuuminclndnonlty
arrears amounting to about Rs. 11 crores
claimed by the Government of West Beogal
in pursuance of the Supreme Court Judge-
ment in Bihar Lend Reforms case (A.LR.
1967 8, C. 887),

(b) The Strate Government of West
Beogal are making attempts for the realisa-
tion of royaity dues either amicably or
through certificate procedure under the West
Bengsi Public Demand Recovery Act,

Statatory Wage Boards

5658, SHRI MUHAMMED SHERIFF:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have considered
that the machinery for fixation of wage
scales needs to be rationalised o,nd made
more effective ; and

(b) if so, whether Government propose
to have any law to back Wage Boards ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K.
KHADILKAR) : (a) and (b). Govemn-
ment are considering the recommendalions
of the National Commission on Labour
about changes in Wage Board sysiem as
operated so far. This also includes the
question of statutory enforcement of Wags
Board’s recommendations, -

Iron Ore Mine under Bokaro Steel Ltd,

5659. SHRI ESWARA REDDY :
Will the Minister of STEEL AND MINES
be pieased to state :

{a) whether tho demand of the Bokaro
Steel Ltd, to have a captive iron ore mine
under its control has since been considered
by Government ; and

(b) if s0, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). The proposal of the Bokaro ann-
ment for & captive iron ore mins needs care-
ful examination and is still undet Govern-
meol’s mnidmtlon ia yin of the
W W in nply ' Lok~ Sahhn
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Sim'od Qneuion No. vamcdonm
3rd June, 1971, Gomnmm'a decision in

this regard will bo placed on the 'l‘able of
tha Houu whea it is lalmn '
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Servey of Educated nnl Uneducated

© Unemgloyed '
5661, SHRI

BIBHUTI MISHRA :

Wil the Minister of LABOUII AND

REHAB!L!TAT!ON bc plln‘d m state :

L IULY 2, Jom

{a) whether Governmthm eoudueml
lﬁymvey!oﬁudoul ‘the mumber -of
educated and _ umdmted “unemployed
persons, imeumc, in the ctmnlrs as on the
9th Juse, 1971

(b) if so, the salient fealures of the
scheme proposed to be implemented to be
solve the problem of unemployment among
the educated and unoducated persons 3

(¢) fhe estimated number of persons to
be benefited thereby ; and

“(d) the arrangements being made to
provide employment to the remaining
persons ? .

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K.
KHADILKAR) : (a) to (d). No swh
survey has been conducted. However,

Governmoent has been making continuous
effuns for creating an increasing number of
employment opportunities. In this connec-
tion reference is invited to ihc statement
laid on the Table of the House in reply to
parts (a) to (d) of Starred Question No. 970
on 7.7.197L.

Import of Spares for RS-09 Traclors

5662, SHRI SAT PAL KAPUR : Wil
the Minister of AGRICULTURE be pleased
to state |

() the total amount involved in the
import of spares for the RS0 tractors and
whether various Agro-fadustrics Corporations
were asked to send their requiremenis
before the import of such spares was under-
taken and if not, the reasons therefor ; and

(b) whether Government have faken up
with the German Democratic Republic
authorities for the return of such spares snd.
if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUL'I‘UIIB (SHRI
ANNASAHEB P. SHINDE) :  (a) Import
of spare paris of ithe the vale of
Rs. 21,19,081 was made. Normally jmport
orlpmpafu u)thomutqf 10 per cent
is aliowed along with the (ractors, Wlnn
however, the tractor is being iniroduced o
the ﬁru tlgo, m pw ﬁ vﬂwd

P
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1S;per cent are allowed, Agro-Industries
Corporations draw up lisis of required
guaatities of spare parts and after gotting
these cleared  from D.G.TD., arrange
" imports through the S.T.C, ) '

(®) Negotiations are in progress for the
relurn of these parts.

Usemployment o Kersla

5663, SHRI RAMCHANDRAN

KADANNAPPALLI :  Will tho Minister of
LABOUR AND REHABILITATION be

pleaed 1o state :

(a) whether any memorandum was
submitted to the Prime Minister in the
month of June, 1971 by the Kerala Pradesh
Youth Congress regarding the unemployment
in Kerala State ;

(b) whether any Committee was sst up
in this regard and it had submitted its

report ; and

(¢) the reaction of the Government
thereto ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R, K.
KHADILKAR) : (a) Yes.
(b and (c). The Government of

Kerala had appointed a Committeo to
pndertake a study of the problem of un-
employment in the State in all its aspect
with & view to suggesting remedial measures
capable of creating an immediate impact.
The report of (his Committee was forwarded
by the Kerala Government to the Planning
Commission for consideration. The main
findings of the Committco are that there is
considerable unemployment and under-
employment in Kerala and that steps should
be taken to deal: with this problem on an
urgent basis, The report had suggosted
proposals involving @ total outlay of
Rs. 186 crores embracing programmes in the’
field of Agricuiture (Rs. 37 crores),
Fisheries (Rs. 58 crores), Industries
(Ri. 81 crores) snd others (Rs. 10 crores).
Afier tbe preliminary examination of this
report, meetiogs were held by officials of
the  Pisnning Commission and = Central
Miaisries with _the State

officials in Trivaadrum in May, 1971 regard-

Government

the light of thess discussions, the proposals
aro being further examined in  the Planning
Commission in consultation with varlous
Ministries, : .

Assoigmont of Unsemployment made in
1970.71

5664. SHRI RAMACHANDRAN
KADANNAPPALLL: Will the Minister of
LABOUR AND REHABILITATION be
pleased to state ;

(a) whether any assessment has been
made in the matter of un-employment in
the country during the year 1970-71 ; if so,
the State-wise assessment made ; and

(b) the steps taken by State Govern-
ments in the matter and help given by the
Centre to the States in this regard 7 '

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). No
estimates have been made in view of paucity
of reliable data. A Committee of Experts
on Unemployment Estimates set-up by the
Planning Commission under the Chairman-
ship of Prof, M, L, Dantwala has made a
number of recommendations high-lighting’
the necd for [urther studies which are
proposed to be taken up.

Furiher the Government have sef-up
another Expert Committe¢ under the
Chairmanship of Shri B. Bhagavati, M.L A,
Assam 10 assess the extent of unemployment
in all its aspects and suggest nremedial
measures. The work of the Committee is

in progresa,
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Complaint Against Regional Labour
Commissfoner Dhanbad Re: Isspe
of Certificates to Coal Mines
" who have not lmplemented
Wage Board Recom-
) mendations

$668. SHRIMATI BIBHA GHOSH :
Wil the Minister of LABOUR AND RE-
HABILITAI‘!ON be pleased to state :

(8) ‘whether Govemmenl lu.ve muml
any complaints of corruption sbout. the
Regional Labour Commissioner, Dhanbad

(iar) | sopirlag ” Stotid gt of fae
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cartificates to the collieries which have not
implemented the Coal Wage Board recom-

-mendations thus violating the Governmeat's

‘order ;

' (b) whether Government have made
any enquiry into the complaints ; acd

"(¢) if so, the action taken against the
s3id Regionel Labour Commissioner ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIL R. K. KHADIL-
KAR): (a) Yes.

. {b) and (c). The complaints are being

" Report of Transit Loss Committee Sub-
mitted in 1949

© 3669. SHRI S. A. MURUGANANT-
HAM: Will the Minister of AGRICULTURE
bo_picased tu state :

(a) . whether Government have consider-
od the report of the Transit Loss Committes
submitted in 1969 ; and

(b) if 50, the decisions taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) and (b).
The recommendations made by tbe Com-
mittec have been considered and have been
taken up with the various authorities con-
cerned, Of the thirly recommendations
made by the Committee, twenty have been
acceptod ; two have not been accepted by
the Bombay Port Trust and Minisiry of
Railways (Railway Bourd). Onc has been
dropped and seven are still under corres-
pondence with the Food Corporation of
India with reference to feasibility and im-
plementation.

Establishment of Collective Farms in
Areas of Fragmested Holidings
5670. SHRI 8. A. MURUGANANT-

HAM: Will the Minister of AGR!CUL'I‘URB
be pleued 1o siate ¢

W whethet Governmeat bave consider-
_ od the foasidbility of organising collective

- Wmm 1

facras in areas where. thm hu bun fru-
mentation of holidings ;. and

“ () if 80, ﬂwdecisiontaken tlmun ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) :(a) and (b),
There is no proposal to organise collective
farms in areas whero there is fragmentation
of holidings, However, cooperative joint
farming socictics have been encouraged where,’
as a result of pooling of land by members,
the number of plots will geacrally be reduced
and unit of cultivation increased.

Increase in Contract Labour System in
Dhanbad Coalfield

567t. DR, SARADISH ROY : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether contract labour system
has doubled this year in Dhanbad coatfield
(Bibar) in comparison with the year
1969-70;

(b) if not, whether any firm and strin-
gentl measures have been taken by Govera-
ment to check this trend and abolish con-
tract system in Dhanbad coaifield; and

(c) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K, KHADIL-
KAR) : (a) No.

(d) and (¢). Do nol arise,
Death of a worker of Mining und Allled
Mauchinery Corporution, Durgspor

8672, SHRI SAMAR MUKHERJBE :
Will the Minister of STEEL AND MINES
be pleased to staie :

‘(8) wheiber Shri Gopal Chandra Roy,
a worker of the Mining and Allied Machi-
nery Corporation, Durgapur had  beea
stabbed to “death ‘by some ‘miscreants in
front of his residence  at Viawakarmanspar
on the :id )um. 197; and :

(®) ifso, the total mbqufm
arrested ia this _conaection sad . the nﬂm'

_.taknbyﬁummh mmt
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. THE MINISTER OF STATE IN THR
MINISTRY, OF Sm AND MINES (SHR!
SHAH NAWAZ KHAN): (a) . Sbri Gopal
Chandra Rsingh Roy, a worker of the
Mining asd Allied Machinery Corporation
was stabbed to death on the 22nd June,
1971, at about 23,10 hours near bis rosi-
dqm in the MAMC toumship

(b} The Iocal police have the case
under investigation. So far one pers)n
has been arrested.

Police patrolling has also been intersified
in the Township.

Financial aid and permission for setting
up Distiliaries at Aska Cooperative

Sugar Industries 1.td. Orissa
and other Faclories

5673. SHRI D. K. PANDA ; Wil
the Minister of AGRICULTURE be
pleased to state ;

(a) whether Cooperative Supar Indus-
tries in India have applied or made represen-
tation for financial aid and rpermission
for setting up distillarics in their factories:

{b) if so, the names of such indus-
tries,

- (¢) whether the Aska Cooperative
Sugar Industries Ltd, in the Stte of
QOrissa is one of them who applicd for the
same to uwtilise the molasses of its factory;

(dy if so,
sought for; and

(¢)  the action taken thereon by the
Central Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) @ (a) and (b).
Yes, Sir.  Seven Cooperative Sugar Indus-
tries applied to the National Cooperative
Development = Corporation for financial
assistarice for sctiing up distilleries; their
pames are given in the atiached Siatement,
placed on the Table of the Sabha,

the amount of finanical aid

© Yo, Sir.
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) The application is under the consi-
derution of the Natipnal Cooponliw Deve-:
lopment Corpomion. :

Stdtement

1. Assam Cooperative Sugar Mills
Lid., Post Office Barvabamungaon,
Assam.

2. Cooperative Sugar Lt&., Chittur,
Distt, Palghat, Kerala,

3, Shri Panchganga Sahakari Sakhar
Karkhana Ltd., Ichalkaranji, Dist«
rict Kolhapur, Maharashtra.

4, Krishna Sahakari Sakhar Karkhana
Ltd., Satara, Msharashira.

S. Rahuri Sahakari Sakhar Karkhana
© Lid., Rahuri, District Ahmednagar,
Maharashtra,

6. Nira Valley Cooperative Distillery,
Phaltan, Maharashira (Consoriium
of Shriram Sahakari Sakhar Kar-
khana Lid. Someshwar Sahakar]
Sakhar Karkhana Lid., and Malo-'
gaon Sahakari Sakbar Karkhana
Ltd.)

7. ‘The Aska Cooperative Sugar Indus-
tries Ltd., Aska, District Ganjam,
Orissa.

Visit of Official Team to Orissa to
assess damnge to Crop

5674. SHRI D. K. PANDA : Will the
Minister of AGRICULTURE be pieased
to state :

(8) whether Government propose to
send a tcam of officials to Orissa to asys
the damage caused to crops due to recent
heavy rains in the Siate and to report on
the requirements of Central assistance fer
the State ;

(b) if so, when the team will be sent ;
m i

(c) -when the tun hupcctod lo
ﬂlbmitiuw? o
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!'EBH{NMOFS’EATB IN '!'HE

MINISTRY OF  AGRICULTURE (SHRI

ANNASAHEB P. SHINDE) ; ‘(a) No' re-

. quest for the visit of a Central team has so

far been received from the Govt. of Orissa
im the current year.

" (b) aad (¢). Do not arise,

Development of Special Variety of Prawas
; and Lobsters in Andhra Pradesh

3675, SHRI B. S. MURTHY : Will the
Miaister of AGRICULTURE be pleased to
siate ! .

(a) whether any technical assistance has
baon made available to Andhra Pradesh to
develop special variety of prawns and
obsters ; and

(b} if 30, the main features thereof with
progress made ?

THE MINISTBR OF STATE IN THE
MINISTRY OF  AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) aad (b).
No technical assistance is being given by the
Ceaatral Governm:aat to Andhra Pradesh for
development of special varieties of prawn
and lobster. Howe:ver, the Central [astitute
of Fisheries Techaology and the C:zaral
Marine Fisheries Research Institute are
carrying out research along the Andhra coast
in order to increase the prawn catch from
that area, The Sub-station of the Central
Institute of Pisheries Technology at Kakinada
is engaged in research im order to develop
suitable types of trawl geis for the effective
exploitation of prawns as well as other fish
resources, The Sub-station of the Central
Murine Fisheries Research lnstitute, also at
Kakinada, i3 making studies to -assess the
resources of prawns ia relation to their dis-
tribution at various depths and arcas and to
clupidate various biological aspects including
migration and behaviour of commercially
important prawas in order to dmhp the
prawa fishery, .

Sarvey for Digging Exploratory Tabewells

hMLUM?m '

5476, SHRI K C. PANDEY : Will ths
;MmiumoEAGmCULTUlE be pleased to
o, \m ;

UL 2,

‘Writren Aa.mer: ﬁ‘

@ ‘whether any mruy hu bwn m—
ducted to dig exploratory tm i
xh.m.m of Basti - m-mn of U.P,; i :

(h) if so, themninfulumofthm?

: THB 'MINISTER 'OF STATE INTH_B
MINISTRY OF AGRICULTURE (8HRI
SHER SINGH) : (a) No, Sir. :

(b) Does not arise,

Bringing of more Arcas uader Rice
Caltivation in Eastern U. P

$677. SHRI K. C. PANDEY : Will the
Minister of AGRICULTURE be pleased to
atate

(a) the steps taken by Government to
bring more arcas under rice cultivation in
the Eastern Districts of Uttar Pradesh :

(b) the arrangements made for tho
supply of good quality secds aad fertilizers
for paddy cultivation ; and

{c) the increase expected in production
of paddy as a result thereof ?

THE MINISTER OF STATE I[N THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
Infermation has been calied for from the
State Govt. and would be placed on the
table of the Sabha as soon as it is received.

Piocarement targels and sieps taken {o
protect procured foodgains from
Rains

5678, SHRI 8. C. SAMANTA : Will
the Migister of AGRICULTURE be pleasod
to state :

. {a) by what time the procurement
lmﬂsmlmlywumdln the vari--
ous States of Iadh. ; '

(b)  what percent of the targels has
already been procured by the 30th Juoe,
1971; o ; _

© whubuthedcmmdcﬂhkaﬂm ¥
wagons is being fuily met with; sad -

(5 if oot, the weps Mn; mw:;

‘Wamwmmmm:
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“THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
-Two statements, are laid on the Table of the
House, [Placed in library. See Wo.LT
718/71] showing the Staie-wise targets of
procurement of kharif and rabi cereals during
the current marketing season as recommend-
ed by the Agriculiural Prices Commission
on the basis of advance estimates of produc-
tion available before the harvesting of the
crops and the quantities actually procured
-upto the end of June, 1971, alongwith the
percentage of the rargets achieved. No
targets were recommended by the Agricul-
tural Prices Commission for oiher rabi
coreals.

The kharif procurement season in most
of the Siates is from November to October

and the whoat procurcment scason is from

Aptil to March, The procurement of kharif
cereals and wheat in the States is still going
on. The targets recaommended by the Agri-
cultural Prices Commission for rice procure:
ment in Madhya Pradesh and Punjab have
already becn exceeded The targels are
likely to be achieved or nearly achieved in
Andhra Pradesh, Haryana, Mabarashtra and
Uttar Pradesh befor. the season is over. The
targets in the other States are not likely to
be achieved  The targets for procurement
of other kharif grains have already been
excecded in Haryana, Punjab, Rajasthan and
Uttar Pradesh, They are not likely to be
achieved in other States.

Report of Land Acquisition Review
Committee

5679, SHRI ONKAR LAL BERWA:
Will the Minister of AGRICULTURE be
pleased to refer to the reply given the US.Q,
‘No: 686 on the 30th July, 1970 regarding
Land Acquisition Review Committee and
siate 1 - _

(#). whether Government will place the
report on the Table;

(I:] Hao, whu and
(c) m m ‘report wlil be brought

Nfﬂ! the Houn for dimmion If 50, when ?
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-THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The Report of the Land Acquisition Review
Commitiee was placed on the Table of the
Sabha on the 18th March, 1970,

(c) The report was circulated amongst
all the State/Union Territory Gomnmenu
for obtaining their considered views. Many
of the Staie/Union Territory Governments
have not yet furnished the same, inspiie of
reminders. It may, therefore, be conven-
iently discussed after the views of all the
S::le Goveraments on the report are avail- -
able,

Data on organired and unorganiscd
labour

5680, SHRI B. K, DASCHOWDHRY:
Wiil the Minister of LABOUR AND REHA
BILITATION be pleased to state :

(a) whether his Ministry has any scheme
to seek co-operation and co-ordination from
unorganised labour in different section which
constitute about 80 per cent of the total
lubour force in India;

(b) whether his Ministry has collected
data of organised and vnorganised labour in
various fields of activity; and

.

(c) if so, what are these ?

- THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (8) There is no specific scheme as
such. But important policy decision con-
cerning iabour are gepcrally taken after

. discussions at pripartite bodics at which the

‘workers' orgenisations are represented,

(b) and (c). Data in respect of organised
and unorganised labour are being collected

" under various regular and gd-hoc schemes,

the salient features. of which are explained in
the attached statement. :
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 Statement

t Ddfa coltected under Mrlam Labour
Laws :

Date relating - to employment, hours of
work, health, safety and welfare, eccupa-
tional discases, employment of women and
young persons, leave, wages, social security,
etc. are collected under the various labour
laws generally administered by State Govern-
ments. The informa'ion s consolidated on
an all-India buasis und published by the
Labour Burcau in its regular publications
and special reports,

2. Data Collected on a voluntary basis.

Siatistics relating to industrial disputes

rest.lting in temporary work-stoppages and -

tock-ouis involving 10 or more workers in an
establishment are collected on a voluntary
basis at present. These are analysed state-
wise, industry-wisc, causc-wise, scctor-wise,
duration-wise and result-wise, etc, These
data cover all seciors of economic activity
such as manuflacturing, plantations, mines,
commerce, transport, construction, services.

3. Data collected under the Collecrim of
Statistics Act. 1933, -

Certain labour statistics are being collec-
ted on a regular basis under the Annual
Survey of Industries as per statutory provi-
sions of the Collection of Siatistics Act,1953,
The scope of the survey is at present confi-
ned to factories using power and employing
on an average 50 or more workers and those
not using power and employing on an aver-
age 100 or more workers as woeil as all elec-
trical undertakings. The data collected
under the scheme relate to mandays worked,

- absentesism, labour turnover, earnings,
salaries, wages, bonus, computed value of
benefits in kind and contributions by empio-
yees to old age and social security benefits
during a year,

Ad-hqcandmm:ms:

i) Occupational Wage
Data ate coliected from about 4%
major mining, plantation and
factory indusivies regarding miai-
-mum aod maximum rates of wages
.p.id to workers in dnﬂ'mnt owu-

CsuLy, wm
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_' pmom chnacterrstic! of worl:hm
‘force, pay-roli earnings and inu'n
tive bonus schemes, etc.

iiy Survey of Labowr Conditions—
Information is collected on employ~
ment and composition of the work-
ing force, ecarnings, wotking
conditions, welfare, social security
measures, industrial, relations and
labour cost,

iii) Family Budget Enquiries|Family
Living Studies—Daia are coliected
for selected factory, mining and
plantation centres on the consump-
tion panen of the working class
population mainly to derive weight-
ing diugrams for construction of
Consumer Price Ind:x Numbers for
individual centres as well as for
All-Indis. The major scheme of
Working Ciass Family Income and
Expenditure Survey at 60 Centres
is in progress.

iv) Contract Labour Su-vey—Data
are collected on the nature and
extent of contract labour in indus-
tries where their employment is
considerable. Conditions in 19
industries bave becn studied,

v) Agricultural/ Rural Labour Enqu-
iries —Data are collected on socio-
economic characieristics of rural
labour houieholds along with the
impac! of deve'opmental activities
on them, D:agnostic 1ype-studies
of rural labour in India are also
made to give precise idea of the
unemploymeat and under employ-
ment problem,

5. New Scheme :

A new scheme which seeks to pro\rlda
information on the living and working cond-
itions of workers engaged in the unorgani-
sed sector has jusi been comrmcnced.

Alocation for mmm u
Jadian Enclave bnphed m
. fromPekisea

Siﬂ Sﬂll BK. DA.SG‘I-K)WBHUKY 5

* Will the Ministér ot” LABOUR m RE-
Hamum'rwﬂ b M 0 mu




s Wit dnwer

() the toial smoent sc far reieased by
“his Mipistry for reseltlement plan of
Indisn enclave displaced persons from
Pakistan under a separate scheme ; and

(b) the total number of persons re-
ceiving suwch benefits and the number of
thoss who are on the waiting list ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K, KHADIL-
KAR): (a) and (b). Two schemes for
the rehabilitation of 1168 families, who had
migrated from the Indian eaclaves and were
staying in Jalpaiguri, Coach Behar and West
Dinajpur Districts in North Bengal have
been sanctioned at a cost of Rs, 121.23
lakhs, A sum of Rs, 23 28 lakhs has been
released to 1the State Government. Furiher
amounts will be released as and
when required by them,

The West Bcengal Government have
issued wurgent instructicus 1o the Disirict
Officers concerned for disbursement of loans
as quickly as possible and funds required
are also being released for the purpose.

Loans given to Esst Paukistan displaced
Persons

5682. SHRI B K. DASCHOWDHURY:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased 1o state :

(a) the totat amount given in loan to
various categories of displaced persons ftom
Last Pakistan, with numbers and amouant,
State-wise ;

(b) the extenmt to which the above
loans bave been repaid, category-wire and the
amount of the dues 10 be realised with
interest or without interest ; and

(¢) whether any relaxation or remission
of payment of oans has been ordered by
Government ; if 80, the main features of
the orders 7

THE MINISTER OF LABOUR AND
REHABILITATION GHRI R.K. KHADIL-
KAR) : (@)-and (b). A statement, indicat-
ing the . amouats ‘of loans given 1o the
various States for the rehabilitation of

displaced persony from East Pakistan, the -

Imonu__n wwmam upoa 313.1970
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and the amounts outstanding against them,
is laid on the Table of the House.' [Placed
in Library. See No. LT-719/71). As the
loans are advanced to State Governments
for relending to the displaced persons and
implemention of rehabilitation schemes, the
calegory-wise break-up and number of the
displaced persons/parties to whom the Joans
have been advanced by them and from
whom dues are to be realised is not readily
available with the¢ Central Government.

{c) Yes, Sir. A Remission Scheme has
been sanctioned for displaced persons from
East Pakistan who had been advanced loans
upto 31.3.1964 for their resettlement, The
loans are remitted upto the extent of
Rs. 1,000/- in each case and afier this
remission, if there is any balance left, the

amount in excess of Rs. 2,000- is also
remitted, No interest is charged on the
amounts remitted, Contribuiory house

building loans, Profsssional loans etc. are
not covered by the Remission Scheme,
Individual cases of hardship are, however,
examined by the Central Goverhment in
consuliation with the State Governments
concerned on merits. The State Govern-
ments are absolved of their responsibilty o
share any portion of losses on loans
advanced to 1he displaced persons which
is borne fully by the Ceniral Governments,
This Scheme is also not applicable to the
displaced persons who were advanced loans
afler 31,3.1964.

Selection of Backward districts in North
Bengal for lrrigation purpose

5683. SHRI B K. DASCHOWDHURY:
Will the Minister of AGRICULTURE be
pleased 10 state :

() whetter his Ministry has decided

" to make a s:udy in North Bengal, the most
* backward region

in West Bengal. for
sclection of seme particular area or District
for irrigational purpose and to submit a
list of the same to 1the Ministry of Irrigalion
and Power ; and

(b) if so,
completed ?

when the study will be

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
No such decision
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bhas boen taken by: this Ministry. . However,
undet Small Farmers Development  Agency
~ scheme sanctioned for  Darjeeling A District,

it is envisaged (0 carry out a detailed survey
of the area (o find out the polentialities
. for extending the irrigation. Tacilities. The

- SFDA will extend credit facilities with
subsidies where nccessary for farmers to
develop. itrigation facilities in their area
by -tapping hill streams and hill springs.
These will be minor irrigation works which
do not require to be referred to the Ministry
of 1rrigation and Power, '

_(b) Does not ari:e..

Plan for Fishing with Soviet Assistance
in Kerala

5684. SHRI M. K. KRISHNAN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether the Kerala Government
had approached the Government for giving
clearance to a plan for fishing to be
implemented in Kerala with the assistance
of Soviet Union ;

(b) if s0, the main features thereof ;

(c) whether the clearance has been

given to this plan ; and

(d) if not, when it is likely to be

given ?

~ THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) : (a)
The Government of Kerala have forwarded
a project report for deep-sen fishing with
foreign collaboration to this Ministry in
March, 1971, The agency for foreign
collaboration has not been specified.

. {b) The project envisages the operation
of 4 large and 6 medium fishing vessels
from Cochin as a base. The capital cost
of vessels and shore equipment is estimated
at'Rs. 185 Jakhs and agnual ruaning  cosis

at about Rs. 40 lakhs, The anticipaied -

annual iandings are 3600 tonnes  valved at
‘Rs, 64 Jakhs. 3

(©) and (d). Ciarification  on _' swme
nptels of the proposal has been sought

from the Government of Korals ‘on | m;, i

thichthe matier will be’ plmu&

JuLY 23, o 2
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 Aloeation to Market Societles f_or._. )
distributing Ferllll:m o

5684 SHRI M. K. KRISHNAN : Will
the Minister of AGRICULTURE be pleased

to state ;

@) the total amownt set apart for the
Marketing Socletica in  various  BSiates
towards share capital and loan for dil-
tributing fertilizers ; and

(b) - the Siate-wisc allocation therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH = PAHADIA): (a) An
amount of Rs. 1453 crores has beecn
provided in the Fourth Five-Year Pian
under a Centrally Sponsorcd Scheme for
providing margin money to cooperalives
undertaking feriilizer distribution.

{(b) A tentative State-wise allocation is
given in the natement placed on the Table
of the Sabha,

Statement

(Margin money to cooperatives
Jor distribution of fertilisers)

(Rs. in lakhs)

§. No. State Tentative All.ca-
tion for th: IV
Plan
1. Andhra Pradesh 160
2. Assam 15
3, Bihar 95
4. Gujanat 134
$S. Haryana _s?o
6. Kerela 2
7. Madhys Pradesh 103
I. Tamil Nadu 129
9, Maharashtra 188
10. - Mysore SRR ! -
12. Punjad 168
13. . Rajasthan o 3
S 14'.--Utwl'nduh ) 163




‘Implementatin of Recomisiendations of
Enquiry Committee on Abolition of
(.nmmt S:,meu Ia Coal Hlnu _

sm sum MUKH’I‘DR SINGH
MALIK : Will. the Miaister of. LABOUR
AND REHABILITATION be pleased to
refer.to the reply given to S, Q, No, 655 on
the 10th December,
miitee on abali‘ion of _coniract sysiem in
coal mines and state :

(a) whether the recommendations made
“in the Enquisy Cormmitiee Report have
since been implemented ; and

(b) if not, the reasons for the delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). The rccommenda-
tions having no statutory force, they can be
implemenicd only by pursuaiion and  this i$
a continuing process.
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Setting up of Agricultural Farm in Midnapar,
Bankury and Buidwar for Imparting
v km'lv!edge of tmr-roted Agrlnllm

}..‘,o

3688 SHRI SAMAR GUHA Wwill the
Minister of AGRICULTURB be pluml lo"
state :

@) wfcther Mldmw ‘Baokura 'and
Bm’dwm are major rice ?ﬂdmin; Dnstrlcta
of West Bengnl and

LA T -r

(b) if so, whether Government have
widertaken will underiake “steps 10°, 3¢t wp
more agricultural farms in thess areas for
impaniing kmowlicdge of improved agriculture
to tho people ut‘ thu area ?

-

THE MINISTER OF STATE IN THE
MINISTRY OF ' AGRICULTURE (SHRI
ANNASAHEB p: SHINDE} (a) Yes, Sk,;
P [ ¥

[ lnformmon ha hun nlpd tgt

.from the.State. Government aad: would b

piaced ob the Tablo - d;h- Sybbia  as sopp
a8 it Is received. © -

-

Uncmployment s West Seagal '_ s,

ﬁl!. SHFJ SAMAH. GUEA. "ﬂm thp
Minister of LABOUR . EHAR
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(b) if !d, the number of job seekers

n'lmudwhh the Employment Exchanges
in the Sfate upto 30th June, 1971 ;

ﬁ) the classification of the job seckers
Medical, Agri-
cultural, Scieace, Techaological, and Com-

_ mercial lines ;

(d) the approximate estimate of unregis-
tered employed in Urban and Agrieultml
sectors upmtely and

(¢) the plan of the Government to deal
with the massive unemployment problem of
the State ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) The number nf work-scckers
on the live register of Employment Exchanges
shows a rising trend.

(b) According to the latest information
available, the number of job-seekers regis-
tered with Employment Exchanges in West
Bengal was 6,85,501 as on 3ist May, 1971,

(c) Available information is given in the
statement attached,

(d) Precise esiimates are not known,

(¢) Reference is invited to the Statement
laid on the Table of the House in reply to
part (b) of Starred Question No. 361 on
26.11,1970. In addition a ‘Crash Scheme

. for Rural Employment’ in the country as &

whale (including West Borigal) has -boea
taken up during the current funancial year

which will provide additional employment

for 1,000 persons in each District. Besides,
a provision of R3. 25 crores bas been made
in the current year's Central Bueget for
“schomes designed to gemerate employment

for cducated ciasses snd (hé schiemes i
' Varions sectors ave under mwaa

Nuniu!.‘annﬂuim.

J!JLYR. M! :

Wrtm .dmvm m

ﬂAm

 Number of job_-mkqi-s on the -ﬂr; o

register of Emplopmeni . Ex
West Bengal at the end of 1970.
Edncational ‘evel Number on live
register in emp-
loyment oX»
changes in West
Bengal as on
31,12.1970°%,
1. Below Matric (including .
illiterates), 3,59,166
2. Matriculates 75,624
3, Higher Sccondary (in-
cluding Intermediates/
Under Graduates). 1,07,938
4, Graduates (including
Post Graduates) Total ; 42,530
1. Arts 17,630
2. Science 10,004
3. Commerce 12,036
4. Engioeering/
Technology 1,399
5. Medicine 4
6. Agriculture 581
-7. Others ' 836
Total ¢ s.is,m
‘inﬁwwm s fo Mu Dmmlm

1970 a8 ihe ém'nmnn “¥dcated
-work: sechers Is, collevted  at hall yesrly
A Wi Jime 124 Domner
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. Fom AH Qn:mol ol falhw Leaf
o lot Diseass of. Coconat Toees
TR, . Kerala

5690, SHRI C. K. CH&NDRAPPAN
Witl:the Minister of AORICULTURB be
pleased o siate ;

(a) whother Government considered the
urgency or need for taking the help of
foreign scientists to control the spread of
the yellow leaf rot discase of coconut trecs
in Kerala and

© (b) the annual loss of nuts by this
discase at present 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No,
Sir ; the leaf rot disease of coconut, by
uself. is not a scrious probem, The
causal agent of the diseass is a fungus
which is a weak pathogen and which
generally invades coconut trecs akready
weakened by the root with disease. There-
fore, the question of sceking the help of a
forcign expert to check its spread did not
arise,

(b) As stated above, the leal rot disease
wsually invades coconut irees afflicted with
the root wilt disease, Hence it is not
possible to asscss scparately the extent of
damage du: to this disease alone,

Production of Special Steel in India

5t91. SHRI C, K. CHANDRAPPAN :
Will the Minister of STEEL AND MINES
be pleased to state :

{a) the important varicties of special
steel produced in India at present and the
value of production ol each such variety in
1970-71 ; and

(b} whetber Iadia produces vanadium,

and everbright stecl and if so, the anoual

quantity ihréa‘f ?

‘l‘HE,Mmta‘rBROF sm‘ra IN THE
MINIS'H:Y OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) :
!olm table. shows quantities of various

arietles, nf ‘teol, allny and special steels

N "’fi‘ N

'°""°"! " ""'* m*’“’““"

Hf.’dmn Amu‘er: B4

info ation is_pot readily available. regard-

_ ing the valte of tlau products, '

S |
Production in 1970
(in tonnes)

Categorics Production
(1) Spring Steel Silico—
Manganese type ﬁ),ﬂ:‘
(2) Spring Steel Chrome— '
Vanadium type 6,670
{3) Alloy Constructional Siee} 74,745
{4) High Speed Steel 115
(5) Tool and Die Sieel (High
Carbon or Alloy) 723
(6) Die Blocks. 264
() Suainiess and beat-resisting
Sieel, 2,261
(8) Free Cutting Steel 8,953
(9) Elentrical Steel Sheets, 52,300*
(10) High Carbon Steel other
than Carbon Tool Steel, 1,06,221
(1) Other types of Alloy and
special steel, 28,623
' Total 3,01,349

(4) The

*Data for 1970-71,

- [Source ; lron and Steel Control
Bulletin, except for item (9))

(b) India does produce some steel
coutaining clements like vapadium and
titanium in small quantitics, viz. vansdium
bunnc spring steel, Titanium bearing steol

¢. but information reurdinc actusl qﬁmi-

tbs is'not nimhblo.

chthtllht stecl refers to m.iaku-

_ stesl, production ia 1970 mmled -
-_z,zilmu, : e
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. Damage of Wheat due o rain fa l’-ﬂ
" Haryana, Madhya Pradesh and

Uttar Pradesh
SHRI BHOGENDRA JHA - Wil
ﬁgfnis‘ia ‘of AGMCULfUIB
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() whether largs stocks of wheat ‘lying
with farmers in Punjab, Haryana, Madhya
Pradesh and ytiar Pradesh got anmued in

Itlu recent beavy rains §

(b) :fao.nuemmol dlm.e amul"e
and

(¢) whether Government will compen~
satc the farmers for their loss 7 :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE) : (a) to (o).
The iaformation is being coliccted Trom the
State Governments and will be laid on the
Table of the Sabhs.

Permit Holders of Steel in West Bengal

. 5694, SHRI PRIYA RANIAN DAS
MUNSI : Will the Minister of STEEL AND
MINES be pleased 10 state :

(8) the number of permit hoiders functi-
oning in West Bengal for purchase of steel @

(b) whether any enquiry has been made
to verify the actual requirements and con-
sumption of the permit holders in West
Bengal ; and

(¢) if so, the main features thereof 7

THE MINISTER OF STATE IN THR
MINISTRY OF STEEL AND MINES
(SHRI'SHAH NAWAZ KIIAN) : (8) There
is no ““permit™ or quota holder in any State
st present for purchase of steel, as the
system of allocation of quotas has been
abolished, .

(b) and (c). Do not arise,

" Production umﬁm«m
fa the Covatry

SHRI INDER J. MALHOTRA :
uiﬁ":: Minisfer ‘of "AGRICULTURE h

phped to stale ;

(8). the sstimated pwdmhn qu m
mnwnlol’;hninladh. ")
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(c) the number and names of modern
plants producing ghee and their out put
during the last three years ; and

(d) whether Government have taken
any steps to encourage production of ghee
in organised sector to ensure purity of stuff
hygienic preparation and marketing and also
to check adulteration ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) The production of
ghee is generally estimated on the basis of
quinquennial livestock census figures. The
last census was held in 1966, when the pro-
duction was estimated as 3,65,600 tonnes
approximately, The demand of ghee being
large, it may be reckoned that the entire
production is consumed.

(b) The information is not available,

(c) Material is being collecied and will
be placed on the table of the Sabha when
received,

(d) Yes. Organis:d Dairics are being
encouraged to produce quality ghee by
modera methods of processing. Uader the
AGMARK Scheme, parties desirous of
grading ghee are required to obtain certifi-
cate of Authorisation from the Agricultural
Marketing  Adviser, This  certifi:ate
is issued only after proper testing of
the samples by a qualified and approved
chemist who also supervises the packing of
ghee.

Froduction of Skimmed Milk Powder

5696, SHRIL INDER J. MALHOTRA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the total production and value of
Skimmed Milk Powder annually;

{(b) th: estimated requirements by 1975
for various nutritional feeding programmes
and for consumption in urban centres
especially by lower middle class;

(¢) the gifis of skimmad milk powder
received during last thres yeirs and the
programms of offers during the Fourth Plan
period; and

ASADHA 23, 1893 (SAKA
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(d) whether there is any plan to econu-
rage indigenous production and distribution
of skimmed milk powder ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) The estimated pro-
duction of milk powder (both skimmed and
whole) during the year 1970 was 7,288 tonnes
of the approximaie value of Rs. 6,44 crores
(exclusive of raxes).

(b) The annual requiramente of skimm-
ed milk powder under the various nutritional
programmes and for supply to urban milk
schemes including additional requirements of
Milk Schemes located in Bombay, Calcutta,
Delhi and Madras covered by Operation
Flood are estimated to be about 50,000
tonnes to 55,000 1onnes.

(c) During the last threc years, gift
supplies of skimmed milk powder totalled
33,432 tonnes, exclusive of the supplies recei-
ved under Operation Flood, Under Opera-
tion Flood, World Programme have agreed
to supply 1,26,000 tonnes of skimmed mitk
powder from July, 1970 (o June, 1974,

(d) Indigeneus production is being
encouraged by restricting unfettered imports
and by encouraging establishment of new
capacity for the manufucture of skimmed
milk powder ia areas where surplus fluid
milk is available,

Curtailment in rice production in view of
Imports from South East Asian
Countries

5697. SHRI ERASMO DE SEQUEIRA :
Will the Minister of AGRICULTURE be
pleased 10 state :

(a) whether certain South Asian coun-
tries have been pressing us to purchase their
rice surpluses;

(b) if so, whether Government have
considered curtailing rice production in this
country as a result of this pressure; and

{c) the action proposed by Government
in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) ; (a) There
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.~ (b) In view of our intention to b«,ome
self-3ufficient in foodgraing, there is no ques-
‘tioa of curlailment of rice production i

~_ {6). 'Does not arise.

Shortfall in Foodgraia during Drought
\’ur

5698, SHR1 ERASMO DE SEQUEIRA
Will the Mioister of AGRICULTURE be
pieased to state ;

(a:} the shortfall in foodgrain usually
expcrienced in a year of drought, by type of
- grain; and

- {b) the steps proposed by Government
to build storage [acilities to enable it to meet
a bad year ?

THE MINISTER OF STATE IN THE
MINISTRY. OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) The
shorifall in foodgrains experienced in a year
of drought depends on a number of faciors
like time and areas of occurence, extent of
area affected and intensity of drought. It is,
therefore, not possible to frame a precise
quantitative eostimale of the shorfall in
production due to drought,

(b) A construction programme of stor-
age godowns of a capacity of 3.4 million
toones ha» been envisaged during Fourth
Five-Year Plan, to store a buffer stock of §
million 1onunes of foodgrains,..out of which
a capacity of 1.12 million tonnes has already
been wmplued during 1969-70 and 1970-
n,

l!qm( of Tuchnical Commititee on Glrlllh
Collletion’

: ﬁn $11 BHOGENDRA JHA : Will
Miniser of STEEL AND MINES be
d 1o refer to the reply given to Past

m}ﬂm-mmewuum_ U3 gt
~ 3t Juae, 1971 regarding the report of Tech- - . . -
uhlmm on G&id& Gﬂmﬂ

i eyt B __._._mau-ilmotmmmuh'

M‘!ﬂ.lﬂf

imm Amuiu

SO E -hmummwmtorwk
h‘ of Khandiha  Sears Mines have been
specified and  cfforts are belog nwlun
implement the same; and

(b) if s0, the paniculars thereof ?

THE MINISTER OF STATE iIN THE
MINISTRY OF STEEL AND = MINES
(SHRI SHAHNAWAZ KHAN): (a) and (b).
Yes, Sir. The conditions specified by
the Technical Committee for the working of
the lower Khandia Mino are :—

(1) National Coal Development Cor-
poration should be assued a minimum
moathly offiake of 8 to 10 thousand tonnes,

(2) There should be written agreement
with the local unions that :—

i) AIll picce rated loaders should
ensure a minimum offiake output
of 72 CFT (l1.8 tonnes) per man-
shift.

ii} The attendance should be regular
and absentecism restricted to with-
in 10 to 159% (in each category and
not overali).

iii) The overall O.M.S, of the mine
should not be less than 0,63 and
the monthly production about 8,500
tonnes. If there is 0o assured
offtake for coal from this mine it
merits immediate closure. Even
at a level of 8,500 tonnes of mon-
thly production the loss would be
Rs. 3/- per tonnes at an OM.S. of
0.55.

. I view of tke insufficiency of demand
for the inferior quality of coal produced, it
has not been possible 3o far to achieve the
minimum monthly .offiake ‘recommanded by
the Technical Commitiee. The question of
implementing the othcr recommendations of

.the Commitice, therefore, does not arise,

e St e
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mmmum nply given to the  SHER SINGH) ! Crlmiaror uhuinn of

- Unstarred Question No, 8097 .on the 24eh
June, 1971 re. management of Samastipur
'?ﬂﬂfﬂﬁlh Limitea, Bihar sad state :

(a) the net profit and total loss in seven
years prior to Goverament management and
net profit and total loss incurred during

Goverament management of the ' Samastipur

Sugar Milis Limited ; and

(b) for what period Mmm
mansgoment is being extended 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Net profit and total
loss incurred by Samastipur Sugar Mills
Lid., during soven years prior to Govern-
mend’s management and also during the
seven years of Government management are
given below :—

(In lakhs Rs))
Period Loss Profit Net
loss
(i) Seven years prior
to Government's
taking over manage-
ment j.e. 1956-57
to 1962-63. 2918 134 2781

(ii) Seven years during
Government's
management {rom
1963-64 to 196%-70. 2697 682 20.13
(b) Government’s conirol over manage-

ment of this mill is at present upto

13th Sepiember, 1971,

Criteria for Selection otsituhrlm_n'l-
" intien of Tubo-wells la Bibar, dering
Foueth Plan

5701, SHRIN. K. SINHA : Wit
mnlu«ofmcuuruaauplm
siate the criteria for selection of sites for
Bibar -

THE

the
o0
instaflstion of State tubewells in
- during the Fourth Pian ?

THE MINISTER OF STATE IN
MONSTRY OF AGRICULTURE (SHRI

mmmmm in Biwm .

" (i) Preforence in location of now tube-

“ welfs should be given to rained
areas not likely to come in the
command of the major projects and
to -chronically drought affected
areas ;

(ii} The arcas where 1tubewells are
located should be free from floods ;

(iii) The eleciric. transmission line from
the proposed site should not bo
more than one mile ;

(iv) A mlmmum spaciu; of 2,100 to
3,000 fi. depending on the forma-
tion tapped . should be ensured
between ad jacont wells and

(v) The site should be casily approach-
able so that rigs and other plants
can be carried conveniently,

Welfare of Salt-Workers in Saurashtra,
Gujarat .

3702, SHRI P, M, MEHTA: Wil
the Minister of LABOUR AND REHABI-
LITATION be picased to state ; -

(a) whethor the attention of Governs
ment has been drawn to the fact that **No
Welfare activities™ exist fof Salt Workers in
Saurashtra (Gujarat) ; and

(b) if so, the steps taken by Govctnment
to start welfare activities ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHR1 R. K.
. KHADILKAR): (a) Yes.
(b) The State Government has  intimated

'ﬂm Factory [nspectors during visits see.that

workers employed in  Salt Works are
provided with amenities like drinking ‘water,

- uringls . and latrines at tlnmrkpllq.
mmmmoncmmhm

Fo
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One of the objects for which the proeeeds
of the Cess collected under the Salt Cess
Act should be utiiized is the promotion of
the welfare of labour employed in the Salt
Industry. Salt Commissioner is looking to
this.

More Powers for Wage Boards

5703, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether Government are considering
to assign more powers to the Wage Board,
and their Chairmen in dealing with labour
wages and arbitration ;

(b) if so, Government’s thinking io the
matier ; and

(c) whether precise propo:als have becn
formulated in this regard 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) to (¢). The National
Commission on Labour rccommended
changes inter alia in the composition of
Wage Boards and the role of their Chairman.
Action on the Commission’s recommedations
is being considered in the light of the views
expressed on the subject at triparlite
meetings.

gfa gurr faafaa #@ &
wEy § fam a® @@
sfadza

5704. =it Atsx Vag fasz : Far Ffw
4t gg Fq17 At FO7 F9 7 :

(F) #a1 AT F1 ATT 28 A,
1971 % gfam agareg zrgrq § wHifag
W AT & AT fgaqmar war § fF
fazr a5 3 3T wawAr a7 @1 dz%
# weqd A9 Ffqaza ¥ aqEdr 48 fF
fr afe wizg & wfs gai«r gea
femifrag 74f frar w30 a1 37 ¥ agqly
I WEAT G FATTAT ;

JULY 22, 1971 ,
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(@) =fz g, aY Ia<t gex ard #ar
g, #ix

(7) =7 gFEsr § FE A afd-
fhar #a1 2 sitw faar fasea & yfw qac
frrifaa £33 & fod w3 #a0 SO
Fx wd qr wfasy § #33 w1 a7 g ?

gla wxrma § e g1 (=
aifga q1.faed): (&) =it af | oF 2% Far-
T gx ¥ gsifgg giw-gan av fawa
ax & fawfal § grafaa w1 gamEr
Fr AT WG GIFX F1oeqrd aqrwfoq
fear war g 1

(=) sfm g=dd #1 sravagan 0
gw 3 gu fazx 4% 7 fazafafas aal
# fou =gaam yf@ garz gm0
geFig fgar § - —

(1) azdardd % wfae a1 341 ;

(2) asg =ma F1 Yy ama 3
0% F &7 7 fAgiar ;

(3) =afsqaa anra & fou ST
g gfa & qadgm afgse )
THT FAT 7497 TG AINE
EET AIHET W g gH GFIT A
eHfa g4 ;

(4) szaid gru afwenmr #1 fqa-
foa Fzar;

fraqiz &, —xgfa &1 wfagaw -
facg Aar #t ew F37 & fax f23 @
g 9Tl 1 gw At F Fmbaga &

AT ¥ grElrad guearAl &7 W oy
gad g1

(a) faza 35 &7 RO & AN 39
T 41 8, 7qal fadt wig & # faar
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~f!. i qmr vy Hifs W wgA

NAT /A G FrAl g IR
- wataan ¥ N wICF QT @ %'

L B
ferq mrirfsffaa tn

{fq gm‘t ¥ m::f«sm !mm’f T
f_%rmr. 1970 & uw wheT ¥ e
il A fawifand fear aar ar)
¥Te@ FUHT W ARAHRG TT 97
wesrd ¥ 19 AW 6 fade o wigd
FHOE FE & 4TOF FW@ @ oL
W wql w afrd ersw, gft gene
& fafaw ©:34 a9F q97 94§ s1@iraan
wid 8 s o sfes e & of &4

Deputatiomsts from Rourkela Steel Plunt

5705 SHRI S. S. MOHAPATRA : Will
the MINISTER OF STEEL AND®MINES
be pisastd o sldic ;

(a)' whc:hcr mcre is any proposal te senﬂ
pack the deputaaoinsts w0 Orissa (rom
Rourkela Steel Plant ; and

() if so, whether Govc,mmt-:‘nl of Orissa
have protested ugdiost rhis move ?

THE MINISTER OF STATE IN THE
MINISTRY OF STLEL AND MINES (SHKI
SHAHNAWAZ KHAN): (1) In puisuance
of the general pelicy decision of the Govern-
meat, based on the recomniendations of he
ARC, that every officer of the permanent
¢ivil services on deputation 10 a2 public under
“tdking shuuid eacrcise an option by a  stipu-
lated date either & ge. pefinahently absurbed
in the service of the vndenahing or revert o
o paree department.  Acctidingly, it was
proposed 10 send hagk: two IAS Officers of
the Orissa Cudre on depuiation 10 the plant
on the expiry of (heir- period of depuidtion

as aeither had opted to  be permaneatly

ahsorbed in Hindusian Swpl ‘
.: i EY R URY &

(H mnﬁc\u af{)tm hivo wnma o
MWM’ lodia that . officers-of 1he.

Olwwmthg 1AS should continue to-
e o deputation by Hiodusten -

upmn, which- includes nn

MISA&D Wﬂmm 'ﬂ

Etpumutn Mswm
SMLEI!M -

51'01 BHRI S. 3 mummn Wwill
the: Mimister - of STEEL Aﬂb “MINES ‘be
.plemd lo state ;

- (@) whetbefa few lakhs of rupeea ban: ’
been spent om  advenisethents
jiindustan Sleel leilcd fast year ; H

(b) whether ‘these advertisements . m
felehsed under’ Cha:rmn's tpecul ordm
and

) 'whﬁ"ﬁa‘s_boqn the net gain over it 7,

- THE MINISTER OF STATE -IN-THRE
MINISTRY OF STEEL AND MINES (SHR¥
SHAHNAWAZ KHAN) (l) Yu Slr.

(b) Nn Sir

(5] ‘l‘he advemsemenla released by Hin-
dustan S eel Limited during 1970 71 com-
prised classificd and  display = adverlisements
relating (o recruitment and _tenders for
purchase and construction eic,, sales promo-
tion gdvertising and instijutional advektising
intepded to keep .the public . informéd.ol.thd
Company's activities. . It is  difficuls:. sd
quantily the gains lccrumg from such
ldwrllsemenu

" Provision for Entertaioment Expenses in
Rﬂurlu-fu Stecl Plant '

5707, SHRI S. 8. MOHAPATRA 'Wlll
the Minister of STEEL AND MINES bo
pleased té state

PEETE |
(a) whether there is any provision for

‘entgriainment expenditure in Rourkela Steel
Plant and

()i so, the total mount spent last
year in emenaming the Ministers nd out-
siders ?

3

' THEMINBYER OF STATE T me
MINISTRY OF STEEL AND MINES (SHRE
SHAHNAWAZ KH.'«N) (t) Yec. Su' vy

(b) The total amomu spent lm yqr in
Kougkeia, Step) Flant on - eamu::luim':ne‘nf‘I

Mndmmm

L T
» A



m was m.l.oz,uz M ‘includes
abmh.wmmmmw-m and
-mmmmmotmmm

. _m Exbibition of Rourkela Steel Plant

5708, SHRI S, S. MOHAPATRA : Will
the Minister of STEEL AND MINES be

'pluud to state :

(a) Whether there was a  mobile oxhibi-
‘tion on behalf of Rourkela Steel Plant of
Hindustan Stecl Ltd. last year, which went
from place to place ;

(b) whether this exhibition was held only
in posh hotels of ladia ; and

(¢} if so, the total amount spent there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir.

(b) and (c) Do not arise.

Techno-Ecoaomic Feasibility Report oa
Dismond beit in Andhra Pradesh

5709, SHRI K, KODANDA RAMI
:.EDDY Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the techno-economic feasi-
bility report on diamond belt in Ramallakota
(Kurnoo] District) Andhra Pradesh has been
prepared and submitted ;

(b) if o, its salient features ;

(c) whether exploratory operations are
being closed down and if so the reasons
therefor ;

{8) whether a scparate Corporation
named “The Gem Corporation of India” is
being set up to take up all the diamond and
precious stones projects in the country ;

(¢) whether the Centre has been re-
quested by Andhra Pradesh Govornment not

to lose the said pmjeu buuo mﬁiuue it ;
and

{0 if %0, the mclion of t!w cu:m
Gvnmmc.lhm?

THE MINISTER OF smm mma'
mmvormwnmmtm
ABNAWAZ KHAN) : (). You, 8. .. b

st'n.v-'z'__z.--m:"f---

mmm

{b) '!‘he results ‘of Iamlluioﬂ m
that virtually the entire: ares: of the diamond -

- bearing formation in Ramaliakota is occupied

by sand stones, conglomerates occurring in
a few very restricted zoves only. 695 tonues -
of sand stone and 989 tonnss of conglome-
ratic sand stones which were treated give an
incidence of 0.24 carats and 2384 carats per
100 tonnes respectively. The incidence
obtained is far below the cut-off grade,
Neitber the amount of ore reserves nor the
incidence establish the cconomic viabiiity of
the Project.

(c) Consequent upon the completion of
the invesiigation, the operations by National
Mineral Development Corporation at Ram-
allakota (Kurnool District) were closed down
with effect from 15.5.1971.

(b) The matter is under consideralion.

(e) and (). Yes, Sir. But as the opera-
tions which the National Mineral Devclop-
ment Corporation had under taken were
only to complete the investigations they had
to be closed down once the investigations
were completed.

Exploration of Minerals in the Kaverd,
Krishaa, Godavari and Mahanadi
River Basins

5710. SHRI B. 8. MURTHY : Will the
Mivister of STEEL AND MINES be pleased
to state :

(a) whether ixplorat_ion of minerals was
undertaken in the Kaveri, Krishaa, Godavari
aad Mahaoadi river basins ; and

™) itm.nlmtlmnplomimwm
andtlumuhlhmof? : |

THE MINES‘I‘ER OF S‘l‘A’l’B IN 'l'l-ﬁ
MINISTRY OF STEEL AND MINES (SH&I

. SHAHNAWAZ KHAN) : (a) and (b) BEs~

plamm for minerals inthnlhsmi xﬁnlun. :

boen carried out . by the an m

dmmmmawuot‘rmum'..._
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: louud state wise/Basia-wise is' placed o the

Aubm ét m mu) Wm .dnmn

- Table of the House,
Statement
Statejarea Minerals  Reserves in
{ Basins) located crore
tonnes
1)) @ (O
Maharashtra  Bauxite 24
(Krishna and  Manganese '
Godavari Ore 20
Basing) Coal 5899
Lime stone
(Flux grade) 3.1
Lime stone

(cement grade) 400 00
(lnferre estimate)

Iron Ore 23

Kyanite-

tillimanite rock 023

Chromite 0.048

Copper 0.041

Tungesten

{Concentrates) 544 §
Madhys Bausite 1.4
Pradesh (approx)
(Godavari and Manganese Ore 2.0
Mabanadi Iron Ore _
Basias) (Bailadila) 80.49

' Lime stone
(cement - .
grade) 10000
~ Lime stone .
- (flux-grade)  61.0¢ -

_Fluonpar 005
m« Praap,;h Coal ss1d.
(Krishog and . Lime siooe
Gndlml huinﬁ (mnt R

~ 160000

: (t) w (z’) m
(Aux-grade) 35,7
- (approx)
~ Iron Ore 83
Base metals
(Lead-copper) 1.9
Chromite = (2540
' tonnes)
Tamil Nadu  Magnesite 4.1
(Kaveri Basin)  Bauxite 0.6
' Gypsum 1.56
Chromite 0.022
Barytes '_(30.000-
tonnes)
Rock : ,
Phosphate 0.012
Mysore Lime stone
(Krishna and (cement grade) 1500,00

Kaveri Basins)

Qrissa
(Mahanadi and
Basijns)

Lime stone

(flux grade) 10.00
(approx)
Chromite 0.10
(approx)
Iron Ore 266.4
Mangancse
Ore 0.37
Asbestos . (45994
. tonnes)
Gypsum 0,068
Lead Ore 0.474
Lime stone
(cement grade) 3.8
Lime stone .
(fiux grade) 38
Dolomite 0.6
Bauxite 017
-Fire Clay: - 3.2

Manganese Ore 0.16
Cosl - . 01
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Acieage of Land Disiribufed to Landiess
Aygciculiural - Labour, Conperative
Farming Socicties, and Joint

+ o Farming Societies etc

 ‘s712. SHRI K. SATYANARAYANA :
Will the Miaisier of AGRICULTURE
- be pleased to states  ’

. (a) the land in acreage belonging (o the
Statc Governments which bhave beon distris
“bured to the landigss agricultural. individual

laboums and also 10 the Coaperaive
farming societies and Jo:m Farming Sncmues
constituted by the agricolural lsbourers in
~various - States during the last three years,
upto 3ist Match, 1971, Smfewiu ; and

(b) the land In’ acresge that were.
‘brought . in l'oc culmamn nadu theu
'_mmliu" ST ,

THE DEPUTY wﬂ;mx N 'rms
 MINISTRY- OF AGRICULTURE (SHRI

:W PAHADIAY: Of W{ﬂi‘“

mw z:, tﬁt

Plan

- MINISTRY. OF mcm.wm
:h!ﬁ'. j

" Information is belng " collected 88 wmu

mmm'rabu of;bcﬁabht.

s.uh;noﬂ’is lm l'luth
Audhrs Pradesh- -

5713, SHRI GANGA REDDY : Will
the Minister of STEEL' AND MINES be
pleased to state :

(a) whether a pig iron plant is PMbud
to be set up &t Khammam in Andhra

‘Pradesh in public sector ;

() if o0,
annually ; and

the production  expected

(¢} the cost of production per ton ?

THE MINISTER OF STATE IN THE
MINISTRY OF STLEL AND MINES
(SHR1 SHAHNAWAZ KIHAN): (a) to
(c). 'I'iu.r: is no proposal at present for
s;umg up a Pig Iron Piant at Khammam in
Andbira Pradesh in the Pubtic Sector. The
Andhra Pradesdr  Indudtrial  Development
Corpordrion are howdver, examining the
feawbilyy of scising wp a  dewmopsiration
plani wiih a daily capaciiy of fifly tounes to
serve as & model unit and a  deumicnstration
centre at Kothagudem in Khammam Distt,

Central Sheep Furm with Auvstraliss
- Assistance ot Mecheri, Salem,
- Tamil Nadu 3

5714, SHR!I BHUVARAMAN: Will
the Minister of AGRICULTURE bé plemd
to ’m. Y P

(a) whether there is any proposal to
atart & Cyniral Sheep Farm with Australian
Government assistance under the Colombo
at Mecherd, Salem Districi, . Tamil
Nadu to improve the Mecheri famoul rams ;
and . y

R -@,-ma wmmmpm:m

mr. mummw mms m m

mmm
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M&dm for Ground Wates,
‘Survey. Project for Hard Rock /Areas
R | Stthl _
T 8TI8, Sl-llil BH’UVMIAHAN Wil
lhe Mlnlﬂet of AGIHCUL‘IURE be pleased
to sllte i

" (a) $hether  Groundwater Survey
Project for hard rock areas has been started
yith Canadian au_islanc_e ; ,

®) if so, the Centres selected for this

purpose in all the States especially in Tamil

Nadu State ;

(c) the dctails of the assistance given by
Camadian Government fur this purpose ;
and

(d) whether there is any propo:al to

expand the scheme to Coimbatore, Salem,
North Arcot, part of North  Arcot and
Madurai which are rock ateas in Tumil Nadu
aid whether the S:ale Government have
sent- any Conununiéation to the Centre in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUTURE (SHRI
SHER SINGH) : (a) Yes, Sir, from April,
1971.

]

(b) This is the oniy Project, which covers
an area of about 3000 sq. miles in Andhra
Pradesh and 160 sq miles in Mjyscre, No
area of Tamil Nadu is covered under this

projeet. -

(c) The Total assistance to be received
from the Canadjon Government. by way of
cxperts, equipdicnt, vehicles and training of
Indian officers wonld be wurlh about
Rs. 53,00,000 00

: (d) 'I'hm is no proposal to
other arcas in this project,

Drltllng of Na-welll uuler Ground

Water Exploration Scheme ln
- Tamil Nadu
S’H§ IﬂU\’ARAHA.N ) Will
the Miahnf nl mmcm:ruu be pleased

ASADHA 3t; 1892 wm:

include, .
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.. {(a). the nu;plnr oftube-welh which have
lmu dritied so far in Tamil Nadu State,
ynder . the Gronnd “Water Expiowim
Scheme ; =

(b) the places where these _tub.‘-mm
@an. been set up in Tamil_ngq ;and

(¢) the total cost of the scheme 7~

"“THE MINISTER OF STATE 'IN THE
MINISTRY OF AGRICULTURE (SHRI’
SHER SINGH) : (a) 85 wells from the
year:1955-56 to March 1971.  In -addition,
4 pmducmn wells have also been drxlled. vr

(b) As in - the ilatemem lald oa tbe

’i_"nbe of -the House, {Placad i.q ﬂu
L:brary See No. LT—720/71],

(c) 'Io:al .cxpmduurc on explomoti
wells comes to Rs. 23,78,492.00 aad on
production wells Rs. 7660400 .

Stoppage of Dispersal of Refugees to
various Places

5717, SHRI JYOTIRMOY BOSU :
Will the Minister of LABOUR AND
REHABILITATION be pleased (o state :

(2) whether dispersal of refugees ts
various places has virtually stopped ; and

(b) if s0, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) No, Sir, The
dispersal of refugees from West Beagal to
the Central Camps at Mana in Raipur
(Madhyk Pradesh), Gaya in Bihar and
lradaigunj in Uttar Pradesh is continuing’
1,13,608 refugces have been shified 10 Mana
Camp, 7922 10 Gaya and 2901 persons to
Iradatgunj, Movement of refugees from
Tripura to Central Camps at Changsari
Sorbhog and Bahalpur in Assam is also -
continuing and about 20,000 persons were
moved out of Tupuu by l4th July, 1971,

: (b) Does aot arise,

l-plnunu!hn nf Crash hngmune Iw
:ms. SHRI P. GANGADBB wm‘_

ﬂpMummt of AGR%GULTURE be. pkn«l

wuste:



Ty ﬂuher ‘the_allotted money to ‘the
"binrbt of Sambu.lput \inder ‘crash scheme
for rural employmeat §§ yet to be put to
action for completion ‘of the work within
rour mmlu

(b) if so, the reasons for such’ delay ;
and

(c) the remedial tleps taken in this
fqard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) to (c). State
Government’s proposals for implementation
nnder the Crash Scheme for Rural Employ-
ment in respect of district Sambalpur were
received on July 13, 1971, They are under
ekamination. The money that will be allot-
ted after approval will be repuired to be
spent before 31st March, 1972, The questions
at (b) and (c) do not arise.

Fire io Jhingnrdah Coal Mines

5719. SHRI RANA  BAHADUR
SINGH : Will the MINISTER OF STEEL
AND MINES be pleased to state :

(a) whether Coal has caught fire in
Jhingardah Coal Mine and a result thercof
Government arc suffering heavy loss ; and

(b) il so, the sieps taken to put out the
fire and the success achieved in this regard ?

“THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRL SHAHNAWAZ KHAN): (a) aod
(b). Yes, Sir. Jhingurda coal! is highly
susceptible 1o spontancous ignition. On
10,571 ire was detected in a part of the
- quarcy and ' about 7000 tomoes of coal and
shales, which had been affected by fire, were
dug out, Out of this total quantity, about
}/3rd has beed retrieved. Wheoever a fire
is noticed it is quenched by wateriog the
affected area and digging out the cosl and
shaio affected. The National Cost Develep-
ment Corporation have altso sought adwvice
_from Central Fuel Reiearch Institute for auy

- ‘apecial actjon that could be faken to' svoid
._mnmm of spnnlmmﬁn lul!uwﬂ ’

m‘.?mml

mm

mﬁnmmm mm&m
’ ﬂnnaul tmulw!ﬁu

- 5720, SHRI SAT PAL KAPUR : Will
the Minister of SUPPLY be pleased 0 state
the designation of officials in his Ministry
against whom complaints have been received
for corruption, misbehaviour and other
irregularities since 1967 till to~date .and the
action (aken against those officials ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAYAN) ; A statement giving ihe
required information upto 30th June, 1971,
is Inid on the Table of the House, [Placed
in Library. See No. LT~721/T1].

12,01 hrs.

RE. FLOOD SITUATION IN THE
COUNTRY

SHRI MANORANJAN HAZRA (Aram-
bagh): Mr. Speaker, Sir, 1 wrote to you, to
raise this matter in the House. As jll-luck
would huve it, I could not get permission from
you About West Bengal flood, what is the
latest position 7 Due to the Incessant flowing
of water from Mukdeshwari and Darakeswar
and aiso the DVC discharge, the whole of
Arambagh hes been submerged into the
water, Hundreds of houses have collapsed®
and thousands of men and women have been
rendered homeless, 1 have already sent
telegram to West Bengal Governor Mr.
Dhbavan; I do not know what has been done
in this regard. Rescue party is needed and
temporary shelters with food should be sent
there, I am oanly making the staiement
here to draw tho mumion of the hou.-
Minister,

MR. SPEAKER ; We have aiready
fixed the Debate on that, We have already
fixed up debite on Flood. You can speak
about it at that time. =

SHRI MANORANJAN HAZRA: In’
view of the nﬂuus litumu tluu. Im
reforring to it,

o o Sl o) oy

o mmﬁm s
“ mi




Hl. SFB&K.BR ’Wo hm alludy Bud
upnnobmanl‘lmd. :

SH&I 8. M. MﬂERIBE (Ksnpur)
The Business Advisory Committee decided
that 2 or 3 hours should be devoted to fioods
in U.P,, Bengal, Bihar and other places, im-

mediately after the Grants are over, | would

request you about it, Sir. In UP, more
than 2,000 villages are washed off.. Let the
Minister make a staiement on that. | would
request you kindly to fix up that discussion
also.

MR. SPEAKER : We are quite used
to understand cach olher now,

SHRI 8, M, BANERJEE :
ask the Minister, Sir.

You may

12.03 hrs.

RE: QULSTION OF PRIVILEGE

SHRI KRISHNA HALDER (Ausgram)
rose—

MR. SPEAKER: The hon. Member
may mentjon briefly the point of privilege.

SHRI KRISHNA HALDER :  Mr.
Speaker, Sir, 1 would like tv present before
the House the factual backgroud to the
privilége motion which I am  guing to move
under rule 222 of the Rules of Procedure and
Conduot of Busigess of Lok Sabha,

The incident which I am narrating happ-
encd on the 15th July in Durgapur, which
is ¢ part of my constituency. On that day,
I went to the workers’ colony of the AVB
factory of Durgapur, in order to make

some enquiries regarding retrenchment and

police atrocities, 1 was told that 47 workers
of the factory had been retrenched and out
of this number 20 were members of the exe-
cutive commitfee of the workers’ union and
6 were members of the works committee.
I considered - jt as a case of victimisation
sgaingt the npmmutivu of workers' and
my views were sirengthenéd when I come to
know that sight workers hed been arrested
mww ‘and one of them itbeiu
held m "'_;_m; Ac!. ey
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In the workers® colony I was told in
detail about the brutal way the local police
under Shri Atin Mukherjee whois ths ASI
are dealing with  them. I was told about
petiodic raids on  the workers, beatings and
toriuges and even cases where woman had
been molested by the savage policemen of
that area. During the coursé of my enquiry
as the representative of the people of that
arca to the Lok S8abha, 1 was shocked and
surprised by the stories about the inhuman
methods which sre employed by the police
in that area fur harassing ‘and torturing the
innocent people. -

It is against' this background of police
oppression and my visit to this colony that
subsequent incidents can be properly under-
stood, '

I went to the colony at about 5.30 in
the evening and at approximately 7.30 p:m,
1 left that place, I was travelling in a car
with four companions, the driver and his
assisiant,

My car was stopped near the Apprentice
Hoste! of the AVB, by the police and CRP
led by the same Atin Mukherjee, about whom
1 was toid so much by the people of the
workers” colony, The police officer who
was in plain dress ordered me to get out of
the car and to go with them, I then showed
my card of the Parliament to him, but that
infuriated him. He startrd shouting at me
saying that the fact that I was an MP made
absolately no difference, as far as he was
concerned, and again ordered me to leave
the car. His behaviour was very insulting,
rude and uncivilised, and he was all the time
shouting and using filthy language. He then
brought me out of the car by force and did
the same in & much morc-imulliu way to
my eompmions- '

: MIL SPBAKBR He may mention jm
those points on which he claims privilege.

. SHRI KRISHNA HALDER : T was
than forced to-go to the police station, in
spite of my repeated insistence that it was

‘improper, that it was infringing my rights and.

privileges as a Member of +the Parliament.
All my srguments Wwere ignored, 1nd Shri
Atin Mukherjee; the ASI,  treated ali" fhat I

Do ni&whhcilherindnﬂumm uonlem



. [Shri Keishna Haldes] -

After being taken to-the MAMC investi-

gation centre, [ was interrogated by the sub-

inspector in charge of that coatre, and it was
not before ons hour passed that 1 was relcas-

ed.  One of my companions. beaten up by

{he patice, but they also were released with
meo. The oﬂw who interrogated us express-
. od regrot for the whole incident. Subsequently
- 1,ssw a press report . which stated that the
‘SDPO had said (ha onme dagger was found
in my car. Let mo state this categorically
and with full respoasibility that this was a
big lie and this story was given to the press
in order to justify. our detention. Nothing
was found or scizcd by the police from my
car. This story was given in order o
tarnish my image as a public figure.

. Mir. Speaker, Sir, I am sure that all:hon.
Members would approciate -the scriousness
of my complaint. I was detaincd and inier-
rogated for more than one hoyr, but this
matier was not reported to 1the Hon. Speaker.
1 consider this as a matter of privilege, and
the persons responsible for my arrest and
deteation ‘are prima facie guilty of bn:ach
of prmlegg

My ¢ 'mplaints against Shri Atin Mukher-
Jjee the ASl are as follows :

(1) He filthily abused me, along with
the CRP persoanel, although I
showed him my indentity card;

(1) He threatened me while arresting
me, and forced me out of the
car;

{3) He uniawfully restrained my move-
ment and compelied me to go ti the
investigation centre, and detained
me there against my wishes; and

(4) Al these amounted to molesiation
on his part,

- I also accuse the sub-inspeqtor in charge
of the investigation cenire and the SDPO of
Durgapur for beiog a party 10 this molesta-
‘tion, ‘and particularly (he latter for giving
out a fabricated ﬂor! o ﬂn Ppress,

1 would like 10 mahtwo fuﬂhltnoim

';:" I‘iﬂ this connection, - -

M'( 2, MI

.4‘ 3

Cof Bl

Firs\ly,. this  action on m mum
police denied me of the right 10 setve. my
cunstituen's, apart from Its being a matter
of - privilege for the reasons thlt i have:given
so far, i

4 by

Secondly, it raises another gquestion of
crucial importance which, 1 hope, membe?
would consider in all seriousness, 1am an
MP and a former Minister of Cibinet of the
West Bzngal Government, [f ths police can
be so insulting. so rude and abusive towards
me. you can well imagine what is happening
every day to the ordinary citizen, to the
common man, who cannot mové a mofion
of privilege in this Houte, This incident
shows only a fraction of the kind of govern-
ment we arc having in West Bengal these
days, a police raj with compleie denial.to
the people of sheir fundamental rights, |
appeal to all members of the House, irres-
pective of their party affiliations.......

MR. SPEAKER : He aced not go into
all that,

SHRI KRISHNA HALDER : This is a
matter concerning the entire  House, this is
something which constitutes an  attack on
the rights and privileges of individual

members,

SHRI M. KALYANASUNDARAM
{(Tiruchirapall) : [ want to make a submis-
sion. The hon, member has categorically

sta'ed in this House that he was under duress
in the police staijon for mose than an hour,
May I know whether that fact was communis
cated to the hon. Specaker by the police ?

MR. SPEAKER : He had discussed
this with me. He has raised cenain issucs
which can be split up like this.- There was
& cerlain situation as alleged breach of low
or any other offence.

SHRI KRISHNA HALDER : 1 would
request you to send h to thePrMIms
Commitlu

MR, S!'BAKE& Secaaﬂy hswu

 detained, nhnwn sm d&mw..,,,. 1

JATER L
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- MK, SPEAKER . "Molested, < He wied
that word nho‘.

. AN HON, MEMBER It is a wrong

word 1o use,

So far as one side
of the offence is ¢oncerned, if he was
arrested, the communication should have
been immediately sent to me either. by
express lotter or telcgram. | have asceriain-
ed from my office that it has not been
received. So I am sending this to the Home
Minister to verify the facis as 1o what is the
version from his side. When it comes,
I will lay it before the House,

MR. SPEAKER :

SHRI M KALYANASUNDARAM ;
Government itself is a pariy (o this,

SHRL P. K. DEO (Kualahandi) : May

MR. SPEAKER : No (Inferruptions)
Why he is cackling Jike that 7 Evervday
he behaves like 1his, | am not going to
tolerate it. [ have not given my <onscent
vet, 1 am sending it 1o the Home Minis:er.
The moment I receive his reply, 1 will lay
it before the House.

SHRI R V. BADE (Khargone) : Can
we not say that it should bcscm to the
Privileges Committee ?

MR, SPEAKER : | am asking frcm
the Home Minister as to what is the
situaiion,

SHRI P. K. DEQ ¢t May [ submit that
you are adopting a very novel procedure ?

MR. SPEAKER : No novel procedure;
that is the normal procedure.

SHRY P. K. DEO: On a timilar

occasion like this in Shri Ka'ishik's case......
MR. SPEAKER : He is

without my permission, As 1 said,

bring it beron the House again.

! want 10 say

I will

mmoomm
something.

MR. wm Aboutwhnl?
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SHRI = PILOO' MODY : About the
proceduré of this Houte. You ha\rc ul'btn
a ruifng. There is nmhmu deprivmg a
member from making a sabmission in
connection with a ruling, Thercafter, you
may rule it out again, '

MR. SPEAKER: When I give my
consent to it, )

SHRI PILOO MODY : 1f you do not
allow us fo make submissions, I do ot sce
how any member can ¢xpress his opinion in
this Houss. .

MR. SPEAKER : Only whea I give
my consefit to it.

SHRI DINEN BHATTACHARYYA
(Serampore) : What is your ruling ?

1 am sending it to
Let him give the facts,
SHRI DINEN BHATTACHARYYA :
You have heard a specific statement from the
member that he had been arrested by a
police authority, What is the use of send-
ing it to the Minister now? You do not
belicve the member’s statement 7

MR SPEAKER : It is not a question
of not believing. 1 want to know the facts
from him. (Inrerruption’

SHRI PILOO MODY : There is
pothing to do with your knowing the facts,

MR. SPEAKEK :
the Home Minister.

SHRI M. KALYANASUNDARAM :
You may have full faith in us. That is not
dispued. That is a differen matter,
But about this question of behaviour of the
police, I am sure the police would not have
got any record about the arrest and
tomorrow they will say ““Wo have not at all
arrested you." So, the siatement of the
Member should be taken into account
rather than a verification through the Home
Ministry. - (Interruptions)

MR. SPEAKER : After all, 1 have to
mmin the facts,
ot wfer et (zferer feeslt) < orswer
7T, ﬁrﬂm w3 ¥ ¥ fifag )

'fmhmm{m@tqm fork s
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. MR. SPEAKER :
bad it, - We had their version and then
lmtittothtt:ommam You know the
procedurs, - We follow that procedure,

' SHRIP.K. DBO: You have to take
note of what the hon. Member has said.

(Interruption)
SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Why, do you presume
that 1 am not in favour of sending it to the
Committee ? (Interruption) We have to
follow the procedure.

SHR!I H N. MUKERJEE (Calcutta—
North Bast): In the case of Shri Tul
‘Mohan Ram, a member of this House, we
have proceeded - the House has proceeded—
and referred the matter to the Privileges
Committee in the last Parliament as well as
in this Parliament on the basis of information
which was no whit different from the infor-
mation presented by the hon. Member,

MR, SPEAKER : We got the facts
becauss after all we heve to enquire what
happened. I am not going to send anything
else except about the fact of the arrest, As
far as other points such as d'srespect having
been shown to the Member are concerned,
Iam one with him. It should not have
been done,

SHRI P. K. DEO :
the facts—(Jnterruption)

They can ask for

MR. SPEAKER : There is no other
fact. | want to know the facts about why
it was not conveyed to the Speaker. As for
other matiers, I say that they are not being
referred.  There is a procedure,  After all,
I have to ask for the facts.

SHRI S. M. BANERJEE (Kanpur) :
You have already said that only ia the
matter ol arrest, you are going to verify.
But apart from arrest, there is the question
of manhandling the Member,

MR. SPEAKER : 1 am not asking
them anything sbout it. That, lnmduluu
with, myscif. - Leave it to me,

' SHRI DINEN nmrra.cmtw.u T
.;_.‘-n_m_whuh the protection that we havs 1o

oLy 2, iem

Last time aleo, we

ofWegr ,m

seek from you? What is. the. muhﬂin
from you for the Memhrwhbhurriud-
this question now. (Jnterruption) '

MR. SPEAKER : QGrder ploass. As
far as the other matters are concerned, [ am
not sending. 1 want to know the facls
about the arrest. As far as other matters
are concerned, 1 will lay it before the
Hou.ao.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, are we to understand
from you this way 7 You have spliit the
motion into two parts. You have referred
only one part to be confirmed by the Mome
Minister. The other part, you have referred
it to the Privileges Committee.

MR, SPEAKER : This is an august
House. You arc all Members of this
House. (Jarerruption) So far as any dis-
respect that is shown to a Member of this
august House is concerned, | feel much more
concerned about it. So far as the contempt
of the House is concerned, because of non-
intimation about the fact of arrest, ] want
to know about it,

SHRI! TRIDIB CHAUDHURI (Berham-
pore) ;: Let me make one submission. With
all due respect, | would like to point out
that if you have followed the statement
made by Mr, Halder, be has said the polioe
never claimed, never said that ho was
placed under arrest. They have never said
that he was arrested ; the police know,
A similar thing happencd with me and
Mr. Madhu Limaye in the third Lok Sabha ;
we were put in a car, taken down from the
plaie, and then tucked away to Moghul
Sarai, Thess things happen, That matter
was referred to the Privileges Committee of
the Third Lok Sabha but the Third Lok
Sabha was dissolved snd that matter wuld
not be pursued.

1g this case ho is not saying that he wss
arrosted. e was not arrested. He was
kept under duress and wrongful detemtion
while discharging his duties as & Member
of Pasliament. e was never arressed ; the
police will pever say that he was arresied.
Theie is Mtytotwrilyh.wwr-
taining thal fact. You can straightaway on
the basiz numum that he: has made
send ﬁn“qmlou “A0 lh ﬁiﬂw
Commimp. o :




DR. MELKOTE (Hydorabad) : If the
nolice do not arrest him, how caa they take
him to the police station? They cannot
take him to the police station, - That is the
first thing. They always _say detained, etc.
All that comes later on. Without arrest
they cannot take him to the police station,
But that is the method of the police.

Sscondly, we represent nearly a million
peaple. Here prima facie you have got to
believe a Member of Parliamsat what he
says on this question here, You bave got
to protect the right of Membars, Tnat is
my siubmission,

MR. SPEAKER : | have already said
that | want to know whether he was arrestod
ot not.........(Inferruptions). So far as the
other matters are concerned, if he was not
arrested if he was taken to the police station
and detained there, we shall deal with it, It
will come before you ; all of you will ses
that it is done, But I must know whether
he was arrested......((Jnrerruptions).

SHRI TRIDIB CHAUDHURIU : If this is
the attitude of the Chair to the privileges of
Members, when they are manhandled by the
police and forcibly detained at the police
station, 1 at least do not like to take part in
the proceedings of the House,

Shri  Tridib Chaudhuri then left
House.

SHRI P. K. DEO : You cannot reduce
this House to a farce.

Shri P. K. Deo and some hon.
Mermbers then left ike House

SHRI DINEN BHATTACHARYYA :
You are playing into the hands of the
Government....... ([nterruptionm).

' MR. SPEAKER : 1 am sorey if you do
oot like it...... (Iutermp:ions}

. ﬂiml SHYAMNANDAN MISHRA
(Begusaral) 1 You are perfecily right ‘in
_ eolhﬂthum laformation as is fece-
. .ssary for the consideration of this matter,
- Wiakmy Dumble submission is. whether the
“fugte that you want to  gather are material
to the consideration of the quostion namely,

whgilier this {s & privilegs issue ot not, Bven

j_._,_unmunnum that be wae
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not detained and; ‘was not put under mmint.

wouid that prejudice the consideration of the
matter as a priviloge issue ? - .

MR.'PBAKBR: I have not rejected

. this motion ; I have not refused my consent.’

All I say is that I want to know from the
Home Minister whether he was arrested or
not...... (Interrupiions). 1 have not givea
my decision. If you do not allow oven
this much to me, what is the use ?

SHRI SHYAMNANDAN MISHRA :
That is not material.

MR. SPEAKER : It is pending for my
consideration. Before giving my final con-
sent, | have the right to ascertain whether
he was arrested or not.

SHRI SHYAMNANDAN MISHRA :
Nobody quarrels with that, but that will
only increase the enormity o!‘ the offence.
That will not materially alter the natuse of
the case,

MR, SPEAKER : It has always been the
praclice, when a Member is arresiod and
intimation is not given to me, for me to ask
why that has not come to me.

SHRI SHYAMNANDAN MISHRA t
We leave the House because we feel very
strongly in the mutter,

Shri Shyamnandin Mishra and some
hon. Members then left the House.

MR. SPEAKER : I think it is wvery
unfair.

SHRI S, M. BANERJEE: Once a Mem-
bar makes a statement—he is as honourable
as anybody else—the maiter should be
referred to the Privilezes Committes, Once
it is verified by the Government, the other
report will come, Lot the report come, -
Let the Privileges Committee be seized of
the matter, and they can consult the Home
Minister and ask the other. Ministers also
to come. Otherwise, this will be setting up
a wrong precedent,
encouragement to the CRP and the -police
who wiil even boat our Members: without -
any fear, and if we ‘approach, the Home
Ministry will intervene, Kindiy revise your

and it will be mg
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MR. SPEAKER : I have not withheld
my consent, I have not um my decision,
As far a8 molestation, as you say, or any
disreapect shown fo hlm is concerned, 1 said
1 was one with you, 1 said it in the very
begioning. But so far as contempt of the
Chair or the House is concerned, that is
bofors me as to why his intimation was
given 10 me as the Member says he was
arrested. 1 have to get the information
from them. We have been getting it in the
House, we wiil keep on getting it,

SHRI M. KALYANASUNDARAM :
There is a prima facie case. It is a case
of obstruction of a Member in tbe discharge
of his duties,

MR. SPEAKER : I want to get that
information along with this.

SHR!I M. KALYANASUNDARAM :
But that is not necessary for holdiog that

there is & prima facie case.

ff wrerr T Wl (s ¢
Al HSYH HEW, AR A% HAANT
HRT ¥ Grg TG € T F1 {AE
wgt 3% A% arg fey ng FAAHT &
o § T FZT aF wE mAY T w7
g § g aY fagwifasre wfafa & o
awar §—& sraqr Frzar g gaw? @AW
s § war ypafa § 7. (swawm). .

ReqR wPEq : ag @ 27 @ e
1 ag 19 ardle 71 g 91wl Wi
w3t & za¥ T ¥ qmar g ) % faw
¥ &a1 %% q3 w1 . (sew)...

SHRI M., KALYANASUNDARAM :
If you tell us here and now that there is a
prima facie case, you would have done
your duty properly. Kindly excuse me. If
you concede there is a prima facie case, you
can make any other enquiry you want,

MR. SPEAKER : Do you remember or
not that in the very beginning I said that so

far as the disrespect and other matiers are.

copcerned, | am one with him 7 But so

far  non-communication. of this arrest is -
copeerned, 1 am asking. why it was: 80t -

JULY 22, 1971
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SHRI M, KALYANASUNDAMM
The failure ‘of the poiice to ml'orm the
Speaker is a different matter. '

MR. SPEAKER : 1 want to treat it _u'
a whole. (Juterruptions)

SHR! SAMAR GUHA (Contai) : 1t in-
volves the privilege not only of one member
but of all the members of the House.
Already a press report has come that Mr.
Krishna Chundra Haider has been arrested,
The second teport has come that a dagger
has been found in his car. As it has been
reported, if he was anesied, the communi=
cation should have been sent to you, You
have not received that commurication.
Already it has come to the press from that
sourse that he has been arrested. On the
second day, to cuver this wrongful act, an-
other report came in the press that a dagger
was found in his car. Thisis is a prima
Jacie casc......

MR. SPEAKER : [ have not got a copy
of any report. 1 have already made my
observations on this.

SHRI SAMAR GUHA : You are not
referring it to the Privileges Committee ; as
2 protest, 1 also join the walk-out,

Shri Samar Guha then left the House.

SHRI R, V. SWAMINATHAN (Madu-
rai) : Sir, 1 feel that some confusion has
been created in this matter, The honourabile
member says, he was not arrcsied ; he was
only taken by the police. You said,“l am
referring it to the Home Minister 10 find
out whether he wus arrested or not”'. Where
is the necessity to find it out when he says
he was not arrested ?

MR. SPEAKER : This is whal we have
been following in the past,

SHRIR. V. SWAMINATHAN : We do
not like the opposition benches to be empty
over & small matter like this,  You con re-
serve your ruling and ljwe your deﬂllon in
the afternoon,

SHRIN. l(. SANGHI {hlon) : Wa oare:
sarsy that the opposition has watked out,’
but this is a procedural ‘matter. . Under il
222 matger ammmw h M'a'uﬁ
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to you and nncliou ‘has to be accorded by
you. In this particular matter, before it
was brought before the House, it would have
been advisable if you hod asked the minister
as to what the facts were, instead of asking
him here on the fioor of the House.

MR. SPEAKER : He was not there at
that time. (/nferruptions). The member
himself said that he was arresied. So, I
wanted to ask the minister why that com-
munication was not sent to me. So far as
disrespect and other malters are concerned,
1 have said I am one with the members,
But so far as the factum of arrest is con-
cerned, 1 was asking the minister why it
was not communicated. Let me know the
reasons and along with that, 1 wanted to
send it to the privileges commitiee,

SHRI R. V. SWAMINATHAN : What
is the communication jou are expecting ?

MR. SPEAKER :
I was not informed,

I want to know why

SHR1 K. LAKKADPPA (Tumkur) : When
you are asceriaining the lacts of the matter,
they wam to coerve you and influence your
decision.

MR. SPEAKER : I am not influenced
by any coercion. I am following my own
judgment. ! am doing whatever ] think
proper, according 1o my best judgment and
my conscience. [ tell You that I am nuot
going to be bought. It can never be done.
1 cannot be ceerced, 1 will do whatever is
fair and just,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RA) BAHADUR): We
eapress our fu'l confidence in the fairness and
impartiality of the Speaker, Sir, we have every
confidence that you will protect the rights
and privileges of every member of the House
and I am sure we will ¢o-operate with you.
We are srorry that our friends have walked
out of the House, This is not a matter which
they should have tsken in that light. Sir,
you are the custodian of the rights of every
member and you will certainly see to it
that our rights and privileges are protected,
‘We shall certainly co-operate with you there,

ASADHA 31, 1893 (S4K4)
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MR, SPEAKER : When they met me
in my chamber 1 totd thsm that I take it as
a breach of privilge but I want to know
from the Minister about the fact of thq
arrest. But here it took a different tura, I
am really surprised at what has taken piace.
I have already told them that I fuily sympa-~
thize with them and that 1 quite appreciate
that he was shown some disrespect. But,
so far as other matiers are concerned, I
cannot just be cowed down like that, It is
not the proper method.
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nult be iaformed. It is ot a question of
- believing or -disbelieving 8 member,
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over it,
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12.42 hrs.
PAPERS L_AID ON THE TABLE

REVIEW AND ANNUAL REPORT CF
N.C.D.C.

THE MINISTER OF STEEL AND
MINES (SHRI MUHAN KUMARAMAN-
GALAM) : On behalf of Shri Shshnawaz
Khan, I beg fo iasy on.the Table a copy
cach of the following- papers (Hindi and
English versions) under sub-section (1) of
section 619A of ihe Companies Act, 1956 twe

u) Review by the Gmm:mm on_
the working of tlw Nlttonll_
;imi_ud. My.&r@--mi% n
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{1) Annual llqmi of the Nmional
Coal Dewvslopment Corporation
Limited, Ranchi, for the year 1969-
70 along with the Andited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. ([Placed in Library. See
No, LT-713/71].

GUJARAT SURVIVING ALIENATIONS
ABOLITION (AMDT) RULES

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : 1 beg to lay on the Table
a copy of the Gujarat Surviving Alienations
Abolition (Amendment) Rules, 1971 (Hindi
and English versions) published in Notifica-
tion No. GHM/i766/MGSA/1071/28810-Y
in Gujarat Government Gazette daved the
5th Mayv, 1971, under sub-section (2) of
section 28 of the Gujarat Surviving Aliena-
tionsfAbolition Act, 1963, read with clause
(e) (iv) of the Proclamation dated the 13:h
May, 1971 issued by the President in relaticn
to the Swate of Gujarat,  [Pliced in Li-
brary. Sce No. LT-112/71].

ANNUAL REPORT OF EMPLOYEES
PROVIDENT FUNDS SCHEME

THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
I beg to lay on the Table acopy of the
Annual Report (Hindi and English versions)
on the working of the Employees’ Provident
Funds Scheme, 1952 for the year 1969-70
\Placed in Library. See No. LT-714(71)

lw hrs.
RE : CALLING ATTENTION

‘SHR1 8. M. BANERJEE (Kanpur):
Sir, poiat of order on the Order Paper.
Yesierday, Sir, »fter 3 O clock we saw on
the Notice Board a Calling Attention admi-
tted for today in the name of five hon,
Members and the subject was United Nati-
ons observers which they wanted to post in
India and today we do not find it at  ail,
When T consulted the Notice Board that was
0ot available, My submission is—I speak

thﬂﬁneomeﬁon—lhm ‘the anmmt_'

sources rather persuaded those Members
to withdraw the Calling. Attention Motion,
I will only request you to admit another
Calling Attention which we have given on
the basis of the news item that Government
refused 10 accept those United Nations
observers. 'Weo want to press forit. 1 am
really sorry those Members have withdrawn
it. We have not even been informed about
it. Why has it been withdrawn 7  What are
the facts 7~

MR. SPEAKER :I am toid the Members
have withdrawn it.

SHRI M.
(Tiruchirapalli) :
withdraw jt ?

KALYANASUNDARAM -
After balloting can they

MR. SPEAKER : They can withdraw
it even if it was printed. Ln this case it was
not printed,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Even if it is on the Order Paper the Member
may not move it. He may withdraw it.

SHRI S. M. BANERJEE : Previously
there was no baliot, Now there is ballot
and out of twenly to thirty Members five
Members name are selected.  If those Mem-
bers withdraw why should 1 be deprived 7 -

MR, SPEAKER : I do not know, Those
people whose names came withdrew it. I
am sorry there is no rule about it., Let me
know whether there are any rules ‘that the
Members cannot withdraw,

1248 hes,
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the foliowing messages received from the
Secretary of Rajya Sabha ;=

(i) ‘‘In sccordance with the provisions.
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
‘the Rajya Sabha, 1 am direc'ed to.

_enclose a copy of the Gujarat
State  Legislature (Delegation  of
‘Powers)-Bill, 197), which has be¢n
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[Setretary] -

passed by the Rajya Sabha at its
sitting held on the 19th July, 1971,

(i) ‘‘Iln accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, 1 am directed to
enclote a copy of the Punjab State
Legisiature (Dczlegation of Powers)
Bill, 1971, which has been passed

- by the Rajva Sabha at its sitting
held on the 19th July, 1971.”

'BILLS AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table of
the House the following Bills, as passed by
Rajya Sabha :—

(i) The Gujarat Siate Legislature (Dele-
gation of Powers) Bill, 1971,

(ii) The Punjab State Legisiature (Dele-
gation of Powers) Bill, 1971.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Commiltee on
Absence of Members from the Sittings of
the House in their First Report have re-
commended that leave of absence be granted
to the following Members for the periods
indicated in the Report:

(1) Shri J, Rameshwar Rao

(2) Maharaja Mariand Singh

(3) Shri Amrit Nahata

(4) Shri Shrikrishna Agarwal

(5) Shri N, K, P. Salve

(6) Shri Jharkhande Rai

I take it that the House agrees with the
recommendations of the Coinmittee.

SOME HON. MEMBERS : Yes.

!\ﬂt. SPEAKER : The Members will
ke _stform'ed accordingly.

Dfsc cmdD G.

12.46 bes.

GUJARAT ﬁunﬁm—-eannul.
DISCUSSION AND DEMANDS
FOR GRANTS

MR. SPEAKER : The House will now

take up General Discussion of the Gujarat
Budget.

DEMAMD NO. l. STATE LEGISLATURE

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 41 40,000
be granied to the President out of the
Consolidated Fund of the State of
Gujarat o complete the sum necessary
to defray the charges which will come in
course Of payment during the vear
ending the 3tst day of March, 1972,
in respect of "Stare Legislature™.”

DEMAND NO. 2. GENFRAL ADMINISTRA-

TION DEPARTMENT
MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 18,37,000
be granted to the Presidemt out of the
Consolidated Fund of the Stite of Gujurat
to complete the sum necessary to deflray
the charges which will come in course
of payment during the year ending the
Jist d»y of March 1972, in respect of
‘General Administration Department’,”

DEMAND NO). 3. TERRITORIAL AND
POLITICAL PENSIONS

MR, SPEAKER : Motion meved ;

“That a sum not exceeding Rs, 97,000
be granted 1o the President out of the
Consolidated Fi.nd of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will core
in course of payment during the vear
ending the 31st day of March 1972, in
respect of ‘Territorial and Political
Pensions®.””

DEMAND NO. 4. PRIVY PURSES AND.
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motion moved 5
“That a sum not excecding Rs. wﬁb'.

hemmd 1o the mmlm m unhf_
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cmotm M at‘ the Simte of

" Gujarat fo. complete the wim  medessary

to-dafeay the-charges. which' wilt come io
course - of ‘piymenmt during the year
ending the 3ist’ day.of Masch 1972, in
reapect of ‘Privy and Allowances of
Indian Rulers'.”

DEMAND NO. 5. OTHER REVENUE
EXPENDITURE PERTAINING
© TO OBNERAL ADMINISTR-
ATION DEPARTMENT

MR, SPEAKER : Motion moved :

““That a sum not exceeding Ra. 29 68,000
be granted to the President out of the
Consolidsted Fund of that State of
Gujarat fo complere the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972, in
respect of *‘Other Revenue Expenditure
pertaining to General Administration
Department’,”’

DEMAND NO. 6. SALES TAX
MR. SPEAKER ;: Motion moved :

“That a sum not exceeding Rs, 78,09,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of *Sales Tax"."

DEMAND NO. 9. FINANCE DEPARTMENT

MR. SPEAKER : Motion moved :

“That & sum not exceeding Rs,64,93,000
be granted to the President out of the
Consolidated Fuad of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in caurse of payment duiing the year
ending the 31st day of March 1972, in
respect of ‘Finance Department’,”

' DEMAND NO. 10. OTHER REVENUE
EXPENDITURE PERTAINING 10
rmmu DEPARTMENT

| mm&n mmm

--"N imm mum R'
39992000
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umwmmu

out of the Consolidated Fund éftlne
. Siate of Gujamt ¥ campiese the sum

' necessary .19 defray. the chaspes which

will come in - course of :payment during
thoymmtha -31st day of March
1972, in respect -of ‘Other Revenus
. Expenditure . pertaining t0  Fioaoce
Department'.”’

DEMAND NO. 11, PENSIONS AND
OTHER RETIREMENT BENEFITS

MR. SPEAKER : Motion moved -

“That a sum mnot excesding Rs,
1,58,46,000 be: granted to the President
out of the Consolidated Fund of the
State of Gujarat. fo complete the sum
necessary to defray the charges which
will come in courie of payment during
‘the year ending the 3lst day of March
1972, in respect of. ‘Pensions and other
Retirement Benefits’,"’

DEMAND NO. 12, LBGAL DEPARTMENT -
MR. SPEAKER : Motion moved ¢

““That a sum oot exceeding Rs. 8,09,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 710 complete the sum' neoessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972,
in respect of ‘Legal Department’,”

DEMAND NO, 13, ADMINISTRATION
OF JUSTICE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.

- 1,10.56,000 be granted to the President

out of the Consolidated Fund of the
Stste of Gujrat to complete the'sum
necessary 10 defray the charges which
‘will come in course of payment during
the year ending the 3ist day of -March
1972, in respect: of, 'Adminlﬂmion of
Juﬂiw' o

DEMAND NO. 14, OTHER mmmm
EXPENDITURE PERTAINING TO
© . LEOAL bmm

MR, SPEAKER: Mobtion moved 3
4*Taat & v pdt'excesding Ra. 12:95,000



' iu the 3ist day of March 1972, in
: respect of ‘Otber Revenve Expenditure

DBHAN'D NO. 16,

pertaining to Legal Department’.”

PUBLIC Wcmr.s
DEPARTMENT

MR. SPEAKER : Motion moved :

*“That a sum not exceeding Rs, 12,00,000
be granted to the President out of the
Consolidated Fund of the State of
‘Gujarat fo complete the sum nocosssry
to defray the charges which will come in
‘pourse of payment during the year end-
ing the 31st day of March 1972, in

" respect of *Public Works Department’.”

 DEMAND NO. 17. IRRIGATION AND

NAVIGATION
MR. SPEAKER : Motion moved i

“That a sum not excedding Rs, 16,77,28,000

be granted to the President out of the
Consolidated Fund of the Stats of

~Qujarat o complere the sum Bocessary

to defray the charges which will come in

" course of payment during the year end-

DEMAND NO. 18,

ing the 3ist day of March 1972, in res-
pect of ‘Irrigation and Navigatioa’."”

OTHER REVENUE

EXPENDITURE PBRTAINING TO PUBLIC

WORKS DEPARTMENT
MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs.42,41,000

be granted to

the Presideat oot of
the Consolidated Fund of the State of

Gujaat fo complete the sum necessary

$0 defray the charges which will come in
course of payment during the year end-

-, ing the st day of March 1972, in

st

respect of ‘Other Revenue Expenditure
periaining to Public Works Depart-
oeot.’ i :
DEMAND No. 19.  PUBLIC WORKS
MR, SPEAKER : Motion moved t
SThat & sum  pot  esceeding - Rs,

Hﬂ.ﬂthw&- ?mﬂm

mwa,mx Gmm mm. m

- -!ﬂ dmmmaorw
- State of Gujarat £0 complete “tbe sum
‘nocessary to-defray the charges ' which

will come in course of payment during
‘the year ending the 3ist day of March
1972, in respect of  Public. Works".”

DEMAND NO. 20. PORTS AND -
- PILOTAGE '

MR. SPEAKER : Motion moved :

“That & sum not exceeding Ras,
2,38,36,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat {0 complete the sum
pecessary to  defray the charges which
will come In course of payment during
the year ending the 31st day of March
1972, in respect of ‘Posts and Pilot=

. w‘ ..l

DEMAND NO. 21. LAND REVENUE
MR, S_PEAKER + Motion moved :

““That a sum not exceeding Rs. 78,87,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972, in
respect of ‘Land Revenue'.™

DEMAND NO. 22. STAMPS AND
REGISTRATION

MR. SPEAKER : Motion moved :

““That a sum no! exceeding Rs, 17,47,000
be granted to the Prosident out of the
Cousolidated Fund of the State of
Gujarst fo complete the sum necessary
to defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March 1972, in
respect of ‘Smmu and Rulumlml’ e

MNnm.ummmm

smm Molinnmud'

mmmcmiu Rs. i.ﬂ,ﬂm
be granted to the President. out of the
Consolidated . FPund of  the . State of

- Gujarst 10 complete the sum necessary

to. defixy’the charges which ‘will come in
mﬂwmﬁ durieg tlusuuad-.

Viog the 3it day of Mitch m: 0
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M‘RE!’BAKER Motionﬂoﬂon‘

“That a sum not cxceeding Rs,
1,06,96,000 be granted 0 the President
‘out .of ths Consolidated Fund of the
State of Gujarat 10 complete the sum
mocessary to defray the charges which
will come in courss of payment during
the yoar ending the 3ist day March
1972, in respect of ‘Dangs District’,”

DEMAND NO. 6. FAMINE RELIEF
MR. SPEAKER : Motion moved ®

“That a sum not exceading Rs. 14,66,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972,
in respect of “Famine Relicl".”

DEMAND NO. 27. - OTHER REVENUE
EXPENDITURE PERTAINING TO
REYEN! E DEPARTMENT

MR. S8PEAKER : Motion moved :

“That a sum not exceeding' Rs
1,16,85,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat g0 complere the sum
necessary 10 defray the charges which
will come in- course of payment during
the year ending the 31st day of March

1972, in respect of ‘Other Revenue
Expenditure periaining  to  Revenuve
Depmmm'."

- DEMAND NO. 29, PANCHAYATS AND
' HEALTH DEPARTMENT

MR SI'EAKER Motion muved

“Thl.t “sam ~ not emmhu Rs.
u.ssdﬂo ‘be gnatited to the President

out of 'thes Contolidated Fund of the
'mu ‘Gujarat to compleie the sum
nedessrry 0 - telry’ ibe - chistges which
will come ia course, of payment during
U thetiyeme:rending the.31st «day of March

t*M&mﬂ_ m and_

m y
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Mn. amam Moﬂonmovd

“That a sum not exceeding Ra.
6,30,26,000 be granted to the President

. out of the Consolidated Fund'of the State

of Gujarat fo complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 3ist day of March 1972,
in respect of “Medical’,””

DEMAND NO. 31, PUBLIC HEALTH
MR. SPEAKER : Motion moved :

“That a sum not -exceeding Rs,
6,78,36,000 be granted to the Presidemt
out of the Consolidated Fund of the
State of Gujarat o compleie the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 3lst day of March
1972, in respect of 'Public Health'.”

DEMAND NO. 32. FAMILY PLANNING
MR. SPEAKER : Motion moved :

“That & sum mnot excoeding Rs.
2,t1,98.000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 7o coniplete the sum
necessary to defray the charges which
will come in course of payment during
"the year ending the 31st day of March
1972, in respect of ‘Family Planning’,”

DEMAND NO. 33. COMMUNITY DEVELOP-

T

MENT PROJBCTS. NATIONAL EXTEN-
SION SIRVICE AND LOCAL
' DBVELOPMENTS WORKS

MR, SPEAKER : Motion moved !

“That a sum pot exceeding Ra,
4,52,97,000 b granied to the President
out of the Consolidated Fund of the

- Sqate of - Gujarat fo complete the sum

. pecessary to delray. the charges which

will come in.course . of _payment . during

" the year ending -the- 315 day of March

1972, in respect of * ‘Community - Deve-

L iopment - +Frojects; | Natioss) ‘Bxtsnsion

‘Fhemyicy -
Wﬂ‘h

ool ~ Mhpmeatl
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" DEMAND NO. 4. OTHER REVENUS
EXPENDITURE PERTAINING TO
. PANCHAYATS AND HBALTH
DEPARTMENT

MR, SPEAKER : Motiog moved :

. “That a sum not exceeding Rs,
~ 5,49,37,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 7o compiete the sum
necessary to defray the chargos which
will come in coursse of payment during
the year endiog the 3ist day of March
1972, in respect of ‘Other Revenue
Bxpenditure pertaining to Panchayats
and Health Department’.”

DEMAND NO. 35. STATE EXCISB DUTIES
" MR. SPEAXER : Motion moved :

“That a som not excesding Rs.
14,06,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 70 complete the sum
pecessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of “‘State Excise
mwl-.'

DEMAND NO. 37. EDUCATION AND
' LABOUR DEPARTMENT

MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs. 7,03,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 70 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Education and Labour
Department'.”

DPEMAND NO. 38, EDUCATION
MR, mlz Motion moved :

“That & som  pot exceeding Ra.
33,96,01,000 be granted to the President
out of the Consolidated Fund of the
Statc of Gujarat 10 complese the sum
" pecessary to defray the charges: which
‘whtl come in course of payment during
the year ending the 3ist day of March
- 1972, in respect of ‘Education’,”t -
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MR,SP‘BAKBR Motiommovod

“That & sum no} exceoding Rs, 72.45,000
be granted to the President out of the
Consolidated Fund of tha State of
Gujarat 70 camplete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 318t day of March 1972, in’
respect of ‘Labour and Employment'."

DEMAND NO. 40. OTHER REVENUE
EXPENDITURE PERTAINING TO
EDUCATION AND LABOUR
+ DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not excéeding Rs,
3,39,25,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 10 complete the sum
pecessary to defray the charges which
will come in course of payment during
the ycar ending the 3ist day of March
1972, in respect of ‘Other Revenue
Expenditure pertaining to Education
and Labour Department’.”

DEMAND NO. 41. PENSIONS AND
OTHER RETIREMENT BENEFITS

MR. SPEAKER : Motion moved :

‘“That a sum not excesding R, 15,00,000
be granted to the President out of the
Comsolidated Fund of the State of
Gujarat to0 the sum Decessary
to defray the charges which will come
in course of payment during the year
ndiu_lhoslst'm of March 1972, in
respect of . ‘Pensions and othor Retire-
mws'“

DEMAND m. 42, ramon VEHI
CLES AND OTHER TAXES AND
. DTIES PERTAINING..TO
vaoua-.nmm-

m.mm; Mnilu-md:
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State of Gujarat 7o complefe the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of <‘Taxes on Vehicles
and other Taxes and Duties pertaining
to Home Department'.”

DEMAND NO. 43, HOME DEPARTMENT
MR, SPEAKER : Motion moved :

““That a sum not exceeding Rs. 23,64,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Home Department’.”

DEMAND NO. 44. JAILS
MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 39,16,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat fo ¢cOmplefe the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972, in
respect of ‘Jails’,”’

DEMAND NO. 45. POLICE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs,
9.66,01,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat to complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of ‘Police’.”

DEMAND NO. 46. OTHER REVENUE
EXPENDITURE PERTAINING TO
HOME DEPARTMENT

MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 46,74,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to complere the sum necessary
to defray the charges which will come
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in course of payment during the year
ending the 31st day of March 1972,
in respect of ‘Other Revenue Expendi-
ture pertaining to Home Department’.”’

DEMAND NO. 47. OTHER TAXES AND

DUTIES PERTAINING TO INDUSTRIES
MINES AND POWER DEPARTMENT

MR. SPEAKER : Motion moved :

*That a sum not exceeding Rs. 5,18,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat fo complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Other Taxes and Duties
pertaining to Industries, Mines and
Power Department®,”

DEMAND NO. 48, INDUSTRIES, MINES

AND POWER DEPARTMENT
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 4,07,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat fo complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Industries, Mines and Power

Department’.

DEMAND NO. 49. INDUSTRIES
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,06,41,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat ro complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March
1972, in respect of ‘Industries®”

DEMAND NG. 50. STATIONERY AND
PRINTING

MR. SPEAKER . Motion moved :

““That a sum not exceeding Ras.
1.37 12000 be granted to the President



" mﬁm m:-a

. out: of the m-onw ‘Fund of the
. Stateof Gujarat fo ¢ ‘ther sum
- ICESsALY 10 ‘defray the' charges which
.-Illminm of payment ‘doring
the year ending the 3Ist day of March
. 1972, in respect  of ‘Sminnm' aad
-Mﬂ.“ i ) _

DBHAND NO. Sl. MISCELLANECUS
. EXPENDITURE PERTAINING TO
INDUSTRIRS, MINES AND
. POWER DEPART- -
"'MR. SPEAKER : Motion moved :
_ “That a sum 8ot exceeding Rs.
'1,10,95,000 be granted to the President
~out of the Consolidated Fund of the
State of Gujarat fo complete the sum
pecessary to defray the charges which
will come in coursse of payment during
- -the year ending the 3ist day of March
1972, in respect  of ‘Misceliancous
EBxpenditure pertaining to Industries,
Mines and Power Department®,”

 DEMAND ND. 53. AGRICULTURR,
. FORESTS AND CO-OPERATION
DEPARTMENT

MR. SPEAKER : Motion moved :

“That & sum not exceeding Rs, 6.00,000
be granted to the President out of the
Consclidated Fund of the State of
Gujarat fo complete the sum necessary
to defray the cbarges which will come
in course of payment during the year
ending the 3istday of March 1972, in
respect of ‘Agricultute, Forests and
‘Co-~operation Department’.”

DEMAND NO. 54, AGRICULTURE
| MR, SPEAKER: Motion moved :
“Tha a swm not ‘exceediog Rs.
6,17,98,000 be granted to the President

ow ‘of the Consolidated Fund of ' the
State of Gujarat o compleéie the sum

nocessary to -defray the . charges . which -

will come in course of payment during

the year, ending. 4he J1st duy of Manh

.JM‘CMH w ¥

ARy A,

""j-nmﬂu'-"ﬂo-:--'ss.‘_m WAL Ht Bl_n'm"_‘iv'-. :

BP.BAKER u«mm

‘,_'_""ﬂm 8 sum oot . axcceding R,
1,393,000 be _grantsd to the President

out of the Consolidated Fund of the
State of Gujarat 10 compiete the sum
nootsaary to ‘defray the charpes ‘which
will come in course of payment during
the year ending the 3ist day of "March
1972, in respect of *Animal Husbaadry',"

DEMAND NO-. 56.  COOPERATION

MR. SPEAKER : Motion moved ;

“That & sum @not exceeding Rs,
1,26,01,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat {0 complete the sum
pecessary to defray the charges which
will come in course of payment during
th: yesr ending the 31t day of March
1972, in respect of ‘Cooperation’.”

DEMAND NO. 57. FISHERIES

MR. SPEAKER : Motion moved :

‘“That a sum not exceeding Rs. 55,07,000
be granted to the President out of the
Comnsolidated Fund of the Stiste of
Gujarat {0 complete the sum nccessary
to defray the charges which will come
in course of payment during the year

* ending' the 3ist day of March 1972, in

’ mp_mor Faherin_‘f"

DEMAND No. 58. FOREST

“That & siiti ot exceedisig Rs. 1,22,47,000

be .granted to  the Prosident: out of

the Consolidated Fuad of the State of

1.'-Mm~mmmmy

< ¢ Selemy: the clurges which. -will sdme
i coume of . pdimenit hﬁ'ﬂm

;-.;:-mmmmgm 9%, e
m

£
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DEMAND NO.. 9,

. BXPENDITURE PERTAINING TO AGRIE

CULTURE, FOREST AND COOPERA-
TION DEPARTMENT

MR. SPEAKER : Motio_n moved :

‘“That & sum pot exceeding Rs. 20,56,000
‘be graated to the President out of
the Consolidated Fund of the State of
Gujarst fo complete the sum necessary
" to defray the charges which will come
in course- of payment during the year
ending the 31st day of March 1972, in
respoct of ‘Other Revenue Expenditure
pertaining to Agriculture, Forests and

Cooperation Department”.”

DieMAND No. 60. CiviL SupPLIES
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not oxcoeding
Rs, 1,67,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat o complete the sum
necessary (o defray the charges which
will come in course of payment during
the year ending the 3ist of March 1972,
in respect of ‘Civil Supplies Depart-
meat"."’

DEMAND NO. 61. MISCELLANEOUS
) DEPARTMENT

- MR, SPEAKER : Motion moved 1

“That 4 sum 0ot  exceeding
Rs. 1,21,11,000 bo granted to the
President out of the Consolidated Fund
of the Siate of Gujarat fo conplete

the sum necessary to defray the charges

. which will come in course of payment
dmuunyurudmuho Sist day of
msm,mmwuwm
Dupmmt’“ _

DD No. 6'2._ -Pntﬁﬂl!}f :

mltuvm

f mwn.hmaw

'hMumm omt of the  lay on lsrigation and Navigation',”
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cﬂlﬂlidlh‘ F&md of !ln Smtt of
Gujarat 1o complete the sum necessary
to defrag the charges which will come in
courss of payment during the year
onding the 31st day of March 1972, in
rupeu.::f‘muamtud State Legls-

DgMAND NoO. 63, FAm OF
COMMUTED VALUE OF - -

MR. SPEAKER ; Motion mgvea'u

“That a sum not excoeding Rs, 67,000
be granted to the President out of the
Consolidated Fund of the Siate of
Gujarat 1o complete the sum necesssry
to defray the charges which will come
in courss of paymeat during the year

~ ending the 3ist day of March 1972, in -

respect of ‘Payment of Commuted Valus
of Pensiops’,”

DEMAND NO. 64, CAPITAL OUTLAY -
ON INDUSTRIAL AND Bcono-
MIC DEVELOPMENT

during the year ending the 3ist day of

March 1972, in respect of ‘Capital Out-

lay on Industrizl and Economic Dcn-

lopment*.”

DEMAND NO. 65. CAPITAL OUTLAY

. ON IRRIGATION AND NAVI-
GATION

mt. SPEAKER ;: Motion movu!

"'rm anun not mdiu
Rs. '16,77,93,000 bo granted to the

. -President out-of the Consolidated Fund

of the: Siate of Gujarat fo complete
the sum neccssary o defray the charges
which: will come in: oourse of -
‘during the year ending  the nam

egi
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Dmmnﬂo 66 CAPITAL Otrlfx.ut -

. ON - PuBLIC WORKS:
msmm Motinnmnmd

""‘l‘lm sum not mwdins
Ry 3,9 u,duo be granted to the
President out of the Consolidated Fund
of the State of Guijarat o complete the
sum necessary (o defray the charges
which wili ceme in course of payment
during the yoar ending the 3ix day of
March 1972, in respect of ‘Capital Out-
lay on Public Works'."

DEMAND NO. 67. EXPENDITURE ON
_CAPITAL FOR GUIARAT

MR, SPEAKER : Motion moved :

“YThat a sum not cxceeding Rs,
1,40,76,000 be granted to the President
out of Consolidated Fond of the State
of Gujarat fo complete the sum
sovetsary to defray the charges which will
come in course of payment during the
year eunding the 31st day of March 1972,
in vespect of - ‘Espenditure om Capital
fﬂ!oqiltll.'."

DEMAND NO. 68. CARITAL OUTLAY
ON PORrTS

MR, SPEAKER : Mation moved :

“That & sum 0ot  excecding
Rs. 1,56,84,000 be granted to the
President out of the Consolidated Pund
of the State of Gujaraz f0 complete
(be sum neressary 1o defray ihe charges
which will ceme in course of payment
durinog the year ending the 31st day of
March 1972, in respect of ‘Capital Out-
Iny on Ports®,”

DEMAND NO. 69. COMPENSATION
TO LANDHOLDERS

MR, SPEAKER : Motion moved :

“That a sum ot exceeding
Re. 20,00,000 be pramted to. - the
President out of the Comsolidated ' Fund
of the Siste of Gujarst 7o compiete - the
suss necessary: to . defray :the cherges
which will conie in coures .ef: paymont

duriog” the - year eanding the 3lst-day-of

March 1972, i sespoct of ‘Cospemsation
”’Wl

. mwzz ml

Gmm!mm aulD. 6. 93‘_I |

DBﬂANDNO 70. CA?!TM..OU’!‘LAYON :

OTHER ' WORKS: PERTAINING TO
. RBVENUE DEPARTMENT

MR. SPEAKER : Mot_ion moved :

“That. & sum not cxceding Rs. 6,07,000
- be granted to the President out of the
Consolidated Fund of the State of
Gujarat {0 complele the wm necessary
to defray the charges which will come
in course of payment during the year
endiog the 3ist day of March 197;, in
_respect of ‘Capital Outlay on Other
Works pertaining to Revenue Depart-
ment®,”

DemMaAND NO. 7i. CAPITAL OUTLAY
ON PusLic HEALTH AND
IRRIGATION ETC.

MR, SPEAKER : Motion moved :

“That a8 sum not  excceding
Rs. 22439000 be granted to the
President out of the Consolidated Fund
of the State of Gujarat 10 complete the
sum pecessary to defray the charges
which will come in course of paymeat
during the year ending the 3ist day of
March 1972, in respect of ‘Capital Out-
Jay on Public Health and Irrigation
ete.).”

DEMAND NO. 72. CaPITAL OUTLAY ON
SCHEMES OF GOVERNMENT TRADING

PERTAINING TO PANCHAYATS AND
HBALTH DEPARTMENT

MR. SPEAKER : Motion moved :
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Dm&wﬂo 73. CAPITAL OUTLAY ON

- INDUSTRIAL AND EcONOMIC DpvELOP-
'MENT PERTAINING TO EDUCATION
AND LABOUR DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs, 2,00,000
be granted to the President out of the
Consolidated Fund of the Swme of
Gujarat to complete the sum necessary
to defray the charges which will come in
course of payment during the year
oending the 31st day of March 1972, in
reapect of *Capital Outlay on 1ndustrial
and Ecosomic Development pertaining
to Education and Labour Department’.”’

DEMAND NO. 74. CAPITAL OUTLAY ON

INDUSTRIAL AND ECONOMIC DBVELOP-
MENT  PERTAINING TO Home
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum Bot exceeding
Rs, 10000000 be gianted 10 the
President out of the Consolidated Fund
of the State of Gujurat 10 complere the
sum necessary 1o defray the charges
which will come in courss of payment
during the »ycar ending the 3ist day
of March 1972, in respect of ‘Capital
Qutlay on Industrial and Economic
Development pertaining to Home
Department®,*”

DEMAND N@. 75. CAPITAL OUTLAY ON

INDUSTRIAL AND ECONOMIC DBVELOP-
MENT PERTAINING TO INDUSTRIFS,
MINES AND POWER DEPARTMENT

MR, SPEAKER ;: Motion moved :

“That & sum not sxcecding
Re, 15069000 be granied to the

President out of the Consolidated Fund '

. DEMAND NoO. 76. CAPITAL OUTLAY .
ON Mm.ﬂ-mam mvm
_ SCHEMES

‘MR, SPEAKER ; MotiogmoM:'

‘“That & sum a0t  exceeding
Rs. 3,33,33000 be granted to the
President out of the Consolidated ‘Fund
of the State of Gujarat 1o complete the
sam  necolsary to defray the - charges
which will comae in course of payment
during the year ending the 3ist day of
March 1972, in respect of ‘Capital Out-
lay on Mulli -purpose River Schemes’.”

DEMAND NO. 77. CAPITAL OUTLAY
ON AGRICULTURB

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 16,08,000

-be granted to the President out of the
Coasolidated Fund of the State  of
Gujarst 1o complete the sum necessary
to defray the charges which will come in
course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Capital Outlay on Agricul-
tm"”

DEMAND No. 78. CAPITAL OUTLAY ON
INDUSTRIAL AND EcoONOMIC DEVELOP-

MENT PERTAINING TO AGRICULTURE,
FORESTS AND  CO-OPERATION
DEPARTMENT

MR. SPEAKER :

“That a sum oot exceeding
Rs. 18146000 be granted to (he
President out of the Consolidited Fund
of the State of Gujarat 1o complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March 1972, in respect of ‘Capital Out-
-lay on Industrial and Economic
Development pertaining -to Agriculture, -
Forests and Co-operation Department””

Motion moved :

'DEMAND No. 79. CAPITAL OUTLAY ON
OTHER WORKS PERTAINING TO AGRI-
CULTURB, FORESTS AND CO-OPERATION

of the State of Guijsrat jo complete the
WM hecessary to  defray the charges
which will come in course of payment

during’ the year ending the 318t day of DEPARTMENT R
zﬂmnmo{ “Capital Qut-

mmm mw:

“Mnmm m l& m'
hmmdnm Oﬁ a&ﬁ-' :
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anuntomw@ene&em necessary

1o defray the charges: which will come in
-course of payment during the year
ending the 3ist day of March 1972, in
. respect of ‘Capital  Outlay on other

"-'wmmmummm. Porests .

Dmmﬂo 80, CAmM. Otm.AYON
- FORESTS

_Mn.'smm:'mmnmd:

“That &« sum oot exceading

. Rs. 4272000 be granted to the
President out of the Consolidated Fund
of the State of Gujarat to complere the
sum nooessary (o defray the charges
which will come im cowrse of payment
during the yesr ending the 31st day of
© March 1972, in respect of ‘Capital Ouwt-
isy on Forests.”

DEMAND NO. 8f. CAPITAL OUTLAY ON
ScHEMES OF GOVERNMENT TRADING
PERTAINING TO AGRICULTURE,
FORESTS AND CO-OPERATION

- DEPARTMENT

MR, SPEAKER : Motion moved :

“That  a sum npot  exceeding
Rs, 2995000 bo graated to the
President out of the Consolidaied Fuad
of the State of Gujarat fo complete the
_sum Decessary to defray the charges
“which wili come in course of paymeot
duriog the year onding rhe 3ist day of
- March 1972, in respect of *Capital Out-
lay on Schemes of Government Trading
pertaining to Agriculture, Forests snd
_ Co-operation Department’.”

DEMAND  NoO. 82, CAPITAI. OUTLAY ON

SCHEMES OF GOVERNMENT TRADING

pmmo 70 Crvi, SuerLns
Dmm'umr

MR, SPEAKER : mm

“M a sum B not umdiu
Rs, 24,75,13.000 -be pranted .to ‘the

President out of the: Consolidated Fund - -

'=-ummaeummwm ‘the
m m ’0 Hw

; wlulc‘hwiueomelu mm of mmnt"

during the ' year ‘ending lhe'.mt day of
March 1972, in respect of ‘Capital Out-
lay on Sclmnelol Government Trading
perialning to Civil Supplm Depan-
ment’, " '

DEMAND NO. B85. LOANS AND
ADVANCES PERTAINING TO -
FINANCE DEPARTMENT

MR, SPEAKER : Motion moved ;'

Y“That a sum not el(mdiu'lis. 27,66.000

be granted to the President out of the
Coasolidated Fund of the- State of
Gujarat o complete the sum neces-
sary to defray the charges which widl
come in course of payment during the
year eoding the 31st day of March 1972,
in respect of ‘Loans and Advances per-
taining to Fioance Department'.”

DEMAND NO. 83. 1OANS AMD
ADVANCES PERTAINING TO
Tur PUBLIC WORKS
DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,45,67,000 be granted to the President
out of the Consolidated Fuad of the
State of Gujarat 70 complete the sum
mecessary to defray the charges which
will come in course of payment during
the year ending the 3ist day of March
1972, in respect of ‘Loans and Advancea
pertainiog to the Public Works” Dsplﬂu
ment".” |

DEMAND = NO. 90, LOANS < AND
ADVANCES PERTAINING TO
REVENUE DBPARTMENT

MR, sﬁmmi' Motion, moved 5

'."'rhu a sum nnl _exceeding R.t..
2,60,17,000 begtanied 1o the President

out of the Comsolidated. Fyad of ibe.

 State of Gujarat. fo complete 'the sum
_ecessaty to defray. the' m‘h’m
_ _wmmwm -of payment. Soring -

""" year ending :tho 3igt. .day.of . March .

mz, in_respoct.of Loans sod ‘Advasem -
M-..__,_"_pawahramnm'"
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" DEMAND . NO. 92. LOANS AND
o0 ADVANCES PERTAINING TO'
L PANCHAYATS AND HEALTH
- DBPARTMENT

MR, SPEAKER : Motion moved :

“Tlm a som pot exceeding Rs, 5,03,000
- be granted to the President. out of the

‘Consolidated Fund of the State of

Guijarat to com plete the sum nocessary
to defray the chargos which wili come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Loans and Advinces pertzin-
ing to Panchayats and Health Depart-

e

DEMAND NO. 93, LOANS AND
ADVANCES PERTAINING TO
BCUCATION AND LABOUR

DEPARTMENT

MR. S8PEAKER : Motion moved :

*“That & sum not exceeding Rs. 74,63,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 comp/ete the sum necessary
to defray the charges which will come
in course of paymcnt duoring the year
ending the 313t day of March 1972, in
respect of ‘Loans and Advances pertain-
ing to Education and. Labour. Depart-
m..”

DEMAND NO. 94. LOANS AND
ADVANCES PERTAINING TO
HOME DEPARTMENT

I'uli.snmgn-m-m-

‘Thuannmnotnmd:nh uowo

DEMAND NO. 95. LOANS ‘AND

' ADVANCES PERTAINING TO

- INDUSTRIES, MINES ‘AND
POWER - DEFARTMENT

MR. SPEAKER : Motion moved

“That a sum mot umdin' Iu.
7.65,67,000 be granted . to the President
out of the Consolidated Fund of the
State of Gujarat to complete the sum
necessary to defray the charges which
will come in course of paymeat during
the year ending the 31st day of March
1972, in respect of ‘Loans sand Advances
pertaining to Industries, Mines and
Power Department’,” '

DEMAND NO. 97. 1L0ANS AND
ADVANCES PERTAINING TO
AGRICULTURE, FORHESTS
AND CO-OPERATION
DEPARTMENT

MR_ SPEAKER : Motion moved :

“That & sum not excéeding Rs,
1,01,26,000 be granted to the President .
out of the Consolidated Fund of the .
State of Gujarat 1o complete. the - sum
pecessary 1o defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of ‘Loans and Advances
pertaining to Agriculture,  Forests snd.
Co-operation Department”,™

DEMAND NO. 98. LOANS AND
ADVANCES PERTAINING TO
CIVIL SUPPLIES
DEPARTMENT

' MR. SPEAKER : Motion moved :

“That & wm sot exceeding Re.
- 2,50,00,000 be.granted to the President

out of the Comsolidated Fund of the
State of Gujanat fo complere the sum. -
pecessary to defray the, charges which. .

- will come in course of payment during .

the year ending the 31st. day of March

L r-mz,humdoﬂmqﬂum_,,_ 4
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DEMAND NO- 99. LOANS AND
ADVANCES PERTAINING TO
"GENERAL- ADMINISTRA~

TION DEPARTMENT .

MR. SPEAKER : Mot!oc_l moved :

“That a sum not exceeding Rs,
*43,40,000 be granted ‘to the President,
“out of the  Consolidated Fund of the
Stdte ‘of ‘Gujarst fo comiplele the sum
necossary to defray the charges which
“‘wifl come in course of poyment during
the 'year ending the 31st day of March
‘1972, in respect of *Loans and Advances
" pertaining to Qeneral Administration

‘Depeirtment *."

SHR1 A. K. SAHA (Vishaupur) : Mr,
Spoaker, Sir, what was anticipated has at
last come to pass. QOGujarat has also got
a ticket for President’s rule.

Before we take up the question of
budget proposals, we think that it is impera«
tive on the part of Members to give some
thought to the events which havé led to the
presentation of the Budget to Parliament
rathier than to the State Assenibly, which
is the right and the proper place for this
subject to be discussed. It is important to
ask why Gujarat has earned the distinction
of ‘becoming yet another State to be brought
under the rule of the Congress Party, that
is, under the ntisleading label of President’s
rulé; It is also important to know the
shoddy and  dishonest Tole which has been
played by the raling party in order to buy
MLAs of other parties and the way the
politics of the S:ate has been reduced to
cattle treding operations,

The report presented by the Governor,
explaining the reasons behind his decision
to dissolve the Assembly, makes iniereating
reading. Tho party composition of the
Assembly was changing every day, every
hour, aad perhaps ecvery minute, The
hmounhle members of the Assembly, who
are expected to lead the people, who are
expected to represent their interems, ‘are
behaving like speculators and  scif-seekers,
to- use the mildest possible term in their
connection, and like opportuaists, who are

- jumping on thé bandwagon of - parties which
at ‘any particular point of tinve happen’to
- be winaing. R is & matter of shamie’ind

Y 2, a¢h
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outright - treachery that the Gowveroment of
India is talking sbout- introducing measures
for discouraging defection, on the one hand,
while on the other they are not showing
any sign of scruple. or coascience while
engaged in the art of buying snd selling
subhuman  entities. We condemn this
hypocrisy on the patt of the ruling party,
which has been exposed by the recent
happenings in a1l ‘the States which were
ruled by other parties, and warn the people
about the activities of the Government which
is out 1o undermine democratic  institutions,
It is not our party which ‘is opposcd to
democracy; 1t is the party which unfortuna-
tely holds power in the country, which is
destroying parliamentary institufions and is
paving the way for autocratic aad more
openly oppressive government.

MR. SPEAKER : | allow written speechs
to new Members only once, that is, maiden
specches, In futere, you kindly refer to
your notes only.

SHR! A. K. SAHA : Coming to the
budget proposals, what do these reveal 7
These reveal the same pattern which has
been followed by the Ceatral Budget, and
by the Congress-led State Assemblies all
over the country. Out of a total of Rs, 133
crores to be collected (rom taxes, only 22
crores are being collected by way of direct
taxes, while the rest Rs, 11t crores are being
raised through indirect taxes which are in-
equitable, regressive and are inflationary in
their incidence on the common masses.
This tax structure will widen the gap bet-
ween the rich and the poor, and will kead
to further misery of the poople. At the
sametime, 17 crercs of rupces arc being
spent on poiice, jail and other repressive
organs of the Siate, and another 18 crores
of rupees is being wasted on general and
tax administration, Nothing can expose
the class character of the Government of
India than this Badget' which can be desctib-
od asa "Garibi Barao®' Bud.e!.

This ﬁudut is aolmilolmd phcm-
menon, It reflects the nunl policy of .
the ruling party wmu has * brought notling
to the prople, extéptiog wm:luﬂlﬁw.
castelsnt  and' lniilar ofber vices, It s
usiforiunate’ that (Ke dauoemk, ﬁna

tng.fovem of wm m‘km:_:- _
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Byt beat mo' m
caution, please dont be misjed by the
‘prosent statc of awareness of the people.
If  the snti-democratic  activities of the
Government continues, the Government
would do well not to take ' the present mood
of the people for granted. It is only a
matter of time before the masses of that
State would rise up . against the filth and
stink which is being passed on as politics in
Gujarat these days,

~ SHRI YAJNIK (Abmedabad) : Mr.
‘SBpeaker, Sir, | am certainly happy to give
my support to the grants that have been
mentioned in the budget paper. But, at
the same time, 1 am not happy about the
amount that is being sought to be spent on
the new capital of Gujrat, It is very
gratifying for us 10 know that the Governor
acting undzsr the President’s rule, has suspen-
ded all further building activity in Gandhi
Nagar. An ex-Engineer of the Bombay
Government and the present Member of the
Rajya Sabha has told us that no sanction
has been obtaiaed from the legislature for
tie laige amount that bas becn spent on
Gandhi Nagar,

1 have also tried to find an explanation
for building a new capital of Gujrat when
we have Ahmedabad which has been the
capital for the administration of Gujrat for
the last 500 years, One ex-Chiel Minister
has told wus that it was difficult 10 do
Government work in a city of Ahmedbad
as there were a lot of demonstrations and
all that and these were hampering the work
of the Government. Therefore he said,
itwas necorsary to be a way from
the hub of the town and it was necessary
that they built & new . metropolis for the
Government af Gujrut, But this metropolis
or a new capilal is sought 1o be built nearly
15 miles away from Ahmedabad city. One
could understand if it were a couple of
‘miles away., One could understand new
buildings being built by the side of old
bulldings, =~

We have pow an estimate of nearly
Rs. 30. ctores to be spent on this new
capital. Nearly Rs. 30 crores have aircady
been ‘spent. Thea, we are told that alo-
goibizr sbout Rs 50-60 croros . will have to
_bo spent. . The ‘Engincors tell us that the
total amouat. that will be . ml will not be
less thaa. t&---ﬁwm ' And, Sir, the

& ‘word  of

" Gandhi

Joss of time ' and moaey

“entailed by the -new capital, 'l‘bmlcn, 1

interest on that amount will - -weigh' very

" heavily on the people of Gujrat l‘oarnem

tions to comu

Thm, min. this capital is. not - very
convanient to the people of Gujrat. All
the trains-and all the transport arrangements
have been 30 made as to converge on.the
Ahmedabad city and when anybody comes
to Ahmedabad station, then he has to go
15 miles to be able to reach the Secretariat
and the Ministers’ building. That entails
loss of time and money.

Then, there is this inconvenience that is
to-day being felt by the people who are
working in the Seeretariat and the Goverp-
ment offices that have already been shifted
there. The Ministers went to live in the
bungalows that were aliotted to them in
Nagar before the Government
resigned, But the Secretarics and 1 suppose
the Deputy Secretaries and the Asst, Secre-
taries had remained in the city of Ahmed-
abad and they just go to attend the offices
at Gandhi Nagar and return, It is only
the unfortunate offfce employees. who have
to live far away from the city, far away
from the market, far away from the
colleges and schools and far away from the
centres of industry and commerce which
arc all maturally situated in the city of
Ahmedabad

Then, Sir, a cry has been going wp for
all these years against the building of this
ncw capital which was supposed to .cost
Rs, 50 crores, When the Bombay State was
divided into Gujarat and Msharashtra, a sum
of Rs. 10 crores was ear-marked for building
a new capital or rather for building all the
necessary buildings that would be required
for locating the capital in or near about
Ahmedahgd and we were asgured by some
leaders of the ruling party that it will not
cost more than Rs, 10 crores and that it will
€081 gven joss. Some plans were already made
for locating the new capital wihin 3 or 4
miles and that would have cost less than

. Rs, 10 crores, . Now, we have been saddled

with a'capital that would cost anything upio:
Rs, 100 crores and it bas become ‘a sort of
nightmare for the people of Gujarat who'are.
to bear the terrific burden of the interent
charges and all the grave inconvenicnoe and
that would ' be
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mldappultothe Central Goverament to
“take up this matter for their consideration
* and t0 appoint & committee, i noeessary, t0
" go inte the question and see if any alterna-
- tive arrangements can be made at less cost
‘to‘houss the new capital nearer the city of
Ahmedabed. I have been told by great
enginter friends that this can be done at a
‘cost of less than Rs. 10 crores, The real
Secretariat buildings have not yet been built,
The Vidhan Sabha building has not yet been
"built. ‘The Secretariat of the Government
is housed temporarily in buildings 1bat were
built for other purposes. The Vidhan Sabha
was held in a library building. The High
Coort is not yst built. The real buiidings
which are necessary to house any capital
bave yet to be built. The only buildings
that have been built include the palaces of
the Ministers and you will be surprised to
fiad that these buildings have been built at
a cost of Re. 5to Rs. 10 lakhs each. It is
& big burden which we have to bear.

It is only the Central Government that
can help in regard to this problem. Even
if it is possible to build a cheaper capital
pearer the city, it will be necessary to see
what we can make of this huge octapus that
bas aiready been huilt. 1t is for the Gujarat
. Government and the Central Government to
considor to whbat use these buildings can be

put.

Scveral villages have been completely
deprived of their agricultural lands, They
ook like istands in the midst of & desert,
They have no agricultural lands for their use
atall. They had been paid 8 annas and one
rupee per square yard whereas now the
“Government is charging today Rs. 40 1o
Re. 50 per square yard from any persons
whnmtwbuﬂdlhtu _ _

imwhmwmlhtiﬂm
building activities have been suspended in
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‘Central Govetnment to appoint. & committee
_us soon as possible (o ses if they can use
. these buildings and the lands scquired for

-any sltemative purposes, for their own

: convepience,
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SHRI JADEJA (Jamnagar): [ rise to
support the Budget of the Stare of Gujarat
for 1971-72 as prescnted.
cumstances, I do not think a better budget
could have been presented and on this those
who have framed it are to be congratulated.

There is a special emphasis on the con-
ditions of Scheduled Castes and Scheduled
Tribes and Harijans, for whom not much
has been done carlier, The reason may be
that this function which is of very vital
importance was handed over to the pan-

chayats. As we know, in the panchayats,

we have people coming mostly from the
upper castes, and an officer working in
these panchayats finds it diffizult 1o help
ameliorate the conditions of these buckward
¢lasses, Schedujed Castes and Harijans. On
record, we may have it that there are no
problems of drawing drinking water from
village wells. . Though the sitvaton has
improved in cities, [ can tell you that in

villages Harijans have still to get drioking -

water not from the village well but from
somsbody's field well.
to pay a very high price.

Aam!mmd point lhuhn beenm--

tioned in - the budget is about the high-
yielding varioties of seeds and fertilisers.” It

i to .the credic ~of Gujarat that today -

Gujarat supplies 30 per cent of the hybrid

bajra seeds 10.tbe: entire country.:- But in

this respect, { would like to draw the atten<

tion of the Government of Gujarat that those
vilisgers who ‘sacrificed ‘4!l ‘other crops aod -
MWM hybﬂ!bﬂn and for
“lonsfask ‘yone: mmw MM;
Teprosentations o the Gnm ey

ne-faule

In the present cir-

For that, hs has-

;,_mm”aﬁn scherhe’ wis' te-
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the popular pvemmm at that time, They
didmilwcrthemwmﬂ'ilthey did, they
took by action snd the’ compenmion “now
being paid to them is s0™ mcamtl'm their
upitiative is killed and it will be #een that
such’ cultivators aund - farimers and’ such
villagers who go out of théir way to support
Government schemes aud who support pro-
gressive schemes® are not encoursged, ‘and
that witl be a step backward in tlw dwelop
ment of uncnlluu

Then a point has "'been mentioned about__
minor irrigation and irrigation facilities in..
the whole of Gujarat State, At this point,
1 would like to draw the attention of the
Government and ioform them that in.
Gujam if you take. an overall picture of
irrigation deveropmen‘., all irrigation may
be very good in the proper Gujsrat as it is
known, but the part of Saurashtra barring
one disirict—five disiricis have been neg-
lecied ; not only neglected but im certain
districts like Jamnagar, we have chronically
drought-affected arcas - where rainfall has
been lets than 10 inches for azbout four
years at a time, and in these areas, the only
irrigation facilities that have been given till
date are some minor irtigation schemes and
schemes for which people have to pay 10 per
cent of the cost that is incurred om check
dams and percolation tanks. Such disparities
should not be thers. 1 agres. But in a
State where yon have different types of areas,
different types of people—the development,
economie, polilical and social, might differ
from place to place, special emphasis should
be laid on those arcas which are traditionally
backward. . Those areas which cannet make
any contribution in the form ‘of money
should be given more consideration. I would
request the Government at .this stage, even
the Centre, to sct up a desalinstion plant in
those arcas which can have no sourco, which
have a0 major irrigation prospects which
have no source of bringing the Ganga or the
Indus waters for them, but the only source
is the Arabian Sea which i3 so close to them,
“For them, 2 desalination pum is the only
alternative, '

Another point has buu mde regarding
the tillers of the soil being made owness of
the land. This'is a’ weloome acheme and
‘we ail know that a_jot of Iandleds. laboursrs
snd ‘farmers who have been working on
farms of gentlemen Tarmers. have. ot lands.




'zu | Gujam Mge:—

[ﬁﬂ Yadeja)

uhidlthwm tbenmou of thow
who were in the armed fosces by giviag
them adequate lands and s lot of servicemen
have rescttiod thomselves in Guijarat. But
‘there is.a point of caution which necds to
be made here ; because such good schemos
uiuinﬁujlm they allow a lot of people
from other States who have come to Gujarat
and have taken thess lands and soid them
off and have gone back to their respective
States, In this circumstance, the proper
Gujarati, the person who beloags to Guijarat,
who waats to settle in Gujarat, has been
denied his share. 1 do not say that non-
Gujaratis should not come to Gujarat. They
are weloeme and they can come and settle
there. But thero should be some sort of
legistation by which they may not be able 10
dispose of their land and deprive the local
man of his rights.

In the field of rural clectrification again,
there is some point in distinguishing between
Saurashira and Gujarat, All the major river
valley projects are in Gujarat proper and all
the hydro projects electricts may come up in
Gujarat proper. Saurashtra can never dream
of this, 1t is at this stage that Government
should think of an atomic plaot in Saurash.
tra, somewhere on the cosstline so that not
only the electrification problem but also the
irrigation problem can be sold to some
extent,

There is mention free primary and
secondary education (o girl students in the
State. Government has to be congratulased
on this. Primary educstion is entirely in
the hands of the panchayat. From my
experience of panchayat raj I can. say that
in the backward districts and taluks the ton-
officisls are more busy in transfering peopie
and such work than give the foremost impor-
tance 10 the. subject as such, There have
been a number of cases where the school
had noi bad a teacher for a whole year and
not been opened during the whole year, |
do not say that primary education should be
taken away from the panchayat but effective
measures should be taken by which there.

can’ be dual ‘control or supervision over -

primary oducatim

" Another good point has been dum_.
smbar charka mh mr:

- __ua.mu
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dimic(c htwhy in ‘six dmrhtsmtr?
tequest them to include “all the 17 diatricls,
even in backward areas. Unless such schems
are forced by the State Government or the
panchayats, the employmeat problem in our
villages is not going 1o 'be solved. Today
there is & big flow of villagers to0 the cities.
Uniess we show some concrete results in
certain arcas, they will pot stay back in the
rural area, For this the ambar charkha
centres are welcome and I only hope that
they will cover the other areas also,

I have mentioned about fisheries in the
General Budget also. Gujarat has iremend-
ous potential in this field. The Gujarat Go-
vernment should take more interest in decp
soa fishing and pear! fisheries and Okha
will be an ideal centre though it is neglected:
it should be reconsidered and it should
be made a base for such operations.
Gujarat has not been given the impor-
tance due to it from the point of view of
tourism—Jocal as well as foreign. Gujarat
can show you gir lions, wild donkevs in the
Rann of Kutch and flemingoes in the Kutch
area and the indian bustard, which may not
be scen later. The forest department should
be reconstituted 0 develop wild life and a
special conservator of forest should be there
for wild life only.

I would like to congratulate (he Govern-
ment for the roads and bridges and the
PWD work which are mentioned in the
budget; those were so far neglected by the
popular Government. | may point out that
by grunting money you are not having the
work done, In the case of Jamnagar district
a ot of schemes are mentioned and sanctjon~
ed on paper but siaff is not given.
There is not: enough staff in that area to
complete the work and thos the whole dis-
trict is being neglected.

Social workers of the Gram Rakshsk
Dal and family plaotiing were being paid
nominal sums, but they bave been deprived
of even this ynder President's Rule, -and the
initiative which they bhad. taken has -also
been killed, 8o, 1-would request the Govern-
ment to. implemeat this scheme mone sriotly:
and that can be ‘done_only. if move people
are invpived.in it,: oaly. l(!lu wmam
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“Fhé popular ﬁemrnmnf hat ‘'we tad
befon Presidont’s Ruie hav.to be congratu~

lated . on starting an Ecological Council,

.Gujarat is'the only State in India which has'
takea this step, and it will be. of use to us
in the years to come.  This example should’
be fellowed by the Centre.  But merely.

setting up the Council is not cnough. We
have to sce that their recommendations are

implemented,

1 am sorry to see in the Budget that as
additional sum of Rs. 20 crores bas not been
asked for from the Centre. 1 fecl Gujarat
has a right and should have asked for It

because today it is (he only State in the.

country which sticks to prohibition, [ do
nof say that you should abolish prohibition,
but definitely it has to be implemented more
effectively if you want to continue it, 1o see
that people do not drink poison. The pro-
hibition policy should be re-examined and

made more practical,
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SHRI K. 8. CHAVDA (Patan) : Sir, the
bon, Member, Shri Indulal Yajoik, while
speaking made a reference to the new capital
for Gujarat. | am oot in favour of shifiing
the now capital from Gandhioagar to any
other place. Under President’s rulo the
steps taken by the Govermor of Gujarat to
suspend the construction work at. Gandhi.
nagar of the new capitel is not a wise wiep,
8hri UN ' Mahida, & Member of the Rajya
Sabha, who was recontly joined the Ruling
Congtess,
shift lhuﬂpilllf«m Gandhinagar.

‘DR: MPAMY MEHTA t!llleh) -3
- Meniber make an spersion about

ﬁt.ma

mhullmofmmw

snm xs CHAVD.L\- Sir, what 1
said will be clear if yon go through she
proceedings of the - other House vhieilu
thnwtormonnom.

WLV-MBM): It mey
b_otbolwlmloaofshrimldl. )

MR, DEPUTY-S!‘BAKBR : Am,
there is a lot of perspication bere. .

SHRI K, S. CHAVDA : A suspicion
bhas been created in the minds of the people
that the Government of India is going to
shift the new capital from QGandinagar to
some other place. Uonder section 51 (1) of
the Bombay Reorganisstion Act, the Gowern-
ment of Gujarat received securitios worth
Ra. 10 crores for the construction of the new
capital, The hon, Member, Shri Yajnik,
said while speaking that there was no sanc-
tion behind the huge expenditure imcurred
for the new capitsl. Since 1960 eleven
budgets bave been passed by the Gujarat
Legisiative Assemably and about Rs. 30
crores have been speat for the sew capital,
So, it is useless to say that there was no
sanction behind it, 1 would ask that after
having spent Rs. 30 crores for the construc-
tion of the new capital, what useful purpose
would be served by shifting it from Gaadhi-
nagar at this stage, The hon. Minister
shouid say something about it, Ne should
also assure the House that the Government
of India is not going to shift the capital
fromm Gandhinagar to any other place.

SHRI
(Shajapur) :

SHRI K.S5. CPAVDA: Not Indira
QGandhi Nagar; that Mahatma Gandhi
Nunr.

There is an impression among the non-

JAGANNATHRAO  JOSHI
Indira Gandbinagar,

Gujmnlnhmaujum is & rich State. That

impression is not correct, A state which

" has got one-fifth of the total population of

Scheduled Castes and Scheduled Tribes and,
mndahnlht MMMMM'
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Ihlplll uyﬂut Glljtm is & mctkumy
State. If one sees the progress made by the
_Government of Gujarat without scrapping
prohibition and without intfoducing State
lotieries ont will find that Gujarat is not
a reactionary State but a radical and a
soctalisti State. If I may say so, it is
meore socidlist and more radical than Kerala
or West Bengal, In Gujarat education for
gitls is free upto eleventh standard and
upto seventh standard it is free for all
while in West Bengal it i3 free upto fifth
standard, 8o far as Kerala is concerned there
is 0o class | schedule casie officer in the
State of Kerala. Gujarat has not introduced
lotieries because it is against socialism as
overnight a man becomes rich, In Gujarat
prohibition is there. Why ? "Because a
person whose annuil income is above
Rs. 2,000/- ruins ‘himself but a person
whose apnual income is below Rs. 2,000
ruins himself as well as his whole family
‘and that ts why it is in the interest of the
weaker soctions. Recently Tamil Nadu
Government has suspended the prohibition

while Gujarat has not done it, It is & wise
thing that Gujarat has dipe,
MR, DEPUTY-SPEAKER : Therefore,

all this money should not be given to
Gujarat,

SHRI K. 8. CHAVDA : No. At the
outset I have said that it is nol a rich State,
Therefore, while allotting money that fact
should be borne in mind, A lot of back-
ward classes are there.

-~ Up 10 1968-69 the Goveroment of India
giving all the amount of expenditure incur-
red for post-matric scholarships, which is
mow called SSC scholarships to Scheduled
Castes and  Scheduled  Tribes. From
1969-70, under the leadership of Shrimati
Indira Gaundbi, the Government of India
does not give ail the amount of expenditure
incurred om post-matric scholarships, It
you see in the Budget of the Governmeit
of India for the year 1971-72, out of the
total provision of Ry, 38,06@ oaly
Rs. 28 lakhs are provided by the Govéfnment

dlndismupmmtomm“
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- MR, DEPUTY. SI’BAK.ER m hnn
Member’s time is up.

'SHRI K. S. CHAVDA : There are
importanl problems 1like the price of gas,
tbe price of residual oil, Narmada Project
and so on, for which the Government of
India shouid pay immedim attention to
solve,

As the time at my disposal is consumed,
I conclude my speech.

DR. MAHIPATRAY MEHTA: Mr.
Deputy-Speaker, Sir, I rise in support of
this Budget which is well balanced. As
rightly stated by former speakers, in the
circumstances the present Governmen®: has
righdy cut the coat according to its income,
In this budget a very right reply has becn
given to the parting stunt played by the
past ministry of Gujarat of making
education free at a cost of Rs. 40 crores,
nearly 20 per cent of the whole revenue
budget.

1 do mnot suppoit the budget because
there is no taxation, though it is a deficit
budget. 1 support it because the Plan out-
lay of 1971-72, with a contribution of nearly
Rs. 80 crores from the Centre, which is
nearly Rs. 98 crores, is mainly to be spent
for the Scheduled Castes, Scheduled Tribes
and the weaker society of Gujarat

One thing at least that my hon. friend,
Shri Chavda, said, as 1 understand it, is
correct, namely that Gujarat is not a rich
State, [ wiil put it the other way, It is
the most misunderstood State in the whole
of India. Look at the map. 1t is only a
strip of 200 miles from Ahmedabad (o Surat,
Hardly nearly 10,000 square miles of the
area is being developed out of the
75,000 square miles area of Gujarat,
Secc what are the disparitios. They are so
marked that anybody cansee them. Thers
are _the rich people in Abmedabad at ons
place and at my place people do not get ‘a
fqu ¢ meal a day when there is famine.
Even the Minisicr has witnessed ft,

Mhrumpomicnmm
Wituwlmmmmaud
side. What sesult did - i iy ?
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Afour ; it cangot be - three or five. So, g0
long as this mixed economy does not
change, I do not think socialism can be
- brought about or the gap botween these two
~ cmn be very rapidly narrowed down,

Here, 1 am talking of the regional
disparity of Gujarat. My hon, friend just
now said that it is & poor State and contra-
dicted it by saying at the same time that it
is & progressive Siate. Scheduled Tribes
and Scheduled Castes from where he comes
form 21 per cent of the total- population of
Gujarat......

SHRIK, 8. CHAVDA : The Siate's

economy is making good progress on
agricultural as well as industrial front.

DR. MAHIPATRAY MEHTA: He

himself said it iy a poor State and, at the
sume time, he said it is a progressive State.
How can these two things go together 7

Sir, look at the map of Gujarat, from
Kuich to Banaskantha, Sabarkantha,
Panchamabal and Dung. These areas are
still lying as backward as they were some
years before. All these years, the southern
Gujarat rulers have exploited the rest of
Gujarat for their own benefit.

Look at the irrigation schemes. Where
there is 100 inches rain, there is hundred
per cent irrigation. Where there is scarcity
every alternate year and famine every third
year, practically there is no irrigation at
all. 1 am talking of my district Kuich,
They bave not been able to spend even
Rs. 6 crores. From 1960 onwards up to
this time, not a singie new medium- size dam
has been built.

Jook st Banaskantha. Thcmma

severe famine for two years consecutively
just like Kuich, - The relief measures were
the most corrupt oncs which require

that in a part of Gujarat even giris were

malested and supplied ‘to theoﬂmjw'

to fitl their empty bellies. 1o Kutch, in the
of rolief work, ouly party work was

1t is shameful to ssy
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- part of their party, This is what they have

dome. 1 would request this august- House
that a special committee should be appointed
‘%0 investigate into this corruption - indulged
in at the time of severe famine in Banas-
kantha and Kutch,

Look at the Kandia port. Recently,
the: Minister of Shipping and Transport,
Shri Raj Bahadur, rightly, visited Kandia
port for which 1 thank him, What do we
fiod there ?  Gujarat is totally apathetic to
that port. A unique free zope of its kind
in the whole of India is lying as undevelop-
ed as it was 10 years befare.

What sins we have committed, what
crimes we have committed, that we are
deniod even the drinking water in my
district for all these years. 1 am not asking
for some facility ; [ am not asking for any
luxury, | am only asking for a bare
necessity, That is also not provided. Even
drinking wuter is denied to us, There is
not a single place in the whole of my
district where water fit for human consump-
tion is available, There arc more than
50 per cent of the places where the people
apd catte use together one pond and take
water from it. There 2r8 more than
25 per cent of the places where there is no
source of water supply at all, Nothing has
been done in this regard,

It is not that there ars no potentialities
ina my area. | could understand if there
were no potentialities in the ares. There
aro & lot of potentialities. Take, for example
bauxite. You get the most valuable raw
material bauxite here, We in India manu-
facture only 20 per eent of aluminium which
is required by our country. ‘A huge quantity
of this precious raw material is being expor-
ted. Also, lignite is found nearby, They
have not cared to develop a thermal
power  energy for the aluminium plant
which requires the most, We are very
much short of electricity and the aluminium
manufacturing requires electricity. But they
have not cared to put up any abcu-leit! phnt‘
there,

lhldbmh}!mmﬂy whm l_
found, every aluminium pixat has its owa

-thumlm station dependiog on ligaite
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’nm, rwuno roumi the e!mm line,
you will sec ‘that only 200 miles strip’ il

mawuop-u only and the rest of Gujarat

is.an backward as anything.  They cheat the
people. They have produced a documentary
showing 2 acrxes area boins developed on the
Raoa of Kuich and the remaining area left
as barren as it is and, they sy, if Nirmada
comes, this area can be developed then.

But look at Banni, a unique pasture jand
in the whole of India of 674 sq. miles in
area.  In September, i you go over there,
if there are good rains, you will find millions

. of flamingoes and herds of catiles with 6 fi.
beight Maldhari sianding -in between. It
looks so lovely and beautiful. But if you
had seen the same area during the last
famine days, you could have scen thers
heaps of skeletons of bome with plenty of
veltures, and emaciated and tuberculosis-
infected Maldaris standing beiween them.
109% of them are to-day suflering Trom tube-
rculosis and no medical aid is being given in
the whole of that area, When Dr. Jivaraj
Mehta was the  Chielf Minister years ago, [
had drawn his attention also, but nothing
has happened upto this time. On the cont-
rary, day by day, it is cconomically being
ruined duve to repeated famines. There is
no drinking water even in that area, No
medical facilities are available ' that area
of 674 sq. miles.

Look ot Kandia. To-day, of course, the
fertiliser project is coming. For the oil
. post, & Workers® Group was appointed to
find out the site for the oil port at the mouth
of the Narmada., . But, I know that in their
report they bave said that big tankers cannot
come to the mouth of Narmada. So, there
is no suitable site, but at Kandla, oil jeities
are already there. 1 am very happy. to-learn
that very recently oil is to be drilled some-
where nearby in Kutch and the ressrvuir
has been found as big as Ankieshwar, why-

not the oil refinery be locaied at Kandia, -

The first prisciple wo have accepted i that
the refinery for the crude that is to be:

imported, will be located at the ports, Why
not Kandia be gelected for ‘this as it fuMils -

this condition ? Further, it will. be the

nunﬂponlo those countries from. - where
we import the crude and export she refined

__oiiudcln iho oilfoudm Mm
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The north of Gujam that'is, Banaska-
ntha and Sabarkantha, are eqully in need
of waler as much as Kutch and Saurashtra.
So, an atomic power plant should be locat-
ed on the western coast for the d:salination
of the sea water as - recommended by the
Bhabha Scientific Research’ Institute. This
plant will not only desslinate water bot it
will bo used in the fertilisers, sluminium
plant and apother fertiliser factory coming
up there near the west coast, My friend,
Mr. Piloo Mody, also comes from that area,
the Panchmehals, which alio suffers from
lack of drinking water, still he does not
mind, if an atomic statioo is set up along
the coast, it will be not only for the indust~
rial use but it can be used for agriculture and
drinking water purposcs there and that can
be dcoe only by an atomic power plant,

I would’like to tcll you one thing more,
about the price of gas and residual fuel oil,
A dispute between the Gujarat Government
and 1he Centre is going on since long. In
J961 the Gujarat Eleciricity Board bad a
dispute with the ONGC and in 1964 actually
Dr. VKRV Rao was appointed arbittator in
that dispute and in 1968 he gave the award.
The price was fixed something like Rs. 39.
Now it has jumped to Rs. 147, | censnot
understand this. It is the dufy of the Centre
to fix a reasonable price so that industries
and other things in Gujarat may develop
rapidly and the price should be immediately
fixed. '

Last but nct the least, as rightly said by
Mr. Pandey, is Narmada project. When we
are 1a)king of linking of the Ganga inthe
North with the Cauvery in the Socuth,
Narmada being the life and death question
of Gujarat, should be taken up immediately
and implemented, . The Narmada should be
linked. up with the Rajasthan canal asd
water ‘brought to Kuich sad  Bansskastha .
which require water very badly, -1t will slse-

be an outist into the sea (0 Punjad snd
Rajasthan. and from the defoncs polntof
view also it will bé a betrier on the western'
border and - this Gllll MMM'
wlom _
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_aoﬂhhuu otlhuhmof Kmhheiu
‘developed and the remainiag being kept as
such and saying
Narmada comes, the whole of the area will
be developed like this and thus they are
wajting for the Narmada tfo come up and
not developing this area just like a boggar
goes round with a trolley in which a sick
person is being carried, They do not want
the ulcer of the sick person to be healed nor
they waat that sick person to die just to get
alme,

14,00 s,

This area of Kutch and Banaskantha is
shown as discased person in that documen-
tary, We, the Members of Parllament,
coming from that area have been stressing
these points in this august House. I rem-
ember this. On 5th of April, 1960, when [
was sworn in the Rajya Sabha, the Bill for
the formation of Mahagujarat and Mahara-
shtra came up. On the very first day |
reminded that the devclopment of Kutch
will be the responsibility of the Centre as
recommended by the Joint Cominiitee and
the Boundary Commission. But, Sir what
has been done? The first and second
plans were guaranteed by the Centre; but
then please see the misfortune of us. Im
the First Plan the amount was Rs. 3 crores;
in the Second Plan, Rs. 8 crores. In the
Third Plan it was reduced to Rs. 4 crores. It
was reduced to just half. This is the situa-
tion.

Another funny thing that you find is
that roads are caiculated in Gujarat on the
basis of population and not on the basis of
the area. Thanks to - Ayub Khan there are
some roads in Kutch which have come up
after the atrack of Pakistan. Some roads
are there today,

1 have made cerntain small wueulm
about the backward areas. If thess things

are looked into and the programme is

carried out, I am sure some regional dispa-
tities will be removed and J bope Govern-
meat will midu tbeu poinm Thank:
Yow. - oo ) :

stm l!.i!. um (mmdhnhl
wonlll uhpmh;tu Mbu

to. .the poople that if

ject of Gupm is now Wﬂmm
the ground that it is not a sound decision.
But the whole thing has  procesdod: well
beyond the stage of decision. I myssH,
when the project was first takes in hand,

- opposed it; 1 would still consider thatif

one had to take & decision today perhape
that would not be - the right thing to-do,

But, is it wise in a democratic country
to set such worng precedents that” once &
pew Government comes into power, it can
set - aside what was decided by the previous
Government 7  This is one point on which
1 feel that since the President's - rule, if
any mistake has been made, it is this.
Why should the work on Capital Project
be suspended ?° Was it not .a decision
taken correctly and properly by the previous
legitimate Governments in power ! This
decision was taken by several Governments -
by  democratically-cleted  Governments,

This decision shovid. bave been 'respected
by the Governor, 1 am emphasising the point

of right and proper precendents and I wish'
to say that it is unwise to interfere with
decisions of this nature. ° Quite apart from
the merit of this issucd--and of course, in
this case, merit also is in their favour,--pot
touching this decision now seems to
be the better course, when so much of
money has been spent. And the onus of
proving that a change would be desirable
and in the interests of the pepple would lie

on anyono who puts forward such a supges.
tion that it would be possible to find ano-
ther alternative arrangement which would
mean that we shall not fose anything on the

change proposed to be made and that the

sum of Rs. 30 crores that has beemspent

will be well utilised -and for a relatively
smaller amount we shali be able lo have a
better capital.

I would then like to refer to the poimt
about drinking water which is undoubtedly
a wvery seriots matter in Gujarst. Over
a thousand villages or possibly more are
still without drinking water for the greater
part of the year. This is something which

.needs to  be takem up on & very high
_priority basis. There is & decision of the
'-mﬂwaomml that it would be so
. dome, but I think that the difficulty fies in '
" the - implementstion,
th-petiod of the Presidest's role, sufficient
.. impetus will be given'to the’ iwﬁmuu-
by . of ;project: for ‘ the - purposs . of*.
thﬂM Wil 4

I "hope - that “duting
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. Tha hon Member: who spoke before
-me. reforeed to-various: unfortuaate decisions
‘ot ;poficies of the previous Goveraments,
‘bot I must say that his reference to unfair-
‘a8 was .ot altogether right, After all.
tiwre. are certajn natural advantages and
patural disadvantages, and one cannot
altogother overcome them. If there is no
xainfall in Kutch, then there is bound to be
acarcity. If there are no major rivers in
Saurashtra, thea it is impassible to have a
major river project. You have to have a
major river first in order to have a major
giver project.. But that apart, thereafter
certainly every cffort should be made to
remove  the disadvantages resulting from
thote shortcomings.

In so far as power is concerned, undou-
btedly Gujirat's power problem can oaly
be solved by the establishment of an aiomic
power siation, because Gujarat has no other
source of epergy left. 1t must bring coal
from long distances, which means that
power becomes extremely expensive. It
has hardly any or very limited hydro-power
fesources and oven these oot until the
Narmada project goes through; in
fact, not oven then would there be
much of hydro-power available.

Qil and gas which are available are
now sought to be made fantastically expen-
sive by a Central decision, It is s0 entirely
unfair that it is difficult to boelieve that
the Central Government can be so partial
and so unfair. Opnc course or one policy
is adopted towards Assam and a totally
different policy towards Gujarat, It may be
that Assam Government is more competont
and knows how (0 handle the Ceniral
Government and the Gujarst Govermment
dogs not. That is possible, - But certaialy
one would have expecied that the Central
Goverament would have regarded the matter
on an equal basis and taken a fair decision,
I hope that they will takea fair decision
soon. Uniess they see Gujarat's position

fairly aod . take a fair  decision,
cheaper power will be-come
virtually - impossible. But in aay case

" apart from the question of cheapness, thers
is also. the qucum of the powor demand
which is growing and for any [further

- n-udwuv-ﬁb.

ttalions-- we shail havc to rely won l,lom:lc
energy. ‘Therefore, I think quite rightly the
policy of -the Government of Gujarat has
beca to press for the allotment of ab atomic
power station somewhere along the coast of
Saurashtrd. What I would suggest now is
that -decision should be taken soom and the
implementation begun well in advance so
that power becomes available some time in
the Fifth Pive Year Plan. Upless that
decision is taken at an early date, it would
be impossible to achieve that objective, and
Gujarat will experience power shortage

I have briefly touched on the oil and gas
prices but 1 do feel that thaf is a marter which
ought to be taken up now when there is
President’s rule because then the responsi-
bility can be fairly and squarely accepted
by the Ceniral Goucrnment as to what the
decision is. To suddenly raise the price of
residual fuel oil and gas by virtually a
hundred per cent is not fair or reasonable.
It can be contested, but the point { wish to
make is that the Central Government itself
should apply its mind to ihis problem
entirely afresh and look at the question not
just from the point of the Oil and Natural
Gas Commission and its profitability but
from the point of view of a Siate which
has power reqyuirement and for which it is
important that power should be available
at.  a  rcasonable price. Today the
price of power in Gujarat is among
the highest in the whole country,
and that is not something which could
enable the State Lo progress as satisfactorily
industrially as is necessary.

Then there are two major - irtigation
projects, Gujarat has-the third one, Ukai, is
about to be completed. Ouae is the Muahi
project where the Kadana project has boon
suspended, again because of a dispute bet-
ween the Rajasthan and Gujarat Govern-
ments. Why should this be allowed to
cause delay 7 It is weéll known that if this
project.is procecded with speedily, it witl
mean a very considerable arca receving
assured water supply which it does not
today.  That area :is ot omly rich agri-

“culturally but the farmers there know how

to put the water to the best possible use.
The differencis'is small and 1 hope the
Central Government will e its good offices
to remove &l the difficultics and burdies
Mwmmmjwtnwm'mhu




All’m’ the Oﬂ\ﬂ' project, Nmaﬂh-
' ls impoasible to say. much,
referred to a tribunal. But ewen 3o, the
Csntral  Goverament can . use its good
offices, if it is so minded, TheCenlrll
Gmmm, 1 would have thought, from

. the poiat of view of all-India considerations
would have realised the urgency and felt it
e1sential to see that a decision was reached
at the carliest, The Narmada scheme is
not prepared by any one State; it was drawn
up by & noutral commiitee of experts, the
‘Khosla Committes, If work had proceeded
according to the Committee’s report, we
would now have been half way towsrds the
completion of that project,
meant over 50 lskh acres of land being
irrigated; vast areas which are today dry
and barren would have received water and
India‘s ability to overcome its food problem
and the problem of agricultural raw mate-
rials would have been enhanced. These is
no reason why even now a decision should
not be taken to achieve this, | would not
like 10 enter into the merits of this issue.
What I wouls urge upon the Central
Government is that it should take an active
hand now even when the matter is before
the tribupal, because whichever way the
tribunal decides, it will stiil have to be
implemented and enforced, and
without genuine goodwill on the part of the
parties concerned, that  implementation
will be always hampered and not proceeded
with as speedily as is desirable,

I do not wish to take more time. 1
would only refer 1o one more matter,
education. Here ccrisin  decisions  were
taken by the previous Government just
before it submitied fts  resignation.
But because of certain technical reasons
tha Governor decided that these are not
to be implemented.

It secems 10 me that here the Central

Government might well ook again at the .

matter.on its merits. Are these decisions
in regard 1o thesc matters—that is to say,

making récondary education fres and giving

terlain concessions for the consumers of irri-
altiou water—[n public interest or not ? Are
mmhﬁuwhh the policy of the
Previows slected  govornments of Gujarat of
a0t Y 1f they are In live, if they arein

'-mmmwmpmam to them,

BTN e Trom  bping w not

It has been

It would have .
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on the ground that there are o finances but
ontheamundthuﬂuummtpw
decisions 7 Financial considerations undo-
ubtedly are important, aad they must be given
proper- weight, but those were not the consi-
deration on which these decisions were set
aside, Fioancial copsideragions also wauld
pot bave necessarily prevented the implemen-
tation of this, 1 may say that Gujarat is
one of the few states in India which docs nat
abuse the facility of overdraft that is made
available. 1 think it is right that it should
be so, and that is how the State policy
should be, that it should be run in accord-
ance with the financial canons of propriety,
but because it does 0, it shouwld not be
penslised. I do feel that again, during the
President’s rule these two decisions that were
taken should be considered afresh om their
merits and implemented effectively,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 am thaokful to hon. Members
for taking part o the discussion on .the
Budget of Gujarat and making valuable
suggestions. .

We all knew the circumsiances in
which this House has been called upon to
discuss and pass the Budget of the State of
Gujarat. [am sure, taking into considers-
tion the feelings of the House, it will not be
long before Gujarat has a popular Govern-
ment, so that the various problems that hon.
Members have raised would be tackled by a
popular Minisiry there.

There are certain specific features of this
Budget which 1 wish 10 place before the
House. Gujarat is a fairly developed State,
I am not saying that it is a rich State,
compared to many other backward parts of
our country.

The budget itselfl - reflects the economic
situation of the State, 1t has a small deficit
of Rs, 129 crores, which will be fully cover-
ed by normal improvement in income and
savings during the year iteelf, It has &
vevenue surplus of Rs. 14 35 crores and the
provision for capital expenditure is Rs 46,43 -
crores. For the plan, there is & provision:.

crores are out of Central assistance.  About -
39 por ceat of the outlay will. hmm-
agricullure, cooperation, communily deve-.
lopment and  irrigation: - 28 por. - cent om
power and 11 per cent on - industry, mining
- and transport.: In: the . mxmx the
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taken to see that the emphasis is faid on the
welfare of scheduled castes and tribes, smalil
or marginal farmert, landless workers and
. other vulnerable sections of seciety., There
i8 a specific provision of Rs 25 lakhs for the
weifare of scheduled castes and tribes.

So far as foodgrain production is concer-
ned, 35 lakh tonnes will be produced during
1970-71 as agaiast 30.69 lakh tomnes in 1969-
70, .

In the field of land reforms, the State
has completed the programme of legisiation
for abolition of intermediate landholders and
for distribution of land. For this purpose,
the Gujarat State Cooperative Land Develop-
ment Bank has drswn up 3 scheme for tak-
ing land from Iandholders, for which a
provision of Rs. 8 crores has been made.
The State Goverament has undertaken to
bear the losses, if any, incurred by the
Bank.

In terms of indusirial development also,
the State has a wvery organised industrial
scctor. The Indian Petro-Chemical Corpora-
tion Limited has started iis work. The
Aromatic Project is expected to  be commi-
ssioped towards the end of 1972. The
Naptha Cracker estimated to cost Rs. 30
crores is expectod to be on steram in early
1974. A Fertilizer Project in the coopera-
tive sector is also being established at
Kandla Kalol, These new big projects
coming up will certainly generate sufficient
employment and will go & long way in meet-
ing the unemployment problem of Gujarat,

: In terms of electricity also, certain

schemes have been taken. The expansion
of the Dhuvaran thermal power station with
an additional capacity of 280 MW and
Ukai hydro project with 300 MW capacity
are in advanc:d stages of implementation,
In the field of rural electrification also, there
is substantial progress made. 3951 villages
and 66,159 wells have been electrified nll the
end of March, 1971, '

20 per cent of the revenue outlay is
spent on education. A provision of Rs. 48

_ uuulmhesumdefoftbh
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ueln!‘mmm of right 10 work.  This
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of Rs. 2.5 crores is .included in the Staw's
fourth plan for the scheme of fight to work,
for taking up Iabour-<intensive schemes or'
works for the rolief of unemployed and
under-employed in rucal areas, This, along
with the other rural work progremmes that
have been taken up, the programmes for
drought-affected arcas, the frash programms
for rural unemployment and small farmers
development schome, will also generate
more employment, The special employment
oriented programme now covered under the
right to work will involve an expenditure of
Rs, 43 crores and will generate employment
potential of 940 lakhs man-days. So, it is
not only {2 Ambar charkha ceatres, as the
hon. Members have mentioned, but the entire
scheme of rural development snd special
programme in drought affecied areas and the
Central crash programme of giving employ-
ment to the educated unemployed as well
the industrial projects to which I have referr-
ed to will undoubtedly gencrate enough
cmployment and (o somc ecxtent solve the
problem of unemployment, as far as Gujarat
is concerded.

There are a few specific points which
have been raised to which 1 would like to
refer, One is the fear that because some
construction works have been siopped there
is some re-thinking on the question of the
new capital of Gujarat.” Government have
taken no decision to shift the capital from
Gsndhinagar to Ahmedabad and the news-
paper reports appearing in this cannection
are not correct. Only a few works are not -
taken up in Gandhinagar during Fresident’s
rule. Obviously, any decision regarding the
continuation of work or the question of shift
ing cannot be taken during President's rule.
It will have to wali the formation of a
Popular Ministry as such an important: deci-
sion can only be taken by a popular Ministy
in which the people of Gujarat will have
coofidence. -

Reference has also beea made to the
question of the decision thai was taken by
the former chiel Minister about extension of
freo secondary education, Without going
opesiety of taking a decision on
the eve -of the oxit of that ' government, the
pulﬁoah -that - there is alrésdy tm ‘and

 cation for mm npw ‘the 1ith saaderd,
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ture of Rs, 1,60 crores. Coming to education
of boys, those whosa parents have an inceme

of less than 2,600 per annum will be entitled:

. to free secondary education. This concession
bas also beon extended to a large number
of vulnerable sections of. the society. The
extension of free education will invelve an
expenditure of Rs, 2,16 crores and nearly 3
lakh students will get the benefit of it, 8o,
to a cousiderable extent the ubjective of free
secondary education hag already been imple-
mented by takihg this step of giving free
secondary education to thosc parents get an
income of less than Rs. 3,600 per annum,

SHR1 P. M. METHA (Bhaunagar) :
These were the factors that were considered
by the previous government before they de.
cided to make secondary education free.
These are the factors which justify making
secondary education free.

SHRI K. R, GANESH : 1 was raying
that without going into the propriety of a
Chiel Minister, at the fag end of his
power taking such a vast decision......

SHR1 PILOO MODY (Godhra) : It
was not a vast decision ; by your own
admission il was not a vast decision.

SHRI K, §. CHAVDA : Government
took three decisions—free education .upto
11th standard, removal of irrigation cess
and regularisation of land given to the
Scheduled Castes and Scheduled Tribes,
What iy the logic behind your holding two
decisions valid and only the decision about
secondary education not valid ?

SHRI K, R, GANESH : I thiok, Sir,
I was trying to give this reason that since
secondary -education is free as far as the
giri siudents are  concerned and since
secondary education is also made free for
those whose annual income does not excesd
3,600/-, therefore, it is wvery necessary to
re-think the whole thing and not inveive
Gujarat Siate_ into further expendtiture _oa
this. particalar dwmon' which the fotw
'Chhf anmmk -

mxi ﬁt;wm “Thst - witl e
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. President out of the
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SHRI K. R. GANESH : Thbre'lk’
htrdly any problom involwd

SHRI ﬂmo MODY No  prablem
but the vindictive attitude of the Governor.

SHRI K. R. GANESH : This: is as
far as the secondary education is concernsd.
Refercnce bas also been made about.
remmission of land revenue.  There
also certain criterion was not fixed and it is
necessary therefore that the popular Govern-
ment should take up ﬂm question,

With these wordl I commtnd this
Budget to the House.

MR. DEPUTY-SPEAKER : The question
is :

““That the respective sums not exceeding
the amounts shown in the third column of
the Order Paper be granted to the President
out of the Consolidated Fund of the State
of Gujarat 1o complete the sums nccessary
to defray the charges which will comi€ in
course of payment during the year ending
the 3ist day of March, 1972 in respect of
the following demands entered in the second
column thereof-—

Demands Nos. 1to 6, 9 to 14,
16 to 22, 24 to 27,29 t0 35, 37 1o
$1, 53 10 82, 85,88, 92to 95 and
97 to 99.

- The motion was adopted.

MR. DEFUTY-SPEAKER : The question
is 3 :

. “That only a sum not excoeding
Rs. 2,60,17,000 be granted to the
Consolidated
Fund of the Swate of Gujarat  to
defray the charges, which will come in_
course of payment during the year ending
the 3ist day of March, 1972 in respect of
Loans and Advances pertaining to ‘Revenue
Department instesd of Rs. '3,20,06,000
inciuded therefor, in the Gujirat Awrom-

. - tion (Votes on Account) Act, 1_97_;;“_ o
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DISCUSSION AND DEMANDS mnud. R
PN FOR GRANTS - -

"‘rhu_amn noumdlns Re. .19,97,500
be granted to the Presidemt out of the
- Consolidated - Fund of the Siate of
Mysore 1o plete thée sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1972 in
respect of ‘Taxes on Vehciles'," -

- MRS !)'BPWJPBAKBI :- Now, we
take up discussion on the Budget and Voting
on the Demands forGranllinrupeetuftha
slmofmmn

DEMAND NO. I—=4TAXES ON INCOMEB
OTHER THAN CORPORATION TAX
MR, DEPUTY SPRAKER : Motion DEMAND NO. S—I12-SALES TAX
moved :

Lad

‘MR, DEPUTY SPEAKER : Motion

“That a sum not exceeding Rs. 6,91,000 moved :

" be granted to the President out of the
Consolidazed Fund of the State of
Mysore 1o complete the sum neeessary
‘to defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1972 in
respest of “Taxes on Income other than
Corparation Tax’.”

DEMAND NO. 2—9-LAND REVENUE

MR, DEPUTY SPEAKER : Motion
moved 3

“That a_ - sum not exceeding Rs,
3,22,40,000 be granted (o the President
out of the Consolidated Fuand of the
State of Mysore fo complete the sum
necassary to defray the charges which
will come ia course of payment during
the year ending the 3ist day of March,
1971 in respect of ‘Land R_emln'.’_'

DEMAND NO. 3—10-STATE BXCISE DUTIES

MR. DEPUTY SPEAKER : Motion
. '. N - ! | I R

 ““That a sum not cnoudiu Rs.
- 1,03.99,500 bo granted to the President

: __.".-19?zllummof&m5mhnnm

" State of Mysore fo

will come in course ' of payment am'
-the year cnding the. 31st day of March, ,

“That a sum not exceeding R,
84 33,500 be granted to the President out
of the Consolidated Fund of the State
of Mysore 10 complere the svm nece-
ssary to defray the charges which witl
come in course of payment during the
year ending the 31st day of March, 1972
in respect of ‘Sales Tax",”

DEMAND NO. 6—13-OTHER - TAXES AND

DUTIB
MR. DEPUTY SPEAKER : Motion

moved

“That a sum mnot exceeding Ra
13,355,000 be granted to the President
out of the Consolidated Fund of the
the. sum
pecessary 10 defrsy the charges which
will come in course of psyment during
the year ending the 3ist day of March,
1972 in tespect of ‘Otber Taxes aad

14,37,50) be ﬂmﬂ 10 ‘the President

‘out of the WM d’&t'
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MR, DWY—S?BAKER Motion
. mwd H

%“That a sum not.  exceeding Rs.
- 24,370,500 be granted to the' President
out of the Consolidated Fund of the
State of Mysore 10 complete the sum
pecessary to defray the charges which
will eome in course. of payment during
thes vear énding the 3lst day of March,
1972 in respect of ‘Registration Fees'."”

DEMAND NO. 9—18—PARLIAMENT,
STATB/UNION TERRITORY
LEGISLATURE
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
74,15,500 be granted 10 the President out
of the Consolidated Fuond of the State
of Mysore 10 complete the sum nece-
ssary to defray the charges which will
come in course of payment during the
year ending the 31st day of Muarch, 1972
in respect of ‘Parliament, State Union
Territory Legislature®.”

DEMAND NO. 10—I9—GENERAL
ADMINISTRATION

MR. DEPUTY-SPEAKER :
moved :

Motion

‘““That & sum .not exceeding Rs.
3,62,70,00 bo granted to the President
out of the Consolidated Fund of the
- State of Mysore . to complete the sum
nocessary to defray the charges which
will come in course  of payment during
the year ending the 31st day of March,
1972 in mpm or ‘General Admimma-
-m. " -

_ DEMAND NO. 11—21—ADMINISTRA-
. TION OF JUSTICE

Asmna 23, M(SAKA) Genmm: asdD G. 42

Stltool' Mym 1o te the sum
“necessary to defray the charges which
" will'coms in course of psyment during
-the. year ending the 3ist day. of March,
1972 .in respect of 'Administtauon of
Justice’,*

DEMAND NO. 1.2-?22- ;JAM _

Motion

MR. DEPUTY-SPEAKER :
moved ;
“That a sum mnot exceeding Rs,

72,44,000 be granted to the Presidont out
of the Consolidated Fund of the State
of Mysore 10 complete the sum nece-
ssary to defray the charges which will
come in course of payment during the
year ending the 3ist day of March,
1972 in respect of ‘Jails’."

DEMAND NO. 13—23—POLICE

MR, DEPUTY-SPI:&KER : Motion
moved :

“That a sum not exceeding Rs,
6,38 86,500 be granted to the President
oul of the Consolidated Fund of the
State of Mysore fo complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 31Ist day of March,
" 1972 in respect of “Police™.”

DBEMAND NO. 14—25-—SUPPLIES
AND DISPOSALS -

‘MR. DEPUTY-SPEAKER : Motion
moved : .

‘“That a sum not exceeding Rs. 2,33,500
be granted 10 the President out of 'the
" Consolidated Fund of the State of
Mysore to Jete the sum neceasary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1972 ia
respect of ‘Supplies md Dispoul‘ "

' MAND NO, li—?ﬁ—mm
T DEPAI.‘I‘NBNTS o

MR, mmsmm' mi.
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[Mr. Deputy-Speaker] DEMAND NO. 20~31-~AQRICULTURE

out of the Consolidated Fund of the
‘State of Mysore 1o lete the sum
otcessary to defray the charpes which
will come in course of payment during
the year ending the 31st day of March,
‘1972 in  respect of “Misceliancous

Departments’.”

DEMAND NO. 16—27—SCIENTIFIC
. . DEPARTMENTS

. MR. DBEPUTY-SPEAKER : Motion

moved ;

“That a sum not exceeding Rs.
37,10,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore 1o complete the sum
necossary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972 in respect of  ‘Scicntific
Departments”."”

DEMAND NO. 17—28 —EDUCATION
MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exoceeding Ras,
36,88,69,500 be granted to the President
out of the Consolidated Fund of the
Siate of Mysore 10 complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1972 in respect of *‘Education.”

DEMAND NO. 18—29-—MEDICAL, 30—
PUBLIC HEALTH AND 30A—
FAMILY PLANNING

MR. DEPUTY-SPEAKER : Motion

moved :

“That n sum not exceeding Rs,
13,01,52,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore fo complete the sum
necessary to defray the . clurw which
will come in course of payment during
the yesr ending the 31st day of March,
1972 in  respect of ‘Medical’ Public

.. Health sad Family. nma..- "

‘the yoar euding the 3]!1&3"
| !mhmﬁh : »

MR. DEPUTY-SPEAKER : Motion

moved

“That & sum not - excoeding Rs,
8,32,65,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore 0 complete the sum
necessary to defray the charges which
will came in course of payment during
theymendm; the 3ist day of March,
1972 in respect of *‘Agriculture’.”

DEMAND NO. 21-—32—RURAL DEVELOPMENT

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs,
1,74,16,000 be granted to the President
out of the Consolidared Fund of the
State of Mysore 10 complete the sum
necessary to defray the charges which
will come in course of payment d.ring
the year cndm; the 3ist day of March,
1972 in respect of ‘Rural Developmen;®.”

DEMAND NO. 2233 ~ANIMAL HUSBANDRY

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum anct excoeding Rs,
1,81,31.500 be granied 1o the President
oul of the Consolidated Fund of the
State of Mysore to complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
1972 in respect of ‘Animal Husbandry*,*

DEMAND NO. 23—34—-C0-0MA‘!'!)N

MR. DEPUTY-SPEAKER : m

moved :

“That & sum pot exceoding Rs,
2,49,68,000 be granted to the President
out of the Comolidsted Pumldlhn
State of Mysore fo complete the sum
pecessary ‘to defray the charges which
will come in course of paymeat .during

March,
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' DEMAND NO. 24—35—INDUSTRIES out of the Comsolidated Fund of the
- Siste of Mysore to complete the sum
MR. DEPUTY-SPEAKER : Motion

necessary to defray the charges which
moved : will come in course of payment during

g . . the year ending the 31st day of March,
!:6";‘05';00'::‘”-.:;" wmm 'P“:ﬂ;d‘:;; 1972 in respect of ‘Miscellanaous, Social
et My i Wihid

out of the Consolidated Fund of the sad Developmental Organisacions’

State of Mysore to complete the sum
‘necessary 10 delray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972 in respect of ‘Industries’.” MR

moved :
DEMAND NO 25—37—COMMUNITY
DEVELOPMENT PROJECTS, “That & sum
NATIONAL  EXTENSION
SERVICE AND LOCAL
DEVELOPMENT WORKS

DEMAND NO. 29—43—RRIGATION, NAVIGA-
TION, EMBANKMENT AND DRAINAGE
WORKS (COMMERCIAL)

. DEPUTY-SPEAKER : Motion

not exceeding Rs.
9,47,04,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore fo complete the sum

) . necessary to defray the charges which

mm:idk‘. DEPUTY-SPEAKER : Motion will come in course of payment during

’ the year cnding the 31st day of March,

“That a sum not exceeding Rs. 1?72 in respect of 'ln’is.t?on, Naviga-

3,76,18,500 be granted to the President tion, Embankment and Drainage Works
out of the Consotidated Fund of the (Commercial).”

State of Mysore 10 complete the sum

will come in course of payment during TION, EMBANKMENT AND DRAINAGE
the year ending the 3ist day of March, WORKS (NON-COMMERCIAL)
1972 in respect of ‘Community Develop-
ment Projects, - National Extension MR. DEPUTY-SPEAKER : Motion
Service and Local Development Works',” ~ moved :

AND NO. 26-—38—LAB ‘““That a sum not exceeding Rs,

AN N v T ANP 2,75,90,000 be granted 1o the Prosident
out of the Consolidared Fund of the

MR. DEPUTY-SPEAKER : Motion State of Mysore fo complete the sum
moved : nocessary 1o defray the charges which
will come in course of payment during

“That a sum not exceedi Rs. the year ending the 31st day of March,
95.48,500 be granted 10 the Ill"rcsidem 1972 in respect of 'lrrigation, Navigation
out of the Conmsolidated Fund of the . Emhukment.l‘fld Drainage Works (Non- )
Slate of Mysore fo complete the sum Commerclal} '

necessary to defray the charges which
will come ia course of paymeat during DEMAND NO. 30p—48—CAPITAL OUTLAY

the year ending the 3ist day of March, =~ ON IRRIGATION,  NAVIGATION,
1972 in respect of ‘Labour and Employ- ) EMBAN KMENT AND DRMNAGB
mt"” ' . . WORKS :
DBMAND NO. 27 —~39 —MISCELLANEOUS, MR, DEPUTY-SPEAKER : m
SOCIAL AND . DEVELOPMENTAL meved ; b NN o
i RO ; “That & .eum ~ not = ’exceediag
| mL mu:y-mam Mnﬂon “Re. 1,74,00 900 be granted 1o’ the
l;novq ‘ _ L o m'dcnl ot of the Consolidated’ Fund -

g o .. of tbe-State of, Wmmm omple
"ﬂogt _.-a--—b_tﬁ nct umﬂiu t]»mmqﬂo defray the charges
6#‘ Mhm wdn M wﬂﬂﬁlwiu oourse  Bf - wswamans
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[Mr. Deputy-Speaker)

* ' during the year ending the 3tst day of

 ‘March, 1972 in respect of ‘Capital Out-

* ‘lay om Irrigation, Navigation, Embank-
_ . ment and Drainage Worke".”

DEMAND NO. 31—50-—~PUBLIC WORKS
MR. DEPUTY-SPEAKER:  Moetion

moved :

- *“That a sum not exceeding
. Rs. 24,69,45,500 be granted to the
President out of the Consolidated Fund
of the State of Mysore {0 complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972 in respect of ‘Public
Works".”

DEMAND NO. A—352—CAPITAL OUTLAY
. ON PUBLIC WORKS

MR. DEPUTY.-SPEAKER!: Motion
moved :
“That a sum not  exceeding

Re. 34166500 be granted 1o the
President out of the Consolidated Fund
of the State of Mysore f0 complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972 in respect of ‘Capital Out-
lay on Public Worke'."

DEMAND NO. 32—53—PORTS AND
PILOTAGE

MR, DEPUTY-SPEAKER : Motion

moved ;

““That a sum not exceeding Ra. 8,61,500
bo granted to the President out of the
Consolidated Fund of the State of
Mysore to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1972 in
respect of ‘Ports and Pilotage'."

DEMAND NO. 33— 64—FAMINE mmw

MR DEPUTY SPEAKER 3 !k_eﬂo-
. “That & sum  mot m

h”’#‘.ﬂohmw&.

of the State of Mysors 10 complefe the
‘sum necessary (0 defray  fhe charges

" which will come in course of payment -

during the year ending the 31st day of
March, 1972 in respect of ‘Famine
‘Rolief*," .

DEMAND NO. 34—65—pPBNSIONS AND

OTHER RETIREMENT BENEFITS

MR, DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding
Rs. 35468000 be granted to the
President out of the Consolidated Fund
of the State of Mysore 10 complete the
sum neccessary to defray the charges
which will come in course of payment
during ibhe year ending the 3ist day of
March, 1972 in respect of ‘Pensions and
Other Retirement Benefits’,”

DEMAND NO, 35— 66— TERRITORIAL AND

POLITICAL PENSIONS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not excceding Rs, 96,500
be granted to the President out of the
Consolidated Fund of the State of
Mysore {0 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1972 in
respect of “Territorial and !'oluiul
Pensions'."’

DEMAND NO. 36~67-—PRIVY PURSES AND

ALLOWANCES OF INDIAN RULERS

MR. DEPUTY-SPEAKER:  Motion

moved :

“That & sum not exceeding Rs. 8,000
be granted to the President out of the
Consolidated Fund of the State of
Mysote to complete the sum necessary

10 defray the charges which will come

" “in. ‘cotrss -of payment Mﬁ.ﬂnw
- ondisig the Jist day of ‘March, 1972 ia
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‘MR, DEPUTY-SPEAKER : Motion

moved : :

"“That ‘a  sum  mot  exceeding

" Rs., 1,12,70000 be granted to the
‘President out of the Consolidated Fund
of the State of Mysore to complete the

" sum nacessary to defrsy the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972 in respect of ‘Stationery
and Prioting'."”

DEMAND NO. 38—70—FOREST

MR, DEPUTY-SPEAKER : Motien

moved :

“That a sum not exceeding
Rs, 5,44,73,500 be granted to the
President out of the Consolidated Fund
of the State of Mysore to complete the
sum necessary to defray the charges
which will come ia course of paymeat
during the year ending the 3ist day of
March, 1972 in respect of ‘Forest™.”

mnuus,ms (SAKAD G‘emrali‘)m ‘and P G. 30

which " wm coms in course of payment
during the year ending the 31st. day of
March, 1972 in respect of ‘Commutation
of Pensions’.” -

DEMAND NO. #1—76—OTHER MISCEL-

LANEOUS COMPENSATIONS AND

ASSIGNMENTS
MR. DEPUTY-SPEAKER : - Motion
moved :
“That a sum not mediu

Rs. 1,1966,500 be granted to the
Presideat out of the Consolidated Fund
of the State of Mysore f¢ complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 3!st day of
March, 1972 in respect of ‘Other Miscel-
lancous Compensations and  Assigo-~
ments’,”

DEMAND NO. 42—92—PAYMENT OF COM*

PFNSATION TO LANDHOLDERS, ETC.,
ON THE ABOLITION OF ZAMINDARI
SYSTEM

MR. DEPUTY-SPEAKER :  Motion

moved :
DEMAND NO. 39—71—MISCELLANEOUS “That & sum  not  exceeding
Rs. 16,16,500 be granted to the

MR. DEPUTY-SPEAKER : Motion President out of the Consolidated Fuad
moved : of the State of Mysore to complere the
“That a som not exceeding sum gecessary to defray the: eharges

Rs. 82583500 be granted to the
President out of the Consolidated Fund
of the State of Mysore fo complete the
sum necessary to defray the charges
_which will come in course of payment
during the year ending the 31st day of
March, 1972 in respect of ‘Miscella-
-mul-ll

DEMAND MNO. 40--72-—(!0MW’1‘AT!0N OF

PENSIONS
MR, DEPUTY-SPEAKER Motion
“That a  sum excesding

which will come in course of - payment
during the year ending the 31st day of
March, 1972 in respect of ‘Payment of
Compensation to Landbholders, eotc., on
the Abolition of Zamindari System"'.” -

DEMAND NO. 43—94—CAPITAL OUTLAY ON

IMPROVEMENT OF PUBLIC HBALTH

MR. DEPUTY-SPEAKER : Mﬂiﬂl

moved :

“That a sum  pot ac,nodlu-
_Rs. 78,94,000 be mnttd 1o the
President out of the Consulidated Fund
of the State of Mysore fo wku

sum pecessary to defray the chaiges
which will come in- course “of .payment

. during: the year ending the 31st day of
. .Mnrcd, 1972 in respect of Clﬁfll Out-'
hynlmomdhblnmw



mmupno ‘mcm-iul. OUTLAY
DH INDUSTRIAL AND ECONOMIC
. DEVELOPMENT

MR. DEPUTY-SPEAKER : Motion

moved |

“That a sum oot exceeding
~Rs. 68365500 be granted to the
* President out of the Consolidated Fund
of the Stase of Mysore o complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day ef
March, 1972 in respect of ‘Cupitai Out-
lay en industriaj and F.eonomnc Develop-
m‘O (1]

DEMAND NO. 45-99-CAPITAL OUTLAY

ON IRRIGATION, NAVIGATION,
EMBANK MENT AND DRAINAGE
WORKS (COMMERCIAL)

MR. DEPUTY-SPEAKER: Moticn

moved

““That a sum not exceeding Rs, 19.59-
00,000 be granted to the President out
of the Consolidated Fund of the State
of Mysore 10 complete the some neces-
sary to defray the charges which will
come in course of paymen during the
year ending the 315t day of march, 1972
in rospect of “Capital outlay on Irriga-
tion, Navigation, Embankment and
Drainage Works (Commercial)'.”

DEMAND NO. 86-100 CAPITAL OUTLAY
ON  IRRIGATION, NAVIGATION,
FMBANKMENT AND DRAINAGE
WORKS {NON-COMMERCIAL)

MR. DEPUTY.SPEAKER : Motion

moved :

““That a sum not exceeding Rs, 62,66,500
be granted to tbe President out of
 the Consolidated Fund of the State of
Mysore fo complese the sum necessary
to defray the charges which will
come in course of payment during the
year ending the 3ist day of March,
1972 in respect of *Capital outlay oa
Irrigation, Navigation, Embankment
. and Drainage Works (Non-Commr-

ﬁl‘).

wwn.lm amm:mx.mdba m

DBMAND NO. &7-101-CAPITAL mmmv
ON BLECTRICITY mun

MR. DEPUTY SPEAKER : ﬂotlon

moved :

~““That a sum not exceeding Rs, 16,66,500

be granted to the President out of
the Consolidated Fund of the State of
Mysore 10 complete the sum necessary -
to defary the charges which will come
in course of payment during the yecar
ending the 3ist day of Marsh, 1972 in
respect of ‘Capital outlay on Elgstricity
Scheme'.”

DEMAND NO. 48-103-CAPITAL OUT-
LAY ON PUBLIC WORKS

MR. DEPUTY SPEAKER : Motion

moved ;

“That a sum not exceeding Rs, 2,86,.49-
500 be granted to the President out of the
Consolidated Fund of the Stae of
Mysore o complete the sum necessarr
10 defray the charges which will comy
in course of payment during the ycae
ending the 3ist day of March, 1972 in
respect of “Capital outlay on Public
Works','"

DEMAND NO. 50-110 -CAPITAL OUT-
LAY ON PORTS

MR. DEPUTY SPEAKER : Molion

moved !

“That a sum not exceeding Rs, 33 34
500 be granted to the President out of
the Consolidated Fund of 1he State of
Mysore fo complete the sum neceasary
10 defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1972 in
respect of ‘Capital outlay on Ports’."

DEMAND NO. 50A-114-CAPITAL OUT-

LAY ON ROAD AND WATER
TRANSPORT SCHEMES

MR. mmmf_ | SPEAKER : Motion

Imnd.

"Mammwu n.s,sa.m
be grantsd o the  President eut
the WM‘%&M:!

) ._~ .
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the ‘sum necessary
to defrsy the charges which will come
in course of payment during the year
ending the 3ist day of March, 1972 in
respect of ‘Capital outlay on Road end
- Water Transport Schemes’.”

" DEMAND NO. 31-119-CAPITAL OUT-
LAY ON FORESTS

MR. DEPUTY SPEAKER : Motion

moved :

““That a sum not exceeding Rs. 28,00,000
be granted to the President out of
the Consolidated Fuund of the State of
Mysors fo complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1972 in
respect of ‘Capital outlay on Forests’.”

DEMAND NO. 52-120- PAYMENT OF
COMMUTED VALUE OF
PENSIONS

MR. DEPUTY SPEAKER: Motion

moved

“That a sum not exceeding Rs. 17,92,000
be granted to the Presideat out of the
Cunsolidated Fund of the State of
Mysore to complete the sum nccessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1972 in
respect of ‘Payment.of Commuted Value
of Pensions'.”

DEMAND NO. 53-124-CAPITAL OUT-
LAY ON SCHEMES OF GOVERN-
MENT TRADING

MR. DEPUTY SPEAKER: Motion

moved

*“That a sum not exceeding Rs. 13,89 98-
000 be granted to the President out of
the Contolidated Fund of the State of
Mysore to compiete the sum necessary
to. defray the charges which wili coms

‘In course of payment during the year =

sndlag the 3fst day of Merch, 1972 i
-: rospect of *Capita) outlsy. onlehm-unt
_.-;_'-mmm"’- -

"DEMAND  NO. - 54-Q-LOANS AND
ADVANCES BY STATB/UNION
TERRITORY GOVE RNMENTS

MR DEPUTY SPEAKER: Motion

moved !

“That 2 sum not exceeding Rs, 15 45,57-
000 be granted to the President out of
the Consolidated Fund of the State of

- Mysore 1o complete the sum necessary

to defray the charges which will come in

. course of payment during the year

ending the 31st day of March, 1972 in
respect of ‘Q-Loans and Advances by
State/Union Territory Governments’.”

The hon. Members may now move

their cut motions.

SHRI S, MDHAKRISHNAN (Cudda-

lore) : 1 beg to move :

“‘That the Demand under the Head 99,
Capital Outlay on Irrigation, Navigatien,
Embankment and Drainage Works
(Commercial) ba reduced by Rs. 100,

[Need to stop execution of irrigation
projects cn the Cauvery and its
tributaries in violation of the existing
Inter-State Agreements of 1892 and
1924, (1)] '

““That the Demand under the Head 99,
Capital Outlay on Irrigation, Navigation,
Embaukment and Drainage ‘Works
{Commercial) be roduced by Rs. 100.'"

[Need to refer the Cauvery dispute
tos Tribunal duly constituted uader
the Inter-State Water Disputes Act,
1956. (2)]

“That the Demand under the Head 99,
Capital Outlay on Irrigation, Navigation, -
Embankment snd Draioage Works
(Commercial) bemduned brlh 100.”

{Noed to lppoint & Committee al..
Tochnical Experts ' to assess the quan- .
tum of availability of ‘water in the

Ommy and nluth-mwtyonh

'. mhmmm (3)]
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' sxm BALATHANDAYUTHAM (Gm--
hum) I beg to maove :-

-“Thlt the Demand under ll:al-lud”

-Capital Ouvtlay on Irrigation, Navigation,
- Embankment and Drinage Works
(Commercial) be reduced to Re, 1.”

" [Failure 1o refer the Csavery dispute

. to & Tribunal comstituted uader
Inter-State Water Disputes Act,
1956, (4)]

“That the Demand under the Head 99,
. Capital Outlay on Irrigajion, Navigation,

Pmbankment and Drainage Works

{Commercial) be reduced to Re. 1.”

[Provision of Rs, 7.12 crores on
certain  irrigation ichemes in the
Cauvery basin which are under
dispute between the Governments
of Tamil Nade and Mysore. (5)]

SHRI G. VISWANATHAN (Wandiwash)
1 beg to move @

“That the Demand under the Head 99,
Capital Outlay on Irrigation, Naviga-
tion, Embankment and Drainge Works
(Commercial) be reduced by Rs. 100"

{Need to stop execution of the Hema-
vathi Project in violation of the
existing Imicr-State agrecmenmts of
1892 and 1924, (6)]

“That the Demand under the Head 99.
- Cepital Outay on lrrigation, Navigation,

Embankment and Drainage Worka

{Commercial) be reduced by Rs. 100"

{Need 10 stop execution of the
Harangi Project in violation of the
cxisting lnoter-State  agrecments of
1892 and 1924. (7)]

“That the Demand uader the Head 99,
Capial Outlay on Irrigation, Naviga-
tion, Embankment and Drainage Works
(Commercial) be reduced by Rs. 100.”
[Need 10 stop execution of the Kabiri
- Project in violation of the existing
1nter-Suate lcnem of llﬂ IIO
lm (8)] : .

mwn.sm amamac.wa,e ”i

'l'h.u the Dtmﬂ mldu the ;llai 99,

_ Capital Outlay on Lrigatien, Naviga

. tion, Embaokment and Drainage Works
(Commnhl} be reduced by R, 100.”

{Need to uop mbu of the
Swarnavathi Project in violation of
the existing Inter-State m'umuof
1892 and 1924. O)]1

*“That the Demand under Head 99,
Capital Outlay on lrrigation, Naviga-
tion, Embankment and Drainage Worka
(Commercial) be reduced by Rs. 100.”

[Need to stop execution of irrigation
projects on non-scheduled streams in
violation of the existing Inter-State
agreements of 1892 and 1924. (10)]

“That the Demand under the Head 99,
Capital Outlay on Irrigation, Naviga-
tion, Embankment and Drainage Works
(Commercial) be reduced by Rs. 100.”

[Need to refer the Cauvery river water
dispute to a Tribunal under the Inter-
State Water Disputes Act, 1956, (11)]

MR, DEPUTY SPEAKER: The Cut
motions are also before the House.

St TETwATT wwe (TRAT) - I
agiey, ¥ vy WS HHAT H €x 340
A T GINFT WA e $Q O ag
frdza wonm wigr § % €@ fede 0X
¥zg ax & A W 5 Iud fawr

e

“Atl any time after a Motion has been
made a Member may move that the
debate on the Motion be adjourned.”

& qafoq dur wg @ § % oo ot
dr. &) ;. & odw syw ¥ ag waT ok

& fis azar zrewr oY fis fagre § coweh

§ ay IO ¥ aTH & W Al &, ey
LI RO 1@&&&1&1%&
o ¥ e A ¥ Abv { o ow

_ 'ﬂiwmﬂii Nmtmm-.
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e qwy fagre o Toranlt &, wgt ax
e wag fafed & av & a§ § o
agz wmg WAl %) oAt fear nar & fs
wge g wxu § sufsc & i fs @
aE W AR O AT M AN AT Y
winw ¥ o« q¢ faure fvar wy

'MR. DEPUTY-SPEAKER : 1 thiok,

you have achieved jyour objeclive. You
wanted (o highlight this.

&t TRTRRTC grewt ¢ OF /Al
g% s W wgA 3 1 i agh 9 fagie
¥ gu-geawAt | wiy gu § i< IR
wgt § fe fagre & gafafadsde aw@ ar
g i qu e (@ 3 safEg
& agar 3 fe sa fagw 9t g fane
far oz

MR. DEPUTY-SPEAKER
order, It is not a point of order,

Order,

RY TETRATE Weewy ¢ §3 ww wTE
NAAT &) WIIT 340 F WA gAY
J3MA 1

MR. DEPUTY-SPEAKER : If you want
to highlight this, there are other aveaues
open to you under the rules.

SHRI RAMAVATAR SHASTRI : [ have
got every right to move for adjournment of
the debate under rule 340.

MR, DEPUTY-SPEAKER
.read further. . It says :~—

Please

“if the Speaker is of opinion thata
“motion for the adjournment of a
debate is an abuse of the rules.”’

How can something happening in Bi&r
_mptludummon Mym? "y

) aRTRITT R wmﬁ-

o W ¥ gl mmﬁw‘fh&
-memmnwtc

MR. DEPUTY-SPEAKER : I agres

- that this is important but there are other

avenues by which you can bring it to the
House, It cannot be a reason to stop & dis~
cussion on Mpysore. Therefore, it is u
sbuse of the rules,

Shri Halder.

. SHRI KRISHNA HALDER (Ausgram):
Mr, Deputy-Speaker, Sir, 1 hope that Mem-
bers would give some thought to the circum-
stances which have led to the presentation
of the budget for Mysore to Parliament.
Members should ask themseclves why it is
being presented here and not to the State
Assembly,  which is the proper place for
discussing these proposals.

It is a matter of great shame and regret
that honourable members of the Assembly
are being bought and sold in the market like
cattle and the groveroments which were be-
ing ruled by other parties are being brought
down through defection and shoddy deals.
1t is a mauter of great concern that the rui-
ing party, which professes loyalty to the
institwiion of parliamentary democracy, is
undermining those veiy institutions and is
preparing grounds for the introduction of a
more openly repressive government. Nothing
exposes the hypocritic nature of the preach-
ings of the present government better than
these inducements and bribes to defectors,
when the same government is loudly taiking
about proposals for banning defcction.

1f we look at the budget proposals, we
see no deviation from the pattern of budgst
which has always been followed by the
Central Government aad the  State Govern-
ments which have been led by the Congress
Party, Like other budgets, in this present
Mysore budget also, out of Rs, 138 crores
of taxes and duties, only about Rs, 24 crores
are going to be collected in the rovenue

“bedget from direct taxes, and thie  rost Rs,

114 crores is going 10 be coliected through
indirect taxes. 1 do not need to point out
the regressive, inequitable, ‘and anti-people
mature of this tax structare, which  is only

“-widening the disparity ofinoom At The

same time a massive Rs. 30 crores s going
to be spent on general and tax administras

" tiom; forupmdin.tl\eumpmonh bure.

ams.mrwmmthﬁmm
other tmmmul‘ m lnﬂ;ﬂ.-
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-. Gmrm has fuud to settle ‘the
water dispute of Cauvery, It is not only a
failure with regard to the Cauvery water
dispute but it Is a universa] failure. It can
be seen with regard to the Narmada waler
dispute batween tho Rajasthan, Gujuarat and
Madhya Pradesh and also in the case of the
Krishna-Godavari water dispute between the
States of Mabarashtra and Mysore,

This failure is causing voneccessary delay
in timely construction of projects and caus-
ing  bitterness between States and regions,
The pitiable part of the story is that it is
used by thoe ruling party and their allies to
whip up chauvisism of oae nationality
against another. Our Party disapproves of
this policy.

Before 1 sit down, 1 would like to draw
your attention to the ctiminal way the
Government-owned Kolar Gold Mine Under-
taking is being run, an underaking which
should have produced gold and good profit,
something which could make Myaore pros-
‘perous, It is onc of the mysteries of the
Government policy that the said undertaking
is still. under the Ministry of Finance and,
in spite of the reccommendations of the Cost
Committec and the A.R.C,, it is not being
transferred t0 the Departmeat of Mines and
Metals,

It is mot possible for me to go into all
the charges of incfficiency, corruption, and
faulty planning and management which I
have heard in connection with this under-
taking, Dr. T. Thimya who was a member
of the Board of Management wrote a report
in 1968-69 where he strongly criticised the
way the ecnterprise was being run. The
report was duly sent 10 the Deputy Prime
Minister of that time. But instead of closely
examining this report and instituting enqui-
rios on the points raised in that report; the
Government did only onc thing, that is, to
sack Mr. Thimya from the Board of Munage-
mest, We demand that the eport of Mr.
Thimya be pleaced before the House and
necessary action taken for improving the
working of the undertaking,

We have also heard about the inhuman
conditions under which the workers of that
enterprise are being foroed 10 work.  There
#s a bigh rate of incidence of tuberculosis

JUL‘Y!LB?I

Gmulmw MDG*:M_

among the mlnm who work: in tlu wdcr--
ground and 1hose who become affected - by
this discase are thrown out ol their work
without compensation, At the same time,
nothing is done to check the imfection -of
this deadly discase. Recently, about 6000
workers of that establishment have been
dismissed in the name of the neced for cuft-
ing losses. I think that these examples show
the way the Government wants to implement
their ‘“Garibi Hatao'* pledge, that is, by
increasing misery, destitution, unemployment
and sufferings.

We appeal to the hon, Member to
oppose this grant as a protest against attacks
on demoeratic institutions which are being
made by the ruling party, and as an expre-
ssion of anger against the continuation of
the anti-people policies.

SHRI M. V. KRISHNAPPA (Hoskote) :
Mr. Deputy-Speaker, Sir, [ welcome the
Budget of Mpysore State which has been
placed before this House. Under the pre-
sent circumstances, they could not have done
butter 1aking into account the fact that there
is the GQovernor's rule there in the absence
of the people’s Government.

I compliment the Goverment for raising
Rs. 8 crores of additional wmoney in the
Budget, mainly from the cxcise and sales-lax,
These two things could not have been possi-
ble but for the Governor's rule there. In
the democratic set-up, there are ceriain
limitations for collection of taxes and loans,
and things like that. Here, they could raise
nearly Rs, 3 crores more from the excise and
that is a compliment which we must pay to
the officers and the Government,

Sir, 1 have the honour to represent a part
of Bangalore city and the industrial suburb
area in Parliament. This 2rea has a special
case of its own, Last time, when the Bud-
get was placed, I brought it to the notice of
the Government that the Siate Government
should make out 2 case for geiting Ceniral
grant as the cities of Calcutta and  Bombay
are doing, “The city of Bangalore is cver-
growing city and the Goverament of India
has started & number of industries afl around
Bangalore. The Central mrmmmlw-
ing more than 3 lakhs of lsbour snd, taking
into account their dopwlanu, u'-vill alnl_
nau'ly toa nilﬂna m 2
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"ﬂqen it ithe so~called belt -area and the cin be redecmed from these large ‘debt

Industrial ates, really, the slums ars develop-
ing very fast and nearly 3 lakhs of peopie
‘ate living in this belt arca and they are living
in the most inhuman and unhygeinic condi-
tions, These three lukhs of people in the
belt area who arc living in slums, are the
real workers who build our roads, who build
our expensive mansions and buildings and
they work from morning till evening and
after a day's hard labour, they go back to
take rest in those slums, Then the mosquito
nuisance starts. The mosquitoes 1ake this
opportunity and they try to suck their blood.
The appalling conditions that cxist in these
slums, in a socialistic State we could not
tolerate. It is these slum dwellers whom
we can call is a consiruction army, as we
call the land army. They are the construc-
tion army of this couniry. These three lakhs
of people who build our houses, who build
our roads, go back and thcy have to live in
arcas where they have no proper shelier,
where they have no water to drink, where
there are po lavatories, where there is no
drainage and the mosquito nuisance s
increasing and for s belt area, the State
Government should immediaiely appoint a
committee or expcrts should sit along with
the repraeseniatives of the people and prepare
and make out 2 case for the amelioration of
their conditions and the clearance of the
slums, Otberwise, it would grow very rapi-
dly and that area is m ch polluted by the
Government industries and the labour,

14.57 hrs.
[SIRI K. N. TIWARY in the Chairl

_ 1 now request the Central Government
about the Siate Government's finances, It
is very high time that the Central Govern-
ment appoint a Commission to go into the
quistion of debt repayment, Every State
in India has to pay large amounts out of
their budgets in repayment of loans and
illustration. In the case of Mysore, the
Mysore Government rececives Rs. 40 crores

. from the Centre and hasto pay back Rs,
60 crores towards debts and interest. Sir,
most of these loans are spent on - projects

- which do not immediately yield retucns.
They are spent on projects which take a iong

" time to repay and cven when they start
paying, they yicld very little dividends and

- “inditoct: advantages flow from them to the

- -gokiitry. - The Centre should - inmediaﬂy
: mnmw ¢ bow ﬁnm

repayments every year. I would say that
the debt repayments should have a relation-
ship with the returns that these loans are
gstting and thercby the Centre should sssist
the State Governments.

. In Mysore, the scarcity conditions this

year are so severe that there is going to be
drought over a large part of Mysore, Gens-
rally, whenever the monsoon starts carly, in
between there will be a long drought, That
has beea our experience, But this year, the
monsoon which should have broken in the
West Coast sometime in the first week of
June did break in the first week of May it-
solf. So, it destroyed many crops also not
only in the south but in Punjab, UP and
other places in the north also, There is‘a
drought in Mysore. The State Government
should take care there now for this year the
condition of the crops will not be as it was
|ast year,

1 would appeal now to our friends from
Madras who have brought some cut motions
to withdraw them, As Members of Parlin-
ment, we owe a duty to explain things
properly to our people. The Cauvery river
is a very ancient river, It is as dearto thy
people of Mysore as it is sacred to the
people of Tamil Nadu, Because of its use.
fulness, it has become sacred. The Couvory
is the one river which has ‘been exploited 1o
the maximum and to the fullest extent. Thiy
Cauvery river has united the two people,
the Tamilians and the Kapnada people,
it has brought culture, mixed culture, for
both; and some of our good points have
been taken, down to the South to the Tanjore
delta, Mysore has been, from gencrations
very generous also. llamamm, the foander
of Vaishnavism, took shelter in Mysore, in
Melkote. Shankaracharya tbe founder of
the other religion from Kerala took his
shelter in Mysore, Most of our Dewana

" who beautificd Mysore, who built up Mysore

are all Dewans who are not Kannadigas—
eithec they have been Tamils or they have been
Telugu people. So there was s0 much of unity
and oneness in this respect. Now,.it is very

easy for us to start a bliter approach ‘aod

_creale more bitterness.  And that 100, When-
mulkohlhin;onthenwofmuqm '
. 1o Parliament; it gets so much WWM

bitterness is created in the plnph‘sm
Mhmuﬁhwdiﬁwhfu P‘ﬂim
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wmﬂa. lmi ‘they never mldo m dh-
iaction m Tamil and Kannada.
15.00 brs. -
I fact, old Kannada is’ ‘mothing but

Tamil, Hnm’e plateau just a forest,

“Kishkinds, where only Hanumans lived. Our
janguage was Tamil 1500 or 2000 years ago.
“We were all Tamils, Some of our forefathers
mtnptoihepmuuon the Cauvery river
‘searching for water perhaps, and they inha-
‘bited thess places, cleared the jungies and
lived in Mysore, That ononeu should not
be ‘forgotten ncw.

Not only Ramanuja and Shmhra, but I
want to give onc living example too. Mr.
- Gopal wio brought the Cut Motion is livng,
in Bangalors. He is a living example 10
show that .it is not an exaggerated thing.
Mr. Gopal, representing Karur on the
Cauvery delta in Tamil Nadu is living in
Bangalore, The other day when he turned
up in my electiion offiee and asked me that
he wanted a copy of his name in the voters'
list from Mysore or Bangalore city to go and
apply for Karur seat, | was very happy that
a Tamil man is from Bangalore, and he is
gelting appreciaiion of the Tamil people and
getting elected there from Karur. There-
fore, there is nothing foreign in it. It has
been there from the begioning. The people
of Mysore never made any distinction.

Not only that, Sit. There are 3 miliion
Tamil popuistion in Mys>re, In Bangalore
-¢ity there are more Tamils than Kannada
people, If you create bittcrness, the mind
is agitated and it creates [further bitterness
all round. 1 appeal to their Chiel Minister,
4o the leaders aad MPs from Tamilnadu.
You havé the duty to expiain to our psople
about the whole position and try to con-
vince them. You know the Mysore case.
You know it better because you have stu-
died it well, Mysore contributes 60% of
the waters to the Cauvery, And Madras
comtributes 25 per cent of the waters. Madras
bas cultivated 24 lakhs acres of land, but
Mysore has cultivatcd only 4 lakbs
acres. Where s
s 4 jakhs? Mysore which contri-
butes 80 per cent of the waters of the
Cauvery Is cultivatiug only 4 ‘iakhs sicres
whereas Madras which umribmu oaly 25
per cent of the waters is cultivating 24 lakbs
m Mmumwmm h,
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" interlinked

24  lukhs and where
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_-lmld appul to my hon, tdendt!rtm'

Madras to postponsé this issue tiH-.a popular
Gowernment comes into power in Mysore
State, and then we could sit across the table
and try to accommodate each other. o

After all, if the Tamilians do net get
water, they will come to Mysors, It is they
who are building all our projects. When-
ever we start a project, cither the Kannam-
badi dam er the Hemavati or any other, the
first people who come 10 Mysore are the
Tamil labour., When the Mysore State
builds any dam or starts any project, the
Tamilians are the first to come there. Mysore
is building projects for the Tamil population.
If they are building Hemavati; it is not an
exaggeration to say that they are building it
for the Tamil population. The first project
to be built by them was the Marikanwai in
Chitaldrug district., That was about a
hundred years ogo.

The entire populaiion in that arca is
Tamil population. Actually, there is a
DMK pany there, and thers is a pocket of
the Tamil population in the heart of
Mysore S:ate. When that is the case, it is
high time thar we stop creating bitterness
or bitter feelins among people, If biuer-
ness is created betwecn two people, then it
will take centuries 10 wipe it out. More-
over, we should remember that it is an
population.  Every day,
thousands of people from Tamil Nadu are
coming to the Mysore State. They are the
people who build our roads. They are the
people who come to our State. 1 cannot
say that it is becausc of their poverty that
they come to our State. It is wrong in a
socialistic State to say that people of a
pariicular Siate are coming to another State
because they have no food in their State.
They have every right to go to any BState,
Any man living anywhere in India has a
right t0 go 1o any placc where water ia
available or (0 any area where water is
available in Mysore. It is his fundamental
right. When thst is the case, these Tamil

‘people should not get agitated about it very

much and and that they should ‘see¢ that -the
bitterness which bas been created -is stopped.
That is my first appeal to:hmemhnm
Tamil Nadu. -~

) Luthunottbinh nmm !lti_
mmumw,rﬁmmm
Mm mmw Toe
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the :elephant - to wup,butomhwsup
it can become very dangerous. The Mysore
people are like that. The Mysore people
are sober, hospitable and very geoerous
and they will not get agitated immediately,
but they are like the Mysure elephant ;
when once it gets up it will trample over
anything that comes in its way, 8o, let
them not drive the Mysore elephant to that
condition,

SHRIi G, VISWANATHAN (Wandi-
wash) : It cannot rample over lions,

SHRI N, K. P. SALVE (Betuh): It
will become a rogue elephant ?

SHRI M. V. KRISHNAPPA : Let us
feel that we are brothers and see that good
conditions are created for a gond sctilemert.
Let us wait till the popular government
comes to power in Mysore., Let usallow
the Hemavati and other projects to proceed
and see that they are included in the plan
allecation, Afer the 1924 agreement, the
Tamil people built the Amravati and the
Lower Bhuvani projec's, We did not
object to them. It is only afier the 1924
agreement that they had buoijlt them, Mysore
has not violated the 1924 ageement,
Within the agreement thcy are entiled to
only 44 million c.f.t.,, but they are using
more than that. So, unnécessarily they are
creating bilterness. Again, it is not as if
these projects are started only today,
They were staried aboul ten years ago.
The Kabini, for instance, was started fifteen
years ago. But today they suddenly want
to apply a brake and say that no money
should bu sanctioned for this project. It is
. mt

In conc¢l sion, 1 would appeal 10 the
hon. Minister Shri K, R, Ganesh to come
to Bangalore and study the slum question,
Shri K. R. Ganesh is a very dynamic

- person. So, let him start the Ganeshpuja
there, Slum
important in India, and so let him start the
‘CGaneshpuja there. Shri Subramaniam . is
also comipg very -near us. He is only
20 miles from Bangalore: Ris constituency
nesr Hosur, - ‘Both Ganesh and Subrampiam
*are brothers and one is the Minister in -the

clearacce work . is wvery

Millilmoff‘nme -and the other is: the -
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_ -Mt inpb-r it takes some time for.

Ganesh is supposed to be wiser than
Subramaniam in mythology. 1 did not
want to-take up that story......

SHRI G. VISWANATHAN : Is that
80 here also ? .

SHRI M. V. KRISHNAPPA : The
story is this, Shiva had a good fruit,
namely & mango fruit. Both Gasesh gnd
Subramanium fought for that fruit,
Then, Shiva told them that whoever went
round the world and came back first
would be given thz fruit, Immediately,
Subramaniam sat on his peacock and went
round the world. But Ganesh with his big
belly and mouse could not go round.
So, he thought that the best way was to go
round his parents. So, he went round his
mother and father saying ‘You are the
whole world for me, and 1 hav: gone round
you both and, therefore, 1 Lave gone round
the world by going round you.' So, he
was rewarded and immediately ho got the
fruit, On the other band, Subramaniam
sitting on the peacock went round the worjd
and came back, to see Gancsa eatln; that
very fruit,

SHRL G. wswam'rnm':
same story here also.

The

SHRI M. V. KRISHNAPPA : I want
him to go round Bangalote and start the
slum clearance work which is very impotm
in the garibi hatao programme,

* SHRI SEZHIYAN (Kumbakonam) :
share the sentiments expressed by the pte-
vious speaker, Mr, M. V. Krishnappa. I
wish the same sentiments were reflected in
the actions >f those who  were in charge of

the Mysore administration for the past one -
decade.

Even the other day when a call attention
motion was taken up here, some harsh-words
came from one hon, member opposite, my
respected friend, Shri Shivappa he is a tall

‘man, taller than I ; perhips hohas grown

taller this year ; I am sore heis & very
sensible and sober man and if he - finds him.
seif wrong, he would be ready to change, 1
would like -tosay . something - akout -the
Cauvery waters-dispute. not in. apger but in

. -anguish, not . bitterress but- with some
din - sadnems. -ln
mmuhhawhm words as - m

my . vocabulary. I am . not
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gulf.or alata ; Mtulbimuomof
msmuwamdhau an adept in them.
" Put T will talk in a reasonable way using
. polite vocabulary.

1 want to make it perfectly elear that we
do not stand in the way of Mysore cons-
tructing reservoirs or bringing more land
under cultivetion. Our only concern is that
the existing irrigation entitlements of Tamil
Nsdu should be protected.
as a member from Tamil Nadu or as a
member belonging o one party because
when this question was mooted in the Tamil
Nadu Assembly, it was not only the DMK
but al] parties representing different ideo-
logies like the CPI, Swatantra, Cong, (O)
and Cong. (R) which supported this stand.
Therefore, this is pot a_party question. It is
got even a State guestion. It is a national
gesstion, We want to know how the
Central Government are going to act in this
regard, in a given situation when there is a
water dispute or intcr-state dispuls whether
between Mysore and Kerala or Kerala and
T.amil Nadu or any other S'ates, some norms
should be set up for uniform application.

As I said earlier we are not against dams
being constructed or reservoirs being built
in Mysore or in any other part of the country.
People are legitimately entitled to have more
employmeat and more irrigation facilities,
but I want to ask whether the existing po‘en-
tialities created for centurics should be
destroyed and fertile land converted into dry
and arid areas so that some other area
could have new irrigation facilities. That
is the only thing agitating our minds.

Mr. Lobo Prabhu represenied the Mysore
State in the last Lok Sabha. 1 think Mr,
Shivappa will not object to my quoting Mr.
Lobo Prabhu, because he was  a colleague of
his.

SHRI N. SHIVAPPA (Hnmn)
your collcague also.

wos

SHR1 SEZHIYAN: He waz in the
Swatanira party and you were also there.
Last year, speaking on the Budget demands,
‘Mr. Lobo Prabhu made a submission. To
quote ‘his exact words he said ; **The Central
Government should be very: firm and - mke

JULY 22, 15T

. before asking for

I say this not
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it very clear to the Mysore Government that
waters  from Andbra
Pradesh or Madras, Mysore State should try
to utilise their own waters, The wost flowing
rivers should be first harnessed.” Therefore,
if they want to utilise their own waters
which have not yet been harnersed, they will
be welcome to do it. As Mr. Krishnappa
said, Cauvery has already been exploited
fully and if any scheme is now thought of
at the upper riparian area, it is sure to affect
the prosent position of the jower areas,

There is also another argument that is
being troited out. ‘The Members ropresent-
ing Mysore are making a plea that this
question should be taken in a different angle
and that they are not bound by the 1924 or
1892 agreements saying that at that time it
was an unequal partoership. | can say that
this is an argument lately invented. In
1951, the Government of Coorg wanted to
construct am irrigation work across the
Lakshmanthirtha river within the territory
of Coorg. At that time, the Government
of Mysore wanied the Government of
Madras to object to this, stating that Coorg
had got the upper riparian right and that it
would disturb the irrigation facilities and
entitlements of Mysore any Madras, There-
fore, Mysore wanted us to proiest, and we
too—both the Mysore and the Madras
Governments-—protested, and that scheme
was dropped.

Later on, the Government of Coorg
wanled to start a storage ;cheme at Harangi
to irrigat= about 6,000 acres. Even then, the
Mysore Government and the Madras
Government objected to it and got it shelved,
Now, when Coorg was merged with Mysore,
you are talking of Harangi, not for the
6,000 acres but ten times more than that,
Therefore, if it is your argument in 1951
that Coorg should be restrained from build-
ing a dam or consiruct a reservoir within its
territory, there is' now our argument ten
times more valid that you should not coms-
truct a dam aﬂ‘emn. our iuisai ion - entitle.
ments.

In 1953, the Goverpment of Mysore
informed (he Government of Madray of their
intention to take up the construction of the
Kabini reservoir to jrrigate n total ‘extent of .
6,000 agres in the Kabini valiey, In thei

nﬁmmihw 15th May, !”5 M«ﬁ“ft .
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nu:mr. Mysore, inviled the Chief Engincer,

Madras, to parlicipete in the gaugings., la

1953, 1951 and 1956, you were aware of the
1924 agreement and of the joint gauging
and 3o on. Afterwards, no details were
furnished. Now, 1 understand that instead
of 6,000 acres, originally planned for Kabini,
it is now a plan for a reservoir to irrigate
1,26,000 acrcs.

Again, in 1959, in reply to reference
dated 4th November, 1959, from the Madras
Government, seeking full particulars of the
Hemavati and other projocts on the sche-
duled rivers governed by clause Il of the
1892 agreement, the Mysore Government in
their reply No. 5871/N’59.3 dated 2nd
December, 1959 siated that those schem-s
were being investipated and that ‘“details in
cases covercd by the agreement and  to the
extent found necessary will be furnished in
due course”. In those times, they did not
contest the Madeas Government or  the
Tamil Nadu Governments case in this
regard, nor question the valud:ly of the
agreements,

Again, in 1964, the Mysore Government
submitted a project report on the Hemavati
project to the Government of India, It
was clearly state that ‘it is not possible to
utilise the entire quantity of water as the
Hemavati river is a scheduled river governed
by the Cauvery Agreement of 1924 between
Mysore and Madras.” They themselves
agreed that the 1924 agreement was valid, and
in their report they madz it very clear that
“ihe project is designed, keeping ia view the
1924 agreement of Madras and Mysor..
The projcct comes under the puriew of the
1924 agreement.” This was said in 1934,
So the agreement was valid in 1951, 1953,
1959 and 1964~-1 do not know how it bes
comes invalid now by saying it was unequal
partnership and so on. The world over the
natural tendency is for irrigation to develop
at the tail end of the river, rather than the
upper roaches. It is a well known pheno-
menon.. Only the delta areas have more
irrigation possibilities, Take any river
sysicm, the Ganges or the Nile or any
other sysiem. Only the deila regions have
.the most advanced irrigation system. Once
the irriaum l‘mllty has been created, I

want o know whether it is desirable in the

. mm} im:;mt meonvm some fertile areas
imoarw npha;or and -.nd sttcmpt tn
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create mnow  irrigation potentialities in
some other areas,

He says that they have waited for a
long time, Many times the issuc was raised.
The Chief Ministers and the Chiefl Engincers
met several times. Once in August 1968 the
present Chief Minister of Madras who was
then the Works Minister and also the Chief
Minister of Mysore met, During the discuss.
ions the Mysore Chief Minister indicated
that Mysore would accept the obligation to
Tami! Nadu under the inter-Stale agre:ment
to cnable a discussion on the Hemavathi
project within the confines of 1862 aad 1924
agreements. ] challenge the Government to
put down to lay on the Tabie of the House
the notes of the discussion. Almost an
agreement was about to be signed; the con-
forence  proceeded to discuss rules .and
regulations, the impounding formula and
aiso the method of working of the Hemavathi
reservoir in  conjuction with Krishnaraja
Sagar Dam. The prospects of settlement
were very bright, Mr. Krishnappa says that
this should be discussed; 1 say this was
discussed and about to be retiled at that
time botween the Minister of Works from
Tamil Nadu and the Chief Minister of
Mysore in the presence of Dr, K.L Rao, the
Minister of Irrigation.

SHRI UNNIKRISHNAN (Badagara) :
You will have to discuss it with us also,

SHRI M. V. KRISHNAPPA : He has to
carry water by plan as water cannot flow
there.

SHRI UNNIKRISHNAN : 1 did'at
realise that Shri Krishnappa did'nt know
geography also,

‘SHRI SEZHIYAN ! But immediately on
his return from Delhi 10 Bangalore the Chief
Minister of Mysorg announced to the Pross
that he would proceed with the Hemavathi
project, with or without ciearance from
Delhi, In  March 1970 just. abmnﬁl'lem
months ago, the Central. Goverament has
sent jostructions 10 the ‘Governiment. nf_
Mysore—the newspapers uséed the’ word

- ‘uitimatum’—asking them *‘to stop the word

in the Cauvery basin if they - are not _appro-
ved by the Planning Commission within a
“week and jnform it.” I the ‘project hud
mlbéwamadby tbc uchulai wmmtuu

it e a
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" .as some other |
.- 'Governor Shri Dharam. Vira, !ﬂhuotlm gomdvg

' {Sbri Sezhiyaa)

‘of the Plasning Commission here, the
Central Government asked - them - not to
‘proceed with the scheme.

What was the reply 1  Mr. Veerendra
Ml. the Mysore Chicl Minister categorically
stated in the Siate Assembly that the Stats

.Goverament ‘had no intention of stoppiag
any works under exccution on the Cauvery
He also made it clear that the dis-
pute between Mysore and the Tamil Nadu
with regard to the Ciuvery waters had reach-
ed a ‘crucial siage’ and that ‘we have to
make up our mind’. He told the Assembly
that whatever may be the instructions from
the Central Goveroment, he is going to
proceed with the works, cleared or uncleared,
I want to know whether this is proper in a
federal structure, whether it is a good thing
if in an inter-state dispute owe State sticks
to its decision and wants to proceed in its
own way, I am oot talking about the divi-
sion of subjects or of Centre-State relations,
we want more rights for the States but we do
not want anarchy, Il everyone goes his own
way, how will these disputes be settled ?

Some hon. fricnds are saying that they
are within the limits given by the 1924
agreement. If it is so, why are they afraid
to talk on the basis of the 1924 agreement 7
If they feel that justice is on their side, why
should tbey hesitate to go before a tribunal
presided over by a third party; it is in the
nature of a judicial tribunal, Why are they
hesitating ? If you feel that justice is on
your side, why don’t you come and argue ?
Just because you are in the upper reaches of
the river, you cannot say that you will not
give us any water. If you say that 60 per
cont of the water is contributed by you,
‘then do not give us any water. you may
impound all the water and not a drop of
water should ' be allowed to flow into the
territory of Tamil Nadu. If any water
flows into our area we will sue you for
damages, Will that be agreeable to you ?
‘When & river connects two of three States,
no atate can take up such a position.

1 appreciaste the stand taken byﬂiﬁ

'xriuhum, not arguing in the same way
hon, Members or as the

m hubmmd w him.
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mn.SIu'i Dharam Vira, crested Mﬂb-
satisfaction “in “Punjab. - Then. he went'to -

Bengal and that was also left in chaos. And -
now he has gone to Bangalore. -He-is going
to create discord and bitterness between the
two Sum

‘Speaking in Delhi on 23rd April, he said
I am quoting from the Sratesman.

“Mr. Dharma Vira, the Mysore Gover-
nor, exprossed his belief here today that
the Cauvery dispute with Tamil Nadu
and Kerala could be resolved within four
corners of the 1924 agreement."*

But two days ago he bhas said that he does
not care for the 1924 agreement. He says
new theories are being floated. [ think
nobody has talked in the same vein as the
Governor. Our Mysore friends say that
there is no popular or responsible Govern-
ment in Mysore, but we see¢ that there isa
very unpopular and very irresponsible
Governor who should not have made such
frivolous remarks, When people are being
asked to be sober, the Governor, who is at
heim of affairs of a State, makes irresponsi-
bic statements, Il he does not know the
affair, he should keep quiet,

SHRI M. V, KRISHNAPPA : Then the
Mysore M.Ps. will make the same alicgations
that you are making against him. Though
he is appointed by the Centre, he has to
reflect the people’s mind.

SHRI SEZHIYAN : That should not be
the role of the Governor.

Even in Pebruary the Prime Minister in
a speech at Mysore said @

“Mrs. Indira Gandhi said here today
that the Central Government would be
compelied to refer the Cauvery water
dispute to a tribunal as there was no
agreement among Mysore, Tamil Nadu
) ud Kerala States on lhe issue.”

Dot very fond of trllmm, ot

th
we
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' llmn msmuiu the murvoin.
oaly concern is this, We want to be assured
in 8 categorical way that the existing imu'
tion facilities in the Cauvery delta of Tamil
Nadu will continue. So, my plea is that

because in. this. case there is no agreed
solution between these two  States, it isa fit
case which should go to a tribunal. Till
then the schemes for which clcarance was not
given by ibe Ceniral Government should not.
be continued. At least previously there was
aa ¢xcuee, but now that the administration
of the State is in the hands of the Centre,
the Centre has got every right, and we can
Jook to the Centre to do it, not to go ahead
with the schemes which they themselves
have not cleared. It will put them in an
anomalous position if they continue with
schemes to whieh they themseives have not
given clearance. Then thoy aie denying
themse]ves,

-"'m""‘

Therefore, no impression shou!d be given
that the amouant allotted wunder any head
should be used or diverted for 1hesc works
until this question is settled. 1 agree with
ihe plea that a popular government should
come there, Till then these schemes should
not be proceeded with. When the popular
Government comes we can {alk with them,
Till then it is the responsibility of the
Central Government. In this matier, more
than the Mysore Goverament, it is the
Central Government which has dilly-dallied
and made a muddie, if not mud, in the
clear waters of Cuuvery, Even at this late
stage, 1 hope better sense will prevail with
those in autherity in Mysore and our
learned friends here. We have lived together
for tong and wo have to live in future, We
should scttle this matier in a friendly atmos-
phere, Till then, they should be sincers and
henest not to proceed with the schemes for
which no clearance was taken from the
Centrel Government or coucurrence obtained
from the State of Tamilnadu,

SHRI DHARAMRAO AFZALPURKAR
(Guibarga) :  Sir, 1 rise 10 support the
Mysore -budget for 1971-72. For the Sirst timo
in it history, Mysore ‘is under President's
rule, 1nthe beginaing, we had very high.
hopse.. We thought the  Governor will

remowe the injustices  snd  malpractices .
which-had; taken place during the regime. of -

Mr. Veerendra Patil and Mr. - Nijalingappa.

Bm“mﬁmly dhlpwinud -8t . the

mim md q:pmuh the Gom

Our
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He has once uuin created inoﬂ’i;iéncy_ in:
administration. There is no law.and order
in the State,

. The Governor declared that five days in.
a week will be working days, just to.please
the officers and. not 10 improve - the.
efficiency. Thousands and thousands of
files are pending in the secrelariat. At a
cost of Rs, 4 or 5. lakhs per day, they are
disposing of six files, That means, it costs
Rs. I lakh to dispose of one filp, Actually .
the officers are working for only four days
a week, because on Friday afierpoen they
start preparing to' go 10 their respeciive
villages and they come back on the after-
noon of Monday. They work for 4 .days
but get full salary. This should ba stopped.

About law. and order, on Sith July 1971,
in my constitueacy, one Dr. Anandam,
a.Reader in the medical college, was going
to his house after taking breakfast. He was
assavlted by one person. lnstead of taking
the accused person to the police station,
the docior was arrcsted, taken 10 the police
station, manhandled and detained, Al
medical students and doctors numbering
about a theusand took out a procession and
submitted a petition, 1.do not know what
action Government has takea oa it. This
‘is the law and order prevailing there. The
Governor s acting on the ill advice of the
Congress: leaders, which is not coanducive to
cfficiency or improvement in the law and
order situation.

Coming to irrigation Shri Shivappa
will speak on Cauvery waters. As far a3
Krishna waters are coucerned, the Govern-
ment of India gave clearance in the. year
1963. The  work is going on and the.
Mysore Government have invested crores of.
rupees.. - Yet, whenever any small change
io the plan is made the. Government of
lndia is coming in the way and aating. that.
fresh. clearance  is mecessary. Whea there,
it no dispute regarding the alloeation of
waters. about 103 TMC there.is .no dispute
at. all—what are the .rcasoos for. the
Coeatral Goverament withhoiding cloarancs, -
eapeciafly when the Suste.. Gomm hn
invested huge amounts. 7 -

hmxmmﬁzmtm ‘are dm-_

'mj-m. namely, Mullsmari,” “Beoaiibtes -
“and
~withheld, | wouwd bumbly request for
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' The Mysore Governmeat have not takes
=iy stéps, nor provided any amounts in
their' ‘budgets, for minor and lift irrigation,
Ia ‘my constitupncy thére are thres- big
rivers, mamely, Bhima, Kagina and Awmarja,

Ommhumukumymp'

to: have minor irrigation in ' these rivers.
'uﬂmwmmmumun apart
fmmll irrigation, }

Com?n o odu:mon. W is noticed that
Government have not paid any considera-
tion to the comstruction of tsingle teacher
sthool buildings, Now they are forced
1o have their classes in dhgramsalas,
temples and masjids, There also they are
sometimes not allowed to conduct clasees,
By ignoring this aspect we are doing
injustice to education. So, more attention

should be paid to the construction of-

puildings for single teacher schools and
primary schools. The present provision of
- Rs. 3 lakhs is not at all sufficient and it
should be increased.

Coming - to medical education, during
‘the regimae of Shri Nijalingappa, just to get
support from the public and to have a
political platform he created four or five
medicsl colieg:s. These medical colleges
arc running on capitation fee. In my own
constituency the Hyderabad Karnataka
Education Society is running a medical
college. The Coairman of the Society bas
not submitted any accounts of the college
since  its inception. Mismanagement and
- malpractices have reached a height there,
" When we brought this matter to the notice
of the Central Government they said that
it is a State subject. Then we brought it
to'the notice of the State Chief Minister,
But they did pot fake any action. Then
we lauoched & saryagraha und compelied
the Chief Minister to appoint an inquiry
officer. The inquiry officer - conducied two
sittings and then he loft ‘it &t -that stage,
He did not pursue tho matter,
the Central Government are spending Iskhs

and lakhs of rupees on medical education

When

:m-vn.wn  Gensrel Dise waa. e
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“to the authoritles. The ‘net result of all_‘

this “is that these ~medical - wﬂw afe
wmm.:omtow,mm seat from'
the students as capitalion fees, Out of
thess four or five medical colleges’ at-
Belgaum, Gulbarga and Davangere, the ou
at Gulbarga is at the top, so far as mal-
practices are concerned. I suggest  that
the government should take over those
colleges which are not running well. Shri
Rampure who was sitting in this House for
fourteen years did not cpulr md enlightes

' the House on this,

MR. CHAIRMAN : He should not
make a reference to persons who are not
present in the House.

" SHRI
PURKAR :

DHARAMRAO AFZAL-
1 withdraw those remarks,

-Coming to hospitals, the citizens have
submitied a memorandum thst the civil
hospital in Guibargs is not a hospital but
a butcher shop, Medicines supplied to this
hospital are sold in the black market and
the patients aré not getting any medicines,
They do not ge! even bandages. Alteniion
should be paid to this.

Coming to industrics, all big indusiries
are on one side and there are not even
cottage industrics in my area. So, 1 would
suggest that the entire amount of
Rs. 15 crores allotied in this budget for
industries should be spent on coliage
industries as there is no pubulic sector big
indusiry in my arca.

SHRI M, KALYANASUNDARAM
(Tiruchirapalld) : Mr. Chairman, Sir,” when
a Staie is under President's rule, this Hous
is the custodian of the interesis of the Siate,
its welfare, etc. 1 wish 1 were able to
approach this Budget  in that spirit hat 1
am now standing before this House 10
oppose certsin piovisions of this Budget and
the policy of the Central Government. with
ail the. vebemencs I can "‘command - becauns
it cotonrns the interests of two Siates and
their ‘people. Mr. Krishnappa’ mm
the people. of Mysore. to wild mm
They are not 30. - They ary wvery' human
poople. 1 have faﬂh fit Yhom, . But-we sre
d-hliu «nu m M nc m m
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SHRIN.V KRMAPPA anot ’
1said the anophof Hyumm-

g m!lhu
very mild. o
SHRL M K&LTANASUN&ARAR°
Tamil Nadu people are. alste very hard
working and sincero people. Whatever
might have beon the policies preached by
D.M. K. once upon a time the D M, K.

bas mow come up with an All-india out-

look.. 1t ‘stands for mational umity and
national integration.  Although the Tama-
lians and even Kanarese are not able to
live together in Bombay yet in Madras
you will find Kanarese, Malaylees can work
- together with Tamilians peacefully, So, do
not blame Tamsilians.

There is no provocation from our side
but we are opposed to this Budget because
there has been 2 dispute between these two
States for over seven or eight years not
after the D. M, K. 100k power in Tamil
Nadu but even during the days of Kamarj
and Bhakatvasalam. The dispute had been
there and we have been ruising is and on
the side of Mysore they were irying to
consiruct these schemes in a stealthy way.
What they have been atiempting to do all
these seven years is sought to be legalised
with the rubber stamp of thia House by
including those schemes in ihe Budget and

alloting funds for them. That s
what pains wus,  Let us sit togethr
and have a talk. If it has 10 be referred

to a court let us face court,
they object o it ?

Why should
Who is afraid of facing
facis and facing justic ? it is Mysore side
which is afraid of it. They have no argu-
ment and that is why they incite the Gaver-
nor. The Governor acts on behalf of the
President, Here is a man who says that
the 1924 Agreement was obtained under
duress, Is it not inciting the Kanarese
people against the Tamil people ? If the
British were partial to anybody, they were
partizl only to the prlnm and not to the
States...(Interruprion).
people tke Governor Dharma  Vira and the
Govmmnt whlch tppoln&ed him :

lll- CHAIRMAN Ht ahouli m
lpohu_ tor M

'm _"He has nltw]y
-l'llilllm.

3 BHRI-M. mwmmm
'-mcxﬁm

«me“hmmm

Eraritd, bvv e

I am only blaming
‘other poinis also, &hmﬁn. you' a- el
for a upamc debate. ¢ -

-made. .8 very good. mint :
andl secspt it. He said that the Tami-

m\mm 31. 1893 {MKA) szcl.msc, and B.G 11‘3
_mybe,b'.nisuourfmltorof the present

eneration that. our foréfathers chose the
Thanjavur and ‘T‘iruchinpdti plains  whers
the Cauvery naturally flows downwards 7
Itis .l natural flow. Nobody ¢an ‘prevent’
it. 8o, they are sitting there and’ you ate
disappointed that you weat on the rocks, It
is & principle of natural justice, Even be-
fore kings and scientists and engineers could
think of controlling Cauvery, the farmers
of Thanjavur and Turunhlrspnlii. 1,500 . years
ago, formed this valley aad delia and were
irrigating their lands. Then came the Chola:
kings, the modern engineers and .lll that,

" 8o, it is & right lswyemoldlnd
you want to take jt away overnight. All
that the Tamil Nadu people want is the
water that they were getting before 1924
and according to  the 1924 agree-
mcat, not a drop rmore. That 1924
agreement provides for subscquent projects
to be constructed in Mysore ares, The
provision is there. You t(ake away that
water. No body wants that share of yours.
But do not misrepresent facts, The Tamil
MNadu people want a tribunal became their
claim is just and you do not want a tribunal,
They want only just what is due mthem
This is our case, _

1 am  very much ditill_mioned am:
coming to this House. ‘Here 1 do not find
ministers administering; here 1 find only
politicians playing pawer politics  Disputes
between State and State, between State and
Centre are used for power politics by the
Central Government. Is there a government
1 ask them. You see ministers ‘waiking
like’ Moghuls, But the Government is
responsible for this dispute beiween Mysors
and Tamil Nadu and innocent people’ are
made (o quarrel with each other,” My
charge is agninst the Central  Goverament
and even, if nocessary, the Pﬂm'Mmlﬁu‘f
‘herself personally,

MR, CHAIRMAN :. Shej - ’Ltkhnpl
Now you can ﬁwaym +3y. Bt please -

de not make it ‘only a water dtlpw bet- -
ween Madras and Mysore.  You cas mueke

. SHRI M. xawmmm &+
mm has raised “the' - gldotrie” turiff

- overnight, ‘without a ‘popular smrm

‘They 85 not. wjau W“‘W.
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29 Mysore Budget—

- SHRI K, LAKKAPPA (Tumkur) : With
regard to the arguments advanced by the
other side in respect of the Cauvery water
dispute, T would like to say that the Mysore

. QGaoveroment has been in the grip and under.
. the control of Nijalingappa and his follower

Virendra Patil for a considerable time. I
koow, Shri Manoharan will agree with mo
that the 1924 agreement is outmoded.

_SHRI G. VISWANATHAN : No, we
do not agree.

SHRI K. ‘LAKKAPPA : We thought
that some improvement might have taken
place in. Mysore State after the advent of
President's rule, That js belied because
of the fact that the Mysore budget prepared
by Shri Dharma Vira, the Governor of

Mysore, is not a progress oriented budget

bot is a budget prepared by and with the
connivance of the old rule of Virendra
Patil, who is known for corrupt practicas
in Mysore State for a long time,

1 would like to say now and I have no
hesitation to say bow corruption has crept
into Mysore administration during the
Jast 8-10 years, right from the days of
Shri Nijalingappa to 8hri Virendrs Patil
and also after the adveat of Shri
Dharma Vira's rule in Mysore State, 1 want
to quote how the progress of Mysore
Stase has been downgraded and also how
the progress has been demolished by Shri
Dharma Vira during his three months rule,
He is still running a shadow Government
of Syndicate bosses in Mysore State with
the coonivance of officers who have been
conveniently posted to the pivotal places
during the three months to create a situa-
tion to win the coming clections. This
is a fraud that has been committed with
the connivance and planaing of officers by
Shri Dharma Vira and tbat is how this
Budget has been presented. Though 1
weicome the Budget, 1 want  to ask whather
Shri Dharma Vira has got the powers under
the Constitution to do all that,

The Members of Parliament who have

been elected and who have come out with -

thumping  success, that is to say, 20

- Members of Parliament of Mysore State

havebeen bypassed by Sbri Dharme Vi

~ SULY.2, 9N General Disc. and D.G. W

in raniing the “administration of the State,

‘He has not taken us iato confidence and

not even takea the advice in runaing the
adminisirations of the State. I would like
to give an examplo .how they have even
plannad to coliect. money. for the coming:
cloctions and to win the elections, He has
also openly said that Sbri Virendra Patil
should once again be installed ia Mysore
State. This is what the Governor of the
Mysore Statec and a former I. C. S. officer
says openly,

Now, I would like to give an example
of the State public undertaking like Bhadra
Vati lron Works scandal that has come to
light, This has recently been reported in
the papers. I would like to guote (o show
how Shri Dharma Virs is ruling the Mysore
State. First he had ordered for a probe
and, afterwards, he chaned his tupne. I
would like to read it. It is very i..tcresting,
1 quote :

“What the Governor started with a
bang—a thorough probe into the alleged
mismanagement of the State-owned
Mysore lron and Steel Works at Bhadra-
Vati threatens to cnd in just a whimper,

Initially, the Governor wanted ad-
ministrative experts from other Siates
to go iolo the working of this project in
all its aspects, find out the cause for its
working at a lnss of Rs, 6 lakhs a year
and fix the responsibility. “If in the
process we catch some thieves, we will
certainly catch them'® he had said, Bui
now he talks only of putting the project
oa an cven keel,”

The Governor himself has a particular
grouse against officials of this project......

MR. CHAIRMAN : He may try 1o
conclude now,

SHRI K. LAKKAPPA : Sir, this is a
very imporiapt thing. 1 want to show how

the economy of the Mysore Siate has . been

jeopardised. 1 would like to show how the -
State-owned public sector undertaking bas
been rusning in the Mysore State, | would
liko to quote asother semteace, . 'Whea ' Shri

Dharms Viry inmgursted and prewided over

B
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'-_'leu tnmion he ohauld his -tune, He
uid*

*“There is & clamour here for a thorough
C.B.L probe into the affairs of the factory
which arc in‘a sorry moss. It is stated
- that a -G,'B, I. inquiry is alrcady in
progress into the activities of the plant’s
purchasing officer but it is held tobea

I would like to read another sentence
also, 1t says:

“There have beca short falls in supplies
ordered and paid for and the loss on
account of this over the last eight years
have been conservatively estimated at

Rs. 50 lakhs......"

This is & big scandal and a recent scandal.
There should be a judicial inquiry into it to
find out who are the officers who are res-
ponsible for it when the Mysore Bhadrsvati
Iron Works preject was functioning under
the very nose of Shri Virendra Patil. Even
the former Industrics Minister had taken
money in this deal. All the aspects have
not been dealt with, How has this Governor
Shri Dharma Vira, changed his tune o far
as the probe into this scandal is concsrned ?

Then, 1 would like to quote another
recent deal of conspiracy and fraud. The
Engineering and Construction Corporation
of Madras has swindled Rs, 12 crores in the
Cauvery Water Supply Project. The res-
" -ponsibility for this can also be fixed on the
previous Chief Minister ol Mysore as they
have quoted the highest rste in their tender
and it has been accepted.  Even it has been
criticised not only inside the House but also
outside in the Press. Their teader was the
highest and the people responsible for this
fraud are an cx-Doputy Minister of Mysore.
State and his relatives and also close relatives
of Mr, Veerendra Patii. Thay have swindied
public money. 1 have got all the photostat
"¢copies and also the relevant documents and
allabese coples 1 have got. I the hon,
Chair permits me, to place them on the
“Fabie of House, I have no hesitatlon to place
‘them on the Table of the ‘House 50 -that
[~ hquhr may be conducted,

#hould call the Minister after you,

1. bope, Sir, -
wim_m wiu- m hﬂﬂu:-
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MR. CHAIRMAN : I am not.giving
permission. You can send them to the hon,

accepted,

Now Mr, Jagannatha Rao Joshi,

SHRI K, LAKKAPPA : Oae point, Sir,
‘Under the 1924 agreement, we  are catitied
to 45 CMTFT and 1 aeccuse the provious
Mysore Government for having not developed
the Cauvery basin with an ulterior motive
only to help the Cauvery delta and they
never provided any money and they are not
interested that the old Mysore area should
be developed so far as Cauvery delts is con-
cerned but, at the same time, tho 1924

m‘l.t. Fhwea

MR. CHAIRMAN : Now, please finish.

SHRI K. LAKKAPPA : Sir, the 1924
ggrecment is outmoded During the time of
the Britishers that agreement was reached
and my friend, Mr. Kalyanasundaram, the
hon, Communist leader, has been upholding
the British repime and even now he is
pleading for amending the Constitutioa to
meet the changing nceds of the people for
establishing an epalitarian society. 1 am
surprised how he supports an outmoded
1924 agreement.  Alongwith the DMK he
can bold that stand. Why I am telling ‘is :
how is this 1924 agreement relevant 7 -How
is any tribunal going to give any verdict ?
Is it relevant that it should be referred to

a tribunal because they have the riparian -

rights 7 Even considering the 1924 agree-
ment, according to it, We arc-entitled to 45
CMTFT of water and we have to develop all
these things.

MR. CHAIRMAN : It micans that I
; : You
must conclude now and it down,

‘Speaker and if be permits, they will be

" SHRI K. LAKKAPPA ! I would fika 10

say that my friends should not agitate over
manger policy. should not ‘be followed by

peaceful and friendly ‘neigh

‘the mitter unnecewskrily. ‘A dog in the

. Tamil Nadu and they have to come 10 some. -
-mtaoﬂmm .. 190 e good, -

. The 1924

Mthmoﬂd nhmﬁ«l uta '

e do DOL sares whh dt. ¢
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1 fully sympathise with the aspirations

of Tamiinadu; In spite of that, I don's

agree to refer it to arbijtration.
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# oY WAt §, SEwY o S Tg7 Al W
A WD T G AT @Y AT XA
AT FIHIT W faeAgrQ wok 3T & §
ot susl ag A wgar wifgh e qgi

aieha aee a@ &, wafag g gw

A T X § | W X gy WY L g
& ot graTT § 3z ot g sty Ak
¢ W @b G eTwar gar g
THT o wT N qy vt § ey
¥ gA ¥ ) Age g o, A v wf
1 & a8 ke A€ FUW § @9 g
gt ar e Y 7 fiyw w1 wdewT Wy
¥ W ared #ge e afa arg &
¥ frair &1 g fasoar gfese @i,
Yar gR 7@ s € 1 AN ¥ aw @
zrem afl wfgd | ot & feaw

e daw dgT S afaerg & A

#agi o g ¥ ol 9 we Ay,

’utun\twqmﬁﬁrmtmﬂmi
T ¥ qF W AST gt Feare gy
R onft 8) AP Ay, Fw et
g % feae {1 ol @ o WY
wer stw v groe fome ww oy
& vmeyr mamm,m_
:W:m wéng W “% i
v {1 gx avre § e % wor
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frmen @m | gu gy Free s d
wign fe ww gAer g fwrsd €
e v 1 e F WA TF TALT T
Rrewatag s 2

- frgelt are seqar €} af 4t fy awe
N wizr wam ) ey sw qEd ww
femriar na1 §  XEH §9 @ @ A
§ 1 W frwrm war § weer g
FTATF | TG TIH F {97 W §
3 fogawdl &7 &% g 4@ N aw

wet § @Y & gawar § Fr wg qu s

wlwy § ) ot e € aw faa a
X ST T SOV NFATF THIY @
g ¥ fAse AT 7% IPT @u W
wig ® e foar ar fv weq femizfdie
& vy Ty sfrwd o Frgaas § qant
a %1 fgqr o ar <9 wfaey & «F
¥ et #¢ g @ A0 T AMIA N
masgsar A8 qidar ¢ gay ag o fean
t fv Rz waazw g dafzgd
gaafE 92T, U6 FTAT 4T AT WUT
®1 gwral & wwa fafefen gar wzar a1
YT &g Ay Fa@1 € {5 gua ag foay,
o va fog) « faqy e Y@ evar d
fo aeEl-m@ # wua K A @1F 8T
fag a9 g WUA G @ &1 q@H W
wox NI G av atw & aige fedd g &
wrw3 ST faga T 918 7 | fseg Wi @
& W BT AT 9T WA N g5 g
L wrag & aihel s am A it R
L et W AR I GO SH faS R
AT Wit qeany § afy m,qa‘r
sropl wRy WY

we wingled N 70 @ a

T e & vy ¥ gy wa
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i §, wram 2.5 sAp R AE A
faw oy & X & e A § AP
fraTa w1 Wg g ¥ feg feorelt gbar
®¥ 1 ag ‘wws § fedy e wdw ¥
7t afew adl wwg ag e g § s
It WY A faw et f et § Wiz frami
o aft & fog o) fasrelt &) it §, ¥
RWT Y 2T & aga aeT @ar § ¢ saner
glam mor 3wraY ® frsd § 1 feaml
%) agl fawedh ¥ dge ag sdw § wgt
aad qgd dnery & whent fem aar
QT 1 A ARA &) @@ 1 AT 9qw gedr
F A A fawd d2r wvar § el e
® mprug w1 W fawe)  2ar § AW
a.fg? f& ag wed 92w & tewAi A1 A
w1 g0 gy fawEl ;@ M famal &)

fawsl &} 9 maawTamd § e qF
®T 1 a7 &g & lwiT e

“...Particularly under rural electrification
and providing power 1o itrigation pump
sels.”.

ag &gl @A 1 feg sqizr 20 & faorsh

IAE! AT W9 ag ¥ § a1 fewra faqrely
¥ agl gear Wl a@ A7 W ¥k waa

T4 g

& et gy sy A www g
wqET €1 O T ywg & oY wgar W
e dur @ W R Ag, WA
75 wett § f& w9 wwew « I
a\¥ | g wel freeed o elwroet

it sf Fawnd s faw ow AT
w wew wgt e ow o ¢ welt R W
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~..+BHRI- K. K. SHETTY (Mangalore):
. In.my :maiden speech, I do ot wish to aay
‘agyching - which could .add  to the heat
_already gonerated -regarding Cauveri water
dispute, 1 ‘entirely agree with Shri
. Krishnappa that all the leaders should them-
-solves it across the table and settle this
matter, Shri J. R. Joshi has charged the
Prime Minister. with creating trouble, 1 do
oot think anybody has got & magic wand
‘to solve this problem. We must admit our
own failures. We have been quarrelling
among ourselves as if we are enemies, We
have to live as good neighbours. For years
we have lived like that,

In my constituency, in the Coorg district
of Malnad, thousands of workers in
plantations are Tamilians and they voted
for me. If I have got & majority in Coorg
distt., it was due to their vote and 1 thank
them for it.

In the limited time at my disposal,
1 want to spesk about my own
constitnency a litle, But  before  that
1 would like to say in regard 1o Cauvery
dispute that without makiog ailegations
against each other and imputing motives, if
limited flow of water is guaraniesd to
Tamil Nad and its riparian rights are assured,
I do not think there will be much trouble.
It does not matter whether a river is
heduled or non-scheduled. Every thing
<an be settled by mutual agreement. We
need not blame each other. We have to
live as good neighbours. We bave got to
co-operale with each other. Thousands of
Tamil workers are building our dams
and doing other construction work. Se
let us not create unnecesgary heat jin
. Parliament which is the supremo legislative
body of tI:e Indian Union.

Speaking about my own constituency,
in 1957, for (he development of Malnad,

. ward, and have no facilitics of communica-
tion, education and medical aid—so far
all (lu facilities are derived by the urban
) ; the villages are mostly: neglected—
anevolopmmnurdmueum Most of
_ thess districis have no irrigation Mlitiu,
‘N9 proper  communication and. not the
~ benefit of slementary educaiion: even, But

: tbeufhii!mﬂm abolished subuqum!y'

,ﬁrmmﬁwmwu {orpolitbal
mm Hom; nun

:. time. is up,

ennniudaw-pmh

- (Karimangar)
:bappens. to be my nsighbour State, and X

Central Government to contitute a .statutory
Malnad Development Board so that all the
fivo districts hitherto neglected could be
developed. We bave peculiar pmbbm
there. There are thousands of landiem
people, specially in these Malnad areas,
Coorg and south Kanara, In my district
alone, there mre 50,000 landiess labourers,

‘Harijans and Girijans who have applied for

small plots of land, 10, 20 and 30 cents
years agn and these applications have ‘been
kept pending. To cite one example, big
landlords and capitalists get thousands of
acres, Near Periapaina in SBomavarpet, just
on the borders of my constituency,
3000 acres have been given to one Shri
Butani on the pretext of growing some sort
of grass for making scent. He bas not
‘done it, He has cut all the timber trees
and sold.

SHRI K. MANOHARAN
North) ; When did it happen 7

‘(Madras

SHRI K. K. SHETTY : About five
years ago, during the time when Shri Nija-
lingappa was the Chief Minister,

_ This is on the road-side. 1 appeal to
the Central Government to direct .the
Governor to take immediate sieps to sec
that land is given to. these poor, -landiess
labourers. These poor people have built
small huts, thousands of them, on 10 and
20 cents of land. Now, steps are being
taken to evict them with the help of polics,
1 have received many complaints. Every
day 1 receive many applications for ‘the
grant of land from my constituency ' where
there is enotigh land. When' the labourers,
poor labourers, Harijans and Girijans want
to have (0 to 30 cents of land, that is dénied
to them. Steps should be taken to see that
the land is immediately granted to these

. labourers,
the fve disticts which are very much lm:k- -

MR C;HMIMAN_; mhom_._-mw'n _

. SHRIK,K SHE'!‘T’Y Stnoeith.]lﬂn.
and since I hldbeeniChﬂm once,
1 bow to the. dacisionof theClwnnd

SHR1 M, SATYANAR&YM BAO.-
-Mr, Chairmaa, 1 Si:,.‘Mrm

mmmwwmma
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f-'_loinstohalﬂonuﬂtm in mﬂ to the
oA Hmdipm:ndtmmmypmym name
"hulmngim :

- Now, I. do Bot mdemlnd why “the
" Central Government is allowing these
. gasrrels hetmunorewduadru.orfor
Mm.xmh

AN l-!OI'l. MEMBER Andhsa, (Iater-
ruption) , _

' SHRI M. SATYANARAYAN RAO :
1 am speaking about the whole south ; not
.about. Andhra or Mysore alone, I really
fail 10 see why such a situation should
prevail in this country. There was a time,
four or five years back, when the south
. used to give the loadership to the whole
country. The whole south was united,
when the north was divided. Now, un-
, fortupately, thoe tables have turoed. Un-
_fortunsiely, 50 maoy problems are there ;
such a situation should not continve.

- SHRIM. V, KRISHNAPPA : Thero are
Rams and Krishna. Rama was boro im
Uttar Pradesh ; Krishoa was born in  Untar
~ Pradesh, But we all worship them,

SHRI SATYANARAYAN RAO: I
sequest the Minister concemned to convey
to the hon. Prime Minister the need to
solve this problem immediately : this
_ probiem between these two Siates. If you
" are really interested in the development of

- this tegions then there should aot be any

such petty quarrels,

' whatever may be the

Regarding the Goveraors,
onderstand why this controversial person
* abioutd b: kept there, when there are several
persons competont to become  Governors,
The DMK Members were also complaining
agsinst him.
elephants, camels and 30 on. - Everybody is
compisining. I this is tho situation, why
should such o Governor continue there 7 |
do not understand it,

"“"He was the Governor - of West Beogsl

“sarlier. . Already, :mwmmm'
mﬁm mdhnm L3 m mma

1 do not

It is time that heis
~ut jeast (ransferted and not ‘kept in Mysore, '

“quLy @, o mme.mo. G m._'f'

purm'!‘ﬁtnhtnﬁuq \deveral

'eomphhﬁ “agaitist Rim. [ think voch' &
'mMmthmum

T therefore request that &t least mow the
Central Govsmnicnt ahould sce light “snd -
take immediate steps at-feast to transfer him.

‘from Mysore, because, then tlmo will’ bu no.
" trouble on that score,

AN HON. MEMBER : Send himto '

Tamil Nadu.

SHRI SATYANARAYAN RAO : I
will ot go to thut extent, At least -he may
be transferred from Mysore. Without taking
much time on this, 1| would again request
bon. Members from Tamil Nade and Mysore
to sink their diffesences and sce that this
problem of the Cauvery rivers is settied
amicably and peacefully,

SHR{ C.M. STEPHEN (Muvattupuzha):
Mr, Chairman, Sir, the simpic budget of a
State has become mosily a maiter of contro-
versy betwcen Siate and Siate, and the debate
on the budget demands has become a debate
on the Cauvery waters dispute. In the
nature of this budget, it is only patural,
because a matter which was obviously in
dispute between three Stiates should have
been setiled before any specibic scheine was
sanctioned; that disputs has  been
taken for granied as solved and projecis
have been inciuded in the budgel, and money
has been allated also.

Naturally this should lead to the conclu-
sion or inference that this is boing done
with the sanction of the Cenire because

. Mysore bappens mqbe under the President's

rule.

T have chosen totpaat en this subject
because from the debate tlmimpnodod
%0 far it sppears that the matier b maivly a

“ dispute between Mysore and Tamil Nadu
; " oaly,
Referonce was made to ICS

Idawhnlpmlmm:-rrdihu this is
not & matter exclusively between Mysore and

-'hnltm t.ulalsmdhﬂthmcd
“in this maiter, in a'sense more intereited
"thniboumom Out” Chief Minister
“has made our ‘Poiition clear” and’ ‘we shiould

ceriainly be corsulted if -thire are to. be
bilstoral or tripartite mmions A
minusl sotution couid be arrived wt bat if

'_Vmuhuumldbwim ot 3t would be
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wfmummm.mouwmw
the:back - of other parties without getting
Clearence  fromi them, -The ‘matter must
. infairness be referred to a tribunal, if & settle-
. ment is not possible, Bat a settlement
. should be passible.

. Ten Hydro Electric Projects which are
the Jife blood of Kerala’s future indestrial
development are pending before the Govern-
ment of India and not one of them has been
sanctioned. Those schemes are dependent
on the waters from Cauvery. But other
- schemes are being sanclioned. This is a
point on which we have the strongest
objection.

If the Kabini dam goes through, a
substantial pertion of Kerala in Wyanad arca
will be wiped out; many villages will be
submerged under water. Therefore they are
committing an act of tort in proceeding with
the scheme without geiiing clearencs from
Kerala also. It may benefit them but we
shall not be benefitted. A substantial part
of a small Siate will just be wiped out, If
they do 50 without taking the precautionary
measuros it is a callous siep on their part,

Speaking aboui Tamil Nadu, we have
settled the parambikulam dispute wilh them
and also matters about Seervai. But we
have got a complaint- Tha! ceriain terms are
being violated. That is a different matter
and [ am not going into that now. Speaking
abcout 1924 agreement, that agreement is an
agreement beilween Mysore and the then
Madras Presidency. At that time Malabar
was part of Tamil Nadu. Malabar is now
a part of Kerala. Therclore whatcever bene-
fit they may get, proportional benefit must
also go to Kerala.

The point that 1 am emphasising is that

any settlement that has to be arrived at, has

. @0t 1o be with Kerala as an sactive partner
. iterested in this, If an agresment is not
" possible no project small be proceeded with
‘unless and uatil an agrecment is arrived or
after the matter is referrd to a tribunal

"which will give in dve courssits award.
Without doing that if agy party is allowed

" to proceed with any scheme that will be

" smountiing to putting a premium oo inter-
| igtete . smotional tession and  unmecssssry

duputuwhiehwmth dmmmlvahn
1o a particular state, this is a matter which

-involves “vital economic imterests and Iakhs
of people in both the States will be affected.

Therefore it should not be taken for granted

: mdproandedmthuifno mnjm-poluh

involved,

We demand that & settlement be attemp-
ted, and if that is not poasible, the matter
be relerred to:a tribunat, Xerala also may
be taken as a party to the whole thing.
Nothing should be procesded with uniess a
solution is arrived at cither by lmloml
by referring to a tribunal.

*SHRI M. KATHAMUTHU (Nagse
pattinam) : Mr, Chairman, Sir, I would like
to confine my remarks on the Mysore Budget
to the Cauvery Water dispute, In the cool
comfort of air-conditioned Chamber we are
discussing this burning issve., On account
of the construction of dams across Cauvery
by the Mysore Government a situation
fraught with‘'fear and confusion has deve-
loped in Tamil Nadu and the peopls of
Tamil Nadu are paralysed with fright, For
thousands of years the main source of irri-
gation in Tamil Nedu has been the river
Cauvery. If Tamil Nadu is denied Cauvery
walers, the entire State will be ‘wiped out.
In particular, the agricultural operations in
Tanjore -and Tirochirappalli districts will
come to & grinding halt, Millions of agri-
culturists will vanish in thin air,  Thewe
terrifying possibilities must be scriously
taken nole of by the Centre here and they
should sce that the situation is not aliowed
to deteriorate any further,

1 will refer here to a bitter experience
we had carlier. As a consequence of a dam
constructed by the Mysore Goverament on
the river Palar, which used  to cater  to our
irrigation noeds, today. this river is dry. and
sand has substituted wator, If dams are
constructed on Hemavathi and Kabial, surety
Tamil Nadv will be deprived of Cauvery.
waters. It is being  propagated by m
people that, despite these dams the :
entitlement of Tamil Nadu would b sosared,
But 1 have 0o doubt in my mind ‘that cons-

. truction of thess dams would: mean.. donisl
: lﬂnlou M hlniu, Mmuﬁh boundry .

ormwmm;u Mlm mj.

‘. "'m orignal m we dalivered o > Tami.

e
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<.uhy we demand that this dispute Itlould In
‘referved- 10 & Tribuasl for adjudication,

Inspite of this legitimate demand of
Tamil Nadu, the Mysore Government are
going abead with the construction of these
dams evon without the concurrence of the
Central Goverament, - The Contral Govern-
-maent by their inexplicable silence have
-scquiesced in the activities of the Mysore
Government and it is beyond doubt that the
-Centre has adopted a partisan attitude in this
matter. In fact, it is crysial clear that the
Centre is actively encouraging and assisting
the Mysore Goverament in these projects.

. Some hon. Members stated that the 1924
Agresment is outdated and it has no validity
today. It does not behave of respoasible
Members of this House to speak in this vein.
After all, Agreements arc made to be
honoured and not violated or condemned,
It is axiomatic that we are solemnly bound
by such Agreements, Simply because this
Agreement was concluded during the regime
of British Imperialism, is it to be torn iato
pieces now 7 The Railways were also laid
in our country by the British. I hope that
Mr. Lakkappa would not plead for iis dis-
mantlemenl on that ground. Even this
Parliament House was constructed by the
British and it will bs absurd to advance.an
argument that it should be demolished for
that reason.

It is in the mutual intcrests of the States
to respect and honour inter-Siate Agree-
ments, If the States arrogate 10 themselyes
the authority of invalidating or dishonour-
-ing such Agreements, how can we hope to
‘have national integration in the country ?

1 am not abie to understand and appre-
ciate the silence of the Central Government
in this very important matter. It seems
‘that their silence has political overtones
because of the approaching clections in
Mysore, The Minisiry of Finance has
presented to this House the Mysore Budegt,
1t contains allotation of money for irriga-
‘tion projects in  Mysore State, for which
‘concurrence has not- ‘been givea By, ‘the
* Centfal Government. 1s it not the ‘duty
and responslbility of the Ministry of

Fiuna uhm examiced h.aw nuomhqf :

el pree s 00,

.could be madé for irrigation schemes which
‘approval of the | |

should have had the prior
Contral Government ? The Central Govern-
ment in order to be in accard with
adminisirative propertiecs ought to have
stopped the implementation of such
schemes by not making such allocations in
the Budget presented to this House by the
Centre on behalf of the State Government,

With these few words, 1 conclude.

SHRI N. SHIVAPPA : Sir, I have
carefully listened to my friends, who have
adviscd us to be very polite and compromis-
ing in our attitude towards them. Equally
I expect they will be compromising towards
us. | want to poss a very interesting,
reasonable, cogent argument, which arise out
of their arguments about Cauvery water,
My hon. friend on behalf of Kerala was
arguing that they have received only
Malabar from Madras and they are no
longer 1 party to the 1924 agreement, must
less to the 1892 agreement and the agree-
ment should be fepudiated. When Kcrala
is not a pariy to the agreement, may | ask
what focus standi Kerala has to urge that
the matter be referred to a tribunal ?

I do not understand the reasoning of
my friends from Tamil Nadu that the
1924 agreement has got a bearing or
existence even now, The agrecment was
eniered into by the Maharaja of the cighth
State, who was corrced by the Governor
of Madras. At that time even Maugalore,
Kollegal, Bellary, etc. which are now. in
Mysore were included in Madras State and
the quantum of waler was ca'culated
including this vast area at that time, Now
all these areas have come to Mysor,
Naturally wé have to reopen the 1924 agree-
ment because we cannol agree with ‘the
quantum of water which was decided then,
On what grounds can it bo referred to a
tribunal or for any other arbitration?
There is no sound argument that can be

levelled by Madras st this leagth of um -

" There in one -mote mumtina pnilt.
They have been receiving their - :quots. of
water,  This agreoment is valid .1l 94,
I do not. understand -why ° M mfmiu_
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smu ‘M. KALYANASUNDARAM :

} Bwlw you. - are.. violating \it now
*unilaterally. R R
SHRI N. SHIVAPPA: This is a

premature sign. What is the infringement
for them ? Whether in Tanjore or any
other part of Madras, where is the real
hindrance to the people of that area now ?
That is a question which any member of
this House can easily pose and seck an
answer from them, Can there be an
answer 7 Can they say that this yecar or
any year they are suffering on account of
this 2 As a matter of fact, if there is
any argument, it can come only after 1974,
not much earlicr under any circumstances,
For that, Kerala also can sit as a partner
and ail these questions whether this agree-
ment has to be repudinted and another
fiesh agicement entered into, what gquantum
of water will go to Mysore, what quamtum
will go to Madras, what quantam will go to
Kerala—all these matters can be discussed.
That is why the Ceniral Government has
been saying all along that all of us should
sit across the tabie and look into ail tbese
matters, What is the necessity of beating
about the bush ? Mr, Veercndra Patil and
Mr, Nijalingappa were bad in glove with
Kamaraj, the then Chief Minister of Madras
and only for the sake of his friendship,
they did not assert the rights of the Mysore
people, Is it due to the negligence >f the
people of Mysore that their rights were not
pressed 7 That is a quostion 10 be posed.

What we are asking for is simply this.
Under the very 1924 agreement, we are
entitled to use 45 TMC. What is Hema-
vathi project 2 It is only 34 TMC, Kabiui
project is only 9 TMC  So, we hive not
even completed that 45 TMC, When wo
have not departed from the purview of the
1924 agreecment, why should there be any
differences between us and them ? There
cannot be anything to .enrage cither that

elephant or this elcphant and ewtythms w:li i

go smoothly,

Therefore, miy | ask them to look into
the whole  problem and not to blame the

Centra! ‘Government ? The Cantral Govern-
ment are hundred p'r cent belmnus within
thﬁboundtofbwlw by giving us ample
oppotiunity.
for Mdm pmma, who. oo ecarth

can. m,mmwmm of nlme Wu

1t the Mysore budget provide -
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S0, in the matter of the mahoﬂubd
projects 1 am sure they will co-operate with

them. 1In the case of non-scheduled rivers

there is no question of agreement, - The. .
agresment . will refer to Kabini- and
Hemavathi and even they come within the
45 TMC. If they have got the right-. w0

utilize the water aliotted to them, we are-:
also entitled for 1he same 45 TMC. At the -
same time, when the Kerala Government '
which is not a party to the agreem:nt wanis

to repudiate the agreement, it is incumbent

on the Central Goverament to interfere. and

arbitrate as a compromising agency be!ween

the Governments of Mysore, Tamil Nadu

and Kerala, If our friends are not

prepared to sit across the table and settle i,

if they use power tactics and pressure

tactics and if they try to imsulate

Mysore......(Interr uptions) 1 am not saying -
anything wrong. . Members from the other

side have said ihat it is the Mysore Govern-

ment which is using it as an eleetion tactics.

They have referred to it. There is no

question of election tactics. At Jeast the

Central Government cannot be blamed of

that charge. So, there is every justification

and the Centre is bound to sanction our

budget because it is our money, It is not

the money of the Central Goverament, it is’
the money of the people of Mysore,

In fact, I want to take this opportunity
to ask of the Central Government why: they
have withheld sanction from our projects.
They have not given any satisfactory answer
to that question, Consequently, instead of
discussing other imporiant malters in the
budget, Cauvery is figuring in a big way in
our discussions and consuming all our time,
So, I again ‘appeal to the Central Govern.
ment ‘(o clear all our projects penaing with
them. There isno reason or justification
for withholding our projects.. There is no
question of raising any major issues at this
stage. That could be done -enly after the
restoration of ‘the popular government in-
Mpysore and-after the agreement is overin -
1974, Till then nothing can be ‘raised and 50 -
there is no dupute to benferm‘l 1o uhi-

‘tration.

w«b murd to uo-mhcduhd pmm, i

- want.to Question the authorities who - have -

_ prepared u;ishud;oiwtwlhoy ‘have provided
only.a paltey sum of ‘Rs. 50,000 for Bgathi
which iz costing Rs. 3§ crores. lmnoublq_

_-_tnm un m mmm m
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‘among:some of the officers who withhold

ssrction for the non-scheduled projects. Also:

why ‘were they not given adequate atiocation
in-this budget so that the work could be

begun ia those projocts 7 This is how the

people. of Mysore Stae are suffering on
secount . of the negligence of the officers,
Here I am reminded .of a famous saying that
- the ‘mistakes are the lessons of wisdom for

‘the future; a mistake once committed cannot -

be wmod but it is wisdom for the future.

 Even at this late hour I would suggest
that in this budget some allocation shouid
be made for the execution of some of those
projects, Some sum has to be provided for
the implementation of the non-Scheduled
projects, Now we are utilising only 9 per
cent of the irrigation potential. We want
to raise it to at least 15 per cent in Mytore
State. In Tamilnadu they have got 40 per
cent and siiil they are not satisfi=d, whereas
ws have got only 9 per cent of the irrigation
facilitics,  The Central Gevernment have
not given us anything, much less has our
neighbour tolerated all these things. When
we want to utilize what is avaijable, what
is within our right and within the agree-
ment, [ do not understand why they are
against ns,

Conmquently, there is no reagon to
question the bona fides while granting
money for the noa-scheduled projects in the
budget of Mysore. The items provided in
the budget of Mysore are within the ambit
of the laws, wirthin the capacity of the
Central Government. The Central Govern-
ment is acting with & free will for the good
of the society ond the people of our country,
There Is wnoting parochial 10 any State,
much less to a group of people.- Shri
Jagannatharao Joshi was referring to the
toppling of the Mysore Government by the
Central Government of Shrimati indira
Gandhi. Is there any meaning in that
remark T There is so meaning became the
sctual position is that Shri Veerzndra Patii,
who had a grand alliance with Janssogh
friends and others, be himself voluntarily
rasigned snd . went ‘away ‘because he- did

.. 'mot have the capacity or backing to adminis-
ter the Siate.- And then the CTentral Governs-
ment was {orced 1o take the responsibifity

. -wmm the' iutmmormemar
___,:_WMIO ‘the mmﬁmm h

:_mmmrm mw

mt.nt,tm Gmmrmwn. sw

dohujumw w0 m peoph of Mymud
no politicyl -reason ' is there, "It° i out
money and naturally in the usual course we-
have come before this augast House and
this asgust' House be pleased to ‘look into
the bona fides of the case and give its
approval to the Derrands, !

SHRI G. VISWANATHAN @ Mr,
Chairman, the State of Mysore is surround-
ded by four States—Maharashtra, Andhra
Pradesh, Tamil Nadu and Kerala, Unfor-
tunately, Mysore is quarelling with all the
four Siatea. 1t has. bound.ry dispute with
Maharashira, water dispute with Andhra,
water dispute with Tamil Nadu and water
as well as boundary dispute with Kerala,

Let me remind the House that it has

‘always been recogniscd by both Mysore and

Tamili Nadu that the age old irrigation
entitlements under the Cauvery in Tamil
Nadu are the first charge on the Cauvery
waters,

Sir, I hear argumeats from the other
side—especially Mr. Shivappa—that the 1892
and 1924 agrecments are not binding on
Mysore, This is out of sheer ignorance of
law. - Ignorance of law is no excuse. Any
successor Government has to honour the
agreements entered into by the previous
QGovernment whe:her it is Mysore Maharaja
or Nizalingappa or Veerindra Paiil. Yon
have to honour the Agreement, But the
main question is what is the policy of the
Central Government in this respect. Dr.
K. L. Rao gave a clear waraing on I0th
March, 1970 to Mysore that unless the Siate
Government acted according to the direciive
of the Centre on the Cauvery project and
other interlinked issues Central assistance for
the river projects would not be made aval-

_lable, Now, Rs, 7.12 crores is allocated to
the same projects for which Dr. Rao siid

it will not be given. 1 want to know what
is the policy of the Government. Again
Dr. Rao bas avked Mysore in & letter to the
Chief Minister ta give' an undertaking that
it would not proceed with the works already
on Kand or proposed o be undartaken in
cnmry basin .if those works are 0o spprove
ed by the Phnnhu Cnmmll!.ﬁm. Naw,
they hive changed their policy. It is easily
seen Trom the - atguments of - the other side,

-Jmuwhﬁ1hnm acallh" “Attén-

1ot snd Mr.  Shivappa’ then a’ &m
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_amunbu of the PSP muudthcccatnl-_
Wmmlmammlmym Rao, They
Rso continues in-tbe
-Cmrslﬂévwnmentlhtywilinolmjmﬁu_

 éaidso long as Dr

and ho should resign and go away, Now:
‘they are paying their compliments, Why

this change ? 1t is because the Céotral

Goverament is changing its polié)_f.
1644 hu_.

' [ﬁm R, D. BHANDARE in the Chairl

1 want to know what is this chameleon
policy of the Central Government, Why are
you changing your attitude ? Justa Yyear
back you said that these rivers could not be
given clearance, Now you arc hesitating. A
yeur back you said that - assistance would
not be given, Now you are giving assisiance
by way of Rs. 7 12 crores.

Shrimati Indira Gandhi, the Prime
Minister, at the time of election in Mysare
suid that she would be compelled to refer
the Cuauvery wsler dispute to a tribunal.
Now Shrimati Gandhi says, “Wait tilla
popular government is there.” What is
meant by a popular government 7 Was not
the Virendra Patil Ministry a popular govern-
ment, an clected government 7 Even though
you may not like it but definitely it wasa
popular government.

We were carrying on ncgotiations for
many years. In February, 1970 the talks
broke down. Dr. Rao himself said that he
would report to the Union Minisiry that
negotiation was not possible and the talks

had broken down. Immediately the Govern-

ment of Tamil N du wanted this matter to
be referred to a wibunal. Why are you
waiting 7 What is the motive behind this 7
. We dermuelv sés a political motive behind'
" this. The Central Gomnmm must mw
- this question. '

Fiully, 2 Goverhor is " supposed to be
more sober than paliticiahs,  But, unforty-
nately, the Governor of Mysorc.is worse ﬂun

" & politician, - He is complicating mattcrs,
8hri  Dhasrans Vira: has made a statement
'W&hhlmnidhtctogm lumnu’

“Mr, Dhmnn Vm muted that’
Tamil Nadu was ‘propounding a new
theory that lower riparian areas had a
right to all ‘the waters while tlnnppu- _
“riparian aress where the rivers ‘take
thelr birth should Iuve nothing*.” '

This is not our po!lcy uall Again, ha.

says ;— '
“This is @ ‘mew riparian umsry which
has nevcr been enunciated bel'on in the
history of the world‘ »

I did not expect such an irresponsible’
statement fiom a Governor, a responsible
person. 1 think, either that Governor should
be disciplined or he should be dismissed.

Secondly, they are building projects’ on
Hemavathi, Harahgi, Kabani and ‘Swarna-
vathi 2nd other works on non-scheduled
streams. Unless and until an agreement is -
arrived at, the execution of these works
should be stopped. The Central Government
should see that these works are stopped- ull '
the agreement is arrived at,

Thirdly, 1 want the Ceatre to withhold
this allotment of Rs. 7.12 crores for the
irrigation schemes in the Cauvery basin, The |
Government itsclfl his agreed in the state-
ment that these are schemes which are vnder
dispute with the Governments of Tamil Nadu .
and Kerala, When the Government agroes
that there is a dispute, the Government .
must take the responsibility and see that
the oagreement is arrived at' and tjll that
time the allouuon should not be made,

"SHR!_CH&NDRE GOWDA {Chika-
magalure) ; Mr. Chairman, Sir for the first
time in the hisory of Mysore Presidenis
Rulc has been imposed thure,
why the Mysore State Budget 'for 1971-72 is
bel‘ore this Housa for coundemion

Mma' ‘Hon, ble Members plrticip.ted".'

in the Budget. The Cauvery Water dispute -

has dominaied the discussion. to the exclu-
sion of all other issues. Sarvashri Shivappa
and Krishoeppa haxe euwmdxheir view -

- poiats forcelilly .in this tegard; Howexer -
on my part, I would like o sa) ‘a'few :
" words on contain economic’ and  administess.

tive matters: mmu the: an iy
connmluw

o pepem gy Kanasda.”

. . \ Lo -
MO ) L T

That is
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lll Bellary Dmncl, (hen is nDutﬂct
Co-pperntme Ceriral Bink which functions

vnder the chairmanship of Shri Kari Basa-
“ppa. Ope of the main functlocs of the
Bank is to advance agreicultural loans to
farmers to meet their reguirements. But
under the inflocuce of Shri Basappa, the
bank oad advanced a loan of about Rs, 15
lakhs sbout 6 years ago to a Mining Ce-
.operative Society in the area which is owned
by certain members of tme family of Shri
Basappa. Even though the Iedustrial Co-
operative Society is aciively operating in the
area, the . advance of this huge loan to the
Mining Cooperative Socity was made mainly
to accommodate his own people. This is
evident from the fact that the District
Registrar of the Socity belongs to Shri
Basappa’s caste. So far no action has been
taken to recover either 1he interest or the
principal. Pgople in the area have an appre-
heasion that this jJarge sum might have been
misapdropriated. This  requires looking
into as the amouut involved is large,

My colléague Shri K. K. Shetty has, a
little while ago spoken tte dire necessity of
selting up a Malnad Board in order 10 deve-
jop .be backward region of Malnad. 1
wholeheartedly suppert him on this issue,
1t was in 1957 that a Malnad Improvemeat
Board was set up fo remove the economic
disparity between this ares and the lower
plains region of the State. The former is
so backward that it has no proper roads and
schools,’” Hence | urge the Government to
reconstitute the Malnad Board and entrust
it with the various developmental schemes
which are of vital importance to the region
and its mlec

Along with this, | would also urge the
Government to set up Childran and
Womens' Welfare Boards to look after the
welfare needs of the section of society.

In the matter of Adult education,
Mpysoro  Siate is a model. Last - year, the
State had won the Nehru Award. | request
that this Bcard should be cenverted into &

statutory Body. This will go a long way

in removing adult illiteracy.

In the Budget, a sum of Ks. 1 Ilkhhll'
beea wovlded fur scout movement-Re, 62,000 '

LY 2, 181 ' General Dm;‘&a D.G.

hn tlnnwhat m miond hum
The .Scout movement which moulds the
charactor of the.young should be encouraged,
Last year, there were 10,000 boys. Now
the figure hrs gone up to 20,000. It is,
therefore, obvious that the provision in the:
Budget is inadequat¢ and should be raised
and not lowered,

Lastly I would like to bring tothe
notice the House, ceriain aspects of the
Governor's misrule in the State. Recently
the Governor had recomstituted the Board of
Directors os Government Sugar factory.
While reconstituting the Board, the Governor
hed nominated all the five members who
to Congress (0). Not oniy that, be had
gone 1o the extent of nominating a person-
who is long dead Shri Venkataswamy by
pame o this Brard. This shows to what
extent, the administration under the
President’s Rule has achieved cfficiency. 1
urge the Gbvernment to enyuire into thesc
affairs,

My friends, Shri Vishwanathan has said
that the Centre should not give Rs. 7.12
crores to the Mysore S:ate for irrigation
purposes. This is improper as thrs amount
belongs to Mysore State and the Budget is
being discussed here becruse of the Presi-
dent's Rule. As such, there is not basis for
his criticism,

SHR1! BALATHANDAYUTHAM
(Coimbatore) : Mr. Chairman, [ rise to
oppose the one provision in the Mysore
Pudget which rajses a dispute between
Mysore and Tamil Nadu into a guestion of
getting parliamentary sanction for what is
admitted by the Central Government itsell
as a dispute (Jaterruptions).

I want my friend. Mr. Shivappa to read
that statement where Rs, 7,12 crores has
been allotted for projects in the. Cauvery
basin which is now under dispute, Now,
here is a question of principle. Js the
Parliament going to give sanction to any
projoct  which, according to the  Central
Governinent huif is a matter of dispute ?
That is the prmciple now m\vahui.

Now, our lribniit Mr ﬂ:mppu and
Mr. Lakkappa, ouuty want (0 repudiste
theummmofl’hndmmm
meut which way thers in Mysore, Mr. Ves-.
wmﬂﬂrnhhq uhwr ’Mhiu-r who
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-ubﬂeﬂ that m&mee have ufuml lO'-

scoept-the fact that there was an agrecment,

“They refused to give an assurance that they
wasld honour the agreemeat of 1924, They
refused to give an assurance. . Now, what .

is happening is that they want (o present a
fan accompli not only before Tamil Nadu
but aiso before the Ceniral and the Parlia-
ment. Now, is this Parliament going to
set this precedent of & State presenting
everybody else with a fait accompli? Tha
is the question.

With regard to how ths Cauvery is the
life blood of Tamil Nadu, my colicague,
Mr. Kathamurhu has spoken and with regard
to the necessity for a tribupal, our deputy
Jeader, Mr  Kalyanasundaram, has spoken
and { do nol wamt to repeat t!ose puints,
But the fact that the Mysire Governmont
have been so disinclined to discuss cven to
negutiate has not been taken note of by the
Central Government., The plea put forih
the Central Governmeni now s that ihere
must be 3 popu'ar government,  Now, if
you address us, if you tell Tamil Nadu
people that we must wait for a popuiar
government to be installed in Mysore for
negotiations, is it not necessary, at the same
iime, to ask your own Governor that he
shou'd do nothing, no money iricks till then ?
Is it not necyssary to conirol the Governor
appoinied by you and who is under your
control 7 Now, this impudent and impecr-
tinent Governor his bezen sesponsible for
treating bad blood between Tamil Nadu  and
Mysore. My (riends agreed for joint gaug-
ing of the Kabini project. Now they went
iback on that, They are now proczeding
further to build a dam on the Savarnavati
river, Youare going ahead with these things

as if there is no dispute and even when it

is under discussion, you are going further.
S», 1 would like to remnind our hon, Minister
here that now the Central Government is
abetting in this illegal act, and trying to get
the sanction of Parliament.

17.00 hrs.

With regard to the .dealings of the Gover- _
It is not as

'noraiw § wish 10 say this,
ll'hoiupaakmg onlyonhhhshalr he - has

Bui, Laleo | “lownany own Sulk.

Patil may come or Indira Conlms may come
amltbcpopum Government there is to e
only of such pattern ; and so, Sir, if the
Central:Governmant -is not able Yo 58y aay-
thing:in ‘the matter, it is uvouaderstandable.
Apari from that, my hon. friend, Mr.
Krishnappa, was comparting the Mysore
people to an clephanl They ere a. great

people.

SHRI M. V. KRISHNAPPA : I said,
Mysore pcople have the patience of an
clepnant. '

SHRI BALATHANDAYUTHAM : Un-
forivnately your mghaut today is the
Governor. Under that mahaut the clephant
goes mud, it becomes a rouge clephant. I
am (alking only of the elephant and it be-
comes mad. So, it is a matter of concern
10 the whole country, The Central Govern~
ment should not run at the sight of the
regue elephant, They should control” both
the mahuut and the elephant.  This is what
is required. This pravision in ths budget
is a pernicious provision, of allotment of
certain sum for a dispute project, and I
request that it may be removed and with-
drawn {rom this Budget. Thank you.

DR, HENRY AUSTIN (Ernakulam):
Any studeni of international relations knows
that riparian disputes have led countries
even to long-drawn out wars,

The Debate bere has been taking a turn
which indicates thart this almost hke A war
botween couatries.

Now, 1 did not want to paricipate in
the Debate, but ! have been bricfed a fow
minutes carlicr that the Debate is going on

“in such a way as though it is a dispute

between only Tamil Nadu and Mysore, It

should . nut go on rescord as if this isa

dispute which concerns only Tamil Nadu
and Mysors. So far as I am ‘conceried,
1 consider dgvelopment ia any part of India
as good as deulopment in my Stste,
Tamil Nadu and Mysore aré lmﬂhbum
States. . No less a. person thsn Jesus  Christ .
has said : mwxmm;hbomnmm

. yourself, I :
no particufar interest- of his own. If he . : love boih Mysore 4ol 'ﬂmﬁ :

speaks something. taday, we think, hemh,
on behalf of the Ceatral Goverament . which .
is a0 8 {popelar Government—1 suppose ic"'

' i! m.amm '{'nmm m

Nada and [ wish. hai both ~ these’ Statss’
prosper by their 3 t'w _

A hevetan mm mﬂm it m.-_' :

5

THiee -'_,: __.'_-' 'e';_."- .H..- .
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mjea mlbmuh the whole ot Wumni

ares  in Kerals will be submerged into
water, - This Malsbar. region was part of

the ‘erstwhile composite State of Madres,

For ‘whatever agrecment that composite State
agreed to at that time, the Kerala Goversn-
ment, which is & successor Government, is
a parly. 1 don't want to eater into any
Iaplbmlenith my hon. friends here,

Mwhulmcuumminbuwe can
all st together at the tabie. = After all, they
are friendly neighbours. Tamil Nadu,
Mysore and Kerala sre emoticnally and
culturally involved, and in all respecis we
are ope, So, why should we not solve
these disputes 7 After all, we can consider
these development works as development
works for the whole region. We
can consider the question from the
point of view of regional development.
It is oot as though it is a development of
Tamil Nadu or Mysore or Kerala only.
We can well consider theso three States as
s region and use these natural resources
like the Cauvery waters for the development
of the region comprising these three States.
Certainly, with mature leadership available
in all the three States, we can sit round the
table and solve the problem.

When { was discussing this problem with
some of my engineer friends, they were
telling me that there h~d been a survey for
connecting the Ganges with the Cauvery,
So, it is not a dream any more. The
susvey has been completed, and with
advanced technology and engincering skill
we can certainly bring this suggestion into
fruition, and we can involve millions of
people in this great development project
connecting the Ganges with the Cauvery and
perhaps the Periyar river down further, in
the south, So, these things are ail within our
reach, So, T would appeal to all the States
concerned that before we take positive
steps, let - us consider its consequences on
the entire region,
speech with this carnest appeal.

SHII P. R. SHENOY (Udipi) : In the
‘budget presented in March, 1971, & provision
of Rs. 6101 crores had been made under

loans from the Central Government, Ia~
sum hes boen
_mu m'rmu Nldu__m& ml:lr-npt

the present budget, this

_Moeedto‘lb 49.51 crores, M'ﬂmm-

g

lmldwmludomy.

wLsz,ml emwm MDG _
i lhekmofthimhm!ht tha twrd

of the Fifth- Pinance .Commission and ‘the::
formula - for Central assistance 1o States -
under the Fourth Plan were singuiarly un+ -
favourable t6 Mysore State, It is because
of this reason that the Central Government
were kind enough to promise an  assistance .
of Rs. 105,35 crores in the course of five
years during the Fourth Plan. Under .this
scheme, a sum of about Ra. 20 crores was
anticipated as loans from the  Central
Government, but this has now been reduced
to 8.5 crores. | request tbe Central Govern-
ment to keep up their promise and raise
their loan under the scheme to
Rs. 20 crores,

Further, Goverment have not given any
assistance to ceriain  irrigation projects
connec ed with the Cauvery basin, under the
pretext that the Tamil Nadu Government
have raised certain objections,

Hon. Members {rom the Tamil Nadu
State made a refercnce 10 the old Lakshman-
tirtha project connected with the Lakshman-
tinha river which is a tributory to the
Cauvery river. Coorg was a separate Siate
then, and when it was so, it had come
forward with a proposal for a dam across
the Lakshmantirtha river. But the then
Mysore State which was half of the present
Mjsore Stale objccied 10 it, and the Mysore
Government requesied the 1hen Madras
Government to support it. Just with the
object of supporting the Mysore Govern-
mens, the then Madras Gevernment
raised an objection, not because Madras
would be affccted but just to support the
Mysore Government. Therefore, the Coorg
Government could not Liave the Lakshman-
titha project. But when the Coorg State
was merged with the Mysore Siate, the
Mysore State itself has come l‘omrd with
a bigger project in Coorg disirict, namely
the Harangi river project ; that is the
contention of the Members from the Tamijl
Nadu State. 1 am afraid that history is
tepeating itself. Now, Mysore has come
forward with certain projects in 1the Cauvery
basin and the present Tamil Nsdu Governs
ment have raised objections just because
they think that it is their right ‘to ulsa
ceitain objections, just because Mysore is &
separate State snd is not ‘a part of the
Tamil Nedu Siate. ‘1 em swe thas i
Mysorc State were a past. of the ‘Taniill Nadu
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| .=h¥eni|odqu#imtoany one “of thess

So 1 request membors from Tamil Nadu
nst to staad on their assumed rights under
the so-calied 1924 Agreement, but to co-
operate with the Mysore Government in the
noble task of building up this country,
"After all, the Minister of lrrigation and
Power assured us on the floor of the House
that the irrigation facilities in Trichy and
Tanjore districts would not be aff:eted by
any oone of our projects,  If this is dis-
puted, we can discuss this matter with the
belp of experts and solve the problem. It
is not as if we are afraid of a tribunal, but
if the ma:ter was referred to a tribunal, it
may come 1o a conclusion after 10-15 years.
‘That is bad for both of us. [ do not think
thare will be any difficulty in coming to a
conclusion, The people of Mysore are not
interested in secing that the people of Tamit
Nadu are not affected by any project of
Mysore. We are only trying to increase
the irrigation facilities in our State, The
8 mitlion people of Mysore living in the
Cauvery basin should have the beoefit of
the waters of the Cauvery,

‘When the Central Government are trying
to solve the wuncmployment problem by
increasing the plan outlay, by allotting sums
for rural and urban works, the present
Mysore Government has completely neglocted
the problem of unemployment., It has
reduced the expenditure on public works by
Rs. 1,25 crores. lInstead of increasing the

~ alloiment, this is what it has doae. 1 hope

the popular Government which will take
.over there in the near future will set this
right, and correct the wrong actions of the
officers of the Mym Government,

_ The present Go\'cmmnt there has also

reduced the expendnun under Education
by Rs. | crore. “l'lm also will Imru.nb.
testored.

- Coming to the Mysore Land Relorms
" Act, steps are to be taken to amend it-as
juﬁ,umibao Under the present Act,
it is impossible to fix fair rent. Now' fair
f.nuthulo be fixed with reference to the
gross produce’ which can acver be sssessod
;_mmwsauum, 'I'hi- requires:
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. an amendment of the Act. Eviction of lhc
_ tenant on-any ground should be prohibied

under the Act, Under the present law, the
temple au:hoq'ltiu can evict temants from
their lands, The tenants under these pzople
should also be protected form eviction. . ;

Lastly, [ plead for an amenity to the
capital of Mysure: We have TV in New
Delhi and there is a proposal to have ‘it in
Madras, Bombay and Calcutta, Bangalore
is a cosmopolitan cily surrounded on. all
sides by laad, ualike Bombay, Madras aod
Calcutta which are coastal cities, .So the
maximum naumbzr of people can benefit
from TV in Bangalore city. 1 rsquecst the
Central Government to extend TV. to
Bangalore city as early as possible. I
support Budget, .

*SHRI K. MALLANNA (Madhvgiri) :
Mr, Chairman, Sir, [ am happy to note that

in the Mysore Budget for 1971-72, subs.

wantial amount has been provided for
irrigation. While supporting the Budget, I
congratulate the Minister for makiog this
provision,

On the Cauvery waters dispute, several
members have expressed their stroag  views.
I do not wish to say anythiog on that issus.

in my view, is a very
important matter. Though during the
last 20 years, in several places land
reforms have taken place, yst sibstantial
progress has not been achieved throughout
the State. During October, 1965, under
Shri Nijalingappa's rule laws were enacted
in regard to land seforms, This measure
has benefiited only the big landlords and
rich farmers, The poor farmers and the
landless people wers not the beneficiaries

Land reforms,

‘under these laws.

Shri Nijalingappa had sim an ummiu '

to belp the poor and the landless and

imploment socialist principles. . But in the
process of traaslatiag this assurance " iato
action, benefits accrued only to ﬁdl m‘b

" The Act provides no- ceiling inmatdto
" plantations like ral:lnr coffes; mm;
‘Likewise there is no uiuutorhndhown"
Lt
: » . OWDErS plmtm mpnd

. bonefiis uthamahpuur mm W

But, Sir, in apits.of the

%;MM mw um lﬂm
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-of rupoes have been spent for the develop-
‘meat of plantation industry only to benefit
‘the plamta'ion owners, Indeed, Sir, this
wa the gift of Shri Nijalingappa to the big
landlords. ‘This needs looking into. 1 urge
the government to eaxmine thoroughly these
ensctments: so plug lcop-holes.

In sccordamce with the
Land Reforms Act ecach (epant has to
‘pay the fair rent, The fair rent paid to
the landlord annvally shall not exceed }th.
- of the gross ‘produce in case of wet land
‘and jth.-in case of dry land. Who is the
competent authority to determine the pro-
duce of the land ? The decision in this
regard rests with the Tehsildar of the area
who does the classificaiion and fixing of the
productiop in such a manner which benefits
the big landlords. The classification is
motlified. But in the event of a dispuie,
the decision on the appeal takes more than
two years. If the rent is not paid for two
consecutive years be will pe cvicted from
the land.

provisions of

As regards the payment of compensation
and the fair rent to the landowners, no set
formuilae have been iaid down, The pay-
ment is made in lump sum, which again
results in the benefit accruing to 1he rich
farmers. There should be a sys'em for
paying compeansation in instaimenis. Eviciion
for mon-payment of reat for consccutive 2
years is not & progressive law, 1 hope all
these draw-backs would be rectified, in the
interest of puor and the jandless.

In the Depariment of Health, lakhs of
yupees have been misappropriated. Sub-
-standard and out-dated drugs are beirg
purchased at high prices. This has been
brought to the notice of governmentt, The
officials responsible for this deal have also
been identified: The matler was referred
to the State C.1.D, Unforiunately, the
enquiry was not pursued with full vigour
and no action has bcen taken against the
delinquent officials. 1 urge the Government
to refer this matter to the C.B.I, for in-
vestigation.

My constituency is a backward area.
In Mysore Siate there are many other
Districts like Kolar, Tumkar, Hassan and

Chittaidurg which ate equally backward and
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_are cl_!l‘d!l_icﬂ]! ‘drought and famjne affected
‘areas,

-1 gsequest the Centré to grant
liberally ﬁnancial assistance - to develop
these arcas,

With these few words, Sir, I conclude,

SHRI PILOO MODY (Godhra) ;

only reason that I have requested to speak
is 10 make a suggestion. We have a jot of
rivers in our country which fortunately or
unfortunately happen to go through more
than one State, And the development and
exploitation of these rivers sre being
hampered by the fact that we have State
Governments who are competing over
the benefits ¢f such rivers.

Therefore, 1 should like to suggest to
the Government that we should adopt a
method by which we create an independent
development autlority for each river like
the Cauvery Development  Authority,
Narmada Devclopment Authority, Chambal
Developent Authotity, which authority
through the Central Government would
develop each river and exploit its maximum
potential and thercafier aliow whichever
Staic wanis 1o use the boncfi s of that river,
whether it is electricity or water or irrigation
or whatever it is, to pay for it and purchase
it from the indcpendent authority,

This way 1 think we shall haye a very
carly deveiopment of a_ great many rivers,
which are now banging before tribunals or
as inter-state disputes. This is not a novel
idea. The Tennesse Valley Authority not
only managed to bring about a compreben-
sive scheme¢ which is manged to develop,
but its bencfits have gone on prolifetming
over the years. Similarly other authorities
have been set up on the lines of the TVA,

1 see no reason why this cannot be
done. Years ago when Shri H, M, Patil,
now my colleague, was conmected with
this he suggested a scheme like this for the
Narmada Valley Projecs, Had that scheme
been mpied at that time, wdly it wogld
‘way-  towards
completion and -this country would have
‘managed lam!hcbeuﬁuo{thc Narmada
Valley mwhwlﬂnmniﬂmlq m

nl:h:mﬂmﬁmﬂml med

10 make. | I is made ol qw dn; pow.of
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- the - acrimonious . debate that is going on
- between Mysors and Tamil Nadu but it is
‘also. made in & spirit which will heip the
whole country @nd bring about a eertain
amonnt of pationsl integration,

SHRI A. K. KOTRASHATTI (Bel-
gaum) :  In my district of B-lgaum there
are two major irrigation projects. One is
-the Mallaprabha and the other is the
Ghataprabha. - The Ghataprabha project
consists of two canals, the left bank canal
and the right hank canal. This is to be
completed in four stages. Now the second
stage had been almost completed and in  the
third stage the right bank canal has to be
construcied. For that the Government of
Mysore sent its proposals in 1967, but
so far the Ceniral Government has not
accorded any clearance. So, 1 reguest
the Government to give clearance to this
project,

In my district there is one more medium
irrigation project called Harinala project.
This was approved by the Goverament of
Indiz long back and i1 is estimated to cost
Rs, 83 41 lakhs, The arca to bhe irrigated
by this project is 10,750 acres, It was faken
up in 1967 and an amount of Rs. 7 lakhs
has been spent over this, but all of a sudden
this project has been stopped. This is enly
because some rich man's lands were to be
submerged under water.  So, my submission
is that a Commission should be appointed
to hold an enguiry into the matter because
that capitalist whose lands were to be
submerged infivenced the then Chief Minisier
and got the work stopped, To justify it,
some reasons are now being pul forward,
that this project is costly. But was it not

expected to be costly even at the time of
starting ?

_ After the promulgation of President's
rule, the administration in my State has
gone from bad to worse. The efficiency of
the wafl has gone down considerably.
For instance, previously ~there were  3ix
working days in 8 week. . That has been
teduced by the Governor to five days.
Secondly, some  officers &re holding - :more
- than 4wo posts”  For instanco, the Develop-
_ment Commissioner is also the Chairman

of the Agro-Indusirics Corporation, and he

is a0 .the Scecretary of the Plapning
“Departinest. . [ sm told hshhol&un ‘somme
‘uﬁtwm lo, m m ll

that if an officer holds more than two posts,
he will not be in a position to work

. efficiently ia any of the departments. - So,
‘a directive should be -sent that no eoffiger

shopld hold more than eme post,

The Government in the last four or - five
months has rc-employed some heads of
departmen's who have retired, and in some
cases be has extended their ‘services by
three years, while some cfficient officors -in
the P.W.D. whose work is considered very
good have been denied this rtght of
extension, So, the Governor has - adopted
an arbitrary attitude in this regard, Some
of the posts are occupied by officers aged
74 or 75. For instance, 1be Chairman of
MSEB is 74 years, The Chairman of Power
Commission is 74 years. All these things
have brought down the efficieacy of the
administration. Therefore, early elections
should be held and a popular government
installed there soon.

PROF. S. L. SAKSENA (Mgharajganj) :
Sir, I want to bring one fact to the notioe
of the House. We are discussing the bud-
gets of States under President’s rule. If
there were legislatures in those States, cach
S:ate's budget would have been discussed
for a Month or more in the Btate Astembly,
But today in two hours, we have passed the
Gujarat budget. In two hours, we are going
to pass the Mjsore budget, Evea if we
cannot afford to spend one Month discuss-
ing each State’s budget, at least 1wo or
three days should be devoted Tor the
discussion of each State budget. Otber-
wise, it is a farcc 10 pass a Siate’s budget
in two bhours, Members of Parliament
from these State are asked to speak withijn
5 minutes, which js a farce, Many mem-
bers who wanted to speak could not get
an opportunity to speak. Therefoze.

_ through you 1 request the Governmeat aad

the Business Advisory Commettee. that at

feast two clear days should be aliotted zw :
each State’s budget.

- Coming 10 Tamilnadu and Mysore, both
we frieadly neighbouring Ststes of this
country. Why lhonld there be this dtqmm._ _
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" Prime Minister, why can‘'t the solve this
- dispute between Tamiloadu, Mysore and
Kerala also 7 She should invite ali the
people concerned, discuss the matter and
- . give a decision. ‘1 am sure her deision will
‘be fair and acceptable to all partics, because
she has po azxe to grind. It is no use
prolonging the agony of the States and
creating bad hlood between them.

1 agree with the suggestion made by
Mr. Piloo Mody . that there should the
River Valley Authority for each big river
like the Tennessee Valley Authority. When
some Siates are fighting for water, my
district is flooded with water. Today
Patna is being dovoured by the floods in
the Ganges. Our Irrigation Minister has
sald that he is considering the liaking of
the Cauvery with Ganges and a survey is
being made, This is a very good thing,
because while States which are facing shor-
tage of water can get morc water, we will be
saved from the ravages of the floods.

SHRI R. V. SWAMINATHAN
(Madurai) : I feel very sorry that this issue
of Cauvery water has been taken as a
dispute and 50 much heat has been genera-
ted over it, by both sides. My Tamilnadu
friends only want to protect the iateres:s
what we are now enjoying. They are not
asking for anything more than what they
are enjoying mow. We have been talking
about the 1924 agreement., Even before
the Agreement, from time immemorial, for
more than one thousand years Cauvery
water has been flowing towards Thanjavur
distric in Tamilnadu and the people of that
area have been cnjoying it. 1 want to
appeal 10 my hon, friends from Mysore
to be a little reasonable and generous, |
‘am really glad that Shri Shivappa has put
‘forward his own point of view. He has
trisd to make out & case with very good
argument; but for a very bad case, He
argued it well becauss he is a lawyer. I
am not a lawyer; 1 am only an agriculturist,
S0, I cannot argue my case 30 well,

My hon. friend, Shri Mody, wanted to
create a new  authority alternative .to
. present sysiem which will decide ail such
disputes. When we . are thinking- of the

. Ganga-Cauvery project, when that  penjsct
_.-..“'“" - e - adopt the supgestion
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otShnMady. butumhndom Inhe
mnfﬂnﬂnunry waters, -

" So far it was & dispute beweon Mysore
and Tamilaadu. After listening to Mr.
Stephen one will see that now Kerala has
come in. If it is kept pending for some
more time, may be Goa, Pondicherry and
other States may also come in. 8o, it is
in our own interests to scttle it early,

After all, what is it that we are quarre-
ling about 7 We are all living in India, If
a little more of water goes to Tamilnadu,
why should we as Indizns quarrel about it
as if Pakistan is taking our waters. Wo are
all Indians. Let us be genorous and reason-
able between ourselves.

Some refcrence has been made to the
Governor. It is said that he is making or
creating more trouble by issuing statements
and all that. In a way, be may be reason-
able aslso in what he says, We want that
the projects should be stopped till the
popular government comes. Why not you
wait for.some time till the populsr govern-
ment is establishcd in Mysore State. Tile
same argument which the Governor s
putting up can be put against him also,

Let us remember that we are all Indians,
Even if you give a little more to Tamilnadu,
it will not harm you, Il you people wish
you can come (o Tamilnadu; we will give
you land. Therefore, I appeal to all my
friends to be reasvnable and gencrous in this
matter and not to take such & rigid attitue.
Let us settie it peacefully.

it is high time that we thought of
some independent body to settle all the
disputes of inter.state metier, whether water
territory or any other items. It shouid bs
body with a dictatorial power s@ ‘that no
body conld gquestion its decision, Such a
new body should be created. 1 hope the
government and the Prime Minister would
give thought to she creation of such a body
to settie- inter~-State disputes. It should be
an independent  autonomous | Mymh Ml
mnto mlkllldnpulll. EN

qur.wumumxhhm
‘trom Mysare 10 ua_umr'm




. Mysorg Budget—
: ‘SHM SIDRAMESHWAR SWAMY
-(Kooml) :

would like 10 place 8 few facts befora the
House.

In the recent mid-term election, the
people of Mysore have given their full
support 10 the Congress headed by Shrimati
Indira Gandhi, ‘This is evident by the fact
that in all the 27 seats. persons belonging 10
Congress (R) have been elccted to the Lok
Sabha. People of Mysore have great hope
and they look forward to brighter days
ahead.

Mr. ‘Chairman, the present State of
Mysore comprises Hyderabad Karnaiaka,
Bombay Karnataka and Mysore Karnataka,
In the Hyderabad Kurnataka of Mysore,
near Tungabhadra Cana:, there is secpage
and nearly 20,000 acres of land have become
uncuitivable, The farmers are unable to
decide as 10 what to do with the laad: I,
therefore,  urge the Government 1o take
immediate steps 10 see that the land becomes
culivable,

Sccondly, farmers are not getting fair
price for the sugar cane. alihough the price
has been fixed by the Gevernment,

Thirdly, in 1927, a survey was con-
ducted to lay a railway line coanccting Wadi
and Gadag and a7ain in 1957 another survey
was conducted for this purpose. We do not
know what happenced to the:e survey reports.
in the interior of Raichur, there is acute
pecessity for railway link. 1 urge the
Government to (ake . suitable sieps (0
provide the necessary railway connection,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : Mr. Chaitman, Sir, 1 am thank-
ful to all the hon Members who have taken
part in the discussion cn the Mysore budget.
It is true that the whole discussion ~on -the

budget ertimate has turned on the now
Cauv:ry w:r dispute,

kl‘oto_l come fo that, ] wonid like to
place before the House some salient feaiures
at Jeast ] should put the salienr features nf
the Wm hefou the l-!oma.

Mr, Chairman, Sir, while giving
my full support to the Mysore Budget, 1
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The House is aware of the circumstances

in which this budget is being placed before

this House. 1 am sure that the House will
join with me in wishing that before long
Mysore will have & popular government in
which most of their problems could be-
discussed.

The revised budget estimates for 1971-72
on the revenue account has a surplus of
Rs. 7.78 crores. The earlier expectation
of a deficit of Rs, 2,88 crores has been
remedicd by certain improvements made,
Atout 8 52 crores have been raised by the
State out of which Rs, 2,23 crores has come
to them as a result of devolution from the
Centre, better collections and various other
measures that the State Government has
taken. Under capital expenditure there is
a slight marginal increase,

There is an overall deficit of
Rs, 1572 crcres. While steps have been
taken to straighten out the State’s financial
position, the position is such that it calls
for certain remedial measures for some
basic problem of the State.

As regards the Plan outlay, the budget
has a provision of Rs, 72.25 crores and the
S:ate jtself has mobilised additionsl
resources of Rs. 2.5 crores by rationalisa-
tion and revicion electricity tariff in
accordance with the recommedations of the
tariffl committice which has gone into this
question,

In terms of rural works programme,
there is a provision of Rs. 3.68 crores
for Central schemes of rural works pros
gramme and the total outlay on these
works in the Fourth Plan period is estimated
at Rs, 15 crores. During 1970-71  the
expendilure is of the order of Re.
1.16 crores, The budget provision also
contains schemes amounting to Rs.
2,38 crores in relation to the. crash

progiamme for rural employment. Under

this schems programmes for 12 districts -
have been ranctioned by the Government bf
India and schemes for seven mnm diou'ictl .
are m 10 be l.pproml ' '

In the field of wupmtim wu,,.-':’._'"

_adnmuc of the lcmre Baak invmumm v

"ﬂnluhiul tpwch nl dc}mnd in Knnaa.
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in the cooperative sector, a provision of
"Re. 145 crores has been made for invest-
ment in the share capital of cooperative
institutions. As a result of this strenghthen-
ing of the share caniial of these institutions,
the amount of loans advanced by primary
socleties was Rs, 34 45 crores and medium-
terin and short-term loans are expected (0
- toral Rs. 38.30 crores. The district central
cooperative banks have advanced to the
primary  socleties loans aggregating
Rs. 75 crores on 30.h June, 1970 and it is
expected to be over Rs, 100 crores as on
30th June, 1972,

Under rural water supply, during 1970-7T1
the Government has sanctioned 278 schemes
estimate to cost Rs, 246 crores. This is
in addition to 867 schemes sanctioned
duting the previous year at an estimated
cost of Rs. 8.51 crores. In addition to this
programme the State Government have
taken up UNICEF aid programme for select
villages. 1,038 villages are likely to be
benefited at a cost of Rs. S crores,

Under urban water supply, schemes
costing Rs. 25 crores covering urban munici=
pal corporations have been approved. These
are some of the major features of the budget
provisions,

In relation to land reforms, the
Government of India persuaded the State
Government to have a Land Reform Act in
relation to the new thinking of the Govemn-
ment of India. These suggestions have been
incorporated in a draft Bill and is being sent
to the Government of India which will be
placed before the Consultative Committee of
Pariiament for its consideration.

Shri Krishnappa mentioned about solving

the problems of a growing city like
Baogalore, the problems of slums and other

- problems which are germane to a growing
metropolitan city. 1o this conanection, the
Finance Minister during the Budgut speech
had mentioned that if there is any viable
scheme like the Calcutta Slum Clearance
scheme and various other schemes ia any
big city, it will be considered on_ its merits
and, I think, the Siate Government will
work out a scheme for tl\: solutm of thesa
problems of Bamwre T
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The major decbaje has beéen om the
Canvery waters dispute, 1 wish to ' submiit
that in this Budget what has betn taken
account of i8 a statement of fact. The
hon. Members are aware that the provtmn :
has been made on the non:Plan side as far
as certain works in the Cauvery basin aro
concerned, The provision of Rs, 7.12 crores
is on the non-plan side, ltis not & grant
which has been made by the Government of
India. 1t is not on ihe Plan side. It is on
the non-Plan side. This statement {akes
note of a fact that a continuing expenditure
has been inciuded as far as the Csuvery
basin is concerned,

SHRI SEZHIYAN : Those works were
not cleared by the Central Government or
by the Planning Commission. But they
were being executed by the State Govern-
ment, Now that the Central Government
has assumed responsibility, is it going 10
allow ceriain works which have not bren
cleared by them ?

SHRI K. R. GANESH : Although the
Central Government has  assumed re-
sponsibility, thers is a Siate Government
and the bulk of this Budpet has been
prepared by the former State Guoverament.
The position is that it is a statement of fact
because an cxpenditure had becn incurred
last year and the expenditure is continuing.
It is on the non-plan side, No grant or
no allocation has been made. No provision
has been made by the Government of India
as far as the Pian side is concerned. The
Goveroment is not committed, As far as
this particular position is concerned, it is a
siatement of fact. That is why in this
statement itself we have said : '

“The Budget includes a provision of
Rs. 7.12 crores as non-Pian expenditure
on ceriain itrigation schemes in the
Cauvery basin which have becn continued
from last year. The Mysore Govern-
ment has heen pressing for sometime
for inclusion of the scchmes in the Siate
Plan, As the House is anare, these sare
the schemes which are under dispute
and discussions are currently being held
with the Qoverpments of Temil Nadu
aad Mirtm in this rew »

SBRI l{. I&LYANW
"Whatem the hon. mniﬁct the




Budget it approved by this House, If the
oxpenditure is aiso approved by this House,

will it not by itplicatien enable the Govern- -

ment of Mysore to say that these things
have been sanclioned by l'miamem_nuif 2

SHR1 K. R. GANESH : As I tried to
explain, this provision of Rs, 7,12 crores
which the Mysore Government has made
on the non-Plan side is a continving
expenditure, It is -a -statement of fact
which is being made as far as this is
copcerned.

SHRI M, KALYANASUNDARAM :
Will it not amount to a judgment on the
dispute belween the two Siates? Can
you categorically say about that ?

SHRI XK. R, GANESH :
stated here itself this thing :

We have

“The Mysore Government have
been pressing for samelime past
for inclusion of these schemes
in the S:ate Plan. As the House
is aware, these are the schemes
which are under dispute and
discussions are currently being
heid with the Governments of
Tamil Nadu and Mysore in this
regard.™

SHRI K. MANOHARAN : In case it
is diveried, have you got any machinery to
stop it ?

SHRI K. R. GANESH: This is a
statement of fact we are making. No body
can go back from the siatement which is
made here,

AN HON. MEMBER : This statement
will not alter the position,

SHRI K. R. GANESH : As far as the
position of the Government of India in

d to this dispute is coacerned, the |

other day there was a call aitention motion
and the Minister of Irrigation & Power
has stated the stand of the Governmeat,
Only is to-day's Press, reporis are there
thit the Prime Minister bas written to the
Chief Minister of Tamil Madu for ‘a discus-
sion on this question, Bul the fact remains

that - dipless llnnill pwrcm 2

v

in ,mm

Central Government
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SHRI K. MANOHARAN : What do
you mean by ‘popular government’ ?

SHRIK. R. GANESH : ... itis very

-dn‘ﬁw!t for the Centre or for the Governor

of Mysore to commit. The argument that
has been advanced by hon, mmbers mnho
other uda

AN HON. MEMBER : By both sides,

SHRI K. R.GANESH ... that since
the Centre can intervene in the matter and
since the Government is there and since
in the centre there isa government of a
great majority, it can bring abouta
decision,

SHRI DHANDAPANI (Dharapuram) :
Is the Government in favour of reférring
the dispute to a Tribupal or pot ?

SHRI K. R. GANESH : It has been
stated by the Prime Minister, it has been
stated by the Irrigation Minister and I can-
nol say anything more on that.

SHRI R. P. ULAGANAMBI (Velloge) :
What about stopping the construstion of
projects which are going on ?

SHRI K. R. GANESH : There are
certain realities. 1 wish to aoswer some
of the very serious accusations against the
that the Central
Government is gnot doing anything. Since
Mysore is under President’s rule the Central
Government is not intervening ian solviog
this problem. Sir, there ate certaio reali-
ties of pur pothical life. There are certain
realities of our conglitutional Jife slso,
Now, it is not possible for us, within the
framework of thesc realities, within the
framework of these compulsions, to go over
the head of popular representatives of
Mysare snd solve these problems. Ican
only wish that s popular goverameat in
Mysore is formed soon and throygh the
efforts that are being mtde now by the
Irrigation Minister who is nllin; ail'the
parties together and the appeal that has
been iswued by the Prime Minister, that a
mperclamtehmubdmd this issue bet-
ween the two States; not om mﬁmuﬂu
Stmtes which.are 30 much inumﬂwl and
inter tinked culturatly. ané mlmu ﬂhh
mm. wijt' mom.
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L ‘!‘!lerc is one tln‘n& Normllly,llm

_nutmthahbuofmim away from the
_-subject, A refcrence was made by one boo.
member. that our engineers are trying to
Jink the Ganga with the Cauvery. The
_greatest post of Tamil Nadu, the greatest
‘bard of the Tamil Nadu and one of the
. greatest revolutionary poets of this country,
inoneothuﬁnm poems...

SHR! K MANOHARAN : Certainly
_you have become poetic,

SHRI K. R. GANESH :... bas written
about a damsel, a Tamil damsel sitting on
the banks of the Cauvery, failing in love
with 3 north Indian. boy sitting on the
"banks of the Ganga..,

SHRI M. V. KRISHNAPPA @ Mysore
cannot get that privilege as Mysore is
“3000 ft. above sex level. They will only get
that privilege. ' They cannot bring the
Gangs to Mysore,

SHRI G, VISWANATHAN : Let me
cofrect the bon. Minister, According to
the poem, it is a damsel from Kerala.

SHRI 8. M. BANERJEE (Kaopur): k
is a damscl from Kanpur, Sir.

SHRI K. R. GANESH : This was the
perceplion and conception of a very great
poct of this country who thought of the
integration of this country and in terms of
‘these two rivers which mean so much to
the life of the people and culture of this
country and to the various other heritages
which this country has become bequeathed
ﬁth.

18.00 brs.

There is one more point which 1 would
like to ciarify. Sbri Keishnapps has stated
_that the loan repayments and  imterest pay-
ments by Mysore (o Centre exceed loans
to it by the Centre, I would like to .clarify

the position and say that loan repayments

by Mysore this year to Centre are estimated

. Rs. 45.74 crores, l"lilltnl 49,54 crores, .

upmedtobcmudw the Stawe
Government from the Centro, _Interest

_memmthlb'___
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Finnn Gammnion i iw sheme of
devolution. The Mysore Government {8
getting Ra. 48 crores by - way .of
‘share of taxes and statutory grants this
year, Thus transfers from the State do sot -
exceed the transfer from the Centre. The
State Government tillahowl'lum
of Rs. 1038 crores this year. .

With these words; I commead this
Budget to the House for accepiance.

MR. CHAIRMAN : There are Cut
Motions Nos. 1, ‘2 and 3, standing in the
name Shri S. Radhakrishnan, Shall I put
them together to the vote of the House ?

SHRI S. RADHAKRISHNAN : Kindly
put Cut Motions No. 2 to the voie of the
House scparately.

MR. CHAIRMAN : Al right, I will
now put Cut Motion No. 1 to the vote of
the House.

The Cut motion No. 1 was put
and negaiived.

MR. CHAIRMAN: 1 will sow put
Cut Motion No. 2 to the vote of the House,

The Cut motion No. 2 was put
and negatived.

MR. CHAIRMAN : I will now put
Cut Motion No. 3 to the vote of the House,

The Cut Motion No. 3 was put
and negatived.

"MR. CHAIRMAN: Cut Motions
No. 4 and No. 5 are standing in the name
of Shri Balmhandayutham. Shall 1 put
lhmmmf

SHMBALATHANDAYUTHAH Cut
Motion No, Smrbeputwpmtm '

mcimmz Mmsh. §owill
mm Cu Hmmﬂt.duﬂ-wuot
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m CHAIRMAN : I will_now put
_ Cut Motion No. 5‘°Ib°_'ot_tol_thoam
‘The question is :

““That the Demand under the Head 99.
Capital Outlay on Irrigation, Navigatlon,
Embankment and = Drainage Works
(Comuﬁtdan be reduced to Re, 1.”

{Pﬂ’\'hloﬂ of Rs, 7.12 crores om
" certain irrigation schemes in the
Cauvery basin which are under dispute
between the Governmeats of Tamil
Nadu and Mysore, (5)]

Let the lobby be cleared.
The Lok Sabha divided :

[ Division No. 141 {18.00 hral
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Swaminathas, Shri R. V.
Ulaganambi, Shri R. P,
veeriah, Shri K.
viswanathaa, Shri G,

NOES

Abirwar, Sbri Nathu Ram
Ahmed, Shri F. A.
Ambesh, Shri
Appalanaidu, Shri -
Barman, Shri R, N,
Basappa, Shri K,
Basumatari, Shri D.
Chandre Gowda, Shri
Chavan, Shri yeshwanirao
Chawla, Shri A, N,
Chhotey Lai, Sri
Choudbary, Shri B, B,

Daschowdhury, Shri B. K.
Deo, Shri 8. N. Singh

Deshmukh, Shri Shivaji Rao 8,

Dbamankar, Shri

Doda, Shri Hiralal
Dumada, Shri L, K.
Dwivedi, Shel Nageshwar
Gaadbi, Shrimati Indira
Ganesh, Sbri K. R,
Gill, Stri Mohinder Singh
Gokbale, Shri H. R,
Gowda, Shri Pampan
Hmdl.ﬂsﬁ!m&' '
Hanumanthaiya, g,ﬂ

. Hari Siogh, Sbri... S
o . lskaque, Shei 4.___;*“"_-_:_\. b
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Jaffer Shariff, Shei C. X.
Jagjivan Ram, Sbri
Jitendra Prasad, Shs
Kahandole, Shri Z. M.
Kailas, Dr.
Kamla Kumari, ‘Kumari

' Kavde, Shri B. R,
Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Krishoappa, Sbri M. V.
Kureel, Shri B. N,
Lakkappa, Shri K.
Mabhata, Sbri D. N, ]

. Matianns, Shri K.
Mandal, Shri Yamuna Prasad
Naik, Shri B. V.

Orson, shri Tuna

Painuli, Shri Paripoornanand

Pant, Shri K. C.

Partap Singh, Shri

Raj Babadur, Shri

Ram Swarup, Shri

Rana, Sbri M. B.

Rso, Dr. V. K. R. Vandaraja

Reddy, Shri K. K. Rami

Reddy, Shri P. Narasimha

Sadhu Ram, Shri

Samanta, Shri 8. C,

Sarkar, Shri 8, K.

Shaokar Dev, Shri

Shapkaranaand, Shri B,

Shastri, Shri Shivpujan

Shenoy, Stri P, R.

Shetty, Shii K. K.

Shivappa, Sbri N.

Siddheshwar Pmd Shﬁ

Sokhi, Shri Swaran Singh

&nymnfym, Shri K.,
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: Slmny Shri &Mwu
Swaran Singh, Shri

Vekaria, Shri -
Vikai, 8bri R, C.

MR. CHAmﬁAN : The result® of the
division is :

Ayes 37 ; Noes 71,
The motion was negatived.

MR. CHAIRMAN : Now, I shall pat
cut motions Nos, 6 1o 11 together to vote,

SHRI O, VISWANATHAN : | request
that cut motion No. 11 may be put to vote
separately.

MR. CHAIRMAN: 8o, | shall now
put cut motions Nos, 6, 7, 8, 9 and 10to the
vote of the House.

The Cus motions Nos. 6 1o 10 were
put and negatived.

MR. CHAIRMAN ; 1 shall now put
cut motion No. 1} to wvote, The question
is

‘“That the Demand under the Head
99, Capital Outlay on lrrigation,
Navigation, Embankment and Drainage
Works (Commercial) be reduced by
Rs. 100.”

[Need to refer the Cauvery river waier
dispute to a Tribunal under the Inter-
Siate Water Disputes Act, 1956, (11)]

mmmum

SHRI G. VISWANATHAN ; Tt is for
referring it to a tribunal. So, Government
must accept this. :

MR, C}IMRMAN Sinos - the ¢ocm
mtl:udyclmed,hhink

*The following mombers #lso recorded their votes i~ . -
Ayes :  Saivashri Mdummad tamiail, Vijay Pa!!imhmd!? Mm

_ Noes : Sarvagpyi P. Ankinesds Prasads ‘Rso, Pattabhi Rama Ruo, Prive. Renjan l}n
Muasi, R. L. cham\veai Hmmnn, UMMH-G* :BF'-
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_ m G. Vl!WANA'mAN ‘Lot them
be opensd again, because some Mombers
whomddtudmrmtwmh

MR, Gl‘lA!ll_MAN 1 All right.

SHRI G. VISWANATHAN : This is
only for referring it to a tribucal. Govera~-
mont must accept it, They should not take
& partisan attitude in this matter,

"MR. CNAIRMAN : I find that cut
motion No. 2 has already been negatived,
And cut motion No, 11 is the same as cut
motion No. 2, 8o, it is barred. It cannot
be put to vote.

SHRI G. VISWANATHAN : The other
hon. Member might not have pressed it for
a division, but I am pressing it.

SHRIS. M. BANERJEE : Iriscon a
point of order, My point of order is this.
There may be two identical cut motions.
One of them may not be pressed. For
instance, Shri  Radhakrishnan may not
have pressed his cut motion.

MR, CHAIRMAN: Let the hon.

Member quote the rule under which he is
raising the point of order.

SHRI 8. M, BANERJEER: It is
rule 176.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMAT!I INDIRA GANDMNID : 1 am
only appealing to the hon. member, We
sre aiready committed 0 put this matter
. ‘before & tribunal,
mmlm way.

SHRI K. MANOHARAM : How lon. :

will it take ?

: mmam INDIRA - Gmnm s
won a8 pnmhle. But we wmt 00

if we canoot sattle it in

m CHAIRMAN : Tln rule . Shri
Banerjee quoted, rule 376, does mot apply |
here, The relovant rule is 338 which says :

~ “A motion shall not raise a gues-
tion. substantially identical - with
one which the House has given a
decision in the same session.”

so I am not allowing it.

SHRI 8. M. BANERIJERE : Under rule
376, at any time 1 can raise a point of order.
There are two identical motions, He has
not pressed the first to a division. I would
have undersiood your stand if he had done
s0. Since he did not press it, it is open
to me to press my motion for a division.

MR, CHAIRMAN : If it is identical

it cannot be pressed., He is debarred from
pressing it.

SHRI G. VISWANATHAN: In view
of the assurance given by the Prinw
Minister, I withdraw the cut motion,

MR. CHAIRMAN: It caonot be
withdrawn., It js already barred. It will
pot be put to vote.

The question is :

“That the respective sum not
exceeding the amounts shown in
the third column of the Order
Paper be granted to the President
out of the consolidated Fund of
the Stats of Mysore fo complete
the sums necessary 1o defray the
charges which will come in course
of payment during the year ending
the st day of March 1972, in
respect of the following demands
entered in the second column
thereof ¢ Demands Nos. 1 to
18, 20 to 27, 29, 30, 0B, 31,

SIA 32 to 48, 30 ”Alnd 51 to
50

The motion. was adopud.
t..ls hrs., ' .
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